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LOK SABHA DEBATES

LOK SABHA

————

Monday, April 16, 1873/Chaitra 28,
1895 (Saka)

The Lok Sabha met at
Eleven of the Clock

[Mg, Srgaxer in the Chasr]
OBITUARY REFERENCE

MR. SPEAKER: Hon. Members,
the House 1s already aware of the
sad and sudden demise of Shri1 Teja
Sigh Swatantra, a sitting Member of
this House. Shn Teja Singh
Swatantra had attended the House on
Thursday last but suddenly developed
heart trouble. He was immediately
atjended to by our doctor and rushed
to Willingdon Hospital but within a
few munutes on reaching he expired.

Shri Teja Singh Swatanfra repre-
sented the Sangrur constituency of
Punjab. Earlier he had been a Mem-
ber of the Punjab Legislative
Assembly during the years 1837—1545
and of the Punjab Legislative Council
during the years 1964—1969. A very
very amisble and soft spoken person,
he was a devoied soclal worker and
worked 3 lot for the betterment of the
peasants and introduction of land re-
forms. In the House also he used to
champion the cause of the agricul-
turists and dewn-trodden One of our
stalwart freedom fighters, a
patsiot and revolutionary, he
most of his early years abroad
ing on the struggle for freedem from
other cquniries sud organizing the
Ghaddar Purty, He was with me only
27¢ 181

i3

a day before and we had a common
programme of going together to
Amritsar to attend the freedom
fighters convention but the powerful
hand of death snatched him away.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MIN.ISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF [ PACE
(SHRIMATI INDIRA GANDHI): Mr.
Speaker, Sir, we share the sent-
ments you have expressed.

Death has snatched away Shn Teja
Singh Swatantra with tragic sudden-
ness last week. He was full of plans
for his intervention in the Lok Sabha
discussions and for future tours and
other work. How could anyone have
thought that his end was so immi.
nent?

He was a fine person, a grand old
man and irndeed he was a watrior who
fought for the nation’s freedomt and
for the rights of the oppressed. His

early wanderings abroad pleading oRr
cause and his later services as
lator in the Punmjab and here in our
national Perliament.

We loose a respected colleague,
natibn, a veteran worker,
sympathy and condolences go fo
family and colleagues,
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of Shri Teja Singh Swatantra. Shri
Swatantra was a great fighter for the
peasants and workers and he was
always there in the forefront. His
passing away is a deep loss to our
country and to all of us.

Would you kindly convey our deep
sense of symathies and condolences
to his bereaved family?

SHRI INDRAJIT GUPTA (Alipore):
Sir, this is particularly a sorrowful
day not only for all of us but parti-
cularly for our party. I do not wish
to say much because Comrade Teja
Singh's life is known to all, not only
that he was a freedom fighter but he
was a living symbol of that genera-
tion of immorta]l revolutionaries who
risked everything including their
lives, security of their homes and
everything in order to fight for the
liberation of our motherland,

You know that, for many years, he
led a hunted life. For years, he had
to work in illegal conditions with a
price on his head. He never financed
for a single moment. He was associ-
ated with the immortal Ghaddar
Movement. Many of his colleagues
paid with their lives and later on, he
organised and led the militant
struggle of the peasants of the old
Pepsu for their freedom and rights
against the princely rule. He was
estentially a man of the s0il with deep
bonds, with the peasantry whom he
served all his life. He served the
cauge of the Communist Party.

1

As you have remarked, he was s0
gentle and soft-speaker that one could
hardly guess from his demeanour what
a story and revolutionary life he had
led! He died in tragic circumstances,
T am told. I was not here at that
time but the doctors at the hospital
said that when his body arrived there,
he was already dead. I am not in a
positiop to say whether it would have
been possible to save him if imemdiate
and requisite medical attention’ had
been forthcoming when he was
stricken with heart attack here ip this
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House, Anyway, nothing will bring
him back pow,

I request you, on behalf of all of
us, to convey the condolences of this
House to his family and I take this
oprortunity, on behalf of our party, of
thanking you, the Prime Minister and
other colleagues for the sentiments
they have expressed on this occasion.

F it ves fagr et (sanfome) -
wae off, § 7oy 27 £ W ¥ W%
WA F1TH oy oy Ao g waae dwf
famsr wgtewfer wafaa #var a@aT § )
ST ZgraA et g afeferfaat
7 gar | & g7 § gofeqa ¥, g
gAR fre § & gar frk ) wAg W
I AT FWTT afcaT aga qver wr )
rferer »ff & forg exare S QU Y Y
wrafrey ¥ w@oaar & qg X foaw
qrrxTa & a1 3w S Wi wwitue
frar | aeaTERar § o aafasfot
N FqrT WA I AGT AT o
¥, 757 oY F =fe Wit oAy 4t
QIa FTATAEG, Sraf @ of | A
WT A WY FA W A1 WIS AR
TH ¥ g gmaia @ @) 9wa &
grawfas sfraw w1 998 frgq & gl
afy g & + Toilas aAvz ¥ A
FAFT qrATforEET, SAEr wweq farsr
sz efig Qfed & fom gaw ded @
w1 IAwT w7 gwie fan wda Aviedy
& FW R |

mrer arer 3w gaw fraw ¥ qat @)
arfedt # At Q7 safwrdl Y
It awdy | & wgm R o gl
gazAT £ WY 37 ¥ wrE-gaw afeare
o g F o

@t T fog (FEW)

weret wgaw, & oF dgr ¥ wr Wi agt
4R 9% ¢uT awe o frel € oW
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AR WY JEF WA 9 I qW T FATARE
frvert & & age iy gur 1 wfredt
fy Forfag wwre § wd FA T AT
grar 91 WX IANY frem w1 on @wr
SITg TW AW ¥ HYT oF A1AT a7 | &
FIRABFITF AAWM AL ) 19197
£ & Fritg % w0F g Wl gEd A
gy forft gam gud st e A

foelt Y | W gW At 98 fA9Y
F@ ¢ 4 § 90 yTeT Y F FaT 7,
wTFAl 9, 9T g A0 F 4r9 & 7S
g A O R
g9 WIA &9 # e F frana

wrear ¥ wfq agrafa wivg #30 § 97
gre-gae gfeare & wfy gua) ada
aifg v &1

SHRI V MAYAVAN (Chidam-
baram) Mr Speaker, on behalf of the
DMK Group in Parhament 1 associ-
ate myself with the sentiments
expressed by the Speaker, the Leader
of the House and the Leaders of other
groups on the demse of comrade Teja
Smngh Swatantra He was my
neighbour and he was hiving in the
next flat In spite of his old age, he
was very active and I could see him
discussing party problems with his
colleagues On behalf of the DMK
Group, I request the Speaker to con-
vey our heartfelt condolences to the
bereaved family

PROF MADHU DANDAVATE
(Rajapur) Sir, one by one the great
leaders of our freedom struggle are
bemng snatched away from us, the
latest being Shr1 Teja Singh
Swatantra.

I request you, 8Sir, to convey our
condolences to the members of the
bereaved family, the proudest family
beings the Communst Party of India

oY TR W (%)  wore wErew,
¥ g zw, @Ewr ot &Y o @
sft a7 fag xaea ¥ fraa o g o
THE FT E | 18 A0 ®Y w7 o
o fag wawar &% o1 @ ¥ a9 § fage
¥ IAF qIG-HTY G477 | oS A ¥
wre ug gav faslt fF sa%r caiam
& w1 o o fag e & w3w
wara § ¥ fpadT € 29 o | A% Far
fr ag n¥ g Wi dnrer Frdwai &
HIRFIH) 61 7T 9 & o § a9 12T
¥, qar g fgar & fora e Ava &
9 fad w9 wg wat & ol 9w
ey ¥ §¥TAT X gre-Ag gwTd
FIZAT WY wirH-HRr afeATT aw qgE™
T FIO FL |

wt W feg who (wfeer)

W A% wgiaw, du% wrwr A Far fag
waa g o ¥ T §, v IR
918 o sfagrw § | 99w A9 § sanEr
IF THAAT gud § W ) a9 § AHT
wfaw wdt a% o% w0 F fog o SEA
w9 w1 ¥ Ay WK wow o3 ¥ fag
AEY |7 | A ITA ALY @ TR B
e Faq & fag | 9gd SREr Aw
aT fag a1, SfeT o QF S A
#rexfirs w7 gu qEgra dar e,
TEETAYX WY IFA AR &ML,
TUR T TART ATH @A I 6]
WIS a% ag €7 Aavy § oY oy
T gAY S Fagd & fog wed
qrdy foreft w & SR wrEwTIE @
Ladit o eibinciecd deeiogor 8
T 79§97 91E oF ¥ WX 9w fag
§9 WY BTEY FTH HTAT 9U( |

# g 9rq fyedy g AQ@ ¥
¥ g, afew & gamr IR oo
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fefewer T8 wgar T 1 W WEENE
¥ & o 3wy enfadt oy uri aw &
ogi 9 AfY wr 1| § g% wbw § o7 agt
et oz 8 3w o Prd & wae g4
TN aodt ardt foredly Wil & wm
¥ fog faarf s wf wrivor @3
wifet awg w & og® O IR
g% R @, frae) e vy
w3 ¥ formr | ww oY 7g oF WA
ey wdvor & A8 F wwAr WA ) A ar
are fem o ag agt W 1 W@ W
g X ¥ forg T WY O7 | IRW
€ fRR @ HT 10 GATT T TR
w3 Fet ¥ T i gaed A ) owl
g ¥ 9 gX oWy o) & feg ared
w

ey sty wfaa w38 gu &
gura & |t & odver ) § QYT oEi oY
weYer wEaT fin IETY €F wTHOr wT A
ww e frar § ag oF vy w0
T Ag g A F gy § | 9% fog
=Ny s g qg gr fie s fafreee
qrgar doTE A & ¢ fn 5g o
R FTRH HT HIA G H ARTITHATH Y
Ty | 3E IAwr ardy fawdt 3
uw # adt gAY 4 AN FAwr HeEL-
wrdE ares § a8 wre § @ w4
o | 3 et vk ar forg o N wm=
w87 gE | TN wroETe WY e g WIT
ITHT WL oY | W A wfew deE
g g il o gt § gl SAwT N Ar)
T WAt |l forelt gl A
oyt afalt v ax a7 #t * fag
wed 3§

ot sgtafe afay s go so%
ary a1 8§ ot wfte o § & wwmar
fe gud aw v W w6 ) § R
fareft war g s o X m &fdw =Y
ot afonT ok agut €

™ Rl & o § s e Wy
et sgtafe wi s g ot wie
ammgﬁt@rﬂwﬁm
Foit qieaT e qge & g vy
MR. SPEAKER: The House may

stand in silence for a short while to
express its sorrow.

The Membets then stood in wilence
for u short while.
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OBAL ANSWERS T QUESTIONS
Beiting up of 2 Road Board
+
«731. SHRI ARVIND M. PATEL:

SHRI 8 A  MURUGA-
NANTHAM:

Will the Minister of SHIPPING
AND TRANEPORT be pleased to
state:

(a) whether Government are con-
sidering to set up & Road Board on
the pattern of the Railway Board;

(b) if so, the broad outlines there-
of?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) Government have
under consideration the proposal to
set up a Centra]l Road Board. The
proposed Road Board will not be
statutory in character like the Rail-
way Board.

(b) Details of the
still being worked out,

proposal are

]
:
S LEEPPEK
13]d.313
PHEEEET
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¥, vty fear oy 9% Wi wfur
w0y, ooy, o, § ook e
oot ¥ ool ot o Ow W
Quirequer, ST T, o T |-
wr<t o i woer g & ) il
qE ST W JowT gwr o

it wefienr owe W ; avt e
¥ yrad ¥ sporone Ty TR & qnTy
# freyr gur & 1 AR e & -
far wf WY ¥ Tyw T S
Foer g w3 W ) ¥ g
W & aTiew W T X g9 WY
g g & 1 ¥ g v e g
fr o@ Qv qE e @, A W

AL T & qfes orw T 8y
srarr fear wrd

st v wge : foer ofdefay
¥ 1943 ¥ AT ST FATYT T 4T,
§agr S w o 4 vwh oA
1961 ¥ gk v fhfed ¥ o
T ¥ 1961 ¥ 1981 AW WY qF
W wk W gw s wEm, fred
W e vy s ety waE
o v Y% § ) oy § fede et
wl ¥ 3w feer ¥ s W -
ww fisenfiier aa® s w1 @O
ot W 4 T ¥ Wy A g—
W WY §F TA HT qEAF |

SHRI HARI KISHORE SINGH: In
view of the fact that some of the
State Qevernments habe not been able
to utilise funds allocated for huilding
of lateral road projects, may I know
whether the Government will con-
sider setting up of its own agency for
the copstruction of roads speciallv in
the backward regions of the country?
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N foity wrooit &, frde g &, fafae
ook & el e ol i 8§
W Fr v Tew Y YW § )
va gt sy Y age vty wrdandy
T wagr At

SHRI JYOTIRMOY BOSU: Will the
hon, Minister kindly tell us whether
they have formulated any national
transport policy and if so, the details
thereof and if not, the reasons there-
for?

MR, SPEAKER: This is about set-
ting up of Road Board.

SHRI JYOTIRMOY BOSU:
National transport policy covers road
transport also.

SHRI RAJ BAHADUR: The Road
Board will essentially cover the acti-
vities about road construction....
(Interruption) We have a policy.

ot ST aave fag : 3w o AvAer
gidw § ¥ aoe o fad age
T 4 &, ¥feT e Aeaw S A
AE T E | W F AT IF Aw
T xaeY aeae & FF owaw o @

AFRIL 18, 1873
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A gde ¥ war § i 59 W
oaw grds ¥ o A &) wwfed
THHT JercEriae Ty T 9T |
#fww A6 ¥€ veF gy OWar § %
faRiT ®7 & Fo fto FTHEIT T ATH
¥, Wt fagre ¥ o, Tt avw sq
fer w gy § W T T qT
fardty &1 & faeX Q@ agt & w7 w6
Fofr oy 1)

Wt siwe T few c XY A i
T 3% T 7§15 femme W ¢ L
I Fraw A q2qAC G |

st oW agae c # w9 e

Tm |
SHRI D, BASUMATARI: May I
know whether there is a proposal from
the Army to divert this road which
the hon. Minister mentioned from
Boroma to  Missamari? This is
important from strategic point of

view,

SHRI RAJ BAHADUR: This con-
cerng not the Road Board but a parti.
cular road which might come under
Border Roads Development Board.

wged st vt o gRafeaw
fawer w28 & fold diwn

*722. off qw wx IO W@T
frmtor witx wrare et ag T@r &
gar W fm o

(%) w7 &7 e § qw F
e T Wt BT gafas oFf gRe
I § fagre wew & fad #r€ v
T ¥

(w) =fz gt & I ger oF
wr g oWk

() =% garer & ol goerc ¥
Lo ol
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (¢).
Development of cities and towns is
primarily the function of local bodies
and State Governments. The Central
Government asgists by way of techni-
cal guidance and advice. Master
Plans for 72 cities have also been
drawn up with funds made available
by the Central Government. The
States have been asked to implement
them through enactment of suitable
legislation and allocation of funds
from plan resources,

ot ARNWA T - WEwW I,
TrET WET FRaR qraraeer dar wd §
fwg aw ¥ wae wnrfor dor Y
g Wi wfmmm ImAm A §
IEW 7gr & i et 7= v ¥ g
Y aeE w1 vaw Agr T ) &y
g T 971 | FaT &THT F¥ HE FrSAT
t 1w wEew w gg 9we dn
i v fe “RdY | & X qer @ fw
FAT ACHT 1% G007 w0
7dr "frem w wEAr wfgq 9r fE
Y )

U WS AT 9T AN W
& & W afvaw Ifeeda § s
WY WATE AFGT & qgT < F1E YT
WIT AT FH w1 da7 § av Ay, w
gt wrwr ady g€ & ar o) ?

ot W Rgen A RE D R
T g et § fin gree wpdt & g
sfieer et oft ot avg Sar &t wwd £
I ag o gT Ay 25 @ ¥
& wo At foar | gwd el avoer §

Oral Answers 14

i 0yt yalag fear qr fs oy
/YA QX HeE o GG WK T ¥
¥ 72 wgL WY § ik Parg AT oA
Ty | wgy ow gfva 2t
1 arepy § faedlt ghmm dfeh d
agr w3 feeelr feadeie woifedy §
WY XHF qgT WO wE agr AT o

oY AEET T WA T F qg ot
war e

“The States have been asked to
implement them through enactment
of suitable legislation and allocation
of funds from Plan resources.”

¥ o wirgan g 6 wrey @ew W
g T A uR war fdt g3 & vt
HEATE HY WIS TF AT 40 F4Y woar ?

ot We WEAT © 1969 A THT waT
T av | gaTr s fafre) g
TR Fiey WIT s AW 2t § Wi
Ty TR g7 °v fOoswt aw @Y wR X
UTR §T FAY TEAT aXE IEAE AT
aTfe gHIL WEY R & S |

SHRI KRISHNA CHANDRA
HALDER: The Minister in his reply
stated that 72 cities have been covered
by Master Plans, I want to know
whether the historic city of Burdwan
and Murshidabad of West Bengal
have been included in the Masrer
Plan or not?

SHRT OM MEHTA®' The Master
Plans from West Bengal have been
drawn for Asansol, Siliguri and
Haldia only Only these three cities
were included at that time,

SHRI KRISHNA CHANDRA,
HALDER: What about the historic
citles of Burdwan and Murshidabgd?
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SHRI OM MEHTA: It is the Stale
Governments that have drawn up the
Master Plans.

SHRI NAWAL KISHORE SINHA:
May 1 know from the hon. Minister
whether he proposes to advise the
State Governments that cities and
towna should be so located and deve-
loped as to act and function as growth
centres in rura] areas and not ailowed
to grow m a haphazard marmer at
the moment?

SHRI OM MEHTA: That is the
actual function of our planning and
mm that connection we have alredy
prepared some proto-type plans and
we have circulated them to almost all
the States advising them that they
draw up plans on those lines.

SHRI PRABODH CHANDRA: The
Minister has been kind enough to say
that the Government of India had
sanctioned Rs. 5 crores for the Master
Plang for Delhi alone or for the whole
country?

SHRI OM MEHTA: For the whole
country.

SHRI PRABODH CHANDRA: The
population of India is more than 50
crores and according to the Govern-
ment's own estimates, hardly 40 per
cent of the people have proper shelter
over their heads. Does he feel that

SHRI OM MEHTA: The question is
not of accommodation. The question
regarding preparation of the Master
Plans. Rs. 5 crores has been given
only for preparation of the Master
Plans and not for providing houses.

PROF. MADHU DANDAVATE:
‘Have the Union Government and the
Planming Commission approved the
twin Bombay project and I would like
to kmow whether gsome central assis-
tance has been assured and, if so,
“what is the quantum of assistance?

¢

APRIL 18, 1078
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SHRI OM MEHTA: This question
requires notice. But actually, the
City and Industrial Development
Corporation Ltd, far the twin city is
already functioning,

PROF. MADHU DANDAVATE:
Has any central assistance been assur-
ed or npot?

SHRI OM MEHTA: I cannot say

&t T W qQi¥ - W qEnr §
fo 72 wgQ % foar wor § T A
f g fawre g a% | & orrerer wrgar
g f& s &% wr @ w@r o
war &, 9 wemr Ay war §, Fead-
A% @ 4T &, ¥qT g QT AAC Y ?

st Wi Agm oy wge fag g
t Y Ao § Law,
ngn gEfegw fedlw, wivw oEw
W arg f wgr o< gfrafedt § ar
ar QAW A TG R

SHRIMATI MUKUL BANERJI:
What steps have been taken regarding
Kotla Mubarakpur area? This is just
like a pimple on the beautiful face of
a lady. This area is in my consti-
tuency. There is no sewer and on one
side there is some expansion. On the
other gide there is the Defence
Colony. In between it is just like &
very bad slum.

-

BHRI OM mm: That is a sepa-
rate question. 1 require notice.

ot wywE T aE T W
T® vy § , g e agi @ ar
T &, I W 3o § wedr &
SR wxarc ¥ off fwra & Wt Wk &
frg ¥ wa fae o § R ¥ W
o 7Y § e wet aw evew qike
we Aifewge ofear wr grew
AT wAeh faegw wff At e
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t P ge it wewd 1w we Qe
e wve @ § acfie zrew gfar dic
s far ¥ M eaw § ¥
fadiy s fer g W Iw fiery
% fag Rrdty e affere 9 g ?

ot W dgwr  dow dee ¥ Ay
el g | Hrdw ¥ g9
TET W W WK s wiew ¥
feR@rgie ¥ forg fear o wwar &

Supply of Rigs to UP,
*725. SHRI B. R, SHUKLA: Will the

‘Minister of AGRICULTURE be
pleased to state:
(a) whether Central Government

have failed to provide the requisite

number of rigs to the State of Uttar
Pradesh;

(b) whether boring of tube-wells in
the Parganas of Bhimga, Tulsipur and
Chards of District Bahraich (Uttar
Pradesh) is being held up due to non-
availahility of rig machines; and

(c) whether the Central Govern-
ment propose t0 send rigs to these
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) No, Sir.
The responsibllity for groundwidter
development through drilling of tube-
wells or boring of wells and for
acquiring suitable rigs for this pur-
pose rests with the State Govemn-
ments. Ceniral Ground Water Board
operates rigs in the States primarily
for exploratory purposes.

(b) No such report has been receiv-
ed from the State Government.

(c) Does not arise in view of (a)
and (b) above.

SHRI B. R. SHUKLA: May I know
whether it is a fact that the rigs are

Oral Answers 18

exclusively supplied by the Central
Government to the State Government
and the State Government has no
agency through which they can have
their own rigs? Becondly, how many
rigs have been provided to the State
of UP? Thirdly, is it a fact or not
that representations have been made
by the State Government for taking
up exploratory construction of tube-
wells? Because, Sir, in the area men-
tioned in part (b) it was stated by
the State Government that deep
boring machines were not available
in the State and therefore it was not
in a position to bore the tubewells.
This is my point. Therefore, the res-
ponsibility of the Centre comes in.

PROF, SHER SINGH: Several types
of rigs are there which are manu-
factured indigenously. They are all
avallable and the State Governments
purchase those rigs and if I am correct,
in UP, mn all, there are about 110
rigs of varioug types which are need-
ed. As for the district Bahraich,
hydro-geological survey is going on
and it is only after that results are
made available that one can say about
these things definitely. It is only after
the results are known that work
relating to exploratory tube-wells
could be taken up. But it is not held
up because of the paucity of rigs. Higs
are available,

SHRI B. R, SHUKLA: Since when
hydrological survey has been going
on in the areas mentioned in part ()
of my question? This statement is
being made on the basis of whelly
incorrect datg because no team of
investigation has actually reachied the
spot and started work.

PROF. SHER SINGH: As I have
already stated work iz going on—the
work of hydrological survey—and it
is only when we have located the
points where we have to dig these
exploratory tubewells that the work
will be taken up.

SHRI A. K. M. ISHAQUE: The hon,
Minister has told us that it is the
State Government who has to secure
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the rigs. Will the Minister tell us
about the availability of rigs in the
country? Are there sufficient rigs in
our country {o meet the needs of the
country? If not, whether the Centre
has provided facilities to the State
Governments to import rigs from
abroad?

PROF. SHER SINGH: At present
we have no request from the State
Governments for import of rigs.
There was a demand from UP, and
we have provided foreign exchange
for that. From other States we do not
have any request. Rigs are available
in sufficient number in our eountry.
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SHRI P. M. MEHTA: I would like
to know from the hon. Minister as to
how many rigs were demanded by the
State of Gujarat?
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MR, SPEAKER: The question is a
specific one. It is not relevant here.
Please give a scparate notice.

SHRI M, RAM GOPAL REDDY:
The monsoons are failing year after
year. I want to know whether the
Government is going to have more
rigs so that we may have more tube-
wells in all the States?

MR. SPEAKER: It is a very specific
question about Uttar Pradesh.

SHRI M, RAM GOPAL REDDY:
The Minister has made a general
statement. I want to know whether
it is correct.

PROF. SHER SINGH: Sp far as U.P.
is concerned, in Bahraich and the
olher areas it is not that the work is
not going on because there is shortage.
Rigs are available in U.P, As for
hard-rock areas, we had to import
some rigs of that type. For hard-
rock areas. and for areas where there
is not sufficient water available for
drinking and where there is hard rock
below., we have to import. We have
imported some rigs, and we shall
import rigs, if we require more

Orders placed for Ships by Shipping
Corporation of India
+
*726. SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Shipping Corpora-
tion of India has ordered 38 ships this
year; and

(b) if so, whether they are expect-
ing only 17 ships this year?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAIIADUR): (a) As on date, total
number of ghips on order are 43, out
of which 6 ships were ordered prior
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to 1st April 198p; 10 ships during
1969-70, 8 ships during 1970-T1, 12
ships during 1971-72, 5 ships during
1972-73 and 2 ships after 1st April
1973,

{b) Yes, Bir, in accordance with a
phased programme of orders and
deliveries of ships.

SHRI P, GANGADEB: May I know
how Government are proposing to
finance the purchase of new ships and
which are the countries which have
offered credit for purchase of ghips?

SHRI RAJ BAHADUR: Most of
these ships or practically all of them
are bought on the basis of deferred
credit or instalment basis., There 18
some downright payment to the extent
of 10 per cent, 15 per cent or 20 per
cent as the case may be, and the
balance 1s arranged through credit.
That is the way in which we do the
financing, Apart from that, there are
certain allocations made to us by the
Finance Ministry in the light of our
requircments and orders placed.

SHRI P. GANGADER: May I know
whether the hon. Minister has made
any esumate of the number of new
ships that will have to be acquired
over the next five years, and if so,
how many will be available from the
Indian shipyards and how many will
be acqguired from other countries?

SHRI RAJ BAHADUR: In fact,
these proposals have been worked out
by a study group I cannot exactly
say the number, but according to the
proposals that have been worked out,
a target of 10.6 million tonnes to be
achieved by the end of the Fifth Plan
has been worked out, which will mean
an addition oi about 6 million tonnes
to our present tonnage.

"“SHRI INDRAJIT GUPTA: May I
know the tota] foreign exchange cost
involved for these 43 vessels which
have been ordered by the Shipping
Corporation of India and how much of
this expenditure is being advanced to
the Shipping Corporation out of the
Shipping Development Fund?

CHAITRA 26, 1805 (SAKA)
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SHRI RAJ BAHADUR: I am sorry
1 would not be able to give the total
foreign exchange needed—~but I can
certainly give the types of vessels and
the tonnage of each one of them,—
because that foreign exchange depends
upon the types of sizes of the vessels,
and I shall collect this information
and give it to the hon. Member,

SHRI INDRAJIT GUPTA: How
much is it? Has he no idea of it?

SHRI RAJ BAHADUR: I think that
it would be hazardous to give any
idea, because the vessels are of
different types such as tankers, bulk
carriers, ordinary liners, cargo vessels
and sp on.

SHRI INDRAJIT GUPTA: Is any
part of that being given out of the
Shipping Development Fund?

SHRI RAJ BAHADUR: Yes, that
goes without saymng. The Shipping
Development Fund 1s there to finance
this.

SHRI INDRAJIT GUPTA: How
much 18 it for these 43 vessels?

SHRI RAJ BAHADUR: I have not

got that information presently with
me.

SHRI M S SANJEEVI RAO: I
understand from a news item that
during his recent visit, the Ministey
of Shipping and Transpert from
Poland has offered to the Govern-
ment of India to sell bulk carriers of
105,000 tomnes capacity, If that iz so,
may I know whether the Shipping
Corporation is going to take advant-
age of that offer?

MR. SPEAKER: The main question
relates to orders that have already
been given, and not to those to be
placed in the future., The hon. Mem-
ber may table a separate question,

SHRI VISHWANATH PRATAP
SINGH: May I know from the hen.
Minister whether orders for bulk
carriers were placed as long back as
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1868 with the ghipyard in Rumania
and later, the prices of each were
raised by Rs. 80 lakhs from the con~
tracted prices, and the orders are to
be finalised by 1987, and if so, the
reason for Government's agreeing to
the price rise to the tune of Rs, 60
lakhs, and the delay in the delivery
of the ships?

SHRI RAJ BAHADUR: When the
-orders were placed, the number was
in fact 10, and prices have escalated in
between. So thg shipyards in
Rumanja wanted an escalation in
prices. After a good deal of discus-
sion, we have been able to finalise
those orders, and some escalation has
been agreed to in regard to these
vessels.
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKVU): (a) There is no evidence to
show that the number of T.B, patients

is ineveasing day by day.

(b) 547 T.B. Clinies are functioning
in different States and Union Terri-
tories, Of these, 278 have been up-
graded as District TB Centres to
undertake district-wise TB Control
Programme, , A total of more than
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37,000 TB beds are availshle in
various States/Union Territorieg for
in-patient treatment.

(c) A statement is laid on the Table
of the Sabha.

STATEMENT

The National Tuberculosis Con-
trol Programme is a Centrally
Sponsored Scheme during the Fourth
Five Year Plan with 100 per cent
Central assistance to the State Gov-
ernments, The Programme provides
for establishment/upgrading of Dis-
trict TB Centres, establishment of TB
Isolation beds and supply of anti-TB
drugs to the TB Centres for effective
treatment of TB patients throughout
the country.

BCG Vaccination in age group of
below 20 years is being done as a
preventive measures. The District
TB Centres serve as Base to carry out
case finding, treatment and BCG
Vaccination Programme throughout
the District in collaboration with the
existing health and medical institu-
tions.

Steps are also being taken for the
expansion of the BCG Vaccine
Laboratory, Guindy, for the produc-
tion of freeze dried vaccine in larger
quantities.

Grants-in.aid and free anti-TB
Drugs are also given to Voluntary TB
Institutions,

In pddition, grants are given to the
Tuberculosis Assoclation of India for
the maintenance of New Delhi TB
Centre and Lala Ram Sarup TB
Hospital, Mehraull.

Under this Scheme during the year
1972-73, ageainst the target of
establishment of 2§ District TB Cen-
tres, 31 Centres have been established
to undertake district-wise TB control
programme in various States. During
tha year 1972-73, anti-T.B. drugs
worth Rs, 9880 lakhs have been

supplied.
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SHRI A, K. KISKU: Government
are very vigilant about the entire
pogition and arrangements for
diagnosis are being expanded. In
1872-73, although the target was to
open 25 centres, we had been able to
open 31, but that does not mean that
therefor the number of TB patients
is on the increase, because that is
peing watched by sample surveys in
different areas and we find that the
number of TB patients is actually
decreasing.
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THE MINISTER OF HEALTH AND
FAMILY FLANNING (SHRI R. K.
KHADILKAR): So far as the B.CG.
vaccination programme 1s concerned,
every effort is made to provide vacci-
nation, but just now it is not part of
a national programme. So wherever
anybody voluntarily offers himself or
where TB centres are functioning, the
vaccination 18 provided. As to how
many are covered by the vaccination;
I have no figures now. I require
notice.

SHRI BISHWANATH ROY" May I
know whether any attempt has been
made for ascertaiming the number of
TB patients throughout the whole
country including the rural areas?

SHRI R. K. KHADILKAR: As my
colleague said, there were sample sur-
veys and they were indicative. But, as
I said. as 1t 15 not part ot the national
programme, 1t is very difficult to cover
the entire country at this stage.

SHRI DINESH JOARDER- May I
know from the Minister whether he
has any information agbout the per-
centage of TB patients among the
tribal people, particularly in the
Santhal Parganas area and in the
"1'l a and West Dinajpur districts of
West Bengal and whether they are
going to set up TB centres attached
to the union health centres for giving
treatment to the TB patients, parti-
cularly the Santhals, Mundas and
Korahs?

SHRI R. K. KHADILKAR: We have
no information., He should address
that question to the State Govern-
ment, or we shall collect from the State
Government the required informstion
and place it here,



27 Oral Answers APRIL 16, 1973 Oral Answers 28

Construction of ‘bridges over Yamuna
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*730. SHRI RAM PRAKASH: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Government of
Uttar Pradesh had sent any scheme
for the approval of the Centre for the
construction of bridges over Yamuna,
one at Kachaura Ghat and the other
at Bateshwar (Naurangi Ghat) in
Tehs:] Bah of District Agra;
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(b) if so, whether the bridges over
Yamuna would be included in the
Fifth Five Year Plan; and

(e¢) whether there is proposal to in-
clude the construction of bridges over
Yamuna-one at Kachaura Ghat and
the other at Bateshwar (Naurangi
Ghat) in the Fifth Five Year Plan?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
«{a) No, Sir.

(b) and (c). Do not arise,
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Food production stagnant in Andhra
Pradesh

731 SHRI Y ESWARA REDDY
Will the Mmster of AGRICULTURE
be pleased to state

(a) whether food production 1n
Andhra Pradesh has remained stagnant
since 1964-65,

(b) 1f so the reasons therefor, and

(e) the steps taken by Government
to increase food production m the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) to
(¢) A statement 15 laid on the Table
of the Sabha.

Statement

(a) to (c) It is a fact that food-
graing production is more or less stag-
nant m Andhra Pradesh since 1064-85
There are many reasons for it The
State has guffered heavily due to
drought conditions in successive vears,
Apart from adverse seasonal comdi-
“tions, the other factors responsible for
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this situation are unsuitability of the
newly evolved varieties, particularly
in the case of rice, pest and disease
problem price and marketing difficul-
ties, ete

The Mimmstiy 15 alive to the situa-
tion and various -teps have been taken
to increase tooa production in the
State  These include (1) eapansion of
area under the High-Yielding Varieties
Programme (1) launching ot district
trial-cum-demonstration programme for
newly evolved 1nice varieties (i) in-
tensification of plant protection
measures (1v) inten<ive deselopment
of irrigation facihities and introduction
of multivle cropp.ng (v) ader late
and timely supnly of inputs lihe <eers,
fertilisers and credit (vi) emphasis on
adequate and balanced use of fertih-
sers, (vn) farmer<’ traning along-
with national demonstralion pro-
gramme

SHRI Y ESWARA REDDY Besides
the measures to overcome the- stagna
tion mm production mentioned in the
statement, increase 1n production 18
invanably linked up seriously with the
implementation of the land reforms
Andhra Pradesh has enacted a land
Ceiling Act last September and the
President has g'ven assent to it on
31st December but the Government of
Andhra Pradesh feels that it could not
be 1mplemented because 1t mght be
challenged 1n a court of law They
feel that it should be included under
the Oth Schedule of Constitution so as
to make 1t non-jushciable When 18
the Government going to include 1t 1n
the 9th Schedule? Can they mention
any defimite date?

SHRT ANNASAHEB P SHINDE
Obviously the implementation of land
reforms has =ome relevance to proruc-
tion As for the inclusion 1n the 9th
Schedule we propose to include all
land legislations Uunder the oth
Schedule so that necessary protection
18 given to land reformm measures for
all the State Governments, including
Andhra Pradesh Government.
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WRITTEN ANSWERS TO QUESTIONS

Steps for guicker loan to Farm
Engineers

*723. SHRI M. M. JOSEPH: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government have taken
any steps for sanctioning quicker loans
for Farm Engineers in the country;
and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE)' (a) and
(b). The special scheme for providing
employment to unemployed technical
personnel through Agro-Service Cen-
tres being implemented by the Minis-
try, does not contemplate ganction of
loans by Government for setting up
such Service Centres. The commer-
cial banks are expected to provide
loan assistance for the purpose; special
facilities are however available under
the scheme to attract bank credit,
eg the Agro-Service Centregs are
treated as eligible industry to be
covered under the Credit Guarantee
Scheme and subsidy on interest pay-
gble on the loan is admissible under
the scheme subject to certain limits.

Educational facilities ontside Brahma:
putra Valley

*724. SHRI R. R. SINGH DEO: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Central Government
has taken any initiative to provide
educational facilities outside the
Brahmaputra Valley to the students
who left Assam as a result of last
year’s disturbances; and

(b) if so, the main feature thereof?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. §. NURUL HASAN): (a) and
(b). According to the availdhle infor-
mation out of about 250 Bengall-
speaking students who left Assam as
a resilt of last year's distutbances
about 200 students have already re-
turned to Assam and re-joined their
respettive  educational institutions.
Efforts are also being made to persuade
the remaining students td retutn to
their institutions in Assam.

The Central Government remain in
close touch with developments in
Assam and continuous efforts are
being made to find an amicable solu-
tion of the coniroversy relating to
medium of instruction in Assam.

Question of taung any initiative by
the Central Government to provide
education facilities in any part of the
State of Assam, therefore, does not
arise.

Ways to help educated jobless

*727. SHRI C. T. DHANDAPANI-
SHRI P. A. SAMINATHAN.

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether certain ways of helping
the educated jobless have been Ssug-
gested;

(b) whether it has also been sug-
gested that before giving the degree,
the student should be asked to work
on land for one year and also underge
military training for one year;

(c) if so, the reaction of the Union
Government on these suggestions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) Yes,
8ir. A number of schemes gre al-
ready in operation, A proposul for
creating additional job opportunities
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for 5 lakh educaled people during
1973-74 is umder consideration of the
Government of India.

(bj) A suggestion has been received
that National Service for a specified
period should be made a pre-condi-
tion for the award of the first degree.

(¢) The proposal in the part (a) and
the suggestion in part (b) are under
examination.

Indo-Soviet Cultural Co-operation

#7209, DR. LAXMINARAIN PAN-
DEYA: Will the Mmister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE bhe pleased to state:

{a) whether the Indo-Soviet Cultural
Soclely (I.8.C.U.S.) and the Union of
Soviet Cultural Sociely (U.S.C.5)
signed a plan for Cultural Co-operi-
tion 1n 1973;

(b) if so, the salient features of the
plan; and

{c) whether any such mlan wilh any
other country has alsu been signed?

THE MINISTER OF EDUCATTON,

SOCIAL WELFARE AND CULTURE
(PROF. § NURUI, HASAN): (a) Yes,
Sir.

(b) The salieni fealures of the plan
are thal the Contracling Partie~ shall
promote and strengthen friendship and
cooperation between the two countries
by acquainting the public with the
life, history and culture and develop-
ment of science & technology of the
other side. In order to achieve this
objective exchanges of delegations,
tourists, teachers, public figures, scien-
tists, cultural and art workers have
been agreed upon. Also lilerature.
photo exhibitions etc. are proposed to
be exchanged.

(c) The Infn-GDR Society ras
an agreement with its counterpart or-
ganisation. Government is not aware
of any other plang with any other
country.

274 LS—2
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Conclusion of the Working Group of
N.B.O.

*732 SHRI FATESINGHRAO
GAEKWAD: Will the Mrmmister of
WORKS AND HOUSING be pleased
to state:

(a) whether Government's aitention
has been drawn to the conclusion of
the Working Group of the National
Building Organisation in preparing a
profile of construction in the Fifth Plan
to the effect that consiruction activity
will be impeded by shortages of build-
ing materials if the production of
bricks, cement, steel and timber 1s not
stepped up at least by 50 per cent 1n
the next five years; and

{b) 1t so. the reaction of Govern-
ment thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARIIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes. Sir

tb) The recommendations of thé
Working Group are under the ~on-
sideration of the Planning Commis-
sion,

National Commission on Agriculture

for development of iillages and com-

mand areas of major and medium
irrigation projects

793 DR. RANEN SEN.
SHRI M. S. PURTY:

W1l the Minister of AGRICULTURE
he pleased to slate:

(4) whether the National Commis-
sion on Agriculture has recommended
an integrated approach for the de-
velopment of villages and command
areas of major and mednun irrigation
projects;

(b)Y if so the salient features of
thi= scheme; and

(¢} the reaction of Government

thereon?
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i THE BINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
National Commission on Agriculture
has submitted its Interim Report on
Modernising Irrigation Systems and

Integrated Development of Command
Areas,

(b) A summary of the recommenda-
tions in this Interim Report is laid on
the Table of the House [Placed in
Labrary, See. No. LT-4798/73.]

(c) The recommendations of the
Commuission are under examination,

Work on West Coast Road

*734. SHRI SHANKERRAO
SAVANT.

SHRI § L. PEJE

Will the Minisler of SHIPPING AND
TRANSPORT be pleased to slate

(a) when the work on the West
Coast Road was slarted and when 1t
15 expected to be completed,

{b) how much work has been done
so iar and what 1s the amouni spent
thereon so far, and

(c) whether work on the portion of
the road beiween Sanganeshwar and
Wandn 1n Ratnaginn District has not
still been commenced?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) and (b) The West Coast Road,
which has been declared as National
Highway No. 17 with effect from 8th
March, 1972, passes through the States
ol Maharashira, Mysore, Kerala and
the Umion Territory ot Goa. The
work on this road was started origin-
ally about 15 years back as part of
programme of Centrally-aid Roads of
Inter-State and Economic Importance.
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The statement laid on the Table of
the House gives the Statewise infor-
mation about the work done on the
road so far against the original pro-
gramme, [Placed in Library. See No.
LT-4799/73]. On its having been
declared as National Highway, the
road is proposed to be further im-
proved to single-lane National High-
way standard as part of the 4th Plan
programme, for which inventorisation
of deficiencies and formulation of im-
provement proposals is 1n hand. The
said improvement is Llkely to be
achieved by the close of the 5th Plan
period

(c) Work on the construction of the
section from Sanganeshwar to Wandrn
i Ratnagir1 Distriet in Maharashtra
had been taken up initially under the
earlier programme of Centrally-aided
Roads of Inter-State and Economic
Importance. The same is not yet com-
plete and 1s now to be completed
under National Highway Development
Programme and shall be pursued ac-
cordingly

Hospitals in Andaman and Nicobar
Islands short of medicines

4735. SHRI R. V. BADE. Will tbe
Minister of HEALTH AND FAMILY
PLANNING be pleased lo state.

(a) whether the Hospitals of far-
flung Islands of Andaman and Nicobar
are short of medicines of daily use
because of their non-supply by Gov-
ernment, and

(b) what sieps Government are
going to take {o keep the Hospitals
well equipped”

THE MINISTER OF HEALTH AND
FAMILY PLANNING (8HRI R. K.
KHADILKAR). (a) No, Sir.

(b) Does not arise.
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Fooderaln missiug from godowns of
FCOL in Ferozepur and Faridkot

*736. SHRI LALJI BHAI: Will the
Minister of AGRICULTURE be pleased
to state:

(1) whether recently hundreds of
bags of foodgrains were stolen from
the godowns of Food Corporation of
India in Ferozepur and Faridkot Dis-
triets;

(b) if so, the broad outlines thereof:
and

(¢) what action has been taken

against the guiltly persons”®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE). (a) and
(b). Yes, Sir Aboul 848 bazs ol food-
grain. comprising 836 bags of wheat
and 12 bags of paddy were recently
stolen from the godowns of Food
Corporation of India in Ferozepur
and Faridkot Districts.

(c) Investigations of these cases by
the police have not yet heen com-
pleled. However, 1n some cases, where
prima-facie 1t was found that some
officials were directly or indirectly in-
volved, they have been placed under
wuspensioi:  pending  furher action
against them,

Delay in Farm Scheme

*737. SHRI M. RAM GOPAL REDDY-
Will the Minister of AGRICULTURE
be plensed to state:

(a) whether the Government's at-
tention has been drawn to the news
item “Ministry delays Farm Schemes”
published in the Motherland dated 31st
January, 1973; and

(by it so, the reaction of the Gov-
ernment thereto?

Writier. Answers 3%

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHFBE P. SHINDE):
(a) Yes, Sir.

(b} The Government do not sub-
scribe to the views expressed m the
news item.

Four dsy convenlion organised by
Indian Society for Technical Education

7J8. SIIRI R. V SWAMINATHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the four day conven-
tion organised by the Indian Society
for Technical Educalion in Bombay has
suggested Post-Graduate study in En-
gineering;

(b) if so, the other recommenda-
{ions made at the convention; and

(e} whether Government have ex-
amuned the suggestions and recom-
mendations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN); (a) and
(b} The recommendations made by
the Convention have not so far been
received by the Government.

(c) Does nol arise.

Extension of Homoeopathic and Ayur-
vedic medical facilities to C.G.H.S,
Dispensaries

*739. SHRI SUKHDEO PRASAD
VERMA: Will the Mimster of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether Government are con-
sidering a proposal fo extend the
Homoeopathic and Ayurvedic medical
facilities to all the Ceniral Govern-
ment Health Scheme Dispensaries; and

(b) if so, the main features thereof?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. XK.
KHADILKAR): (a) No, Sir,

(b) Does not arise.

Statutory autonomous authority on
development problems of Rajasthan
desert

*740. SHRI DEVINDER SINGH
GARCHA:

SHRI RAJDEO SINGH

Will the Minister of AGRICULTURE
be pleased to state.

(a) whether :ome scientists, who
~tudied the develobmental problems of
the Rajasthan desert, have recom-
mended the selting up of a statutory,
autonomous authority for this purpose
imme-diately; and

(b) 1f so, reaction to thege
mendations?

recom-

THE MINISTER OF STATE IN THE
MINISTIRY OF AGRICULTURE
(PROF SHER SINGH) (a) and (b).
A Study Team was constilufed by the
Indian National Scicnce Academy, for
an on-lhe-spot study of cerlain aspects
of the and rone 1n Western Rajasthan
particularly of the severe wand storms
that prevailed in the region in July,
1970 The Study Team submilied only
a summary of its recommendations in
1970. Tt is now understood that the
Team has submitted its final report
to the Academy. This report has not
vet been received by the Government
of India. The Study Team has, it is
understood, recommended that the
Desert Development Board constituted
hy this Ministry in 1968 should be a
high-powered, permanent and statutory
body. It should have a regular secre-
tariat with permanent technical office.
The experts may be drawn from the
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disciplines of ecology, geology, geo-
morphology, veterinary sciences,
atomic energy, agronomy, agrostology,
breeding, soll sciences, environmental
sciences, elc. The Board should be
responsible for looking after all three
agpects, i.e, research, t{raining and
extension programmes connected with
the development and reclamation of
the desert.

The final report, when received, will
be examined in consultation with the
Stale Governmenis concerned.

Seniority List of Scheduled Castes and
Scheduled Tribes Employees in
Education Department, Delhi

fY80. SHRI AMBESH- Will the
Mimster of EDUCATION. SOCIAL
WELFARE AND CULTURE bLe pleas-
ed 1o r1efer to the i1eply given to Un-

starre? Quostion No 821 en 26th
Februaiy, 1973 regmrding sen sty list
of Scheduled Casles and  Scheduled

Tribes Employees 1n Education Depari-
meni, Delh: and slate

(n) whether some Scheduled Cuaslcs
teachers (T.G.Ts.) were appointed vide
order No, 607 letter No DEI1(4) AD1l/
dated the »3rd October 1462 1n Delhi
Adminmstiration, Delh1 on temporary
hasis,

{h) whether thev are still temporary
wher s {here 15 reseivation in con-
firmation mde No. 10/28/68-Est(SCT)
dated the 12th Seplember, 1968 by
Ministry of Home AfTairs; and

(¢) if so. reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WFLFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Yes,
Sir.

(b) No, Sir.

(¢) Does not arise,
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Working Paper prepared by Central
Advisory Board of Lducation

6082 SHRI MARTAND SINGH OF
REWA Will the Mimster of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whether the Central Advisory
Board of Fducatipn has prepared a
Working Paper far the Fifth Five
Yeur Plan, and
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oi(b) it so, the salient features there-
”

THE MINISTER OF EDUCATION

SOCIAL WELFARE AND CULTURE

(PROF s NURUL HASAN) (a) and
(b) The Central Advisory Board of

Education at its 36th meeting held at

New Dellu on September 18-19 1972
has approved a blue print on ‘Educa-~
tion m the Fifth Five Year Plan
(1974-79) The main irgredients of
the programme are —

(1) Transformation of the Educa-
tional System

(11) Improvement of Standards

(1) Imtiation of a comprehensive
programme of pre-school de-
velopment meant specially for
the under-privileged social
Eroups,

(iv) The provistion of unnorsil
prnmary education 1in the age-
group 6—11 by 1980-81

(v) The adoption of the umform
pattern of school and college
classes vtz 104243 in  all
States and Union Teritories

(v1) Vocahionalisation of education
at the higher secondary stage
and 1ntroduction ¢f work
experience as an 11tegral part
of education at school stage

(vn) The development of a national
scholarships policy so that the
talented students and especi-
ally those comng from the
most deprived sections of the
community are assisted to
receive the best school and
umversity education,

{wili) The launching of a youth
movement for the population
m the age-group 14—35,

(ix) Reorgamsation of collegiate
and university education,
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{x) Development of technical edu-
cation;

(xi) Introduction of 1large scale
programme of National Social
Service; and

(xli) Strengibening of the adminis-
trative machinery to Plan and
implement thig significant
programme of expansion and
qualitative improvement.

Proposals for declaring mew National
Highways in Madhya Pradesh

6983 SHRI MARTAND SINGH OF
REWA- Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of proposals receiv-
ed from the State of Madhya Pradesh
during the last three years for the pur-
pose of declaring new Natiomal High-
ways in Madhys Pradesh;

(b) the number of cases disposed
of, and

(c) the action taken by the Central
Government so far?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) In the Fourth Five-Year Flan
(rounq about 1970) t he State Govern-
ment submitted a programme for the
deelaration of 11 roads as National
Highways Recently, they have -ug-
gested a fresh propossl for declaring
10 roads as Nautiona]l Highways under
the Fifth Five Year Plan

(b} and (c). Due to financial limita-
tions and comparatively lower priori-
ty possessed by propnsals of Madbva
Pradesh Government vis-g-vig projects
suggested by other States it was not
found possible to make any new addi-
tion to the existing N. H System in
Madhyva Pradesh in the Fourth Plan.
However, loan as<iptance amounting
to Rs 110 lakhs was, approved for the
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following bridges on the roads includ-

ed in the State Government's Fourth
Plan proposals:
Rs.
lakhs
1. Bridge over Chambsl on
Sheopur-Swai-Madhopur
Road . . . . 70" 00
2. Bridge over Ghar miver
on Jaipur-Bisora road
Bridge over Kahsindh on
Jarpur Bisora road f 40' 00
17000
The proposals received from the

State Government in connection with
the Fifth Five Year Plan have been
noted for considerstion along with
similar proposals received from other
States but a final view on them could
be taken only whep the proposals for
the Fifth Plan are finalised dependent
upon Plan allocation made avaflable
for the scheme.
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Enquiry into affairs of Delld Sehool
Téachers’ Cooperative House
Society Lid , Detni

6986 SHRI SUKHDEO PRASAD
VEKMA Will the Mmuster of AGRI-
CULTURE be pleased to refer to the
reply mven to Unstarred Oue<tion Nos.
a:s:! and 2985 dated 12-3-1973 end
sta

(a) when the enquiry into the
affairs of the Delht School Teachers'
Cooperative House Duwlding Society
Limited, Delhi was ordered;

(h) the termg of reference thereof;
and

(c) the time fixed for completion of
the engquiry”

THE MINISTER OF STATE IN THE
MINTSTRY oF AGRICULTURE
(SHRI ANNASAHFB P  SHINDE)-
(a) The enquiry was ordered on the
21st March, 1972

(b) To engqure nto the constitu-
tion, working and financial conditiem
of the Society.

(¢} In the order of enquiry, the
Enquiry Officer was asked to complete
the enquiry and submit the report
within 2 months The operation of
the enquiry was stayed by the Delhi
High Court tll the 31st July, 1972
Thereafter the High Court directed
under their order dated the 4th Sep-
tember, 1972, that the enguiry should
be continued ang completed withm 2
monthg from the date of that order
As complete relevant records were not
made available by the 1ccord-holders
to the Enquiry Officer, the High Court
directeg on the 11th December, 1972,
that the Society should produce all
relevant records before the Enguiry
Officer and the enquiry be comnpleted,
1l pokuble by the 20th March, 1973
As complete records have not yet
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been produced before the Enquiry
Officer by the record-holders, the En-
quiry Officer has moved the High
Court for permission to use coercive
methods, according to law, for the
production of records,

General Body Meeting of Delhi School
Teachers’ Cooperative House Buildin:
Society Ltd., Delhi

8087. SHRI SUKHDEO PRASAD
VERMA Will the Mimster of AGRI-
CULTURE be pleased to state-

(a) whether there is any prowision
in the Delhi Cooperative Societies
to call for General Body Meetings ol
such Societies whose elections have
not been held for long time and wherc
there 15 different groups;

(b) it so, whether there 1s any pro-
posa] to call for a General Body Meet-
ing of the Delh: School Teachers' Co-
operative House Building Society for
eletion of 1ls oflice bearers; ahd

(c¢) if so. when the proposed nrel
ing 15 likely to be convened?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRT ANNASAHEB P, SHINDE)-
(a) There 1z a provis.oi i the Deliy
Cooperalive Societies Act, 1972, em-
powermg the Registrar of Coperative
Societies to call 3 Gencral Bndy meet-
ing of a cooperative society, if such a
meeting 1s pot called by the Society
within the stipulateq or extended
period laid down in the Act.

(b) As an enquiry has been ordered
by the Delhi Admunistration into the
constitution, working and financial
condition of the Society, under the pro-
visions of the Cooperative Socleties
Act, there is, at present no proposal
to call such a meeting.

(¢) The question doeg not arise.
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Short Term Summer Food Production
Programme for Implementation o
Emergency Food Production
Programme

6996. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRI-
CLTURE be pleased to state:

(a) whether a meeting was convened
by Agriculture Ministry which was at-
tended by the senjor Agriculture Pro-
duction officials from Mysore, Andhra
Pradesh, Tamil Nadu and Kcrala,
regarding the implementation of the
emergency food production prngramme
for rabi/summer 1472-73,

(b) whether to tone up the shortfall
in the kharif production, tne Centre
have sponsored a special short-term
summer food production programme
apart from the usual rabi precduction
and

(e) if so, the main fealures thereoi”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) (a) Yes
Six

(b} Yes, Sir.

(e) A speval programme wes taken
up for rabi/summer 1872-73 to make
up the shortfall of foodgrains due to
severe drought in kharif, For summer,
the main e¢rop included was summer
rice. Special grants have been «anc-
tioned, for creating minor irrigation
facilities in the States to take up
summer rice proeromme. Shori- ‘rm
loans were also given for the purchase
of inputs. The targets agreed to by

the State Covernments cf Mysore,
Andhra Pradesh, Tamil Nadu and
Kerala are given as under:—
Area
agreed
Name of the State to by the
State in
‘ooo hect.
Mpysore . . . . . 140
Andhra Pradesh . . . 1000
Tamil Nadu . . . %
Kenals . . . . . 130
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‘Selection Grade to T.G.Ts. anq P.G.Ts.
in Delhi Municipal Corporation
Schools

6997 SHRI JAGAMNATH MISHRA-
SHRI ARJUN SETHI:

Will the Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state:

(a) whether Government hme
decided to give Selection Gradey fo
Trained Graduate Teachers and Post-
Graduate Teachers working in Gov-
ernmert Schools in Delhi with effect
Irom 5th September, 1971;

(b) whether 15 percent T.G. Tea-
chers and P.G, Teachers (both males
and females) working in Government
Schools under Delln Administration
have been given Selection Grades;

(¢} whether Selection Grades have
also been ziven to teachers working 1n
Primary Schools by the Delli Mumnici-
pal Corporation; and

(d) whether T.G. Teachers pre-
viously working under Delhi Muni-
cipal Corporation and now merged
with Delhi Administration with effect
from July, 1970 have not been given
any Selection Grade so far; if so, the
reasons for such a discrimination?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. § NURUL [1ASAN) (a) teo
(¢). Yes. Sir

(d} These cases a1e being processed
by the Delhi Administration

Effect of multiple taxation on demand
for Tractors

6998. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased 1o state:

(a) whether as a result of multiple
taxation, farmers buying a tractor
were paying as much as 32 per cent
more than what they would have
paid normally;
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(b) whether the net result of addi-
tional burden is that the demand for
tractor is declining sharply, retard-
ing on one hand the future of Indian
tractor industry and on the other,
the pace of mechanisation; and

{¢) if g0, the steps Government
propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
ta) As a result of levy of customs
duty, excise duty and sales tax on
tractors, the prices of both indigen-
ous and imported tractors have in-
creased considerably.

(b) and (c). There is a down-ward
trend in the registration of tractors
with the State Agro-Industries Cor-
porations and indigenous manufactu-
rers of tractors. Information receiv-
ed from the Agro-Industries Corpo-
1ations in wvarious States indicates
that the main reasons for the fall in
demand are:—

(particularly
excise and

(1) Higher prices
due to customs,
other duties),

Uncertainty due to proposed
land eceiling.

Drought conditions in some
States.

(2)

(3

—

(4

-

Tightening of credit facili-
ties, cumbersome procedural
formalities and delay in the
sanctioning of loans.

Any decline in demand for tractors
13 likely to slow down the program-
me of farm mechanisation. With a
view to raoviding nccessary facili-
ties to farmers, custom hiring work
of the State Agro-Industries Corpora-
tions and setting up of Agro-Service
Centres by entrepreneurs is also be-
ing stepped up. The question of re-
duction 1n customs duty on imported
components of traclors and waiving
of excise duty on indigenous iractors
js under consideration of the Gov-
ernment of India. Stale Governments
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have also uested to consider the
question of réduction in sales tax on
tractors.

Testing fee for water meters in
Dellik

6899. SHRI RANABAHADUR
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the testing fee Jor
water meters in Delhi has been in-
creased from Rs. b to Rs. 17 per unit
but their correctness is never ensur-
ed, with the result that the consu-
mers have to pay more than is due;

(b) whether the authorities charge
Rs. 100 as security deposit for each
meter in addition to the monthly rent
of 75 paise;

(c) whether np interest at the rate
of 12 per cent per annum is paid to
the consumers on the security depo-
git; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
testing fee for water meters both in
New Delhi Municipal Committee area
and in the Delhi Municipal Corpora-
tion area is only Rs. 5 per unit, How-
ever, an additional charge of Rs 12
is levied by the Corporation when
the meter is removed from the pre-
mises by the s‘afl of the Delhi Water
Supply and Sewage Disposal Under-
taking and refitted back after test-
ing.

(b) No. The New Delhi Municipal
Committee charges only Rs. 50 as ge-
curity deposit per meter and the
Delhi Municipal Corporation charges
Rs, 75 ag security deposit per meter.

(¢) and (d), No interest is paid on
meter security deposits as per Muni-
cipal rules.
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Parents Teachers Association in H.S,

Schools, Delhd
7000. SHRI AMBESH: Will the Mi-
nister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleas-
ed to state:

(a) whether in the Delhi Higher
Secondary Schools, there is provision
for the establishment of Parents Tea-
chers Association; and

(b) whether some fund is collect-
ed every year from the students for
the above P.T.A, and if so, the rate
of collection from each student for
Parents Teachers Association Fund?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 8. NURUL HASAN): (a)
Yes, Sir,

(b) The rate of collections for the
Parents Teachers Association Fund is
generally one rupee per student per
year. However, the Association can,
by specific resolution, provide for a
higher rate.

Construction of DDA Filats for Low-
ingeme Group

7001. SHRI S, N. SINGH DEO:
SHRI C. M, STEPHEN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the nameg of places in Delhi
where the construction of flats for al-
lotment to persons belonging to Low-
income Group, has been recently
completed by D.D.A. or nearing com-
pletion indicating the number of flats
and storeys built in each area;

(b) the likely dates when the an-
nouncements for their allotment will
be made during the year 1973; and

(c) the names of places where the
construction of D.D.A. flats for Low-
income Group is likely to be com-
pleted during the years 1973 and
1974 separately indicating the num-
ber of flats and storeys proposed to.
be built for each area?
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THH MINISTER OF STATE IN
T DEPARTMENT OF PARLIA-
MENTARY AYTAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA):

(a) 1. Lawrence Road

(D) 2storeyed . 480
(ii) 2} storeyed . 660
(iii) 3 storeyed . 2684
(iv) 4 storeyed . 776
4600
11+ Pankha Road

(i) Simgle storeyed . 893

(1i) Double storeyed
single unit 1000
1893

1L, Wazirpur

(1) Double storeved 188

IV. Tagore Garden

2 storeyed . 348
V. Naraina
(1) 3 storeyed
(2 room) . 162
(11) 3 storeyed
(1 room} f 48
(m' 4 storeyed
(2 mm‘l‘l} . ;36
346

GRAND TOTAL . 7375

(b)Y Dut of 7375 flats, 5375 flats have
been illotted. The balance of 2000

flats i+ proposed to be released in
June, 1873,
(c) Programme for 1973
I. Pankha Road
(i) 2 storeyed . 1278
(i) 3 storeyed . 300
1. Kalkayi
2 storeyed 1066
111, Rajouri Garden
2 storeyed . 436
V. wagirpur
(D 2 storeyed 456

() 3storeyed 481
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V. Katwaria Sarai

2 storeyed . . 88
VI. Sunlight Colony

2 storeyed . . 148
VIL. Prasad Nagar

4 storeyed . . 300

Programme for 1974
1. Rajouri Garden

3 storeyed 69471
11. Munirka . . 500
1. Madipur jacing

Nayafgarh Rd. . 250
V. Madipwr Ph. 111 . 250
V. Malviya Nagar . 500

Note: The schemes for 1974 mention-
ed at II, III, IV, & V above
are in the planming stage and
the number of gtoreys in res-
pect of these 1s yet to be final-
ised.

Rehabilitation of Displaced Persons
under Gadgil Assurance

7002. SHRI K. MALLANNA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to refer to the reply
given to Unstarred Question No. 7718
dated the 20th May, 1872 regarding
rehabilitation of displaced persons
under Gadgil Assurance and state:

(a) whether steps have been taken
to rehabilitate 1221 persons found
cligible to receive benefits under the
Gadgil Assurance;

(b) if so, the particulars thereof,

and

(¢) if not, the time by which the
scheme will be finalised?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The Delhi Development Authority
have detided to resettle 323 famifes
on the places where they are squat-
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ting at pregent. In respect of the re-
maining residential squatters, schemes
for resettlement will be drawn up
after making a detailed physical sur-
vey apnd finalisation of the Zonal Im-
plementation plans of the particular
areas

Out of Turn Allotment
7003. SHRI K MALLANNA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of applications for
out of turn allotment of Government
accommodation receiveq in 1970, 1971
and 1972;

(b) the number of persons who
have been allotted accommodation on
nedical grounds, being on personnel
staff and on retirement of parents
and on other grounds separately,
year-wise; and

(¢) the number of such applications
pending as on the 31st March, 1973?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
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MINISTRY OF WORKS AND HOUS.
ING (SHRI OM MEHTA) :(a) to (c).
The information is being collected
and will be laid on the Table of the
House.

Staff strength in Delhi Public Library

7004 SHRI A. S. KASTURE: Wwill
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) the staff strength, calegory-
wise, in the Delhi Public Library as
on 31st October, 1972 and the num-
ber of employees belonging to the
Scheduled Castes and Scheduled
Tribes;

(b) whether reservation quota for

Scheduled Castes and Scheduled
Tribes has been maintained;

(¢) if not, the reasons therefor;
and

(d) the specific steps Government
propose to take to fulfil the shortfall?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a) The
required information 1s given in the
statement below:—

Actual Number of employees
Category stafl helonging to
strength  Scheduled Scheduled
on Castes Tribes
31-10-1972
Class I 1
Class II 12 . ‘?:
C]ass IIT . 159 }4 1
Class IV . 65 26 3
>3 40 4

{b) to (d). The Delhi Public Libra-
ry, which is an autonomous body, is
observing since 1987 the orders and
jnstructiong relating to reservation of

Posts O Scheduled Castes and Sche-
d  Tribes issued by the Govern-
Mer ¢ of India from time to time.
.mployees belonging to Scheduled
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Castes and Scheduled Tribes consti-
tute sbout 188 per cent of the total
staff strength of the Library. The
shortfall is due to the difficulty in
getting persons with requisite quali-
fications in Library Science. The
Library Board will be asked to in-
tensify its efforts to make up the
shorttall.

Staff Strength in Central Secretariat
Library

7005. SHRI A. 8, KASTURE: Will
the Minister of EDUCATION, 8SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) tie staff strength, categor)-
wise, in Central Secretariat Library
ag on 30th October, 1972 and the
number of employees belonging to
Scheduled Castes|Tribes;

CHAITRA 26, 1895 (SAKA)
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(b) whether the reservation gquota
has been maintained;

(c) if mot, the ressons therefor; and

(d) the specific steps Government
propose ty take to fulfil the short-
fall?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) A
statement is attached

(b) to (¢) The posts in the Cen-
tral Secretariat Library torm part of
the overall cadres of the Depart-
ments of Education and Culture. The
reservation orders are invariably
kept m view while making 1ecruit-
ment to these posts

Statement

STATEMENT SHOWING THE VARIOUS CATEGORIES OF STAFF IN
THE CENTRAL SECRETARIAT LIBR ARY AND THE NUMBER OF EM-
PLOYEES AMONGST THEM BELONG ING TO SCHEDULED CASTES/

SCHEDULED TRIBES AS ON 30TH OCTOBER, 1972,

S Category
No

Staff No. of No. of

strength Scheduled Scheduled

sanc- Castes Tribes
tioned)

Director, Central Secretariat Library
Librarnian Grade I

Junior Librarian

Librarian Grade I1
Libranian Grade I11.
Labrary Attendants (Semor)
Library Attendants (Junior)
Jamtor

P.A, Grade 11

u.D.C.

L.D.C.

m. Daftry

13. Farash

14. Pean

13, Sweeper-cum-Farash

. Sweeper

17. Chowkidar

PRI PARE NN

o]
= 0

-

19 11

R -]

N -

*The candidate was appointed with eflect from 3 1-8¢ ¢

274 LS-3
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No separate communal roster is
maintained for the Central Secreta-
riat Library. The staff working in
the Central Secretariat Library be-
long to the common cadres of the
Departments of Education and Cul-
ture,

Staft of D.G.H.S. Library

7006. SHRI A, S. KASTURE: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) the staff strength, category-
wise, in the D.G.H.S. library as on
the 31st October, 1972 and the num-
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ber of employees belonging to Sche-
duled Castes|Tribes;

(b) whether reservation quota for
Scheduled Castes|Scheduled Tribes
has been maintained; if not, the rea-
sons therefor; and

(c) the specific steps Government
propose to take to fulfil the shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) The staff strength,
category-wise, 1n the Directorate
General of Health Services Library
as on 3lst October, 1972 was as fol-
lows:—

Total Scheduled Scheduled
strength castes tribes
1. Additional Deputy Assistant Ducctor (Library)
Class I . . . . . . f . b
2. Librarian Grade I (Class 1T, Gazetted) 5
3. Librarian Grade II (Class I11, Non-Gazetted) 7 1 .
4. Librarian Grade III (Class III, Non-Gazetted) 5 e
5. Library Attendants (Class I1TI, Non-Gazetted) 6 2 1
ToTtaL . 24 -"‘t_-— - 1

(b) No separate quota for reserva-
tion of posts for Scheduled Castes
Scheduled Tribes is mamntained for
posts in the National Medical Library
as these posts form a part of the Di-
rectorate General of Health Services
headquarters' establishmeni. The spe-
cial Representation Roster is main-
tained for the Directorate General of
Health Services as a whole.

(e¢) Does not arise.
Delay in Development of Lawns of
Type II Quarters in Mandir Marg,

7007. SHRI VARKEY GEORGE:
New Delhi
SHRI M. S, SIVASWAMY:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the edging, hedging,
fencing and grassing of the plots|

lawns has not since been provided by
the Horticulture Department in the
Type II quarters of Mandir Marg,
New Delhs and there is no sanitation
mn the area also since the allotment
of the said newly built quarters was
made for last one and a half year;

(b) the steps taken in improving
the situation in the area; and

(e} the action taken against the
persons involved in making delay in
this respect?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Mild
stee]l fencing has been provided on
the periphery of these quarters, The
grassing in the area has been taken
up. In some area the work done was
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found to be sub-standard. Action is
being taken against the contractor in
terms of agreement. There is no
proposal to provide edging and hedg-
ing the area, The open gpace betl-
ween the quarters will be provided
with railing and curbs, wherever ne-
cessary. Sewerage and storm water
have been completed in the area and
the cleaning, including cleaning of
roads and open space, are being at-
tended to regularly,

(b) Does not arise,

(¢} Action in terms of the condi-
tions of agreement is being initiated
against the grassing contractor for
delay in grassing the area,

Scholarship Scheme for Scheduled
Castes|Tribes in Government Medical
College, Mysore

7008. SHRI S. M. SIDDAYYA: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) outl of the 300 Additional Scho-
larships Schemes (Batech I and Batch
I1) for the year 1972-73, how many
post-graduates belonging tg the
Scheduled Castes and  Scheduled
Tiibes have been awarded the scho-
larship,

(b) whether it has come to the
knowledge of the Minister that in the
Government Medical College, Mysore,
some students belonging to the Sche-
duled Castes and Scheduled Tribes
who were awarded the above scholar-
ships have either discontinued their
studies or have been awarded the
scholarship from the Government of
Mysore, and 1f so. whether tbose
awards made by the Central Gov-
ernment will lapse; and

(¢) if so, whether such scholar-
ships will be awarded to those Sche-
duled Castes and Scheduled Tribes
students who have applied for the
award?

CHAITRA 26, 1895 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJ-
JI BASAPPA): (a) Under “300 Addi-
tional Scholarships Scheme” during
1972-73 (1st Batch), 11 scholarships
were awarded to candidates belong-
ing to Scheduled Castes, and none to
Scheduled Tribes as there was no ap-
plicant from this category. During
1972-78 (2nd Batch), 16 scholarships
were awarded to Scheduled Castes
and one to Scheduled Tribes candi-
dates.

(by Yes As two Scheduled Casles
candidates who were selected for the
award of scholarships under the “300
Additional Scholarships Scheme” in
1972-73 (2nd Batch) have bern sanc-
tioned the payment of stipends by
the State Government they will not
be eligible for the grant of scholar-
ship under the aforesaid scheme in
accordance wilh the conditions ap-
plicable to the grant of such scholar-
ghips.

{¢) The scholarships are awarded
on the recommendations of the Se-
lection Committee. No scholarship
under the aforcsaid scheme will be
available to the candidates of Sche-
duled Castes and Scheduled Tribes
whp applied for the same but have
not been recommended by the Se-
lection Committee for the award of
scholarships.

Posts created in Town and Country
Planning Organisation

7009. SHRI M, S. SIVASWAMY:
Will the Minister of WORKS AND
HOUSING be pleased to state,

(a) whether some posts have been
created in Town and Country Plan-
ning Organisation (a subordinate
office of the Ministry of Works and
Housing) on the Technical side since
1966;

(b) if so, the numbers thereof; and
(e) if not, the reasons therefor?
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THE MINISTER OP STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.

(b) The number of posts ereated
since 1966 on the Technical gide is as
under:—

Year hlgg"t: f

created
1966 . . . . . 28
1967 . . . . 48
1968 . . . . . 1
1969 . . . . . 10
1970 . . . . . 16
1972 . . . . 21

(c) Does not arise,

Promotion in Town and Country
Planning Organisation

7010. SHRI M. S. SIVASWAMY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether some promotiona] ave-
nues have been opened to the De-
partmental Upper Division Clerks and
Lower Division Clerks and the ap-
proximate period for which they may
have to wait for promotion in Town
and Country Planning Organisation
(a subordinate office of the Ministry
of Works and Housing); and

{b) it so, the facts thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Lower Division Clerks are eligible for
promotion as Upper Division Clerks
and Upper Division Clerks are eligible
for promotion as Head Clerk,

The period of waiting for premotion
is dependent on vacancies in the
grade of Upper Division Clerk and
Head Clerk.
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Sanitation and CGHS Arrangementis
in DIZ Area, New Delhi

7011, SHRI M. S, SIVASWAMY:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased %o
state:

(a) whether there 18 no proper
sanitation arrangement in the DIZ
area, Mandir Marg, New Delhi for the
last one and a half years;

(b) whether there is no CGHS dis-
pensary in the newly built Govern-
ment colony of Mandir Marg area
also and the Government servants
are having great difficulty in going to
the far away dispensary situated near
Gole Market, if 50, the steps taken by
Government in making provision for
the same; and

(c) the steps taken by Government
in making the provision of dispensary
in the area and keeping the colony
clean?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) No, Sir,

(b) and (c). One C.GH.S. dispen-
sary is required to serve an area
within a 1adws of 3 Kms The
newly-built colony of Mandir Marg
is well within the limits of the
C.G.H.S. gispensary functioning at Gole
Market. To cater for the increased
number of residents in thig area, it
was hoped that it will be possible to
open another dispensary in this area
during 1973-74 but it is npot mnow
possible due to the paucity of the
resources,

To keep the colony clean the
C.P.W.D. has provided adequate gewe-
rage and storm water drainage faci-
litleg in the area. The CP.WD. is
also attending to any blockage that
occurs in the gully-traps or the man-
holes. The storm water drains are
also being cleaned from time to time.
The N.DM.C. has provided dust bins
at suitable points where the tenants
are supposed to throw the garbage.
Cleaning of the roads and open areas
is being dome regularly.
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Construction of Office and Residential
Aocommodation in Kerala

7012. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minis-
ter of WORKS AND HOUSING be
pleased to state:

(a) whether Central Government
have sanctioned any scheme for the
construction of office and residential
accommodation in the General pool
m Kerala in 1973-74; and

(b) if so, the main features thereof
and the amount allotted for this pur-
pose?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA)' (a) No

(b) Does rot arise

Net Work of Rural Dispemsaries

7013 SHRI RAMACHANDRAN
KADANNAPPALLI Will the Minis-
ter of HEALTH AND FAMILY
PLANNING be pleased to <tale

(a) whether the Government of
Kerala has submitted anv scheme for
starting a net work of rural dispen-
saries in Kerala; and

(b) if so, the broad outlines there-
of and the steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAFPPA) (a) Yes

(b) The salient features of the
Scheme are as indicated below:—

(i) There should be at least one
dispensary for every 5000
population

(ii) With the Central assistance,
the State Government may
start 550 digpensaries for
Ayurveda System and 228
dispensarieg for Homoeopathy
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'(iii) The State Government pro-
poses to build a revolving
fund out of Central assist-
ance for the construction of
permanent buildings for the
dispensaries in rural areas,

(1v) The object of the scheme is
to provide employment to
qualified medical practitioners
as well as to provide cheap
medical care to the rural
people.

A final Scheme for health services
for rural areas is yet to be evolved.

Subsidised Honsing Schemes for Plan-
tation Workers

7014 SHRI VAYALAR RAVI: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state,

(a) the total amount to be spent by
the Government for 1he Subsidised
Housing Schemes for Plantation Wor-
kers in the year 1973-T4; and

(b) the particular of such schemes
submited by different States and the
State-wise break up of the amount
allotted for the vear 1973-747

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA). (a) and (b). A provi-
sion of Rs. 64.00 lakhs (Rs. 36.00 lakhs
as loan and Rs 2800 lakhs as jran )
has been proposed 1n the Central
Budget for the year 1973-T74 for the
mmplementation of the subsidised
Housing Scheme for Plantation Wor-
kers by the Governments of Assam,
Kerala, Mysore, Tamil Nadu, Tripura
and West Bengal where there are
plantations, The State Governments
themselves are competent to sanction
the housing projects formulated under
the Scheme, and advance financial
assistance therefor, Fundg will be
allocated to the respective States after
their requirements for 1973-74 have
- oyl pue wey) £q Pajodar weeq
oq1 Aq pajoa e SHjoein JIoj Spusul
Parliament.
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Cargo Handled by Cochin Port during
1972-73 as compared to the Major
Poris and its Development

7015. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPOR! be pleased to state:

(a) the total quantity of Cargo
handled by the Cochin Port during the
year 1972-73 and how it compares with
the quantity of Cargo handled ai the
other major Ports of the country; and

(b) a brief outline of the develup-
ment works to be undertaken in the
Cochin Port during 1973-74 and the
total expected expenditure?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)*
(a) A stalement iz attuched

(b} The imporiant development
schemes expected to be undertaken in
the Cochin Port during 1973-74 are
extension of open berth, consiruction
of super tanker berth, facihties for

handling fertihzers and contalners,
provision of facilities for handling
liquid ammonia, purchase of four

Wharf Cranes, one hopper grab dred-
ger, one high power tug, one hopper
suction dredger and housing schemes
ete. The total estimated expenditure
for all these schemes during 1973-74
is Rs. 3.00 crores,

Traffic
Name of Major Port handled
during
1972-73

(in
million
tonnes)
Calcutta . 6-68
Bombay . 15'41
Madras . 6:78
Cochin . 430
Visakhapatnam 7' 54
Kandla . 243
Mormugao 12: 85
Paradip . 2-02

N.B. The fieurrs mentioned above are
proviconal as final figures are still
awited.

APRIL 16, 1873

Written Answers 6

Central Agsistance of Amount fo be
Spent on Housing in 1973-74

7016. SHRI VAYALAR RAVI: Wil
the Minister of WORKS AND HOUS-
ING be pleased 1o state:

(a) the total amount to be spent by
diffcrent State Governments for hous-
ing in the year 1973-74 and the :hare
of Kerala for {his purpose; and

of Central
purpose and its

(b) the total amount
assistance for this
State-wise break up?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DPARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b), The
tentative figure of total approved Plan
outlay on Housing in the Siale Sector
tor 1973-74 for all the States (exclud-
ing Union Territories) is Rs. 3.063
lakhs of which the outlay for Kerala
is Hs. 149 lakhs.

From 1969-70, 1e., the beginning of
the Fourth Five Year Plan, Ceniral
financiul ass stance for all State Seclor
programmes (including Housing) is
being given to the State Governmenis
in the shape of ‘block loans' and ‘block
grants’ by the Minisiry of Finance 1n
the ratio of 70:30. This block Central
assistance is not relatable to any indi-
vidual scheme, projeet or head of
development. The State Governments
are thug free to utilise the block (cn-
{ral assistance on various schemes and
projects included m their Plan accord-
ing to the requirements and priorities
to be determined by them. The
amouni carmarked for Housing by the
various State Governments out of the
Central block assistance allocated to
them for the year 1973-74 is not there-
fore available.

This Ministry, however, sanction
financial assistance for the following
two soclal housing schemes which are
in the Central Sector, outside the State
Plan ceiling:—

(i) Subsidised Housing Scheme for
Plantation Workers; and
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(li) Scheme for provision of House-
sites to Landless Workers in rural
areas.

Scheme at (i) above has been trans-
ferred to the Central Sector with effect
from the year 1870-71. A sum of
Rs. 64 lakhs (Rs. 36 lakhs as loan and
Rs. 28 lakhs as subsidy) has been
provided for this Scheme during
1973-74. Allocations will be made to
the State Governmenis of Assam,
Kerala, Mysore, Tamil Nadu, Tripura
and West Bengal which have planta-
tions In their areas, after they intimate
to this Ministry their requirements of
funds for the year 1073-74.

The Scheme at (ii) above has been
introduced 1n October, 1871. A sum of
Rs. 5 crores has been provided for the
implementation of this scheme during
1973-74. No State-wise sllocation of
funds for 1473-74 has been made.
Funds under the scheme are released
to the Slate Governments on the basis
of projecis approved and the acriual
expenditure to be reported by them
trom {ime to time.

Criteria for Inclusion of Roads in
Crash Programme for BRural Employ-
ment

7017. SHRI DHARAMRAQ AFZAL-
PURKAR: Will the Minister of AGRI-
CULTURE be plrased to state:

{a) the criteria fixed by the Central
Government for choosing rural roads
for inclusion 1n the Centrally Sponsor-
ed Crash Programme for job-oriented
development work in the interior of
the Stiate;

(b) whether there has been any
consideration by including population
communication facilittes and back
wardsness of the people also; and

(c) it so, the maln features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(AROF. SHER SINGH): (a) to (o).
The Government of India have not

CHAITRA 26, 18856 (SAEKA)
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fixed any special criteria for choosing
rural roads for 1nclusion under the
Crash Scheme. Any project that is
labour intensive and useful for the de-
velopment of a district can be under-
taken under the scheme. Subject to
this condilion the discretion in select-
ing projects has been left with State
Governments. There has, however,
been a predominance of road works in
the case of most of the States for
VArious reasons.
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Foreign Consultants appointed for
Execution of New Bridge over
Hooghly

7019. DR. RANEN SEN:
SHRI SAMAR GUHA-

Will the Minister of SHIPPING AND
TRANSPORT be pleased to stater

(a) whether as many as three
foreign consultants have been propos-
ed to be appointed for execution of
the New Hooghly River Bnidge Pro-
ject in Calcutta, viz. F.FP. for the
contractor (M/s. B.B.C.C. Limited),
RPT for the CP.C (the implementing
agency for the main span of the
bridge) and L. and A for the HRB.C

(b) if so, the amount of foreign ex-
change required for each of these con-
Sl-l.l'tlntS;

(c) whether M/s. R.P.T. 18 found to
have no experience or expertise in the
type of bridge proposed to be con-
structed in Calcutta, viz., cable stayed
box grider design: and

(d) 1t so, the reasons for avpoiniing
M/s. R.P.T. as a consultant 1n addition
to M/s. L. & A. who are reported to
have the best expertise in the field of
designing and construction of this type
of bridge”

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRASPORT (SHRI M. B, RANA): (a)
to (d), The proposed Second Hooghly
Bridge is essentially a State project
The State Government are, therefore,
primarily eoncerned with all matters
connected with this project. Accord-
ing to the information furnigshed by
them, it is true that there is a proposal
with the State Government to have
three Consultants referred to in part
(a) of the Question. The forelgn ex-

APRIL 16, 1973
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change required by them for these
three Consultants is as under:

Foreign
Exchage
required

Name of Comsultants

Feew of M/s Freeman Fox &
Partners—Foreign  Consul-
tants of the Contractor (M/s
B.B.C.C.Lw.) .

Fees of M/s Rendal Palmer &
Tritton-Foreign Consultants
to Calcutta Port Commussioners £2,99,375

Fees of M/s Leonhardt Vnd
Andra-Foreign  Consultants
to Hooghly River Bndge
Commissioners

£ 1,085,000

£2,27,500

The State Government have indicat-
ed that the Calcutta Port Commis-
sioners who are the implementing
agency for the bridge proper on behall
of the State Government have advocat.
ed the avpomntment of M/s. Rendel
Paliner and Tritton as their Consul-
tants on the following grounds

(a) They have been a regular
consultant of the Port for
many years now

{b) They have ntumate know-
ledge of the regime of River
Hooghly and of Dock Struc-
tures. Close proximity of
the Kidderpore Docks to the
bridge site requires careful
planning of the methods and
sequence of construction with
due regard to 1ts effect on the
regime and the draft of the
river, otherwise serious dis-
location of Port activities may
result.

(c) M/s. RPT have been asso-
ciated with this bridge project
since 1962. They vetted the
tender documents and subse-
quently evaluated the tenders
when received. Since the
replacement of work order,
they have rendered very
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(d)

(e)

valuable advice on the aero-
dromic tests which are now
being carried out at the Indian
Institute of Sc.ence, Banga-
lore and also regarding the
indigenous manufacture of
bridge cables for the frst
time in India,

M/s. RPT have independently
designed the two cable stayed
box girder bridges 1500 ft
span and other of 1800 ft. span
as received from the tende-
rers and founqd certain flaws
with the tenderers’ design.
which were duly modified by
the tenderers’ (Consultants
after discussions with them.

By wvirtue of their experience
in the design of box girder
bridges thev have been ap-
pointed by the UK. Govern-
ment as one of the Consul-
tants for carrying out the
Merrison Rule Check on the
existing box girder bridges.
This Rule of Design Checking
was evolved affter several
failures of box girder Bridges
to prevent such future fail-
ures. Check by  Merrnson
Rule is one of the primary
conditions of contract for this
bridge.

(f) They have vast experience in

(8)

the erection of steel bridges
and monolith foundations
The existing Rabindra Setu
was designed by them and
constructed under the.r con-
sultancy.

The proposed bridge will
have the longest main span
(1500 ft.) of this type built
anywhere in the world, the
maximum span so far con-
structed being only 1050 ft.
The cablestayed box girder
bridge is a modern innovation
in the design of long span
suspension bridges and it is
found to be ecomomical in the
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range of the span proposed
for the Hooghly bridge. Ap-
pointment of M/s. RPT as a
Consultant in addition to M/s
L. & A will provide double
check on the design of the
bridge and reduce risk and
failures during construction
to the abosulte minimum.

Home for Freedom Fighters in Deihi

7020. SHRI RAMAVATAR SHAST-
RI: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state-

(a) whether Government have for-
mulated any scheme for establishing
Home for Freedom Fighters in the city
of Delhi:

{b) if s0 broad outhines thereof: and

(c) when the scheme would be im-
plemented”

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJ1 BASAFPA): (a) to (ec). The

question of setting up a home for
Freedom Firhters 1s under consider-
ation. The scheme has however yet
to be concretised with regard to its
location, scone and other details re-
garding agenry for running the home—
Governmen{ or voluntary.
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Reserved Posts fo~ Scheduled Castes/

Scheduled Tribes in the Ayurvedic
Vaids Class II

7022 SHRI T. SOHAN LAL-
SHRIMATI SAVITRI SHYAM

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
siate

(a) how many Avurvedic Vaids
Class II posts have been filled 1n the

APRIL 16, 1978
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Municipal Committee and Delhi Mumn-
cipal Corporation including the posts
of Drug Inspectors during tihe last
three years, and how many such posts
have been reserved for the Scheduled
Caste and Scheduled Tribe candidates;

(b) if none of such posts have been
reserved for the Scheduled Castes and
Scheduled Tribes during this period,
reasons therefor; and

(c) what steps Government have
taken to see that the reservations of
posts for the Scheduled Castes and
Scheduled Tribes are actually imple-
mented and are not flouted or circum-
vented by the wvarious appointing
authorities?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA) (a) The nfor

mafion has been given in the enclosed
statement

(L) Does not arise

(e) Instructions exist for mamn-
tenance of rosters for reservation
according to Governmenti policy, nomi-
nation of Liaicon Officers and setting
up of small cells to ensure the nroper
implementation of the orders and sub-
mussion of annual staiements showing
particulars of recruitment made and
for obtaimng prior approval of the
Department of Personnel for de-reser-

Delhi Admumsiration, New Delli vation of vacancies.
S1ATFMENT
Sr. No. of posts filled
No. Name of the Orgamsation d“"l'_lgg _t“h,e last 3 years Remarks
Ayurvedic Drug
Vaids Inspec-
Class IT  tors
1. Delhi Administration 1 Have sent requmition for
(ad hoc recrutment to 6  posts
basis) of Drug Inspectors and
out of these posts one
each has been reserved
for Scheduled Caste
and Scheduled Tribe

candidates.

—
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Sr Name of the Organisation No of posts filled
No during the last 3 years Remarks
Ayurvedic Drug
Vauds Inspectors
Class IT
2 New Delln Municipal Committce 3 One of these 3 posts 18
meant for Scheduled Caste
candidate The reserved

3 Mumcipal Corporation of Delht

(ad hoc
basis)

Pipel Water Supply to Residents of
Khurda NCA Area i Dnstrict Pun
{Onssa)

7021 SHRI CIIINTAMANI PANI-
GRAHL Will the Vi tet 0 WORKS
AND }IOUSING be pleased to state

(a) what progress has been achieved
so far for supplying pimed water sup-
ply to residents of Khurda NAC area
in the District of Puri in Onssa 1n
view of the coming summe: season

(b) whethe:r the scheme can be
completed before the coming summer
season and

(c) the estimated cost involved in
this scheme?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA) (a) to {(¢) The infor-
mation 1s awaited from the State
Government The matenal will be

vacancy has been carried
torward due to non-aval-
ability of suitable candidate

The posts have been filled
on an ad hoc baeis from
amongst the departmental
candidates from time to
umc according to scniority
and only one Scheduled
Caste candidate fulfilled
the  qualifications The
rucrultment rules for
filiing up the posts of
Vaids are under process
and provision for fixed quota
for candidates  belonging to
Scheduled  Castes  Back-
wdrd  Classes and ex-
services men has been
kept 1 the  recruitment
rules

laid on the 1Table of the Sabha as
500n as reeetved

Pay Scales of leachers working
Schools run by Bharat Sewak Samj

7024 SIIRl SA1 PAL KAPUR Will
the Muuster of EDUCATION SOCIAL
WELFARE AND CULTURLE be pleased
to «tate

(1) whether the pay scales for
teachers working in  schools run by
Bharat Sewah Samaj have not so far
been presciibed

(b) whether fee charged from siu
dents 1s much more than charged m
other schools and

(¢) the reasons for nol prescribing
the pav-wcales ot the {eachers?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) (a) and
(¢) The twe unaided schoolr run by
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the Bharat Sewak Sama) have been
given recognition by the Delhi Admin-
intration only for one year, and th.t
on condition that the pay scales of
teachers employed 1n the schools would
be as prescribed by the Directorate of
Education The Management has not
fultilled this condition and the ques-
tion whether, 1n the circumstances, re-
cognition should be extended or not is
under examination by the Delli Ad-
ministration

(b) At present the fees charged are
higher than what obtamns 1n Govern-
ment and Government-aided schools

Rig for Tube-well programme In
Maharashtra

7025 SHRI SHRIKISHAN MOD1
SHRI P GANGADEB

Will the Minister of AGRICULTURE
be pleased to state

(a) whether six rigs have been re-
ceived by the Maharashtra Govern-
ment from Government of Sweden

(b) whether the tube-well pro-
gramme was affected owing to lack of
rigs, and

(c) whether some other States which
had started tube-well programme have
also requested the Centre for supply of
rigs”?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) No drilling
rig has been received by the Maharsh-
tra Government from Swedish Govern-
ment for irmgation purvoses

(b) The 1rrgation tubewells have
very limited scope in Maharashtra and
their progress was no{ affected by lack
of rigs
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(c) The States are reguired to
approach the Centre only for alloca-
tion of foreign exchange, in case, the
rigs required are not indigenously
avallable and are proposed to be im-
ported No case 18 presently pending
for allocation of foreign exchanze in
respect of rigs
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Betling up of Experts Commiitee to
Assess the various problems of the
Drought Affected Areas

7028. SHRI VASANT SATHE: Wil
the Mimister of AGRICULTURE be
pleased to state.

(a) whether 1n wview of recurrent
nature of droughts Government pro-
pose to set up Experts Commuttee/
Commisston/Task Force to assess the
magnifude of the problem, 1dentify the
nature of the problem and work out
suitable strategy of resources develop-
ment of the chronically drought affect-
¢d areas and

(b) if so, the outlines of the propo-
sal?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
There 15 no proposal to set up Experts
Committee/Commission/Task Force fo
study the problems ot the chronically
drought prone areas. However, a Task
Force in the Planning Commission,
under the Charmanshup of Member
(M), 1s studying the problems of in-
tegrated rural development m different
resources situations One of the re-
source situations being studied by this
Task Force 1s that of the chronically
drought affected areas.
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Financial Implications of taking « ver
Foodgrains Trade by Government

7031 SHRI § ¢ SAMANTA
SHRI JAGANNATH MISHRA

Will the Mimister of AGRICULTURE
be pleased to state

(«) how Government are proposing
tu meet the finanual 1nvolvement in
the tlake-over of grain trade,

(b) what are the needs of the
States and the kind ot assistance 1in
shape of loans. subsidie. ele propos-
ed to be given to Slates and

(r) the percentage of financial bur-
den and th¢ e<timatt amount of ex
penditure to be borne by the Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) to (¢} Ihe financing of iood pro-
curement operations of the Food Cor-
poration ot India State Governments
and the cooperalive agencies 15 being
undertaken by the public sector banks
and a few private sector banks under
a consorfium arrangement An aggre-
gate imit of Rs 575 ciores s Lot
amount allocaterd among the participat-
ing banks for financing tood procure-
ment operations This lmit 15 hikely
{o Increase atter Apnl, 1973, 1n view
of the anficipated increase in the foon
procutement overations on account of
take-over of wholesale trade in wheat
The Reserve Bank of India has advis-
ed the banks parficipating in the con-
sortium that all the credit needs of
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tbe Governmental procurement agen-
cles from the banking sector should
pe met through the consortium. The
allocation of the share of food credit
among the banks in the consortium is
done by the Reserve Bank of India,
The Reserve Bank of India has also
constituted a committee of bankers to
ensure, inter alis equilable distribu-
tion of food procurement credit among
the banks participating in the consor-
tium. '

Small Farmer's Access to Credit

7032. SHRI S. A. MURUGANAN-
THAM: Will the Minister of AGRI-
CULTURE be pleased 1o state:

(a) whether the attention of Gov-
ernmeni has been drawn fo the news
appearing in Hindustan Times dated
the 10th March, 1973, untler the head-
ing ‘Small farmer should have access
to credit-Pai’;

(b) if so,
thereto; and

Governmeni reaction

(¢} whether credit polbey towards
farmers, shop-keepers, small 1ndus-
irialists and scoofer drivers is Lhkely
to undergo a big change”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
fay Yes, Sir.

(b) Government are aware of the
need to reach credit to small farmers,
so that they can adopt modern techno-
logy in agritulture. It is Government's
policy o re-orient institutional credit
{o meel this objective.

(¢) With the introduction of Credil
Guarantee Scheme with effect from
1-4-1971 and the scheme of Differential
Rates of Interest, beinz implemented
hy the Commercial Banks, it is ex-
pected that small farmers, shopkeepers
iranspori operators, etc. would be in-
creasingly helped by commercial banks
n future,

CHAITRA 26, 1805 (SAKA)

Written Answers 94

Monkey as a Menance to Farming

7033. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

\Will the Minister o AGRICUL 'URE
be pleased to state:

(a) whether some delegales in  the
Sympisum on  Agricullure develop-
meni wiuch was held in New Delhi
pointel ou! that monkey< are a big
menance fo farming:

(1) 11 so, whether scientists had no
solation to this; and

(¢) 1f so, what step;, Governmens are
proposing .n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir, a mention of money
moenance was causually made in  the
symposium when one of the delegates
was referring to crop damage by wild

beasts such as elephants, jackals, foxes
ete,

(b) No specific solution to money
menance is available al present except
scaring them away from the crops by
one or other means,

(¢} At the presenf moment there is
no pronosal under consideration to
study and prevent money menance to
crops, since the problem is of wvery
limited imvortance in comparison to
damage done by other agents such as
birds, rodents ete. and the efforts are
mainly concentrated on them,

Tour of Speaker of AP Lepislative
Assembly to Famine Striken Area

7034. SHRI P. NARASIMHA REDDY:
Will the Mimnister of AGRICULTURE
be pleased to state:

(a) whether the Speaker of the
Andhra Pradesh Legislative Assembly
ofter a tour of Rayvalseema and other
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famine-stricken areas of Andhra Pra-
desh has submittec his report and
recommendations to Andhra Pradesh

Government;
(b) the main features thereof: and

(c) the action proposed or taken to
alleviate distress”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)-
(a) Yes, Sir.

{b) Stalement | 1s attached.
(c) Statement II is atached.

STATEMENT 1

The main features of the report sub-
mitted by the Speaker of the Andhra
Pradesh Legislative Assembly to the
Btate Government pertaining to the
drought situation are as under:—

(i) Power supply for agriculture
should be made available for
six hours instead of four
hours. This could be done by
streamlining other measure:
such as curtailing power sup-
ply to non-essential actlvities,
augmenting power supply by
installing some thermal units
ete.

(ii) The difficulties ot drinking
water arangements may be
tackled on a war footing by
measures such as obtaining
rigs from all possible sources,
pooling of oil engines so as to
make them available to poor
ryots on nominal hire charges.

(iii) Arrangements for supply of
adequate foodgrains may be
made.

SrareMenT II

Measures undertaken by the Stale
Government to met the drought situa-
tion in Andhra Pradesh are as under-

(1) A large number of relief
works to provide employment
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to the population affectad have
been undertaken.

In order to meet the difficul-
ties in drinking water supply
the State Government has
undertaken programmes of

putting deep bores and also
tor deepening of existing
wells,

The State Government has
also deployed a large number
of rigs for sinking of drink-
g water wells,

Taccavi loans have been
granted to marginal farmers
for subsistence, for purchase
of seed and fodder, for deepen-
ing of irrization wells. Special
scheme hag been sanctioned
for collection of forest grass
and for its processing into
hay in the affected areas.

(v)Preventive measures against the

(v1)

(wil)

(witi)

outhreak of epidemics have
been taken.

On the basis of the report ot
the Central Study Team which
visited the State, a ceiling of
expenditure of Rs. 28 crores
has been adopted and an
amount of Rs. 36.50 crores has
been released to the State
Goveanment so far.

Under the Emergency Agri-
cultural Production Programme,
an amount of Rs. 8.40 crores
has been released to the State
Government for special minor
irrigation programme, against
the administrative approval
of Rs. 9.86 crores, Besides,
an amount of Rs. 13.50 crores
bas been releagped as short
term loan for agricultural
Inputs.

Reasonable quantities ef food-
grains have been made avail-
able to the State Government
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Construction of  Balsaghat Bridge
(District Purnea, Bibar)

1088. SHRI MD. JAMILURRAH-
MAN; Will the Minister of SHIPPING
AND TRANSPORT be pleaged to
state;

(a) whether the Government of
Bihar has submitted any proposal or
plan for construction of Baisaghat
Bridge (District Purnea, Bihar) or
for allotment of fund for the construc-
tion of the above said bridge; and

(b) if so, the broad outline thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. R\AN'A):

(a) Yes, Sir.

{b) Does not arise.

Execution of Hooghly Bridge Project

7037. SHRI INDRAJIT GUPTA.:

SHRI SOMNATH CHATTER-
JEE:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{o) whether any reappraisal has
been made of the qualifications and
practical competence of the various
foreign consultants proposed to be ap-
pointed for execution of the Hooghly
Bridge Project in Calcutta, as a prelude
to finalising the consultancy contracts;
and

(b) if so, results of the reappraisal?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). The proposed Hooghly
Bridge falls on a State Road and there-
fore, the Government of West Bengal
are primarily concerned with all mat-
ters pertaining to this project cover-
ing planning, tendering, award of work
execution etc, including the reapprai-
sal if any, of the qualifications and
practical competence of the wvarious
foreign consulinis proposed to be ap-
pointed by the Stste Government.
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Ubdiled posts of General Manager in
Government of Indis Preas Minto Road
New Dol

7038. SHRI HUKAM CHAND
KACHWAL: Will the Minister of
WORKS AND HOUSING be pleased to
ltate;

(a) the number of posts of General
Manager in Government of India
Press, Minto Road, New Delhi;

(b) when each of these posts were
sanctioned by Government and from
which date to which date they remain~
ed filled;

(c) how many of these posts are
now down-graded and from which
dales; and

(d) the reasons for keeping them
unfilled and down-graded?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) One.

(b) The post in the scale 1100—1400,
was sancltioned with effect from the
14th October, 1855. The post remained
filled up till 22nd September 1972.

(c) The post has been temporarily
down graded to that of Manager Grade
I in the scale 900—1250, with effect
from the 28th September, 1872.

(d) The post of General Manager is
filled up by promotion of Managers
Grade I with 2 years' service in their
grade, No officer who fulfils this re-
quirement is available at the moment.

Acreage of land under Minor Irrigation

7039. SHRI G. Y. KRISHNAN: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) the existing acreage under minor
irrigation in the coumntry, State-wise;
and
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(b) the per acre average cost of
munor lrrigation i each case?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF., SHER SINGH): (a) The total
area under irrigation from all sources
in the country during the year 1869-70
(latest year for which information is
available) was 37.20 million hectares
(gross). The State-wise break-up is
given in the stalement enclosed. Sepa-
rate bhreak-up of area irrigated from

APRIL 16, 1873

Oral Answers 100

(b) The cost per acre for minor
irrigation schemes varies from scheme
to scheme and from State to State and
it generally ranges between Rs, 300 to
Rs. 2,000 per acre., Since, apart from
public sector outlay, sizeable invest~
ment on minor irrigation schemes 1s
from institutional and private sources
(of which estimates are not available)
it is not possible to indicate precisely
the State-wise average figures for the

major-medium and minor irrigation js COst per acre of minor irrigation
not available, schemes.
Statement
(ooo Hectares)
SL Gross
No* Name of State area
irngated
n
1969-70
1 Anghra Pradesh . 4153*
2 Assam . . . . . 572
3 Bihar . . . . . . 2741
4 Guijamt . . . . . 134:@@
E Haryana f . . . . 2158
Himachal Pradesh . . . . 156
7 Jammu & Kashmir . . . . . . . . 338
8 Kerala . . . . . . 58y
9 Madhya Pradesh . . . . . . 1471
1¢ Mcharashtra . . . . . 1623
11  Manipur . . . . . . . 75
12 Meghalaya . . . . . . . 37"
13 Mysore . . . . . 1305
14 Nagaland . . . . 12
15 Orissa . . . . . . . 1423
16 Punjab . . . . . . . . . 4080
17 Rajasthan . . . . . . . . . . 2419
18 Tamil Nadu . . . . . . . . . 320
19 ‘Tripura . . . . . . . . P N 7%
20 Uttar Pradesh . . . N . . . . . wg
21 West Bengal . . . . . . . . . . 14991
Total States . 37110
Total U.T. . 106
All India . ' 37216

*»Relates to 1953-5
#*Relates to x967
@Relaten to 1

Relates to 1 sg
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Disposal of huge quantities of Fertiliser
lying unused with Co-operative Socie-
ties and other Distributing Agencies

7040. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether complaints have been
received by the Government regarding
the huge quantities of fertiliser lying
unused with the co-operative Societies
and other Distributing Agenc.es, as it
was supplied to these Agencies much
against their will and without any
Justification or requirement;

(b) whether these bags of ferfilizers
would be recollected from these Agen-
cies by the wholessale Distributors in
the near future;

(c) if not, the ways and means under
the consideration of the Government
for the disposal or the utilization of
this Khad in any other area: and

(d) whether any action is contemp-
lated agawnst those who thrusted this
Khad on unwilling customers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). There was some accumula-
tion of fertilisers stocks with Coopera-
live Societies in some States three
vears ago on account of opiimistic
assessment of requirements made by
State Governments and also on ac-
count of failure of rains and lower
sales of fertilisers, in those States.
However, since then, almost all of
these stocks have been sold; and no
State Government has reported any
significant accumulation of old stocks
with their cooperative societies. On
the other hand, the demand for fertili-
Sers has picked up considerably and
the available stocks are being sold very
fast without requiring much storage.
In the circumstances, Government do
not consider it necessary to take any
additional measure for disvosal of
Tertilisers,
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regarding Dealership in
Fertiliser

7041, SHRI VEKARIA:
SHRI D. P, JADEJA:

Procedure

will the Minister of AGRICULTURE
be pleased to stale:

(a) whether a person can start a
business In fertilizer and apply for
registration afterwards under the
present procedure;

(b) if so, whether some of the per-
sons misuse the facility; and

{c) if so, whether Government are
considering to change this procedure?

THE MINISTER OF BSTATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Under the Fertiliser (Control)
Order, 1957, a person can start busi-
ness of selung ferlilisers provided he
applies for registration within 14 days
of commencement of business.

(b) Some of the State Governments
have requested for a change in the
above procedure with a view to stop-
ping possible misuse of the facility,
but no specific report of any person
misusing this facilily has been re-
ceived.

(¢) A change in the procedure is
under consideration.

Ban on movement of Fertiliser from
one State to another

7042. SHRI ARVIND M. PATEL-
SHRI D. P. JADEJA-

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the allocation of fer-
filiser is regulated under the Fertili-
zers Control Order;

(b) whether there is no ban on
movement o fertilizerg from one State
to another; and
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(¢) if so, whether Government will
consider to put ban on movement of
fertilizer?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) With a view to having equitable
distnibution of fertihsers in the coun-
try, the manufacturers of fertilisers
are directed through Notifications
issued periodically under the Essential
Commodities Act, 1955 to supply speci-
fled quantities of fertiliser to specified
States during specified period.

(b) ¥Yes, Sir.

(¢) A proposal 15 under considera-
tion to prevent unauthorisedq move-
ment of fertilisers from one State to
another State,

Loss to Visakbapatnam Port due to
power cut

7043 DR RANEN SEN' Wil the
Mimster of SHIPPING AND TRANS-
PORT be pleased to state-

(a) whether the Port of Vizag has
suffered loss due to power cut;

{h) 1f so, to what extent the power
cut has affected this pori; and

(c) what are the steps taken to avold
such situation in future®

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR)- (a) Yes

(b) As per the agreement, under
normal conditions the Andhra Pradesh
State Eleciricity Board should supply
7950 KVA (425 A) for both Inner Har-
bour and Outer Harbour (comstruc-
tion works). Against this they have
supplied only about 2650 KVA
(140 A).

APRIL 18, 1973
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This drastic reduction has affected
the port vessels as under:

1'04

(i) Export iron ore
vessels 14
(1) Export Ore vessels 29
‘Manganese and
other ores),

(i) Import Food/Fer- 29
tihser and general

cargo vessels
(1v) Vessels diverted 1 (Export se
Mangane
Ore).
I Export
teel
beams).

Besides, tippling of wagons (Iron
ore wagons) at dumper yard, loading
of iron ore by Mechanical Ore Handl-
ing Plant, loading/unloading of POL
tank wagons at oil sidings were also
aftected.

(¢) The Visakhapalnam Pori Trust
has purchased a 1000 KW stand by
Diesel Generaling set from National
Mineral Development Corporation and
there 1» a proposal to procure another
35 MW Generating set.

Development of a New Variety of
wheat by a Farmer of Ganganagar,
Rajasthan

7045 SHRI BHOGENDRA JHA Will
the M mister of AGRICULTURE be
pleased to state-

(a) whether it has come to Govern-
ment's knowledge that one ordinary
farmer, Kalwant Rai Verma of Kum-
harwala (58 R.B.) PO. Gangubala (56
R.B.) District Ganganagar, Rajasthan
hae developed two new varleties of
wheat K.R-1 and K.R.-2 which yield
both grains and straw much more per
acre than any wheat developed b¥
the I.C.AR.; and

(b) if so, facts thereabout and
Government reaction thereon?
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THE MINISTER OF ETATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNMNASAHEB P. SHINDE;:
(a) and (b). The Wheat Specialist in
Rajasthan has laid out trials during
Rabl, 1972-74 season of these two varie-
ties, ie, K.R-1 and K.R.-2 at Gurga-
pur and Srigenganagar with a view to
comparing them with the currently re-
commended varieties like Lalbahadur,
Kalyan Sona and Raj. 821. Harvest
data of the trial are not vel available.
Therefore information on their yield-
ing ability will be possible only after
the data are received. From the
available observat:ons during the crop
growth period, it has been observed
that thege two varieties are excessive-
ly tall and extremely late in flower-
ing and maturity. The grain which
hag developed is small. From these
indications it may be inferred that in-
varieties may not be suitable under in-
tensive  cullivation. 1f the dst.
warrant it, these wvariefies will be
tested on a wider scale under All-India
‘Coordinated trials next season.

Master Plan for Minor Irrigation
During Fifth Plan

7046. SHRI M. S. SANJEEVI RAO:
Wil the Minister of AGRICULTURE
be pleased to state:

(a) whether a Master Plan for the
minor frrigation has been proposed
for the Fifth Plan period; and

(b) if so, the broad ouilines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) and (b).
The responsibility for survey ang ex-
ploitation of water rescurces as well
as formulation of schemes including
preparation of Master Plans, rests
with the State Governments, Most of
the States are taking steps to survey
the water resources (which Is an
essentia] pre-requisite for preparation
of Master Flans) subject to constraints
of finances and staff avaflable. It is
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decided to assist the State Govern-
ments for gtrengthening their ground
water organisations from the funds of
about Rg, 5.0 crores available for sur-
vey of natural water resources. It Is
also proposed to continue similar
assisiances during the fifth plan period.
This would help the State Govern-
ment in expediting the preparation of
their master plan.

Agreement by Organisation of Indian
Seamen with Foreign Shipownerg Asso-
ciation

7048, SHRI S. A. MURUGANAN-
THAM- Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state .

(a) whether any agreemeni has been
arrived at by Orgamsation of Indian
Seamen serving on foreian going
vessels, and foreign shipowners associa-
tion by which the seamen will get an
overall cash benefil of about 40 per
cent; and

(b) if so. the facts {hereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR): (a) and (b). An agreement
was reached between the shipowners
and seafarers at the National Mari-
time Board meeting on 25th February,
1973 resulting in cash benefit to various
categories of seamen varying from 20
per cent to 30 per cent. Apart from
the increase in basic wage and Over-
seas Allowance Devaluation Supple-
ment the seamen of all Foreign Going
Ships are now entitled 1o a bonus of
8.33 per cent from I1st March, 1973,
and certain other additional benefits.

Lock-out in Chittoor Cooperative
Sugar Faetory

7049. SHRI P. NARASIMHA RED-
DY: Will the Minister of AGRICUIL-
TURE be pleaged to state:

{a) whether an illesal lock-out was
imposed recently by the Management
of the Chittoor Cooperative Sugar Fac-
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tory, Chittoor (A P ) resulting in hard-
ship to workers and loss of production,

(b) whether the irresponsible ail -
tude of the official Managing Director
ang the nominated Board have been
responsible for thig available losg and
hardshup and

(c) what action has been taken to
enquire inio this and take suitable
action against the Management?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) to (c)
The information 1s being collected from
the Government of Andhra Pradesh
and will be placed on the Table of
Sabha ag soon as it is received

Supply of Soyabean, Sunflower Seeds
to Guarat

7050 SHRI ARVIND M PATEL
SHRI VEKARIA

Will the Mmster of AGRICULTURE
be pleased to state

(a) whether Government gre aware
that the prices of edible oils in Guja-
rat are going up day by day due to
drop of groundnut crops this vear

(b) whether most of the o1l crush-
mg mills are closed down,

{c) whether Government will con
sider to supply soyabeah sunflower
seeds as much as possible to Gujarat
State, and

(d) the quantity of each item during
the next three months?

APRIL 16, 1973
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THE MINISTER OF STAlL IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) Prices of
edible oils all over the country, includ-
mg Gujarat, have been intermittently
rising over the past lew months

(b) Reports of diverson of crush-
ing from groundnut to cotlon-seed 1in
some cases or tempoTary suspemion
of erushing 1n the case of weaker
umts, have been received

(c) and (d) Efforts are being made
to maximize production of soyabean
and sunflower seeds in the country and
the mulls and/or solvent extraction
umts are free to obtain their require-
ments of these seeds to the extent they
are available

Reguirement of Fertiliser for Gujarat

7051 SHRI ARVIND M PATEL
Will the Minister of AGRICULTURE
be pleased io state

(a) the requirement of fertibisers of
Gujarat sent to the Centre during the
year 1972-73 and 1973-74

{b) the quantity supplhed during the
vear 1972 7} and

(¢} the quantity sanctioned for the
year 1973-747

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) For the vyeafls 1972 73 and
1973 74 the net requirements of the
State of Gujarat were assessed at the
Zonal Conference as follows —

("ooo tonnes)
Net requirements
Year P20s K20 No P20s5 +K20
1972-73 . . . . 109 80 70 80 6950 187 S0
1973-74 (approx) -+ . 16250 85 o5 14 38 261 100
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(b} During the year 1872-73, an ap-
proximate quantity of 113280 tonnes
N, 48438 tonnes of p,0, and 10506
tonneg of g,0 were supplied o the
State i.e., a total of 1,72,234 tonnes of
nutrients.

(c) Efforts will be made to meet the
total requirements of the State, for the
year 1873-74, as given above. At pre-
sent, 67500 tomnes of N, 37600 tonnes
or P,0, and 10890 tonnes of KiO
have been sanctioned to meet the total
net requirements of the State for
Kharif, 1973 season,

The quantity to be allotted to the
State during Rabi 1973-74 season will
be finalised sometime during the mid-
dle of this year, just before the start
of the Rabi season, when conferences
will be held with the Btate Govern-
ments and the manufacturers, to fina-
hise the requirements for Rabi and
assess the availability for the period.

Selection Grade in T.G.T. after
Promotion in P.G.T. Grade

7052. SHRI M, C. DAGA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Selection Grade is far
better than the scales of next higher
grade in the case of Delhi Trained
Graduate teachers i.e, T.G.Ts Selec-
tion Grade 550-700 whereas P.GTs
scale is only 350-700; and

{b) if so, the justification for the
Selection Grade of teachers to be
refixed in the lower scale i.e, 350—
700 after they are promoteq in the
next higher cadre ie. P.G.T\?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The T.G.Ts are in the grade of
Rs. 250550 with a Selection Grade
of Rs. 550700, whereas the P.G.Ts.
are in the grade of Ra, 350—700 with
a Selection Grade of Rs 600—800.
In terms of gualifications and respon-
sibilities the post of P.G.T, iz higher
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thap that of T.G.T. and ls, inter glia,
filled up om promotion from the
T.G.T. grade. On promotion, the
Selection Grade T.G.T. is given the
protection of the higher substantive
pay accruing in the Selection Grade,
if the pay drawn in the higher offici-
aling grade happens to be lower.

Anomally ip salary of Delhi Teachers
due to Selection Grade

7053. SHRI M. C, DAGA:

SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether by providing Selection
Grade to Delhi teachers Government
have created a wide gap between the
salary of Departmental promotees
and of the teachers directly recruit-
ed; and

(b) if so, whether Government are
considering any step to remove this
great cause of disappointment among
directly recruited teachers?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). The departmental promotees
as well as teachers directly recruited
are equally entitled to the Selection
Grade, provided they have the re-
quisite seniority in the relevant cadre
and are otherwise fit.

P.G, Teachers getting benefits of
Selection Grade T.G. Scales

7054. SHRI M. C, DAGA:

SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether some Post Graduate
teachers) are having their seniority
in Post-Graduate teachers’ cadre and
at the same time they are getting the
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benefits of Selection Grade of Train-
ed Graduate Scale; and

(b) if so, the justification for giving
them two benefits of two different
cadres simultaneously i.e. benefit of
seniority in P.G.T. Cadre and mone-
tary benefits of T.G.T. cadre?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a)
and (b). A post-graduate teacher,
holding a substantive post in the
lower grade of Trained Graduate
Teachers and officiating in the higher
grade of Pogt-Graduate Teachers,
ig eligible for pro-forma appointment
to a substantive wvacancy in the
Trained Graduate Teachers’ Selection
Grade. He is allowed the protection
of the substantive pay accruing in
the Selection Grade, if the pay drawn
in the higher officiating grade hap-
pens to be lower.
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Stagnation in the Town and Country
Planning Organisation

7056. SHRI M, M, JOSEPH: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of Upper Diwvision
Clerks and Lower Davision Clerks
who have been stagnating in their
respective grades in Town and Coun-
try Planming Organisation (a subordi-
nate office of the Ministry of Works
and Housing) for more than 10 years;
and

(b) the steps taken by Government
to open some sort of channel for thewr
promotions?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Num-
ber of Upper Division Clerks and
Lower Division Clerks in their res-
pective grades for over 10 years 1s as
under:—

(i) Upper Division Clerks §
(ii) Lower Division Clerks 10

(b) Lower Divigion Clerks are
eligible for promotion as Upper Divi-
sion Clerk and Upper Division Clerks
are eligible for promotion az Head
Clerk.



113 Written Answers CHAITRA 28, 1895 (SAKA)

Milk Booths in DIZ. Area of Mandir
Marg, New Delhi

7057. BHRI M. M. JOSEPH:
SHRI VARKEY GEORGE:

Will the Minister of AGRICUL.
TURE be pleased to state; .

(a) whether two milk booths in
Mandir Marg DIZ area which were
duly sanctioned in the month of
March, 1972 have not been made avail-
able in the area;

(b) whether some representations
were sent by the residents of the area
to open the milk booth in morning
only till the construction of the said
sanctioned booths; and if so, reaction
of the authorities therefo;

(c) the reasons for delay in con-
struction of the sanctioned booths and
the time by which these are likely to
be constructed and start functioning;
and

(d) the action taken by the autho-
rities against the persons involved in
the delay in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Origi-
nally, Delhi Milk Scheme proposed to
construct two new milk booths in the
area and selected two sites. Subse-
quently afler examining the present
level of sales from the existing depots
in the area, D.M.S, felt that construc-
tion of only one additional milk booth
would be sufficient,

(b) Yes. It has, however, not been
possible for DMS. to open a milk
depot in a premises other than on a
D.M.S. milk booth,

(¢) The delay in construction of a
new milk booth in the area is due to
the inability of the two Residentis’
Associations to agree on a mutually
acceptable gite. The Central P.W.D.
will be requested to take up construc-
tion ag soon as an agreed site is
selected,

(d) Does not arise.
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Enquiry Offices run by CPW.D, in
Government Colonies in Delhi

7068. SHRI M. M, JOSEPH:
SHRI VARKEY GEORGE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of Enquiry Offices
being run by CP.W.D. in the Govern-
ment colones in Delhi;

(b) the strength of the staff in
detall, working 1n  those Enquiry
Offices aganst cach epquiry office; and

(c) whether any yardstick for the
number of quarters to be maintained
has been fixed lor each Enquiry
Office; 1if so, the particulars thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) 54.

(b) The
collected,

{c) No.

information iz being

Setting up of Panel by HUDCO for
providing Low Cost Housing

7059, SHRI M. M. JOSEPH:
SHRI P. GANGADEB:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether any panel has been set
up by HUDCO to evolve methods and
designs for providing low-cost hous-
ing; and

(b) if so, the main features thereof
and the progress achieved in this re-
gard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes. A
Research and Advisory Commities
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consigting of eminent Architects,
Enginecrs, Town Planners, Scientists
and specialists from allied digeiplines
has been set up by the HUDCO.

(b} The Committee considers,
evaluatcs and recommends new build-
ing materials and techniques and
evolves basic designs for low cost
housing,. The Committee also con-
siders all aspects of housing in order
to achieve best utilisation of javal-
able resources in financing large scale
housing programmes,

The Committee has recommended
the use and propagatioi of new
building materials aud techniques as
under:—

(1) Use of Fly Ash in Concrete.

(ii) Semi-mechanised production
of Bricks.

(1ii) Use of Under Reamed Piles
for Foundation,

(iv) Single Thickness Load Bearing
Brick Walls for 4 storeyed
construction.

(v) Use of Pre-cast Concrete Thin
Lintels

(vi) Use of Pre-cast Concrete
Cored Units for Floors and
Roofs.

(vii) Use of Waffie Shells for Floor-
ing and Roofing,

(viii) Minimum Ceiling Heights,

(ix) Guidelines for plot and plinth
areas for different categories
of houses.

(x) Guidelineg for preparati?n of
layouts of housing colonies.

(xi) Basic Design Concepts for
various categories of Houses.

The recommendations made by the
Committee have been brought to the
notice of various construction agencies
for guidance.
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Suggestion from Chief Minister of
Tamil Nadu for diverting cuitivable
land for growing fodder

7060. SHRI C. T, DHANDAPANI:
SHRI P, A. SAMINATHAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Tamil Nadu Chief
Minuster has suggested to the Union
Government the need for a massive
programme for ascisting farmers tn
diver: part of their cultivable land for
growing green fodder for cattle;

(b) if so, whether he has stated
that entire milk production pro-
gramme depended on such pro-
gramme; and

(e) it so, the reaction of the Gov-

ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) No The
Government of India have not receiv-
ed any such communication from the
Chief Minister of Tamil Nadu.

(b) and (c). The questions do not
arise.
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Shortage of Wheat and Rice in Delh

7083. SHRI RAM PRAKASH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Delhi is facing shortage
of wheat and rice; and

(b) if so, the reasong therefor and
remedies proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) Does not arise,

Development of Fisheries on Eastern
Coast during Fifty Plan

7064. DR. RANEN SEN:
SHRI INDRAJIT GUPTA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether most of the country’s
marine fishing projects are concen-
trated on the West Coast and the
East Coast has been rather neglected
in the development of marine fisheries;

(b) it so, whether there is any pro-
posal to develop marine fishing in a
big way on the East Coast during the-
Fifth Five Year Plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. BSHINDL)'
(a) While on the West Coast a shightly
larger number of fishery projects are
located, the East Coast has been by
no means neglected. The relative
importance given to West Coast for
the establishment of fishery projects
has been due to certain special
features of the sea, off the West Coast
of India, like wider continental shelf,
grea‘er primary organic production
and fish production and more favour-
able weather conditions

(b) With a view to developing
marine fishing, infra-structural faci-
lities like construction of fishing
harbours, charting and survey of
resources and traimng of techmical
manpower for deep sea fishing are
being provided

On the east coast a laige ishing
harbour, capable of handling deep sea
fishing vessels ig under constryction
at Tuticorin. Fishing harbours have
been sanctioned at the major ports of
Madras and Roychowk Plans and
estimates prepared m respect of fish-
ine harbours at Vizagapatnam, and
Paradeep are under scrutiny for 1ssue
of sanction. Besides, landing and
berthing facilities are also being pro-
vided at a large number of minor
ports,

Exploratory fishing is being under-
taken at present from bases located
at Tuticorin, Visakhapatnam and Port
Blair, In addition to strengthening
these stations it is also proposed to
start exploratory fishing from Madras,
Paradeep and Calcutta. A detailed
resources survey of the East Coast of
India is proposed to be conducted with
the astistance of the United Nations
Development Programme, A Central
Institute of Fisheries Operatives has
been established at Madras to train
engineers, skippers and other cate-
gories of personnel to man large fish-
ing vessels,

Conmwnercial offshore and deep sea
‘fishing has already started from East
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Coast and in view of the encouraging

resulis pbtained, new ventures in deep

sea fishing, processing and export are

;xpected to operate from East Coast
ases.

Amendment of Articles 226 and 227 of
The Censtitution for Implementation
of Land Reforms

7065 DR. RANEN SEN: Will the
Minister of AGRICULTURE bhe
pleased to state:

(a) whether a Regional Seminur on
implementation of land reforms ve-
commended the amendment of Arti-
cles 228 and 227 of the Constitution;

(b) if so, the outlines thereof; and

(c) the decision of the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Eastern Regional Seminar
on Land Reform Implementation re-
commended, among other things, suit-
able amendment of Articles 226 and
227 of the Constitution with reference
to land reform measures for restrict-
ing the writ jurisdiction of the courts.

1
(b) A statement is appended.

(c) The recommendations are being
studied by the Government.

STATEMENT

The main recommendations of the
seminar were as follows:—

(i) Preparation with the assistance
of tenants, gshare-croppers, marginal
farmers ete. of up-to-date records ef
rights recording tenancy and share-
croppers’ rights;

(ii) Tenancy reform measures based
on the principle “land to the tiller”
should be expedited on the basis of
the up~to-date records of righis;
benami transfers should be declared
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illegal and watch-dog committees with
representatives of the beneficiariea on
them should be set up at various
levels; and tenancy reform measures
should be supported by suitable com-
plementary institutions and services;

(1ii) There should be unambiguous
political directions in the implementa-
tion of ceiling laws. Benami trans-
fers should be verified by popular
bodies with participation of benefi-
ciaries, legal hurdleg in the imple-
mentation of the land reform measures
should be overcome by suitably
amending Articles 226 and 227 of the
Constitution;

(iv) In tribal areas already covered
by land reforms, collusive dealings in
land, alienation and indebtedness
should be provided against with
popular cooperatioy, through suitable
bodies In mnon-land reform tribal
areas an integrated programme should
be taken up;

(v) For implementation, a suitable
independent administrative machinery
should be set up, popular committees
representing beneficiaries at different
Jevels and special tribunals to adjudi-
cate upon disputes arising out of land
reform measures and a Land Reform
Council at the State level for coordi-
nation should be set up. For the
implementation of land reform
measures, funds should be allotted
now under the Five Year Plans;

{v1) Regional Land Reform Insti-
tutes for traimng, evaluation and
research should be set up quickly.

Normg and Assistance for Universities

70668. SHRI SHANKERRAO
SAVANT:

SHRI 8. L. PEJE:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of agricultural uni-
versities in India and thelr State-wige
location;
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(b) financial assistance given @gnd
proposed to be given to each of agri-
cultural universitiss in each State
University-wise;

(c) whether any norms have been
laid down by the Centre for starting
such universities; and

(d) if so, what are they?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). A statement is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-4800/78.)

Implementation of Aligarh University
(Amendment) Act

70687. SBHRI SHANKERRAO SAV-
ANT: Will the Minigter of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the implementation of
the new amendments to the Aligarh
University Act is delayed; and

(b) if so, in which respects and
what are the reasons for this delay?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The Aligarh Muslim University
(Amendment) Act, 1972 came into
force with effect from June 17, 1972.
With the exception of the Court, the
Executive Council and the Students
Council, the important bodies and
Committees of the University have
been constituted/reconstituted accord-
ing tq the provisions of the Amended
Act. Draft Ordinances relating in
Electora] Colleges for representation
on the Court and the Students Coun-
cil have beep framed and are under
consideration of the Uhiversity
authorities, Since the Court has to
elect flve persons from among its
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members for being members of the
Executive Council, the reconstitution
of the Counci] has also been delayed,

Appointments of Deans of Facul-
ties, Heads of Departments of Studies
ete, have also been made according
to the provisions of the Amended Act.

Norms fixed for siarting new Universi-
tles

7068. SHRI SHANKERRAO
SAVANT:
SHRI §. L PEJE:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state.

(a) whether any norms have been
fixed for starting new Universities;
and

(b) if so, the salient features there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) and
(b). On the recommendations of its
Committee on New Universities, the
University Grants Commission is con-
stituting a Working Group to lay
down criteria for the establishment of
new Universities and University Cen-
treg during the Fifth Five Year Plan.
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Setting up of Food Corporations by
States

7070. SHRI M. RAM GOPAL
REDDY:

SHRI K. M. MADHUKAR:

Wil the Minister of AGRICUL~
TURE be pleased to state:

(a) whether some State Govern-
ments have requested the Centre to
have their own Food Corporations;

(b) if so, the names of such States;
and

(c) the reasons advanced for sug-
gestion and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (c). Yes, Sir, Some of the
State Governments like West Bengal,
U.P., Madhya Pradesh, Gujarat and
Bihar have proposed to set up their
own Food Corporations or separate
Organisations in the nature of Public
Corporations, The main reasons
advanced by the State Governments
are:—

(i) that the Food Corporation of
India has become tog un-
wiedly a8 an organisation and
is unable to meet the gpecial
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needs of the State Govern.
ments particularly in the
matter of purchase and dis-
tribution of other essential
commodities; and

(ii) to provide for multiple pur-
chasing agency system with a
view to offering convenient
a.ternatives to the producers
ag a result of the decision of
the Government to takepver
wholesale trade in wheat and
rice,

The various pros and cons involved
1n the proposals are under active con-
sideration of the Government,

Ram Sarup TB Hospital, Mehranli
New Delhi

7071, SHR1 R V. BADE: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether baths, lavatories and
beds etc, are not properly cleaned and
up-kert by the authorities concerned
m Lala Ram Sarup T.B, Hospital
Mehrauli, New Delhi;

(b) whether no provigion such as
hooks and bolts etc. has been made in
the baths and lavatories in the above
said hospital;

(¢) whether the floor of the baths
and lavatories is slipping and as a
result of which many gick children
and ladies fell down and are thus
mjured; and

(d) if so, the action taken by the
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI
KONDAJI BASAFPA). (a) Accord-
ing to our information all the baths,
lavatories and beds in the hospital
are kept clean.

(b) Hooks and bolts have been pro-
vided in al] the bath-rooms and lava-
tories,
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(¢) No patient has ever slipped on
the floors of the baths or the lava-
ories,

(d) Does not arise,

Reform in Examinations

7072 SHRI R. V. SWAMINATHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the mecting of follow
up Committee of the All India
National Education wag held in
Ahmedabad in March, 1973;

(b) if so, whether the Committee
has suggesied reforms in examination
at all levels;

(c) whether these recommendationg
have beep sent to the State Govern-
ments, if so, the reactions of the State
Governments; and

{d) what are the other recom-
mendations made by the Committee?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) to
(d). This refers 1o a meeting of a
voluntary organisation and it is for the
organisation concerned to take such
follow up measures as it may consider
necessary.

Assistance to State Governments in the
Formation of Rural Roads

7073. SHRI R. V. SWAMINATHAN:
Will the Minister of SHIPPFING AND
TRANSPORT be pleased to state:

(a) whether Union Government
have decided to assist the State Gov-
ernments in the formation of Rural
Roads;

(b) if so, whether Union Govern-
ments have agked the State Govern-
ments to submit the Master Plans in
this regard;

(¢) to what extent the Union Gow-
ernment is likely to assist them; and
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(d) how many State Governments
have so far submitted their Master
Plans in this regard and how many of
them have been approved by the
Union Governments,

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B, RANA):
a State subject and as such fall essen-
a State subject and as such fall essen-
tially under the State sphere of acti-
vities Under the Fifth Five Year
Plar. it is envisaged to connect all the
villages having a population of say,
more than 1500 during the Fifth Five
Year Plan under Minimum Needs
Programme. The Planning Commis-
sion have asked the State Govern-
ments to submit proposals for various
sectors (including rural roads) of the
Minimum Needs Programme contem-
plated in the Commission’s approach
document for the Fifth Plan.

(d) The prelimmcry discussions on
the State Government's proposals are
currently going on and so far pro-
posals pertaining to 10 States and 3
Union Territories have been received
by the Ministry of Shipping and
Transport (Roads Wing) from the
Planning Commission. It is not possi-
ble to say at this stages as to what is
likely to be the final scope of scheme
to be adopted and the extent of assist-
ance by the Union Government for
the scheme,

Requirement of Building Materials

7074 SHRI SUKHDEQO  PRASAD
VERMA:
SHRI VARKEY GEORGE:

Will the Minister of WORKS AND
HOUSING be pleased top state:

(a) whether Government have esti-
mated the requirements of building
materials in the country for the year
1973-74;

(b) the availability of materisls at
present; and

{c) the measures to overcome the
shortage, if any?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The demand
for Cement is estimated at 19 million
tonnes. For other building materiafs
no precise information is available.

(b) The information is given be-
low:

Bulding materials  Available Quantity

per year
1. Bricke . 20,000 millions
(1971-72)
(Approximate)
2. Timber
(Primary Species) 2 mullion cubic
meters  (1971-72)
(Approximate)
3. Cement 15+ 7 million tonnes
(1972)
4. Sredd
(" GC. Sheets , 89,200 tonnes
(1972-73 upto
June, 73).
(1) Bars & Rods 6,67,500 tonnes
(1972-73)
(ui) Light and Me- 2,82 400 tonnes
dium Struc- (1972-73)
turals.

(e)y (1) To overcome the shortage
of cement, additional capacity to the
extent of 8,5 million tonnes by way of
Letters of Intent/C.0.B. licences has
been approved, while a further capa-
city of about 65 million tonnes is
under consideration. Out of the for-
mer a capacity of about 1.5 million
tonnes is expected to come Into pro-
duction by the middle of 1974.

(2) As regards steel, efforts are
being made to meet the situation by
increasing indigenous production by
technological  improvements, befter
industrial relations, improved main-
tenance etc., a falrly liberal import
policy, particularly in respect of cate-
gories in short supply, regulation of
exports, streamlining of the distribu-
tion system and encouragement for
the setting up of electric furnaces,
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Transfer of Officlals of Social Welfare
Directorate to Delhi Administration

7075. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of -
CATION, SOCIAL: WELFARE AND
CULTURE be pleased to state:

(a) whether Government are con-
sidering to transfer the services of
about 700 officials of Social Welfare
Directorate, Government of India to
the Delhi Administration;

(b) whether employees of the Delhi
Administration have protested against
the move; and

(¢) if so, the reasons for the same,
and the reactions of Government
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a) The
matter 15 under consideration

tb) No such protest has been made
to the Government of India.

(¢) Does not arise

Implementation of Crash Programme
for Rural Employment

7076 SHRI K RAMKRISHNA RED-
DY Will the Mimister of AGRICUL-
TURE be pleased o state

(a) the number of crash programmes
for Rural Employment bemng imple-
mented 1n the country State-wise;

(b) whether such project is being
implementeq in Nalgonda distriet, if
s0, the progress so far made; and

(e} the number of man days created
in the districts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
Hon'ble Member perhaps is referring
to Crash Scheme for Rural Employ-
ment with which this Ministry is con-
cerned, The Crash Scheme for Rural

274 LS—5.
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Employment is beimng implemented in
all the districts of the country; and
the average amount of funds allocated
to each District 1s Rs 1250 lakhs per
year.

(b} Yes, Sir. During 1971-72, ex-
penditure incurred is of the order of
Rs. 9.32 lakhs and Rs 1047 lakhs (upto
December, 1972) during 1972-73

(c) The number of mandays created
during 1971-72 is 251 lakhs and
during 1972-73 (upto December, 1972)
4 42 lakhs.

Outlay and Source op Procurement
of Foodgrains during 1973-74

7077. SHRI B V NAIK Wil the
Minister of AGRICULTURE be pleas-
ed to state

(a) what will be the total outlay en
the procurement of foodgraing durnrsg
the financial vear 1973-74, and

(b) what are the sources the budge-
tary and non-budgetary agencies anu
quantum ot these funds?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) The fotal outlay on the procure-
ment of foodgrains during the finan-
c1al year 1973-74 based on current
assessments 13 estimated at Rs 1070
crores However, the entire funds as
given above would not be regured
since there would be simultaneous
realisations from the sales of food
graing through the public distribution
system The maximum requirement
of funds is estimated at Rs 810 crores
in July, 1973

(b) The Food Corporation of India
is at present having an overdraft faci-
Lty with the State Bank of India to
the extent of Rs. 440 crores and loans
from Government of India tp the
extent of Rs. 150 crores The addi-
tional requirements would, thus be
Rs 220 crores and it is nroposed to
meet thjs additiona] requirement by
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increasing the cush credit facility with
the State Bank of India from the pre-
sent limit of Rs. 440 crores to Rs. 680
crores.

Foreign Ald Programme in Andhra
Pradesh

7078, SHRI K. RAMAKRISHNA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the various places where ioreig:n
aid programmes are implemented n
Andhra Pradesh;

(b) what is the criteria to get help
through Freedom from Hunger Cam-
paign and World Food Programme,

Central Government
such

(c) whether
even suggesteq to the State
opportunities, ang

(d) if so. the reaction of the Gov-
ernment of Andhra Pradesh in this

respect?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)-
(a) Foreign aided projects in Andhra
Pradesh and the various places in that
State where they are under implemen-

tation are indicaleq in the state
attached.
(b) Freedom From Hunger Cam-

paign:

Since FF.H.C, 1is essentially a
people-to-people movement, assistance
from abroad comes mainly from non-
official sources; and project proposals
having a basically non-official charac-
ter and a strong element of people’s
active participation are considered
suitable for F.F.H.C. assistance. Some
of the other considerations for deter-
mining the suitability of a project
proposal for F.F.H.C, assistance are
technicul soundness, economi, feasi-
bility, <ompetence of the sponsoring
agency to implement the programmes
effectively, the extent of counterpart
contribution on the part of the execu-
ting agency, proportion of investment
to the targeted goal, suitability of
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tion of the programme envisaged,
Javailability of benefits 1o larger num-
ber of small and marginal farmers,
production orientation rather than
relief operations etc. Proposalg per-
taining to the field of agriculture and
allied subjects only are entertained
To be acceptable for assistance under
FFH.C. the projects must conform to
the objectives of the F.FH.C. men-
tioned above,

I[:;cal conditions for proper implemen-

World Fooq Programme:

The Worlg Food Programme aims
at utilising the food aid received as
donations from all state members of
the United Nations and member
nations and Associate Members of
F.AO. The objective of the pro-
gramme is to promote economic and
socia] development through the supply
of food tp projects in a country. The
WPFP provides aid on request for:

(1) meeting emergency food needs
and emergencies inherent in
chronic malnutrition and

implementing projects using
food as an aid to economic
and social development parti-
cularly when related to school
feeding, increasing agricul-
tural productivity. labour in-
tensive projects and rural
welfare

(i

W.F.P gives assistahce in the form of
food grains The expenditure on
materials and part of wages as also
handling and disbursement costs ig to
be met by the State Government. To
enable a project to be accepted under
the WJFP., the ubove mentioned
criterig have to be conformeg to.

(c) The State Governments includ-
ing the State Government of Andhra
Pradesh have beep made aware of the
opportunities available under the
various aild programmes including the
W.FP. and the FFHC;

(d) The State Government have
reacted positively and g number of
projectg are under implementation in
that State.
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Statement

Statement showing the various foreign-sided projects under implementation in Andhra
Pradesh and their respective locations: P i

Name of the financing agency Title and place of operation of project

1. Freedom From Hunger Campaign . Farmers’ Education & Training Programme 1n

Shadnagar Block.

2. Do. Traimng of Farmwomen in Shadnagar Block.

3. Do. Reclamation & resettlement of land-less labour

in Badvel Taluk.

4. Do. Traning Farm for Young Farmers at Vishaka-

patnam.

5 Do. Prevention of waste both of corps and animals

between field and table at Bapatla.
6. Do. Development of Model Piggeries in India,
Gannavaram.

7. Do. %f’m ofogndirn Seva Sad;l:y l-:_nrm &

ment dairy and pou! arm at

Sardabad. i

8. World Food Programme . Projects for improvement of mulk supply through
balanced foo‘:! and mulk toning at (;]:)ylntcmﬁre
Csattle Development Programme, Hydeﬂ.bad
and (b) Intensive Cattle Development Pro-
gramme, Vijayawada

9. Do. Intensive Poultry Production & Development of

Marketing Centres at (a) Hyderabad, (b)
Vijayawada and (c) Vishakapatnam,

10. International Development Pachampad Irrigaion-cum-Agricultural  Deve-

Association lopment Project, Pochempad Area, Andhra
Pradesh.

11, Do. Andhra Pradesh Credit Project which covers the

whole Andhra State.

12. Banaddian International Project on Dryland Agnculture. Of the 15
Development Agency main research centres and 8 sub-centres under
(Govt. of Banada) this project, 2 mam research centres are located

X Pradesh. One 15 at r.he Regional

an-l the other 15 at the Regmml Sm’l Con-
servation Research Station, Anantapur.

13. C.LD.A. (Canadian International De- Project on  Groundwater Exploration, Hyderabad.
velopment Agency)

T4 United States Agency for Inter- All Indis Coordinated Rice Imptovement Pro-
national Development. ject, Hyderabad.

Apart from the projects noted above, an agreement signed on 28th March,
mention may be made here of the 1972 between the Government of India
Internationgl Craps Research Ihstitute ang the Ford Foundation acting on
for the Semi-Arid Tropics, which is behalf of the Consultative Group on
located at Hyderabad. Pursuant to Internationa] Agricultural Research
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the International Crops Regearch (iv) non-availability of suitable
Institute for Semi-And Tropics was persons for gllotment of land
established at Hyderabad, Andhra {in Puhjab).

Pradesh. as an autonomous, nterna-
tional, non-profit, research, educational
development angq tramning institute.
It is expected to serve as 3 centre--

(i) for improvement of sorghum,
millet, pigeon pea and chick
pea ang

(i1) to promote the development

ang demonstration of improv-

ed patterns of cropping and
systems of farming which
optimise the use of human
and natural resourcegs in the

low rainfall unirrigated,
seasonally dry and semi-arid
tropics.

Progress of Distribution of Lapd to
Landless and Agricultural Labour

7079, SHRI DEVINDER SINGH
GARCHA- Will the Minister of AGRI-
CULTURE be pleased to state.

(a) whether his attention has been
drawn to a new-1tem i1n the Hindustan
Tiwmes of 12th March, 1973 regarding
implementation of land ceilling laws
and state whether the progress made
with regard to the distribution of land
to the landless ang agriculture labour
has been extremcly disappointing; and

(b) if so, the immediate steps taken
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) The inability to distribute the
entire land found surplus has been
due largely to -

(1) unsuitability of some \:ested
land for cultivation,

(ii) a certain measure of land
having been subject matter
judicia] proceedings,

{in) certamn procedural delays, and

(b) Apart from steps taken to re-
move the difficulties 1n the way of
distributing surplus land  already
found, the State Governments propos-
ed to complete the implementation of
the ceiling laws by the end of Decem-
ber, 1973 In many States the revised
ceiling laws have been enacted recent-
ly ang in the nature of thing it will
take some time to find out the extent
of surplug land and to implement the
laws.

Progress of ‘Operatiop Flood’
Programme

7080. SHRI DEVINDER SINGH
GARCHA: Wil] the Minister of AGRI-
CULTURE be pleased to state:

{a) whethey the ‘Operation flowd’a
five year programme tp increase milk
supphes to urban areas has not made
the expected progress due to the
dependence on foreign gifts of the
milk powder; and

(b) 1if so, what alternate measures
are to be adopted to meet the acute
shortage of mik m big cities under
this programme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTLRF
(PROF, SIIER SINGH). (a) and (b).
There has beep, some delay in the
timely expansion of the milk process-
ing facilities 1n the public sector mlk
plants 1n the four cities of Bombay
Calcutta, Delhi and Madras as cohtem-
plaled in operation Flood with the
result that the expected supply of
smp. and butter oil from Worla Food
Programme has not been fully availed
of. The First Phase Expansion pro-
gramme of these plants is now expect-
ed to be completed by about middle of
1974. Operation floéd also confem-
proposed to be set up during the year
1974. Operation flood also contem-
plates a  sizeable investment for
Increaging milk production in the milk-
sheg areas of the four major cities bY
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provision of techmical inputs, develop-
ment of improved milch animals and
orgamzation of rural procurement of
milk It ig hoped that on completion
of Operation Flood, the throughput
of milk in the public sector milk
plants of the four cities will be raised
from about 100 milbon litres a day
(pre-project) to 2.75 milhon ltres a
day at the end of the project peri0d
to meet full requirements of these
cities.

Drought ang Starvation Deaths in
Mysore

7081. SHRI K LAKKAPPA: will
the Minister of AGRICULTURE be
pleaseq to state:

(a) whether attention of the Gov-
ernment hag been drawn to the Press
Report in Hindustan Timeg dated 18th
March, 1973 that Mysore drought may
turn worse;

(b) 1f so, how far the tragic story
given by the press 1s correct; and

(¢) what immcediate sieps are being
taken to help the State Government
for timely checking the starvation
deaths in the Mysore State?

THE MINISTER OF STATE IN
1HE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) Yes, Sir

(b} and (c). The districts of Bija-

pur Rawchur, Bidar, Gulbarga and
Brlgaum have beep hard Iit by
drought. The measures undectaken

hv hoth the State and Central Govern-
mentis t> meet the situation are <hown
in the statement attached

Statement

undertaken by
meet the

The measures
Mysore Government to
situation are as under:—

(1) Opening of relief measures to
provide employment to the
affected  population. About

CHAITRA 26, 1885 (SAKA)

2)

(3)

(4)

"
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8000 relief works empioying
about 5 lakh persons are in
operation at present. Besides,
schemes for distribution of
gratumitougs relief ang free
feeding programmes are also
in operation.

To meet difficulties of drink-
ing water supply, me sures
have been undertaken such as
deepening of wells, sinking
of new wells, carriage of
water to the affected areas
ete.

Fodder difficulties are being
met by measures such as
opening of cattle camps,
migration of cattle, conces-
sional movement of fodder,
grant of loans for puichase
of fodder, subsidy towards
cost of transport of fodder,
procurement of fodder etc

On the basis of the recom-
mendations made Fy the
Central Study Teams which
visited the State in Septem-
ber, 1972 and January, 1971 a
celling of expend ture of Rs.
12 87 crores has b=en gApted.
An amount of Rs 16 30 ciores
has been released ty {he State
Government sn far The ceil-
ings recommehded by the
team which visited in Januarv
do not include those for relief
works, for which expenditure
actually incurred for durable
ahd productive works accnrd-
g to priorities agrecd fto
between the State ang Central
Governments will be eligible
for Central assistance.

TInder the Fmergency Agricul-
tural Production Progrumme.
an amount of Rs 520 crores
has been released {m specinl
miror irrigation schemes
aganst the administretive ap-
proval of Rs 6 380 crores.
Besides, an amount of Rs 2
crores has been released as
short term loan f9r agricul-
tural inputs.
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(8) Reasonable quantities of food-
grains have been made avail-
able to the State Government
by Centre. No death due to
starvation has been reported
by the State Government

Due place to indigenous and homoeo-
pathic medicine

7082, SHRI K LAKKAPPA:
SHRI P M MEHTA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Central Council
for Research in Indian Medicine and
Homoeopathy has suggested that indi-
genous and homoeopathic medicine
should be given due place in serving
1ihe country’s health needs; and

(b) other recommendations made
by the Council?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI
KONDAJJ! BASAPPA): (a) No.

(b) The Central Council for Re-
search in Indian Medicine and
Homoeopathy has, gince its inception
during 1960, made a number of re-
commendations relating to research
sehemes in respect of Ayurveda,
Siddha, Unani, Homoeopathic and
Yoga. Copies of the annual reports
of the Council for the years 1969-70
and 1870-71 and 1971-72, which con-
tain the information regarding major
recommendations of the Council, are
available in the Library of the Lok
Sabha Secretariat.

Location of Colleges in residential
areas in Delhi

7083. SHRI N. K. SANGHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be

pleased to state:

(a) whether the location of colleges
in the residential areas gives rise to

APRIL 16, 1973
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student problems more than these
located away from the residential

areas;

(b) the number of colleges that are
located in Delhi in residential areas
and those away from there and the
respective stalistics of troubles re-
ported in each category during last
two years; and

(¢) whether with a view to reduc-
ing students trouble Government have
considered the desirability of setting
up a second University enclave in
South Delhi and shift all the colleges
there; and if not, the reasons there-
for?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No
specific study in this regard has been
made.

(b) With the expansion of the city
almost all the colleges are surrounded
by residential areas. Agitation on
account of transport and other matters
have been reported, from time to time,
both from the colleges surrounded by
regidential areas and those away from
residential areas.

(¢) There is no such proposal under
consideration,

Central asistance to drought affected
States for new foed production
programme

7084, SHRI N. K. BANGHI:
SHRI M. S. SANJEEVI RAO:

Wil; the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Central Govern-
ment have formulated s scheme for
giving necessary financial assistance
to the drought affected states for new
Food production programmes;

(b) if so, the main features there-
of;
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(¢) whether alongwith the financial
asgistance, Government have con-
sidered the demrability to giving some
adminustrative help to the state Gov-
ernment as it has been found that
failure 1n the food front was also due
to admimstrative lapse, and

(d) the quantum of assistance to be
given to each of the drought affected
States and the target of production
that 1s sought to be achieved thiough
this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) No However last year 1e 1972-
73 an Emergency Agricultural Pro-
duction Programme was taken up
under which a sum of Rs 152 4 crores
was given to various State Govern-
ments for the development of minor
irragation and other programmes

(b) to (d) Do not arse

™ & fedt & fgreet
QT W

7085. st gRo gwo M:
oft wdore geyworey

w1 wfy wR g7 TS S e
=4

(%) w1 21 Wk 1973 &
irE= ¥ ¥ qw w1 faATw F
97 3w & fesy ¥ o5 fogwet aonf
™ @ Ak

(@) afzar & sar ewarv o
e § B a7 v § W} afy
21, 8 W9 w1 s ofvorw fawer

# ?
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yfe sweg ¥ v e (sto
st fag) (7) s (@) 21 74,
1973 &7 917 9T 5 a5 faesr
T dwer d wsrafa & gfew arel
® ®ET ) OF HETaL g0 ¥ a2 fe=F
(frex &%) *1 faaoor frar ar
Trawal ¥ =R 97 geAraT fey
gg #1 F%7 feaar (faew #7) wra
frar sl 9§ €97 ¥ weaw F qar
Fgr AAGT  IAX  TA  WET FT
femr wlt gg wr AW @
fear (faer 39) faooit g
Ayt & faaen wdanfeay & arfys
F fear 1 3 9E & I AT waHT
F fesdlt grg dreT &7 EftT faan
nY ag frswra Y s fasdlt o arsar
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qri e | fawelt g7 AT & OF wiU-
FO T g9 AAT F T AT F7
famr foaedt a1 form forar @iam wr g
3@ Y fear wk | Afww @ WA
fama srw #v7 ¥ I% qar w1 ¥
fawdlt gvwr Qo grar Feare Ry ww
Arga gu ¥ a2 fed (frer 3)
¥ forst ¥ alyz @7 A e
@ ff | oa7 wara gar g fF ar &
#Nw & I AT ¥ g forwdr o,
foredr fir fdte wdwIfar 3 gw e
q7 qT AN gW AR & « fgawmer
gaa fig af o4
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Cuﬂaﬂmento!quntaofmmnket
sale of sugar

7086. DR. H, P. SHARMA:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether Government have of
late been considering the question of
further curtailing the quota of open
market sale of sugar from the exist-
ing 30 per cent;

(b) the reasons prompting such
further curtailment; and

(c) the
matter?

decision taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.

(b) and (e¢). Do not arise.

Bhoj drainage scheme of Gujarat
State
7087. SHRI PRAVINSINH SO-

LANKI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the State Government
of Gujarat has requested in April,
1972 for financial help for BhOj
Drainage Scheme; and

(b) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) .and
{h). Water Supply is a State Sector
Programme. During the IVth Plan
Ceniral assistance iz being given in
the form of block loan and block
grants of 70 per ceni and 30 per cent
respectively for all development heads
including water supply on the basis of
State Plan  allocation without any
reference to any individual schemes.
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The Government of Gujarat had
sought for the technical approval of
the Central Public Health Engineering
and Environmental Organisation for
Bhoj Underground Drainage Scheme
vide their letter dated the 28th March,
1972, The first stage of Bhoj Under-
ground Drainage Scheme estimated to
cost Rs. 4235 lacs was technically
cleared for implementation by the
Centra]l Public Health Engineering and
Environmental Organisation in Sef-
tember, 1972

Requirement of D.T.C. buses during
Fifth Five Year Plan

7088. SHRI PRAVINSINH SOLAN-
KI: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) what is the estimated require-
ment of buses for DTC during the
Fifth Plan period; and

(b) the estimated expenditure and
likely time to be taken for its
implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). The Delhi Transport
Corporation proposes to acquire 2,270
buses during the Fifth Plan period, at
an estimated cost of Rs. 2,485 lakhs.
If it is ultimately decided to nationa-
lise the entire passenger road trans-
port services in the Union Territory
of Delhi, it will be necessary to
acquire a further 123 buses at an esti-
mated cost of Rs. 119 lakhs,

The proposals are expected to be
implemented by the 3lst March, 1979.

Diversion in quota of rape seed and
oil seed of W. Bengal

7089. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to refer to the reply given to
S, Q. No, 5 on 20th March, 1973 re-
garding purchase of mustard seeds by
Vanaspati manufacturers of Gujarat to
create searcity and state:
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(a) whether the matter related to
diversion of 15 per cent of Canadian
1ape seed from the quota of W, Bengal
Government to Vanaspati producers
and the shortfall of oil seed supply to
138 W. Bengal oil mills will be re-
cxamined;

(b) 1f so, whether any step has been
taken in this regard, and its outcome
thereof;

(c) whether the Governments bave
varified whether retail price of mus-
tond shot up; and

(d) other steps taken or proposed
{o meet the crisis of production and
ptice of mustard oil on the basis of
the representations made by the
Government of West Bengal and the
@l-mill owners association to the
Lentral Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
'PROF SHER SINGH): (a) and (b).
imported 1apeseed 1s intended to meet
ihe requirements of consumers of
mustard o1l in the Eastern region and
he manufacturers of vanaspati. No
pecific quotas have been fixed for
mdividual States but, as far as possi-
‘e, an cffort is made to meet the
icquirements of each State within the
''mits of availability of stocks In the

re of Wesi Bengal, about 4,000
‘onnes per month was being allotted
Juning the past few months In view
1| the substantially Jlarger crop of
mustard sced 1his yeur on the one
'md, and the major shortfall in

toundnut production coupled wath
ihiseontinuance of concessional 1mpoits

| edible oils on the other, it was oro-

«~ed 1n February 1973 to discontinue

th allotments of 1apeseed to all the
“lites for the time being. However,
nursuance {g the assurances given in
the Lok Sabha on the 20th March
1773, the matter was re-examined, and
't has been decided to continue the
illotments of imported rapeseed to
West Bengal at the rate of 2,000 tonnes
Pcr month,
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(c) It has been verified, from re-
ports received from West Bengal Gov-
ernment sources, that there has been
ng increase in the retail price of
mustard oil at Calcutta since the 23rd
February, that is about a week prior
to the date when the use of mustard
oil m vanaspat: was permitted. On
the other hand, the retail price which
was Rs. 600 per kg on the 23rd
February, fell to Rs. 5.90 per kg. on
the 16th March and hag continued at
that level right up to the 6th April,
the date of the last report received.

(d) The situation as of date does not
warrant any change in Government’s
policy in this regard. However, the
matter 15 under constant review and,
if any change 1s found to be pecessary,
appropriate action will be taken,

SATAN GHTAT W
ey
7090, =it WX AW aar
w7 fmfor it smae ae 3z @y
#r gar 546G fF

(¥) 798 #7=/@ ¥ oF& T
wqarr w7 e e ardae #y
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foq fr garare qF ¥ gy far
sar g ¢

@adta =14 fawer qur famior
ST WA AXTAT T QT A (ot
i Fgw)  (F) AT (1) wgEErr
T & At Fr w8 fafva arda
FgY & | T 9w a9 fear e
& 9@ swE wafy quna g ot g )
afe saarit SR 7 720 5,000/
sor & wfgw @1 O & wgrfdw,
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gfr st froerr & sregm & Aremw
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11 T8 9o wuf sger X,
feeft 1

12 =it WigaT WEATET BT,

In Fo |
13 qfearr  wopEfes et
(fae€) atfem

14 faeeht sfen oraed, faeelt

15 waaet wfawe sreaz fafivo,
weat |

16 W SWefryer aw qrede
fafwo, s |

17. AeT 9% siewred (da-
w=t) aerend)

18 FWTH WIATEE  GTHET WS-
T

19 =it grafr dEvedw, we-
ol

20 wfeasr = WA, wHEwT |

21 ey o SR, AT,
Fe Ho |
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22. fawdt sntegfora qor dfirww
wrarefer yefieas aared
farfirde, fieely |

23. VAW T| 2 v, fawelt o

24. fgmag g7 wo 5o fafids,
ok |

25. fg yfegw Afews  FheaaT

saifer s@ T @R
fafads, aam |

26 fx wrd &0 we), (W)
fafady, Bz 1

27 ¥AR (¥o THo ¥Ho THW)
steRe fafivo, fireeft 1

28. wda wigifes wEr, Tt
()

29. =t TN wHERTE, wHI-

"l

30 =t dewry WTgEE WA, AT
fafade, qzar )

31 wenfun wraegfews  fedom,
i

(@) st =dr |

¥ty wowre  Taresy oAt
 shwuredt ¥ woy weedt &
foly Tt = Wy

7092, oy wfwTe e Showy :
st eqwe wte gfcere frdow e
g AR WY FO G

(%) wav =g ST AR AT

¥ swareal % dwg wwe d 10
& g Fraffen zamit & 2 Al #2

LUl 8

(@) aft gr, & w1 Iy *yer-

g w1 grdewr &0 W faw
L1

() afx =, at 9% F¥@r FTOT
g7

wreen Wi feare fadverr sarea
§ 3¢ o0 (st Sl wewn)
(%) = & ¥ e g T9TE
T ¥ AT & AigEEEy S o
aa% gaedl & fAv qamsay s e
s & A faur w1 i e
AT & HaT T SEe & J9T
At #r saEr fafeeha srawawar
& wraTT 9T TR A ¥

(&) wiT () 7 sw 7 <=

wiqifew et W gerifes
el & waTr Raw-Am
fear =

7083 st wiwre ww WA
w7 WwE.qa wre gfgae fder ad
gz T A FAT w39 e

(%) = wigdfas wraw ¥ Jaw-
s uedfaw TR & g s fal
g g, W

(=) afx =&, ot @ w&v FX0
g2

vareay wte gicure fadwa snay
A woaut (st wiemit aweea)
(%) o (&). WTE T & wweny
oedfas T AT @ dar ¥
gafgr ¥ W § =W gw, @y
TEfe AT A4T §B T qAwTE
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frrmt & weada ¥aT & ¥ fay
wift f6T ¥ & 1 ITEY Fawaiw w7
frafror g #t feudt qar dar wat oY
TEOAT ®ow ¥ wwy gy few
T & 1 oerifew s awn
wgEdT &t Y Faw afcefesdy quv
agfeafy #T quiTar SS9 w7 INE

LU

wra (fidve) st aF W ager
T ¥ afg

7094. =Y T wre &TAV
ot qWo qwo oty T :

¥ ¥ig 7Y ag a9 FT FT
T4 fr

(%) #av ATFC F a9 /W g
¥ T U OBAW 70 §9 W 76
W wfa fe fratfer fedr §

(=) #1778 F1 o W
FEgaT & Heqt 7 3@ w1 Amw ¥ Wy
graT WK g ¥ IIwRS agA T
7 qaderor w74 w7 &, #@

() afz &, ar ¥ a% *?

sfe Tew 4w SN (
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A anx (fere) m g w1l
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arT (faaT) wo wlq
frrear
1 2
1 aree 60 00
2 S 58 00
3 Ty 57.00
50 00

4 ¥t " gewr

1 2
g
1 fafre swrc#r afear 82 o0
faewy
2 57 @ faRew 71 00
¥ 74 00
3 o= el . 76,00

(@) Feegrar sifsmfar geat & 43
e w5 RS fe A &

(w) s gy 9ot |

Progress of Panchayati Ra) in Dadra
and Nagar Haveli

7095 SHRI RAMUBHAI PATEL.
SHRI D P, JADEJA:

Will the Minister of AGRICULTURE
be pleased to state

(a) the progress of Panchayati Raj
activities 1n the Union Territory of
Dadra and Nagar Haveli, and

(b) why are they not given anv
more 1esponsibilities?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH)' (d) and (b)
The Panchayats in Dadra and Nagar
Havell are of recent origin and con-
s151 of ten Village Panchayats cover-
g whole Territory and the Varishta
Panchayat constituted under the
Dadia and Napar Haveli Act, 1861
Theire were no elccted Panchayats
prior to 1968 While the Members of
the Village Panchayats are directly
elected by the people, those to the
Varishta Panchayats are indirectly
elected by Members of the Village
Panchayats.
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The functions of the Panchayats
cover Public Health, Sanitation,
Public Works, Planning and Develop-
ment, Administration, Social Welfare,
Education and Culture, on generally
same lines as in Goa, Daman and Diu.
The functions of the Varishta Pan-
chayats are advisory in nature and
this Institution is regularly consulted
on all imported matters and kept in-
formed of developmental activities and
schemes.

So far Panchayats performance in
raising revenues and grant-in-aid
works are not commensurate with
their existing powers as these institu-
tions are new and the territory is
economically backward.

Farmers® relief work in Dadra and
Nagar Haveli

7096. SHRI RAMUBHAI PATEL:
SHRI D. P. JADEJA:

Will the Mimster of AGRICUL-
TURE be pleased to state the measures
taken in Dadra and Nagar Haveli areas
for helping the people in farmer relief
work?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)"
The Dadia and Nagar Haveli Adminis-
tration has reported that the following
measures have been taken:—

(i) Recovery of land rent and
other Government dues have
been deferred in full in eight
villages and half in twenty-
five villages on the basis of
crop assessment;

(ii) Although adeguate employ-
ment was generally available
for rural population until
January, a large number of
works has been opened there-
after;

(iii) To deal with any possible
shortage of drinking water,
boring and blasting of wells
and digging of tubewells has

CHAITRA 26, 1885 (SAKA)
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been undertaken. Supply of
water by trucks is also in
Progress wherever necessary;

(1v) A voluntary relief committee
has been organised by leading
citizens of the Territory,
which proposes to start dis-
tribution of foodgrains from
1st May, 1973 with the assist-
ance of the Administration;
besides, the Administration
has undertaken distribution of
grains on loan basis

Land Reforms Act in Dadra and Nagar
Havell, Goa

7097 SHRI RAMUBHAI PATEL:
SHRI D. P. JADEJA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) when the land Reform Act for
Dadra and Nagar Haveliy, Goa came
nto foree, and

(b) the propress theieof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHR1 ANNASAHEB P. SHINDE):
(a) and (b) The Dadra and Nagar
Haveli Land Reform Regulation, 1971
was promulgated on the 8th Decem-
ber, 1971 The Goa, Daman and Diu
Aegticultura] Tenancy Act, 1864 pro-
viding for temporary protection of
ter.ants and the fixation of maximum
rent payable by a tenant came into
force on the 8th February, 1865. Re-
vision of the Regulations for Dadra
and Nagar Haveli as well as the
icnancy law for Goa, Daman and Diu
12 under consideration

Buffer stock of foodgrains and
restructuring cropping pattern

7008 SHRI SHRIKISHAN MODI:
SHRI P. M MEHTA:

Will the Mmister of AGRICUL-
TURE be pleased to state:

(a) whether Government are con-
sidering two pronged strategy for
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building up massive buffer stocks of
foodgraing and restructuring the crop-
ping pattern; and

(b) 1f so, whether this also was one
of the subjects discussed n the
symposium on agricultural research
and development held in March this
year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) and (b) A decision has already
been taken to raise the level of buffer
stocks from 5 milhon tonnes to 7
million tonnes for the remaming
Fourth Plan period In view of the
prolorged drought conditions, a mas-
sive Emergency Agricultural Pro-
duction Programme wag launched to
bring additional areas under wheat,
rab® jowar, summer rice and increase
production of gram by adoption of
package of practices National
Symposium on Agricultural Research
and Development held n March this
yecar had discussed, inter alwa, the sub-
Ject of restructmiing the cropping
pattern and also building up of buffer
storks of seeds of the major crops in
every State m order to provide seeds
in case of crop failure due to aberrant
weather

fayen grae dvwwrdt ey fieel?
oY TR ¥ W e

7099. St w w wwi : T
Wt wraw Wit wepfe wat ap
¥R * gar e &4 fE -

(%) *ar 77w 7 faoedy ¥ faeem
AT AW THA T WAAH qT T
fear &, e

(w) afx g a1 mEwTERUE?

forer, swT wEqTr awr Hepfa
ot (o qwo ew gew): (%) o ery
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(@) faedly somem grov Wt wé
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fer s qror s O few o @
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FTEEA VTTT ¥ TERla ¥ 16 HAWE,
1970 #Y fFar g7

(w) ofim gl avgw & =y aw
frafufes 14 wmafm i wege
L3 - g—

1 HA ¥ ufew Sqor & aver
st | feelr & wed Ao
w1 wdT wiv faaeor

2 i famor

3 gy s, e s sfir-
o & oF |

4. O 9 SR fwwrr st
¥y =foe & Ty o dara )
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5 w1 Wik dmr feaet s
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8 vfwfm o aogd F wmm
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Setting up of Medica] College at
’ Shahdara

7101 SHRI RAM BHAGAT PAS-
WAN Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state

(a) whether there 1s a proposal to
establish a medical college at
Shahdara; and

(b) 1f so, the tentative date for its
establishment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI
KONDAJJI BASAPPA)- (a) and (b)
Yes A medical college has already
started functioning since 1871 At
ptesent the college is housed in the
Campus of the University of Delhi.

Justification for imposing zonal
restriction on movement of wheat

7102 SHRI RAM BHAGAT PAS-
WAN* Will the Minister of AGRICUL-
TURE be pleased to state

(a) whether Government plan to
impose zonal restriction on the move-
ment of wheat; and

(b) if so, the justification for such
decision?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b). Government of India
have already promulgated the Inter-
Zonal Wheat and Wheat Products
(Movement Control) Order, 1973
creating single State wheat zones. The
creation of single State Wheat Zones
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is one of the important elements of
the scheme which is expected to create
conditions favourable for procure-
ment of wheat by the public agencies
particularly in the context of the
decision to take-over wholesale trade
in wheat from the current season.

Rate of condemnation of seeds by
National Seeds Corporation
\

7103. SHRI SHASHI BHUSHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the National Seeds
Corporation condemns seeds every
year on accouni of low germination,
loss of vigour and viability, the
figures of condemnation of seeds dur-
ing the last three years, year-wise, and
the value of seeds so condemned;

(b) whether any official has been
held responsible for this condemna-
tion, if so, the aclion taken against
him;

(¢) whether there is any proposal
to head the Quality Control Wing of
National Seeds Corporation with a
suitable technical hand and if so, the
particulars thereof; and

(d) the sieps being taken by the
National Seeds Corporation to avoid
future condemnation of seeds?

APRIL 18, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Seedq being a highly
sensitive living organism, loses its
germination, vigour, because of
several factors including age, long
storage, transport, handling, tempe-
rature, humidity, ete. In order to
maintain the correct standard of seed,
N.S.C. has been condemning seed of
sub-standard quality. The break-up
of the value of seed condemned dur-
ing the preceding three years is given
in statement attached. The condem-
nation of geeds takes place in various
sale outleis rup by the N.S.C. after the
circumstances leading 1o the loss of
vigour, germination, etc.,, have been
examined by a Seed Condemnation
Committee and corrective action is
iaken where necessary.

{¢) The Quality Control Wing is
headed by a competent technical
officer. Even so, it is proposed to de-
link quality control from the Produc-
tion Division and to place it under a
technical officer dealing with research

development and quality control,

(d) Adoption of quality control
measures in the production of seed,
proper slorage arrangements, manage-
ment control and coirelation between
production and demand will minimise
condemnation of seeds in future

Statnent
Statement Showing Year wise break up of Seed Condemmed
(Value . Lokho
Year Valueof Valueof Grossvalue Turnover °of mnjg of con-
seed other ofseed  ofseeds demnation demnation
condemned seed condemned ofsurplus  of othet
outof condemned (Col. 2+ 3) stckto  seeds to
surplus turnuver  turnover
stock®
1 2 3 4 5 6 7

1960-70 2°32 1384 1?-?6 B ;96-38 —;-7E ) 466
1970-71 8-51 842 1693 40326 211 2409
1971-72 59°88 8-90 6873  466°14 12+ 85 1°91

*The Corporation has been cnrrgng surplus unserviceable stocks of hybrids to the extent

of Rs. 95 lakhs, which were produced
o f the national programme which,
snd when the seeds lost their viability
1969-70 to 197I-72.

s Was not
they were being

excess during the year 1966-67 and 1967-68 in fulfilment

rendering the seeds lus. As
mndemncdg%m,mm ?:’;duriﬂg
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Misuse of Residential Properties in
Delhi

7104 SHRI SHASHI BH!'SHAN
SHRI M M JOSEPH

Will the Minister of WORKS AND
HOUSING be pleaseq to state

(a) the number of nersens prose-
culed 1n Delln so far during the last
three vears year-wise for mi usc of
residentral  properties for commer lal
and other non-—remrnt al purpuses

(0 whether a survey 1o find out
such wiolations was hell and a teim
of persong wig snl fram house to
house 1n th1 conneet r1 and

{¢) f not whether i* 15 proposcd to
send such a team 1) find out such vio
lations which ar¢ on 1 lurge scile in
the Delhi city are?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PART LaMENTARY
AFFAIRS AND TN '1H"™ MINISTRY
OF WORKS AND HOLSING (SHRI

OM MELIITAY (a) P oec lion has
been ymtiated by De'n Denvelnpment
Authority, n 2169 e¢aws  The year
wise position 1z s uwider -
Numer
Yuar ot
cases
1970-71 200
1971-72 400
1972 73 1560

(b)Y No house-to-house suivey was
made

(c)y There 18 no su h pronosal at
present However <elecled areag are
bemng kept under strict suiveillance

Remistration with DD A for Allotment
of Built up Flats in Middle Income
Group or Low Income Group

7105 SHRI SHASH! BFUSHAN
Will the Minister of WORKS AND
HOUSING be pleased *n state

(a) whether persons who have got
their names registereq with the DDA
for allotment of buult up flats M MIG

274 LS—6
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or LIG calegory cannot indicate their
choice while applving fm the flat 1c-
garding the flooy which they like to
have and 1t 1s the discretion of DDA
to allol them flat on au ficor or they
have to accept the flat on anv flom
allotted to them,

(b)it so the reasor< therefor gnd
whrther 1n future these persons be re-
quired to ndieite the r chowe of flcer
and 1n case they are u~ibl 1o getl the
fiit on thar cheee %00 they would
not be put tp any loss anc

(¢} 1n ase a peisn; refises to accept
the liumort on the 1'oul whore he
doe~ not want fo geew 3 it due to cer-
tain re sons whethcr he 14 required t2
bear any losg and 1f sr th> parf s
theriof?

THC MINISITR OF STATF IN TIIC
DEPARTMENT OF PARLIAMENT
ARY AFFAIRS AND IN THE MINIS
TRY OI' WORKs AND HOLSING
(SHRI OM MLHTA) (a) Ye Sir No
choice 15 given  The floor o he allotl
ed 15 decided on the bLaists of draw ot
lots

{(h) All.tment thirugh diaw of 1's
1 considere] to be 1 beller method
to ensur¢ llotment ¢ flite on al) the
floorte and 1o nwod iy discrimiration
between the persons regisiered DDA
woulg however be isked to rc examine
ihe matter

(¢) If 9 persop requests cancodatior
of an allotment after the driw ol lols
he has to piy the prescril ed penalty
which presenily 15 R~ 100 in the case
of MIG and Rs 125 o Rs 225 in case
of LIG flats

Allotment of Coal Depot 1n Sertor II
of R K Puram New Delhi

7106 SHRI SHASHI BHUSHAN
Will the Mimster of WORKS AND
HOUSING be pleased to state

(a) whether 1n Sector Il of R K
Puram New Delhi1 a depot has been
allotted in the lawns in the midst of
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Government quarters and if so, the
reasong for allotment of such a place
for the coal depot;

(b) whether various representations
have been received by Government in
which a request to shift the above coal
depol from thal place has been made
and it so, the action taken thereon so
far; and

(c) the time by which the said coal
depot would be removed from that
pluce with a view to avoid inconveni-
ence tp the residerts of the guarters in
thut area?

THE MINISTER OF STATE IN THE
DFPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (2) to (c). The
l.and was allotted to the depot holaer
bv the Ministry of Defence in 1963
uider a wrong impression that the open
lar« 1n the Deferce Hostel comprising
of 124 Type 1V flats and 56 Type I
¢ ..rters placed at their disposal by
ithi: Directorate of Estates could be
f nsed by them for runming various
t1udes. However, when it was pointed
out tn them that the ppen land in the
arca did not form part of the Ministry
0f Defence Pool, the licence was can-
celled with effect from 1-8-1965 The
former allottee has not, however,
vacated the site sg far. Certain re-
presentations for the shifting of the
coal depot have been received. Evie-
fion proceedings under the Public
Premuses (Eviction of Un-authorised
Occupants), Act, 1971 woulg be imitiat-
ed against the unauthorised depot-
h~lder shortly Ag eviction can be
elleried only after following the pro-
cedure laid down under the law, no
time-limit can be indicated for the
eviction of the coal depot.

Government Servants Occupying bclow
One Class of their Entifled Class

7107. SHRI SHASHI BHUSHAN:
Will the Minister of WORKS AND
HOUSING be pleaseg to state:

(a) whether quite a good number of
Government employees in Delhi and
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New Delhi who are at present entitled
to Type III, IV and V are occupying
Government accommodation one or
two types below their entitlement;

(b) the number of such offivers as
on the 31st March, 1973; and

(¢) whether any specific steps are
proposed to be taken to ensure that
the employees occupying lower tvpes
of quarters allotted, to them are shift-
ed to their entme‘&ype with a view
to create wvacancies® for the persons
waiting for lower types; and if so, the
particulars thereof gnd if not, the rea-
sons therefore?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND Iy THE M'™VIS-
TRY OF WORKS AND [HNOUSING
(SHR1 OM MEHTA): (a) Yes, Sir,

(b)) The number of such offi'erg as
are in cccupation of accormmordation
lower than their enilitled types as on
31-3-1973, is as under:—

Type Type of accommodation occupied
in lower types

Type IV Type III  Type 1I
v . 2127 501 .
v . . 1.823 1,474
111 . . . 5,193

(c) Accommodation from the general
pool is allotteg to eligible employees
on the basis of their emoluments and
dates of priority. According to the
provisions in the Allotment Rules,
such employees, as want to retain
lower type accommodation, can do £o,
without any penalty, provided they
have given such an option in their
applications. Some of those, who were
senior enough, were offered accommo-
dation of their entitled types in their
turn. Some accepted and some refus-
ed such allotmehts,

In some cases allotments of lower
types were made when the employees
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were entitled to those types and subse-
quently became entitled to higher
types.

Linking of Sundergarh with National
Highway

7108, SHRI GAJADHAR MAJII:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any proposal
with the Government of India to link
Sundergarh disirict touching Marai-
garh, a sub-divisional headquarters,
with 3 National Highway: and

(b) if so. when it is going to be

taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B, RANA): (a)
and (b). A new route as National High-
way No, 23 has been ndded 1o the
National Highway Sysilem on 8th
March, 1972 running from Chas on
N H. No. 32 in Bihar to its junction
with NI No, 42 south of Talcher 1n
Or' ~a wvia Bokaro, Ranchi, and Rour-
kela For the portion of this route
Iying in Orirsa, the Government of
Ori~sa have sent a proposal for the
route alignmeni to be followed run-
ning via Bonaigarh (instead of Barai-
garh ag mentioned in the question).
A precise indication as to Wwhe-
ther or not Bonhaigarh would [all on
this National Highway route could be
given only after its alignment has
becn settled alter a detailed examina-
ti'n of various alternatives, which is
already engaging the attention of Gov-
ernment of India.

Repair of Jagannath Temple, Puri

7109. SHRI ARJUN SETHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Unstar-
red Question No. 1977 on the 5th
March, 1973 regardihg repair of Jagan-
nath Temple, Puri and state whether
Government have taken any decision
to finance entirely the repair works of
the famous temple of sri Jagannath of
Puri, Orissa and fo open an archaeolo-
gical branch tgp look after the temple?

CHAITRA 26, 1805 (SAKA)
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THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(PROF. S. NURUL HASAN): An Ex-
pert Committee has been set up to go
into the question of preservation of
the temple, A final decision 1n regard
to the financing of the repair works
will be taken after the said Committee
submits its report.

Appointment of a Commitiee for
establishing Shipyard at Paradeep

7110. SHRI ARJUN SETHI: Wil] the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have ap-
pointed a Committee to go into details
of establishing a shipyard at Paradeep
Orissa; and

(by f so, the constitution ol the
Committee and ils functions?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). This matter is receiving
Government's consideration.

Institute of Physics at Bhubaneswar

7111, SHR1 ARJUN SETHI: Will the
Mimster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed 1o refer to the reply given to Un-
starred Question No. 5748 dated the
23rd July, 1971 regardihg Institute of
Physicg in Bhubaneswar and siate:

(a) Whether the proposed Instilute
of Physics at Bhubaneswar in the
meanwhile started funchioning; and

(b) it not. the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a)
and (b). According to the informa-
tion furnished by the Government of
Orlssa, the Institute of Physics at Bhu-
baneswar hag started funetioning.
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Application of Central Civil Services
(Conduct) Rules, 1964 to Employees of
Delhi Milk schEIIIe

7112. SHRI MOHAN RAJ KALINC-
ARAYAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Central Civil Ser-
vices (Conduct) Rules, 1964 are appli-
cable to the staff of the Delhi Milk
Scheme;

(b) if so, the date on which this
was notified to the staff;

(¢) whether any cases of breoch of
these Rules on the part of Class TlI
staff of the Delhi Milk Scheme have
come to notice during the yecar 1872,
and

(d) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes.

(b) The Delhi Milk Scheme is a
Subordinate Government Office undet
the Ministry of Agriculture and as ir
other Subordinate Offices, the Staff m
the Delhi Milk Scheme ig alsp fully
aware of the fact that the Central
Cwil Services (Conduct) Rules, 1964
and other Central Services Rules and
Regulations are applicable to them.
The CCS (Condurt) Rules, 1964 were
not specifically notified to the staff of
the D.M.S.

(¢) Yes.

(d) The individuals who hag made
a breach of these Rules, have already
been served with Charge-sheets under
the Central Civil Services (Classifica-
tion, Control and Appeal) Rules, 1885
and further enquiries will be made in
those cases.
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Land Reforms Acts for President’s
Assent

7113, SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether there are any Land
Reforms Acts pending with the Presi-
dent which were sent by the States
for getting the assent of the President;

(b) if s», from which Stalss and
when were those received;

(c) the main features of those A.ts,
and

(d) which are the State Governmet''s
who have not vet sent Ceiling Acl- tc
President for assent and which 1ve the
Slates to whom assent has been grven
for Ceilihg Acts?

T1IE MINISTER OF STATE IN I'l'E
MINISTRY opF AGRICULTI'RE
(SHRI ANNASAHNEB P. SHINDE):
(a) and (b). Yes, Sir. Revised cedling
Bills passed by the State Legislalires
of Himachal Pradesh. Maharazhira
and Uttar Pradesh were receiied nn
24-1-1973. 18-9-1972 and 27-12-T2
respectively.

(¢) As in the stalement laid on the
Table of the House. |Placed in Libra-
ry. See No, LT-4801/73].

(d) Bills for Gujarat, Manipur,
Mysore, Tripura and QOrissa are in {he
process of legislation ang Presic '1ts
assent to them is not yet due. Ceiling
bills passed by the Legslaturcs of
Assam, Andhra Pradesh, Bihar.
Haryans, Kerala, Madhya Pradesh,
Punjab, Rajasthan, Tamil Nadu and
West Benga] have been assented {o by
the President. Besides these, the
Jammu and Kashmir bill has been
enacted with the receipt of the Gov-
ernor's asgent,
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“Rejecteg U.S. Cattle Dumped on
India”

7114, SHRT C. K. CHANDRAFPPAN:
Wil the Minister of AGRICULTURE
be pleased tp state:

(a) whether the atienlion of the
Government hag been drawn to tre
report in Blitz dated the 24th March,
1973 with the caption “rejected 11.8.
cattle dumped on India”; and

(b) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes.

(b) The facts reported in the Blitz
dateg the 24th March, 1873 are either
not correct or are exaggerated in seve-
ral aspects. For instance, it 1 not
correct that American Foundation and
Agencies dumped on /India 10,000
cattle in the last decade. The tlotal
number of exotic catile received as
asrsistance from Foreign Governments/
Agencies from 196) till 31st of March,
1473 was 2,503 out of which only 665
came from U.S.A. through Hoifer Pro-
ject. The rest of the cattle came from
Australia, mostly under the Colombo
Plan, U.X., Denmark and Ceylon. It
1s not correct that 10 per cent of the
exoslic cattle imported ang their pro-
geny have died or that out of one lot
of 60 animals, 35 died on their way to
the Hessarghatta Breeding Farm. No
death has occured of any exotic catile
so far during transportation to Hessar-
ghatta farm.

It is also not correct that the Inaian
Veterinary Research Institute hag done
precious little in the production of
Foot and Mouth disease or that several
Indian experts left the Institute
because of bad conditions. The cor-
rect position is that the Institule is
engaging itself fully in the rcsearch
of Foot and Mouth disease and pro-
duction of vaccine against this «isease.
With the use of Tissue Culture tech-
nigue, the Institute has produced
large quantities of monovalent vaccine
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for fleld use. Its production increased
from 13495 doses during 1965-66 to
481,255 doses in 1972, Furthermn’re,
the various officials le.t the ‘Institute
for better assignments on promotion.

It is also not correct to state that
not even 5 per cent of the 123 im-
ported milk processing planis are
working at even 5 per cent of their
rated capacity. Out of 132 units in
operation in February, 1973, theve are
77 liguid milk plants, 11 milk pro-
ducts factories and 44 milk pilot
units. There is no rateg capacity in
respect of pilot units. Out of the
remaining 88 dairy plants, 48 units
handle more than 40 per cent of their
rated milk processing capaciics. A
few plants even exceeded their rated
capacities.

As regards the alleged import of sub-
standard ang diseased exotic cattle,
although for initial supplies no pro-
duction standards were laid down
and pedigree of some of the imported
cattle was not available, but all
animals importeq duly met the health
standards prescribed under the Live-
stocrk Importation Act, From the sear
1972-73, Government Thave started
purchasing, throughi Indian Dairy
Corporation, Baroda, on global tender
basis, quality cattle conforming to
mimmum prescribed standards and
health regquirements. Out of the 751
cattle to purchased. the air transpor-
tation of 113 cattle from U.8.A. and
202 cattle grom Denmark was entrust-
ed to Air India International.

Incentive to staff working in Town and
Country Planning Organisation

7115. SHRI VARKEY GEORGE: Will
the Minisler of WORKS AND HOUS-
ING be pleased to state:

(a) whether any sbeps have been
taken to provide any incentive to the
departmental Upper Division Clerks/
Lower Division Clerks, who have been
working in Town and Country Plan-
ning Organisation (a subordinate office
of the Ministry of Works and Housing)
for more than 10 years;
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(b) if so, the facts thereof; and
(¢) if not, the reasons therefor?

THE WMINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to
(e). Promoti'n  prosperts are known
to the entrants op the basig of the
cadre structure, Upper Division
Clerks zre ehgible for promotion to
the post of Head Clerk ang Lower
Division Clerks are eligible for pro-
motion to the posts of Upper Division
Clerk.

Installation of Guide Map of Sector
‘D’ Type II Quarters of Mandir Marg,
New Delhi

7116. SHRI VARKEY GEORGE.
SHRI M, S. SIVASWAMY

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the guide map of the
Sector ‘DY Type II quarters, Mandir
Marg, New Delhi has since been pre-
pared and got installed in the colony;

and

(b) if not, the time by which it is
likely to be installed?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN T'HE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA); (a). Not
yet

(b) Necessary instructions have
been issued tp provide guide map by
the end of May, 1973.

Stepping up water supply in the
Capital

7117. SHRI VARKEY GEORGE:
Will the Minister of WORKS AND
HOUSING be pleased fo state:

(a) whether any measures have
been taken by Government in stepp-
ing up water supply in the capital,
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particularly in New Delhi and other
areas; angd

(b) if so0, the main features therent
and the progiess achieveg 1n this re-
gard?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.

(b). The water supply was 175
MGD last ycar By June, 1973, the
supply is expected to be increa-ed to
180 MGD and by the end of 1474 to
203 MGD including the supply from
Okhla Water Works. The Supply is
proposed lo be augmented further by
another 100 MGD by 1976 The riails
of {he measures/works underizken is
given in the stalement attached.

Statement

According to information received
from the Delhi Waler Supphh &
Sewage Disposal Underlaking of the
MCD 1ihe following measures have
been taken {n augment the water suo-
ply in the Capital —

1. The following additional supply
shall be available from the current
year from the following works—

(a) Wazirabad Water Plant—5
MGD (which can be over-
loaded to give additional 2.5
MGD).

(b) Water Supply from 3 Ranney
Wells—7.5 MGD.

2. The works undertaken during the
current year are.—

(i) Laying of 900 mm mawn trom
Wazirabad to Rajghat. 97 per
cent of the work has been
completed and the line is ex-
pected to be operational by
the end of May, 1873, This
line will carry 10 MGD of
water and will help in the
city area to certain extent,

(i) Two Ranney Wells are under

consiruction at Patpar Ganj.
The work ig expected to be
completed by ,May 19T%
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These wells will make avail-
able supply of an additional
5§ MGD of water o Kailash
Reservoir for feeding South
Delhi areas.

(iiy) A new pumping stalion bas
been installed at the Kailash
Reservoir to increase the
pressure. The 800 mm PSC
main connecting the two Ran-
ney Wells is being laid.
Ahout 80 per cent of the work
has becn compleded.

(iv) A 900 mm main from Bar-

ron Road upto Lodhi Hotel
has becn completed. With
the Commissioning of this

main it would be possible to
supply about 1 MGD extra
waler to South Delhi

arrangements have
alsg been wmade to supply water
through tankers and control rooms
are in position in all the Zones.

3. Emergency

4. Major Works tor future augmen-
tation are:—

(1) 100 MGD Plant for North
West Delhi: The Plans to get
up 100 MGD Plant for North
West Delhi have been finali-
sed Land has been acguir.
ed. Tenders of sefting up
the Plant have been called.
The work of lining the West
Jamuna Canal is being got
done through Harayana Govt.
who have already started the

work.
(2) Ram Lila Reservoir; 'This
Reservoir has been compleg-

ed. The pumps have to be
installed for which tenders
have been called for.

(3) Rajouri Garden Reservoir: An
underground  reservoir and
pump house are being con-
structed at Rajouri Garden.
The work is nearing comple-
tion. The completion of
mechanical and electrical
work 1y expecteg to take one
more year,
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(4) Construction of additional
jour Ranney Wells at Patpur-
gunj 4 Ranney Wells are pre-
posed to be constructed near
Patparganj. Shahdara. The
work hag been started on
three wells. These wells are
lkely to be completed hy
summer 1974 ang au ment
water supply by another 10
MGD.

C.G.H.5. Dispensary, Moii Nagar,
New Delhi

7118. SHRI MUHAMMED SHERIFF:
SHRI M, S. SIVASWAMY:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether large number of patie-
nts have tn be aitended to by the
doctors in CGHS dispensary in Moti
Nagar, New Delhi;

(b) whether the present building
for the said dispensary is too small
to accommodole such a large number
of patients as well as the doctors and
other staff; and

(c) if so, the steps taken by Govern-
ment to shift the dispensary to some
better place?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJ
BASAPPA): (a) The daily average
attendance of patients in CGHS dis-
pensary, Mot Nagar during the year
1972 was 415 including old and new
cases. The number of medical officers
posted to the dispensary 1s 4 including
the Medical Officer Incharge. The
number of doctorg posted to the dis-
pensary 1s, therefore, adequate,

(b) The CGHS dispensary, Moti
Nagar is housed in a rented buiding.
No complaints has however been recei-
ved either from the beneficlaries or
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from the staff posted in the dispen-
sary regarding shortage of accom-
modation in the dispensary.

(¢) Does not arise. Government is
however trying to secure a plot of
land for constructing its own build-
ng.

Street Lights in Mandir Marg,
New Delhi

7119. SHRI MUHAMMED SHERIFF.
SHRI M. S. SIVASWAMY :

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the work of the street
lights being provided in Mandir
Marg (Government quarters) New
Delhi has since been completed;

(b) if not, the time by which it is
likely to be completed;

(c¢) whether the street lights being
provided in the Sector ‘D’ TypeIland
1II guarters, are not well planned and
uneconomical; and

(d) the steps being taken to rectify
the same?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No.

(b) By May, 1973.

(¢) No These have been planned
according to the standing specifica-
tions and design of New Delh: Muni-
cipal Committee.

(d) Does not arise.

Take over of entire sugar production
under Levy and its Buffer Stock

7120. SHRI P. NARASIMHA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government pro-
pose to take over the entire sugar pro-
duction under levy to curb the high
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open-market price and to make more
of it available through conirolled dis-
tribution; and

(b) if not, whal other steps are con-
templated to meet the situatibn keep-
ing in view also the need for building
up a buffer stock?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) There is
at present no proposal to take over
the entire sugar production under
levy.

(b) A check on the rise in prices of
free sale sugar, and the building up
of buffer stock would be possible
only by progressively increasing the
sugar production. The present policy
of partial control combined with in-
centives given by way of rebate in
excise duty for excess production of
sugar have already helped to augment
sugar production during the current
year by more than five lakh tonnes.
In addition, efforts are also being made
to accelerate the commussioning of
newly licensed factories as far as
possible and to foster sugarcane deve-
lopment, both quantity-wise and qua-
lity-wise.

Allocation to States under Emergency
Food Production Programme

7121. SHRI P, NARASIMHA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total allocation made, State-
wise, for Emergency Food Production
Programme; and

(b) the extent of their utilisation
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a}
and (b), Agalnst the total amount of
Rs. 152 crores administratively appro-
ved to State Governments for taking
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up specig] minor irrigation schemcs
under the Emergency Agricultural
Productiop, Programme during the
current year 1972-73, funds were
released in instalments from time to
time on the basis of the progreas re-
ported by them. On the basis of a
recent review of the progress of
utilisation of funds as well as physical
achievements under the emergency
programme, the last jnstalmentis were
released to all States. The total
amount thus released comes to a little
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over Rs, 148 crores. State-wise details
of the amounts administratively ap
proved and released are given in the
statement atfached.

In addtioin, short-term loans amoun-
ting to Rs 100 crores were also releas-
ed to State Governments for purchase
and distribution of agricultural inputs
like seeds, fertilisers and pesticides.
These loans are reported to have been
utilised in full. State-wise details are
given in the attached statement.

Statement

(Rs. in lakhs)
Name of State Loan Amount Short-term

approved released loan

aganst (2) released

1 2 3 4
1. Andhra Pradesh 986" 500 840- 000 1350° 00
2 Assam 202 000* 202" 000 250°00
3. Bihar 1772782 1772* 782 700" 00
4. Guijarat $00° 000 500" 000 200°00
5. Haryana . . 1200°000 1200000 10° 00
6. Himachal Pradesh 50-00 32+ 500 3500
7. Kerala . 250000 250" 000 125°'00
8. Madhwr'radesh . 581000 581+000 600° 00
9. Maharashtra . . . . 2496-380 2496380 1600° 00
10, Manipur . . . . . . 57700 38275 4000
11. Mysore . . . . R 638900 529688 20000
12, Nagaland . . . . . . . 20000 20" 000 200
13. Onssa . . . . . . . 660 000 660" 000 200" 00

14. Punjasb . . . » 1472 000%* 1472000 Nul,
15. Rajasthan . . . . . . . 390" 700 389- 200 400+ 00
16, TamilNadu . . . . . . 382+ 0001 299 000 350°00
17. Tripura . . . . . . . 22+ 878 22-875 2000
18, Uttar Pradesh . N . . . 2075'000 2075000 1550° 00
19. West Bengal} . . . . . 1433°000  1433°000 600° 00
Under normal Progrumme? 1760 40
To1AL 15190837  14814-000 9992 40

For Arunachal Pradesh, an amount of Rs, 6+ 75 lakhs ap iprmd and the Mm:stry of Home

Affairs asked to provide this amount in the Area Demand

Arunachal P

For Mizoram, an amount of Rs. 2 lakhs approved and the Mimstry of Home Affairs

asked to provide this amount 1n the Area

of Mizoram.

*Includes Rs. 3200 lakhs for purchase of tractors and threshers,
**Includes 'Rs.3 197- 0o lakhs as grant-in-aid for tubewells in border districts.

TIncludes Rs. 20°00 lakhs for purchase

of power sprayers,
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Progress in work at National High-
ways No. 6 and 7

7122, SHRI J. G. KADAM: Will
the Mumster of SHIPPING AND

TRANSPURT be pleased lu state:

(a) what is the scheme for widen-
ing and asphalling National lhgh-
ways No. 6 and 7;

(b} the progress made up to Jan-
uary, 1973 in kilometers and time for
completion of above works; and

(¢) the amount speni uplo January,
1973?

TIIE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) A statement showing schemes: for
widening and asphalting National
Highways Nos, 6 and 7 is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-4802/73].

(b) The extent to which the works
have been sanctioned has been indica-
ted in the statement ide (a) ah_OVe.
The sanctioned works are in’ various
stages of progress, some of which have
also been completed already. :I'ha
information regarding the physical
progress in case of sanctiqned works
and the time for completion of the
scheme is being obtained from the va-
rious States concerned. .

(¢) The information regarding tlee
amounts spent upto January, 1973 is
also being collected from the States
concerned and will be laid on the
table of the Sabha in due course. *

Incidence of Filaria

7128. SHRI J. G. KADAM: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) what is the State-wise incidence
of ‘Filaria’; and

(b) the precautlonary and preven-
tive measures taken by Government
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to check, control and eradicate

‘Filaria'?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Filaria is not
a notifluble disease. The exact State-
wise incidence of the disease is, there-
fore, not known, However, it is esti-
mated that about 8 million persons in
India are with disease manifestations
while another 12 million are positive
for various stages of infection.

(b) National Filaria Control TPro~
gramme has becn made a Centraliy
Sponsored Scheme during the 4th
Five Year Plan 100 per cent Central
assistance 1s given to States for oper-
ational costs besides the free supply
of material and equipment for anti-
larvel opcrations. Detection and ireat-
ment of Filaria cases/carriers is also
being undertaken in tho Filaria ende-
mic regions under ‘Medical Care Pro-
gramme’,

Short-term Training Coursex are
organised at the National Institute of
Communicable Diseases to impart
knowledge to Municipal Commis-
sioners/Public Health Administrators
about the genesis of mosquitoes, their
role in transmitting the filarial infee-
tion and available methods to pre-

_ vent/control of the disease.

Research is also being carried out
by the National Institute of Com-
municable Diseases to find out new
and more effective methods io0 con-
trol transmission of the disease. The
stage has not yet been reached for de-
vising methods for the eradication of
the disease.

Report from Vice-Chaneellor, B.H.U.
about latest Incidents

7124. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Minister has re-
ceived any report from the Viee-
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Chancellor of Banaras Hindu Uni-
versity about the latest incidents
there;

(b) if not. whether the Ministry are
aware of the fact that due to outside
political interference the University
is not able to run the academic activi-
ties; and

(c) the reaction of Government?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 8. NURUL HASAN): (a) to
(c) Reporis 1egarding disturbances/
situation in the Banaras Hmdu TUm-
versity are received from time to time
from the Viee-Chancellor/Regisirar of
the  University The working of
the Univer<itv has been  disturbed
during the currenl academic session
on accouni of agitations bv students
and outside elements. According to
the TUmversaty, all the important
agitating student leaders arc believed
to be  associated with Vidyarthi
Parishad/RS8S. and Samajwadi
Yuvajan Sabha and leaders of some
political parties have been helping
them,

Government view with deep con-
cern these disturbances in the campus
of the University and condemn all
acts of violence and vandalism.

Post of Member-Secretary of the Raja
Rammohan Roy Library Foundation

7125. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the reasons why the post of
the Member-Secretary of the Raja
Rammohan Roy Library Foundation
is still lying vacant since its incep-
tion in June, 1972;

(b) whether the inordinate delay
in shifting the office of the Found-
ation to Caleutta caused difficulty in
getting suitable hands on deputation
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to run the day-to-day administration
of the Founddtion;

(¢) position of persons s:lected
through Calcutin Employvioent  Ex-
change in class III and class IV posts
for the office of the Foundation in
July, 1972;

(d) the steps taken so far to fill up
some important posts of officers for
proper implementation of the policy
of Government; and

(e) the reasons for delay in shift-
ing the office of the Foundation to
Caleatia  when suitable accommniia-
tion have been arranged 1n N.tienal
Library, Belvedere, Calcutia?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL 1lIASAN): fa)
Since the scheme is not yet in  full
operation, it is nol considered neces-
sary to fill the post of Member-Secre-
tary at a considerable cost. For the
time being an officer of the Ministry
of Education and Social Welfare 1s
looking after the day-to-day duties of
the Member-Secretary without any
additional remuneration.

(b) No, Sir. The posts created so
far have beep filleg without any diffi-
culty. Out of four posts so far filled,
three are held by persons on depu-
tation from other offices.

(c) Two class III and two class IV
posts were created by the Foundation
and the selections for these posts
were made through the Calcutta Em-
ployment Exchange. However, ap-
pointments orders of the selected per-
sons will be issued when the office
of the Foundation moves to Calcutta.

(d) Only one post of Field Officer,
created recently, is vacant and efforts
are being made to fill it at an early
date.

(e) The office of the Foundation has
hed to be temporarily located in
Delhi as, in the initial stages of its.
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work, the Foundation has found it
cxpedient to operate from here. It
is, however, proposed to shift it to
Calcutta in the very near future.

Dissatisfaction with the Working of
F.C.L by Mysore Government

7126. SHRI D. B. CHANDRA
GOWDA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government of Mysore
have expressed its dissatisfaction with
the working of the Food Corporation
of India and has informed the Cen-
tral Government that wholesale trade
in wheat and rice would be entirely
handled by the State Governments
agencies; and

(b) if so, the reaction of Central
Government thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) No, Sir.

{b) Doss not arise.

“Withdrawal from World Cup Foot-
ball Competition

7127, SHRI D. B. CHANDRA
GOWDA:
SHRI INDRAJIT GUPTA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether India has withdrawn
from the World Cup Football Com-
petition which is to be played in
Tehran from May 6 to 24, 1973, and
after that in Munich in  June-July
1973; and

(b) if so, the reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. 8 NURUL HASAN): (a) Yes,
Sir,

b) The All India Council of Sports,
in view of the poor standard of Foot-
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ball in the country, did not recom-
mend any financial assistance for
India’s participation in the F.LF.A,
World Cup Preliminary Round for
Asian countries. This World Cup is
open for professionals and India had
no chance of qualifying even in the
Asian Zonal Round. The All India
Football Federation, however, was
advised to participate at their own
expense if they so wished. Apparent-
ly, the Federation withdrew from the
Tournament primarily in view of the
bleak chances of the success of the
Indian Team and, possibly, for lack
of finances.

Ferolt w7 wfemt earfow et @ AR
# agm Wit w1 gew

7128. = faragwre wrew : FwW
fartnt Wiz qram o=t g8 A S

T 49 & .

(%) = Farhr # searfaa sfaar
eqrfag 5 % A | yoig {7 79
gee far § ; &R

(&) afz @1, a1 aevaedt @@
w7 § S & gara & wATT ag wher
& T a7 Jrav /I eaTiea & i ?

Waw'ya wid fasren aan fmdoy it
e Awrwa § e W (st o
Agm) ¢ (7)) N, o

(¥) faecft o frr #1 %@
gfawrd & wra gu wreet #y foew
T FHT AT 747 | THA wel? afaarad
DT ISR § 2 9AC fEar wr
g fr =g sufwem & & o fe &y
w5 o & form il & wame gTOv
wfeatfrr &1 o av § agEar
wEE F¢ | qfa A1 Nt w7 oawy
i & W R ¥ I @ ¥
qWA ST FwaT & |



185 Written Answers

Change of Forests into Man-made
Forests

7129. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the Government in-
tends to change the forests increasing-
ly into man-made forests; and

(b) if so, the main features of the
p'an®

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.
The Government intends to increase
the extent of man-made forests in the
country.

(b) Under successive Five Year
Plans efforts have been made to in-
crecase the area of man-made forests
through implementation of following
schemes!

1, Plantation of Quick Growing

Species.

2 Economic Planiations for In-
dustrial and Commercial
Uses.

3, Farm Forestry.

By the end of 4th Plan it is ex-
pected that an area of 1.62 million
hectares would be brought under man-
made forests. During the 5th Five
Year Plan also, it is proposed to Im-
plement the programme of man-made
forests through a number of schemes
and for this purpose the possibility
of obtaining institutional financing,
as recommended by the National
Commussion on Agriculture, is being
examined,

Supply of Rotten Milk Powder and
Ghee under World Food Programme

7130. SHRI S. M. BANERJEE:
SHRI RAM KANWAR:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether his attention has been
drawn to the news-item in Patriot
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dated 18th March, 1973 about supply
of rotten milk powder and ghee re-
ceived under the World Food Pro-
gramme plan operalion proiect No.
681 to the poor people;

(b) whether the consignment was
so bad that it was giving an offensive
odour and could not be utilised in
milk processing by the Delhi Milk
Scheme:;

() whether these articles were sold
among the illiterates with the permis-
sion of the Agriculture Ministry; and

(d) if so, whether anv investigation
has been made into this, and if so,
persons responsible for such a erime?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes

(b) Out of 7,506 tonnes of s.mp.
and 2,708 tonnes of buiter o1l receiv-
ed by Delhi Milk Scheme under Pro-
ject 61B sinee its inception in  July,
1970 and uptil 31st March, 1973. 946
tonnes of smp. and 3450 tonnes of
butter o1l were found unsuitable for
recombination into hquid milk and
were rejected Out of the rejected
commodities 22.40 tonnes of butter
oil were found fit for human con-
sumption and transferred to another
W.F.P Project The balance of 946
tonnes of smp. and 12,10 tonnes of
butter o1l have only been founi unfit
for human consumption.

(¢} No milk powder or butter oil
unfit for human consumption was
allowed to be sold amongst the illi-
terates with the permission of the
Ministry of Agriculture.

(d) Does not arise,

Employment to Qualified Blind

7131. SHRI S. M BANERJEE: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what further steps have been
taken to provide employment to
qualified blind men in the country;
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(b) whether preference is not be-
ing given to them although they are
qualified, in various educational in-
stitutions; and

{¢) if so, the steps taken by Gov-
ernment? i

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) to
te) The mmformation 13 bemg collect-
ed and will be laid on the table of the
House after 1t 1s available,

Demand of Dallit Sudhar Association,
Sheikh Sarai, Delhi

7132 SHRI 8§ M BANERJEE' Will
the Mimster of WORKS AND HOUS-
ING be pleased to state:

ta) whether the Dallit Sudhar As-
soulation, Sheikh Saral, Delh: has de-
manded facilities from Central Gov-
ernment to the Scheduled Caste and
Hackward classes, at village Sheikh

Sa1al; wine

‘1) 1if so, what facilities have been
given either by Government or by
DDA,

(¢) whether provision has been
maile to have a Community Hall and
School 1n that area; and

(d) if not, the reasons for the same?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.
Facilities have been demanded by the
Association for all the residents of
village Sheikh Sarai, including mem-
bers of the Scheduled Caste and
Backward classes.

(b) Water supply lines have been
laid and one latrine block constructed.
Work of laying sewers is in progress.

(c) Provision of land has been
made for schools and other com-
munity facilities,

(d) Does not arise.
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Memorandum from Indian Roads
Congress

7133. SHRI M., KATHAMUTHU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Indian Roads Con-
gress in a memorandum submitted to
Government recently has suggested
that al least half of the expected re-
venue of Rs. 6,300 crores from road
transpoit in the Fifth Plan period
should be allocated for road develop-
ment; and

(b) if so, what is Government's re-
action thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B. RANA):
(a) and (b). While submitting the
said Memorandum, the Indian Roads
Coneress expressed their desire  to
send a delegation so as to explain
their view point per-onally The de-
legation accordmngly met the Minis~
ter on 20th March, 1473. The Mrmo-
randum covered a number of 1ssuesin-
¢luding mter alie the need for iarger
allocations for Road Development in
the Fifth Five-Year Plan with proper
regard to the revenue from Road
Transport The views of the Indian
Roads Congress delegation have been
noted and the matter taken up with
the Planning Commssion who are
ultimately concerned with all matters
relating to Plan allocations.

Employment Potential through Road
Building during Fifth Plan

7134. SHRI M. KATHAMUTHU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether road building has
immense employment potential;

(b) if so, to what extent this em-
ployment potential is to be exploited
during the Fifth Plan period;
during the Fifth Plan period;
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(c¢) whether any specific plan has
been worked out for this purpose;
and

(d) if so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir.

(b) and (c¢). The Fifth Five-Year
Plan is still in the preparatory stage
and as such it is not possible to in-
dicate the employment potential like-
1y to be generaled by road building
during that Plan. However, due note
is being taken of the employment
potential of roads in formulating pro-
posals for road development in the
5th Plan;

(d) Does not arise.

Progress of Mechanisation of Road
Building

L]
7135. SHRI M. EKATHAMUTIIU:
Will the Minister of SHIPPING AND
TRANSPORT b~ pleased to state:

(a) whether mechanisation of road
building in the country has been pro-
gressing at a very slow pace;

(b) if so, the reasons therefor: and

(c) the sieps taken to accelerate
the nrogress of mechanisation of road
building?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). Use of mechanisation n
road building in the country has been
gradually increasing, while main-
fraining an optimum balance between
the requirements of construction
‘specifications and speed of execution
~on the one hand and the need for
keeping a high employment potential
on the Highway schemes on the
tother. The process of mechanisation
thas, however, had to contend with
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some constraints, earlier due to im-
port of some items of equipment and
gspares and presently due to the limit-
ed indigenous production capacity,
which is now gradually being step-
ped up by the Ministry of Industrial
Development. The problem of in-
adequacies in mechanical organisation
and repair facilities with the States
who handle the equipment ag execu-
tive agency even for Central works
is also being faced and tackled.

(¢} The first substantial use of
machinery was made from 1961 on-
wards in certain projects financed
from World Bank loans, emergency
works, ete. The fleet of road-build-
ing equipment then built up is now
proposed io be supplemented and a
larger use of machinery is contem-
plated in the Fourth and Fifth Plan
programmes to meet the improved
and higher specifications mainly ne-
cessitated by heavier traffic and the
need for completion of a much larger
programme of road building envisag-
ed in the Fourth and Fifth Plans.
The Central Government is arranging
purcnase of imporiant items of road
building equipment at a cost of ap-
proximately Rs. 9.00 crores. In ad-
dition to providing this machinery to
the States, who are the executing
agencies, the Central Government is
also providing repayable loans to the
Stales for acguiring egquipment for
me-~hanisation of road building opers
tions 1 Central secfor. [Eleven
States have so far been granted loans
totalling Rs. 7.65 crores. With the
mechanisation growing up in  the
Central highway sector road building
operations the State sector pro-
grammes could also be expected to
gradually follow suit.

Schemes for Developing Inland Water
Transport during Fifth Plan Perlod

7136, SHRI M. KATHAMUTHU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the schemes for de-
veloping inland water transport dur-
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Modery Technology for Small Farmers

7140 SHRI PRABHUDAS PATEL
SHRI RAMSHEKHAR
PRASAD SINGH

Wil the Minmister of AGRICULTURE
be pleased to state

(a) whether National Symposium on
Agriculture Research and Develop-
ment has suggested adaptation of
modern technology to suit the small
farmers ang

(b) 1t so whether the delegates have
stated thai structural changes of ex-
tension agencies and creation of new
infrastracture should be taken without
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Yes Sir

National Symposium on Agricultural
Research and Development since Inde-
pendence which was held at Vigyan
Bhavan New Delln from 4th to 12th
March 1973 has suggested adoptation
of modern technology to suit the small
farmers
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(b) In order that benefit of the new
technology should accrue to the small
farmers the delegates suggested the
following two strategies:—

(i) For the technologies where
smallness of holdings becomes
a major hindrance, the co-
operative endeavour of bring-
ing together of the small hold-
ings in a unit area for the
operation of a particular tech-
nology was suggested.

(1i) For pest control it would be
useful that the pesticide ap-
pliances are jointly owned by
the small farmers and the
operation of application was
taken up for a minimum area
so that it becomes an economic

operation.
It was also suggested that the
management tecinology for small

farmers will nol assume umniform pat-
tern. Local variations in ecology and
soci0-economic conditions will have to
be taken into consideration for evolv-
ing the details of the working pat-
tern. Emphasis should be 1laig on
measures to increase the income of
small farmers.

New class of Agricultural Graduales
will have to be created. who would
be ready to demonstrate to farmers the
benefits of new technology by working
with them. Suitable agencies for cus-
tom service for agricultural inputs will
have to be created. organised and
managed. Cooperative endeavours for
particular types of technology which
are hindered by the smallnes of hold-
ings will be encouraged. Proper steps
will have to be taken to see that the
benefits which should acerue to small
farmers are not taken by big farmers
by camouflaging themselves as small
farmers.
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Loan to Gujarat for Emergency Food
Production Plan

7141. SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Union Government has
sanctioned a loan of Rs. 5 crores to
the State of Gujarat under the emer-
gency food production;

(b) if so, in what way the State
has utilised the loan; and

(c) whether any other sought of
assistance has been given to the State
for improvement of Agricultural pro-
duction?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{(a) and (b). Under the Emergency
Agricultural Production Programme, a
long-term loan assistance of Rs. §
crores was administratively approved
to the Government of Gujarat for
taking up quick-maturing minor irri-
gation schemes. The State Govern-
ment have utilised this assistance for
implementing the following schemes —

Amourt
uttlsed
Scheme (Rs. in
crores)
1. Extension of Ukai canals 15
2. Lift irrigation . . . 1'0
3. Deepening of existing wells
and construction of new
kutcha wells . . . 25
TotaL 50

(¢) The Government of Gujarat have
been given in connection with imple-
mentation of various Centrally Spon-
sored Schemes for agricultural produc-
tion a total amount of Ra. 145.65 lakhs
as grant-in-aid and Rs. 2 lakhs as loan
so far (upto 1972-73) during the Fourth
Five-Year Plan. A break-up of this
amount scheme-wise is given in the
statement attached.
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STATEMENT
(In Rupees)
“Nafne of ths Scheme/ 1969-70 1970-71  1971-72  1972-73 Total
1. Maximised Production of cot-
ton mchtdkumcleust‘mndn-
tion seeds . ‘ 12,17,135 11,21,000 9,23,000  9,00,000 41,61,135
2. Intensive Cotton Dlstri:th—
gramme 7,94,000  18,00,000  25,94,000
3. Production of Hybrid-4 Cotton
Seeds . . . . . 2,00,000 2,00,000
4. Maximised production of
Groundnut including Rape-
seeds and Mustard,
Demonstration, SoyabeanDe-
monstration, Soyabean Dev.
and Sunflower Demonstration  6,59,540 5.98,000 17,9200  8,28,000 38,77,540
5. Development of V. F. C. To-
bacco N . 1336335? 2,67,354  2,00,000 2,61,500 8,685,711
6. Subsidised supply of Cocom:t
Seedlings . 2,00,000 80,218 50,000  73,30,218
7. Development of Fruit Pro-
duction for export. . 35,000 35,000
8. Pi'ot Pro]odonMalnplc Crop-
ping 90,000 2,50,000 340,000
. Integrated Dry Land Agri-
¢ cultural *Development 1,35,000 580,000 14,46,000 21,61,000
10. Development of Pulses .
TotaL - 145.64,604
145" 6
53

*Loan of Rs. 2 lakhs gaven to Gujarat during 1971-72.

Projects for Cross-breeding of Cattle

with Importeq Frozen Semen

7142. SHRI G. Y. KRISHNAN: wWill
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal
under the consideration of Government
to set up Central Projects for intensi-
Iying cross-breeding of cattle with
imported frozen semen, and

(b) if so, the broad outlines regard-
ing the Centres’ locations and when
these Centres are likely to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH). (a) Yes, Sir.

(b) A scheme has been sanctioned
for production of high vielding cross-
breed milch cattle in selected milk
shed and Intensive Cattle Development
Project areas by cross-breeding with
the use of imported frozen semen from
superior breeds like Jersey and Hols-
tein etc. The project has been sanc-
tioned for Karnal, Amritsar, Indore,
Bangalore and Lucknow.

Facilities will be developed at these
Centres initially to store the imported
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frozen semen and undertake breeding
in selected pockets of the projects.
Negotiations are under way with the
Food and Agriculture Organisation of
the United Nations and the Govern-
ment of Denmark for procurement of
frozen semen and equipment to store
and handle frozen semen 1n these Cen-
tres. The details of the projects are
being worked out in consultation with

the FAO and the Government of Den-
mark.

States decided to take over Trade in
Sugar

7143 SHRI YAMUNA PRASAD
MANDAL- Will the Minister of AGRI-
CULTURE be pleased to state the
names of States who have decided to
take over sugar trade in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH): From the 1st
January 1973, the wholesale distribu-
tion of levy sugar all over the coun-
fry has been entrusted to the Food
Corporation of India and other public
agencies, such as the co-operatives,
etc. In the State of Maharashira,
Punjab, Tamil Nadu, Gujarat, Jammu
& Kashmir, Himachal Pradesh, Naga-
land, Manipur, Goa, Pondicherry,
Dadra-Nagar Haveli and Tripura, the
wholesale distribution work is being.
or will shortly be, carried out bv co-
operatives, eivil supplies corporations,
etc. of the respective State Govern-
menis instead of the Food Corpora-
tion.

Allegation against D.D.A's operations
for demolishing houses within Lal Dora

7144. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(8) whether Government’s attention
has been drawn to the allegation
against D.D.As operations for de-
molishing houses within ‘Lal Dora’' in
the Mehrauli area; and

AFPRIL 186, 1973

Written Answers 200

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No
houseg within the ‘Lal Dora’ of
Mehrauli revenue estate have been
demolished by the Delh: Development
Authority.

(b) Does not arise.

Standard of Indian Football

7145 SHRIMATI BHARGAVI
THANKAPPAN. Will the Minister of
EDUCATION. SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the standard of Indian
football continues to remain far he-
hind the international standard,

(b) 1if so, the reasons therefor;

(c) whether anv concerted effort is
being made to improve the standard of
Indian foolball, and

(d) 1f so, the tacts thereof?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(d). India's unsatisfactory position in
the Merdeka Tournament, where they
participated in 1971, as well as their
position 1n the Asian Youth Foothall
Tournament, indicates irkat they are
behmd the international standard

The All India Fooiball Federation,
a Private Voluntary Organisation, has
been orimarily responsible for the
development of football in the country.
They were asked to look into the
causes of India's faillure in Merdeka
Tournament. The Committee of
inquiry, set up by them, generally held
that inadequate training due tolack of
cooperation from local clubs to release
their players in time for such training
has been the main cause of sucl
failure.
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CHAITRA 26,

The Government of India 15 also of
the view that enough talents are not
avallable for proper selection as the
All India Football Federation has not
mitiated any scheme for spothing of
football ialent right from the grass root
level

The All India Council of Sport, is
seized of the matter Arrangements
in consultation with the All India Fool-
ball Federation, are being made for
special coaching of the teams for par-
ticipation in international tournaments
The All India Foolball Federation has
also been asked to allow inter-Um-
verrity teams to participate in national
meets 1in order to enable young uni
versity football players to gather ex-
perience for ullimate inclusion in the
national teams competing 1n nter-
national tournaments

Besides the above Government of
India are alvo providing grants to
State Sports Councils for holding
coaching camps are creation of physi
cal facihities Services of tramned
coaches have al-o been made available
io umiversities and State Sports Coun-
¢ils Football has also been included
in the All India Rural Sportzs Compe-
tition 1n order to spot Football talent
trom the grass root level

Award 15 also made of svorts talent
scholarships at school and college
level in resvect of football as well

Delegation of Indian Roads Congress

7146 SHRIMATI BHARGAVI
THANKAFPAN

SHRI JHARKHANDE RAI

Wil1 the Mimister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether a delegzation ot the
Indian Roads Congress had met him
recently and submitted a memorandum
on the development of roads and road
transport 1n the country

(b) 1f s0 what are the main demands
made n the memorandumn &and
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(c) what are Government's decisions
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B RANA)
(a) Yes Sir

(b) The Memorandum covered the
following two major 1ssues

(1) need for more funds for roads
in the Fifth Five-Year Plan and

(2) impediments to road transport
development

(t) The views of the Indian Roads
Congress delegation have been noted
and the matier taken up with the
Planming Commission who are con-
cerned with all matters relating to
Plan allocations ete

Health facilities for Harijans and
Tribals during Fifth Plan

7147 SHRIMATI BHARGAVI
THANKAPPAN Will the Mimster of
HEALTH AND FAMILY PLANNING
be vleaserd to state

(a) whether Government have got
any proposal to further improve the
health facilities ot Harjans and
Tribalg during the pext Fifth Five-Yeai
Plan and

(b) 1f so the broad outhines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
1Y PLANNING (SHRI KONDAJJI
BASAPPA) (a) and (b) The Govern-
ment’s aim 1< to establish by the end
of the Fourth Five-Year Plan a Pri-
mary Health Cenire with sub-centres
in each of the community development
blocks in the country including those
which are nhabited by Tribals Harl-
jans and Backward Classes There
are at present 5224 Community De-
velopment Blocks out of which 457
are located 1n tribal areas 288 Pri-
mary Health Centres and 854 sub-
centres are functioning in these Tribal
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Development Blocks. There are still
159 Tribal Development Blocks where
Primary Health Centres are yet to be
estavlished, The State Governments
have been requested to open Primary
Health Centres in these tribal blocks
on a priority basis so that before the
end of Fourth Five-Year Plan, gall the
Blocks are provided with Primary
Health Centres and sub-centres. In
addition, a proposal is under considera-
{ion to upgrade about 200 selected
Primery Health Centres to 30 bedded
rural hospitals in 1973-74 as an ad-
vance action to the upgrading of about
1,500 Primary Health Centres, during
the Fifth Five-Year Plan,

One of the criteria to identify the
Primary Health Centres for upgrada-
tion is that the Primary Health Cen-
tres should nreferably be situated in
tribal/backward areas. The actual
selection of the Primary Health Cen-
tres is to be made by the State Health
authorities according to the prescribed

criteria.

\Boyeot! of meetings by non-official
members of Cochin Port Trust against

delay in implementing ports’ ofil dock
project
7148, SHRI C. JANARDHANAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the non-official mem-
bers of the Cochin Port Trust Board
have decided to boycott its future
meetings 1n protest against the delay
in implementing the ports’ oil dock
project;

(b) if so. what is Government's re-
action thereto; and

(c) whether any steps o2re being
taken to ensure expeditious imple-
mentation, of the oil dock project?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR): (a) and (b). No such resolu-
tion protesting against the delay has
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been passed. The Members had how-
ever sought an interview with the
Minister of Shipping and Transport,
This interview has been fixed for the
17th April 1973.

(c) The question of location of the
Oil Dock at Cochin is being examined
in all its aspects and sieps are being
taken to expedite a decision,

Bonug to D.D.A. Employees

7149. SHRI NARENDRA SINGH
BISHT: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether bonus is paid to all the
employees of D.D.A. from top to
bottom, and if so, the provisions under
which it ig being paid and the amcunt
thus paid, category-wise, during last
three years along with the percentage
of bonus paid:

of bonus
been

(b) whether percentage
paid to D.D.A. employees has
increasing year by year, and

(¢) 1f so. reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
Sir The pavment js made o all regu-
lar and workcharged emvlovees of the
D.D.A. (including deputationists who
are drawing pay in the sunctioned time
scales of pay) under the provisions of
the Payment of Bonus Aot 1965 and
various instructions bearing on the
subject.

The rate and amount of bonus paid
during the last three years are:—

Amount
in lakhs
Year Rate of rupees
' Per cent
1965-70 . . 19 15-66
1970-71 . . . 8 706
1971-72 . . . 12 1218
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The bonus 1s not booked category-
wise The percentage is uniformally
applicable in all the cases subject to
the condition that maximum pay for
bonus 1s taken as Rs 1600 per month

(b) No, Sir The rate has varied
from 4 per cent to 19 per cent

(c) Does not arise

Regqistration fer fats and plots for
middle income group

7150 SHRI NARENDRA SINGH
BISHT Will the Mimister of WORKS
AND HOUSING be pleased to state

(a) whether persons residing outside
the Union Terrtory of Delhi were
allowed to get their names regstered
with DDA for plots o flats and 1if
s0 the reasons therefor,

(b), whether 1n view ot the housing
broblems before the residents ot Delh:
it 15 proposed to cancel the registre-
tion of versons who are not residents
ot Delh ternitory and 1if not the
reasons therefor and

(c) whether 1t 15 proposed to open
registration for flats and plots for the
middle income group in the near future
if so, when and if not the reasons
therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) Yes
Sir They were allowed to get them-
selves registered for allotment of flats
as 1t was felt that debarring them
would amount to discrimination

(b) There 1s no proposal to cancel
these registrations

{c) The next registration for allot-
ment of flats will be opened after the
demand of persons registered under
the earller registration schemes has
been substantially met
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Tralming centres for small farmers

7151 SHRI § N MISRA
SHRI BIRENDER SINGH
RAO

Will the Minister of AGRICULTURE
be pleased to state

(a) whether there 15 any proposal
under consideration of Government
to open more training centires in the
country with a view to extend help
and cooperation to small farmers in
various fields,

(b) 1f so the main feature. of the
proposal

(¢) the number of such traimmng
centres alongwith their locations for
which Government has so far accorded
or propose to give 1ts sanction during
the next one year and

(d) the financial implicationg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SIIRI ANNASAHEB P SHINDE)
(a) Under the Centrally Sponsored
Scheme of Farmers Traimng and Edu
cation 100 Farmers Trammng Centres
hare been ectablished 1n the selected
high-yielding variety Districts through
out the country These centres are
providing iraimmng to all categories of
farmers including small ones in the
latest agricultural technology It 18
proposed to set-up additional 100 cen-
tres during the 5th Five Year Plan

(b) The salient features of the
scheme are to provide training through
mslitutional  and non-institutional
courses In Various subject-matter areas
and to demonstrate letest technology of
tarmung through National and other
Demonstrations Besides, Farmers
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Discussion Groups have been formed
which serive as a continuing extension
vehicle through which farmers keep
in touch with the latest findings and
developments relaling to agriculture.

(c) The Stale-wise Statement of
cenires already operating 1s laid on
the Table of the House. [Placed in
Librory. See No, LT-4803/73]. The
allocation of future 100 Centres will
be done as soon as the 5th Plan pro-
posals are finalised

(d) The approved scheme of Farmers
Traiming and Education provides for
each centre a recurring expenditure
of Rs. 1.19 lakh per annum and non-
recurring expenditure Rs 77,000 for
the entire period of the Scheme

Collective farming

7152. SHRI 8. N MISRA
SHRI BIRENDER SINGH RAO-

Will the Minister of AGRICULTURE
be pleased to state:

(a) the name« of States which have
introduced collective farming,

(b) the names of States who are
likely to introduce collective farming

during the next one year; and

(e) whether those State Govern-
ments have consulted or obtained per-
mission from the Central Govern-
ment in this regard and if not, the re-

action of the Central

Government
thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). The information is being
collected from the various State Gov-
ernments and will be placed on the
Table of the Sabha.

Institutions for disabled

7153 SHRI 8. N, MISRA: Wil the
Mimster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state,

(a) the number of mstitutions work-
ing for the disabled n the country,
State-wise separately, and

(h) how many of such stitutions
receive aid from the Cenire and the
name of the institutions which receiv-
ed the largest amount of aid last year?

THE MINISTER IN THE MINISTRY
OF EDUCATION, SOCIAL WELFARE
AND CULTURE (PROF. 8. NURUL
HASAN): (a) A statement giving the
available information is attached

(b) The number of institutions which
received assistance irom the Depart-
ment of Social Welfare during 1972-73
was 65, the two institutions which
were given the largest amounts of
were the Occupational
Therapy Sheltered Workshop of the
Jawaharlal Nehru Institute of Physical
Medwicine and Rehabilitation, New
Delhi and the Ramakrishna Mission
Ashram at Narendrapur, West Bengal.

assisl. o
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STATEMENT
No. of Institunons for the Handicapped State-wise
Disability Groups
SL  Name of the State The The Ortho-  The Remarks
No. Blind Deaf paedically Mentally Total
handi- Retarded
capped
1 2 3 4 5 6 7
1. Andhra Pradesh 6 4 2 4 16
2. Assam 1 3 .
3 Biha . 1 4 z 17
4. Maharashtra 28 13 8 21 70
5. Guarat . 16 6 2 6 30
6. Kerala 6 4 2 I 13
Madhya Pradesh 8 3 1 1 13
8. Tamul Nadu 8 8 1 5 22
g. Mysore 6 3 1 4 14
10. Orisa 1 1 2
11 Punjab 3 1 3 7 14
12. Haryana 4 4
13. Rajasthan . N 2 2 . 4
14. Uttar Pradesh . . . 16 15 1 5 17
15. West Bengal . 4 7 5 16
16 Delh 5 F F 8 17
17. Pondicherry . . 2 2
18, Jammu & Kashmr . . 3 . 3
296

Drought in U.P. and Central Aid

7154. SHRI S. N MISRA® Will the
Munister of AGRICULTURE be pleas-
ed to state

(a) whether several districts of
Uttar Pradesh have been affected by
drought recently;

(b) if so, the extent to whin food
production was affected 10 each dis-
trict ot that Stste; and

(c) whether the State Government
of UP have sought the Central mid
to tide over the situation created by
the drought and the Central aid actu-
ally provided for the purpose?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Although several districts were
reporied to have been affected by
drought, the State Government has
stated that the position has improved.

(b) Precise filgurez of loss of food
production are not yet available. How-
ever, the State Governmeni has re-
ported that according fo tentative esti-
mates, the kharif production this year
is likely to be better than that of last
year.

(e) Yes, Sir. A statement is attached,

Central Assistance to the Government
of Uttar Pradesh

1. On the basis of the recommenda-
tions made by the Central Study Team
which visited the State in August, 1972
a celling of expenditure of Rs. 8.10
crores has been adopted for relief
measures and an amount of Rs. 5.65
crores has been released to the State
Government so far for relief measures.
Another Central Study Team 1s being
constituted for reassessment of the
situation.

2. Under the Emergency Agricul-
tural Production Programme an
amount of Rs. 20 750 crores hss been
released to the State Government for
special minor irrigation programme.
Besides. an amount of Rs. 15.50 crores
has also been released as short term
loan for agricultural inputs,

3. Reasonable cquantities or food-
grains have been made available to
the State Government,

Promotion of diploma holder and
degree holder S.0s. in CP.WD.

7155. SHRI BAKSI NAYAK: Will
the Mmister of WORKS AND HOUS-
ING be pleased to state:

(a) what is the existing procedure
guiding promotion of diploma holder
and degree holder Section Officers of
the Central Public Works Department;
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(b) whether any change in this
procedure is contemplated and if so,
reasons thereof;

213

() whether Government of India
has received any memorandum in this
regard from the employees concerned
and some Members of Parliament; gnd

(d) reaction of Government thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Ap-
pointments against temporary vacan-
cies in the grade of Assistant Engineer
had hitherto been made 50 ver cent
on the basis of a competitive examina-
tion conducted bv the UPSC and of
the remaining 50 per cent, 25 per cent
by promotion of Graduate Junior En-
gineers (Section Officers) and 25 per
cent by promotion of non-Graduate
Junior Engineers. In the Writ Peti-
tion filed by a few other Assistant
Engineers, the Delhi High Court has
held that the quotas for appointment
to the grade of Assistant Engineer
have not been proverly determined. In
view of this, promotions had to be
made on the basis of a common seniori-
iy lList of Graduate and non-Graduate
Junior Engineers through the Depart-
mental Promotion Committee,

(by Yes, Sir. A change in this pro-
cedure is considered necessary as a
number of posts in the CP W.D. can
effectively be manned by Graduate
Engineers only, and promotions made
on the basis of a common senijority
list may not ensure the required
number of Graduate Junior Engineers
in the zone of promotion.

(¢) and (d). Yes, Sir. The views
expressed by the Graduate as well as
non-Graduate Junior Engineers (Sec-
tion Officers) Association as well a8
some of the Members of Parliament
will be kept in view while laying down
a new policy in the matter of promo-
tion of Junior Engineers to the grade
of Assistant Engineer.
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UND. programme for crop research
scheme

7156 SHRI BHOGENDRA JHA Wil
the Minister of AGRICULTURE be
pleased to state '

(a) whether the United Nation De-
velopment Programme has approved a
programme for assisting India in her
crop research schemes, and

(b) 1if so, the broad outlines thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHFB P SHINDE)
(a) No please

(b) The question does not arise

-
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Free House-gites for Agricultural
Labourers during Fifth Five
Year Plan

7158 SHRI BHOGENDRA JHA.
Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether there 15 any proposal
to ensure free housc-sites and houses
to all the landless peasants and agri-
cultural labourers in the rural areas
by the end of the Fifth Five Year
Plan, and

(b) if so, the main features thereof”

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING SHRI OM MEHTA) (a) and
(b) No, Sir A scheme to this effect
has however been introduced but
considering the constraint on resour-
ces and the large size of the prob-
lem 1t cannot cover all the landless
workers in the rural areas by the
end of the Fifth Five Year Plan
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Extraction of Sugar from Beet in Pant
Nagar Agriculture University

7158. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
AGRICULTURE be pleagsed to state:

(a) whether Pant Nagar Agricul-
ture University in Uttar Pradesh has
found that extraction. of sugar from
beet is more economical; and

(b} if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) Yes. : ‘

(b) Preliminary results have indi-
cated that sugarbeet can only sup-
plement sugarcane in increasing su-
gar production in the sub-tropical
regions of India and not supplant it.
In view of the above, a Centrally
sponsored scheme for fostering sugar-
beet production is being implement-
ed by the Union Depariment of Agri-
culture in the Sriganganagar area in
Rajasthan and Phaltan area in Maha-
rashtra at a cost of Rs. 4.5 lakhs dur-
ing the Fourth Plan. It is proposed
to strengthen this development pro-
ject during the Fifth Plan.

Protection and Improvement of
Cow Progeny

7160, SHRI BIRENDER SINGH
RAQ: Wil] the Minister of AGRICUL-
TURE be pleased to state:

(a) whether any efforts have been
made by the Central Government to
protect and increagse the cow progeny
and for improvement in their breed;

(b) the number of Centres estab-
lished in the country by Government
during the last three years or by the
State Governments with the assist-
ance of the Central Government for
the improvement of their bread;
and
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(c) the progress made in the said
Centres during the last three years
and amount spent in each year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
In this connection, the Government
have undertaken the following Cen-
tral Sector and Centrally Sponsored
Schemes:—

1. Central Intensive  Cattle
Dev. Project . . .
2. Herd Registration Schemes
in breeding  tracts. (There
are 84 Centres under this
scheme)

3. Progeny Testing Project . 9

4. Three foreign aided Central
Breeding Projects i.c. .

(i) Indo-Swiss Project in
Kerala and Pumab;
Indo-Danish  Project

()
Hessarghatta (Banga-

at
lore)

i) Under an Indo-German
Agreement at Mandi
and Almora (U.P)

5. Frozen Semen Banks . 5

(H.P.)

(¢) Under the. Central IC.D.P.
Schemes, nearly 4.8 lakhs cows|she-
buffaloes of breedable age have been
covered by artificial insemination|
natural services and under improv-
ed feeding and disease control pro-
gramme, It ig estimated that as a
result, about 0.25 lakhs cross-breed
progenies are now available in these
areas.

Under the Herd Registration
Scheme, 1653 high-yielding cows and
buffaloes of Hariana, Gir, Murrah
and Kankarej breeds were registered
upto 1971-72.

Four Central Cattle Breedms
Farms have been set up at Suratgerh,
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Chiplima,, Dhamrod and Hessarghat-
ta. Two more furms are being get up
at Koraput (Orissa) and Almadhi
(Tamil Nadu). One more farm will
be set up under this scheme,

Under the Progeny Testing Pro-
jects, observation and record of the
matings performed by 5 to 6 bulls
with 30 cows each, in each of these
9 projects have been started.

Under the foreign-aided projects,
nearly 900 exotic cattle of Brown-
Swiss, Red-Dane and Jersey breeds
have been imported and are being
maintained for production and dis-
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tribution of semen Ior arhﬁcjal inse-
mination,

Under the Frozen Semen Bank

Scheme, 5 Frozen Semen Banks have

been sanctioned for various parts of
the country.

The Government have also import-
ed 2290 exotic cattle of different
breeds foir cross-breeding ete. under
the schemes referredq to above.

The amount spent by Government
of India during the last 3 years on
the Central Projects is given in the
enclosed Statement.

STATEMENT

(Rs. in lakhs)

S. No Central Projects 1970-71 1971-72 1972-73
visional)

Rs. Rs. Rs.
1. Central Sector Intensive Catﬂe Development Pro-

jects . . . . 66° 76 50- 58 53:00

2. Central Herd Registration Schemes 1-36 1-48 1-82
3. Progeny Testing Scheme Not 700 30* 00

; Sanctioned

4. Frozen Semen Bank . . 076 2:60 097
5. Central Cattle Breeding FFarms 4592 3925 11* 50
6. Import of Exotic Cattle 4955 1-81 55+ 11

Sotio-economic Study on Family
Planning

7161. SHR1 BIRENDER SINGH
RAO:
SHRI BHAGIRATH
BHANWAR.:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the decisions arrived at the
meeting of the Committee for the
Socio-Economic Studies on family
planning held in New Delhi on 20th
March, 1973; and

(b) the reaction of the Government
of India thereto and the recommen-

dations of the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJ-
JI BASAPPA): (a) The main recoms
mendations of the Committee on So-
cio-Economic Studies gn Family Plan-
ning made at its first meeting held on
20th March, 1973 are given in the
statement attached.

(b) These are under consideration.
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STATEMENT

MAIN RECOMMENDATIONS OF

THE COMMITTEE ON SOCIO-ECO-

NOMIC STUDIES ON FAMILY

PLANNING MADE AT ITS FIRST

MEETING HELD IN NEW DELHI
ON MARCH 20, 1973

1. The Committee discussed the
document entitled “Demographic and
Communication Research in India”
prepared by the Demographic Com-
munication Action Research Cell of
the National Institute of Family Plan-
ning. It was decided that a more
detailed document ghould be prepar-
ed after the next meeting of the
Committee. The revised document
should have a review of all the re-
search work done so far, subjectwise
and topicwise and programme impli-
cations may also be drawn.

2. All Centres may be sanctioned
financial grants for 1973-74 on the
pattern of 1072-73 budget sanctions,
staffing pattern and other expendi-
ture as approved by the Department
of Famuly Planning. For the time
being a provision of Rs. 18 lakhs may
be taken for sanction purposes but
a larger amount could be required
for carrying out the programme envi-
saged by the Committee.

3 About Rs. one lakh should be
made available for ad-hoc research
relating to fertility behaviour and the
position should be reviewed at the
next meeting. No ad-hoc research
project should be sanctioned a grant
of more than Rs, 25,000 The Com-
mittee has recommended that the
Chajrman may be authorised to sanc-
tion granis for such projects.

4. With regard to upgrading of
Demographic Research Centre, Dhar-
war and Demographic Research Cen-
tre, Baroda, the Chairman was autho-
rised to visit these centres and make
recommendations for the Committee’s
consideration. Similar decision was
taken in respect of the note submit-
ted by Demographic Research Centre,
Institute of Economic Growth, Delhi.
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5. Keeping in view the heavy res-
ponsibilities entrusted to the Chair-
man, the Committee atrongly recom-
mended that the Chairman should be
provided with one Research Officer
and one Stenographer who should be

posted at Bangalore,

8. The doctoral fellowships should
be for a minimum period of two
years which may be extended by an-
other year in suitable cases.

7. Two sub-committees—one for
recommending staffing pattern and
pay scales for the Communication
Action Research Centres and to re-
view their activities and the other
for screening the ad-hoc research
proposals and making recommenda-
tions for release of grants-in-aid were
appointed.

8. A meeting of key workers of
Demographic Research Centres and
Communication Action Research Cen-
tres of 2-3 days’' duration should be
held at Banealore in the month of
AugustiSeptember, 1873. Annual
meeting of the representatives of
these centres should be held at
Bangalore one day after the key
workers’ meeting.

9 No Demographic Research Cen-
tre|Communication Action Research
Centre should hold any seminar till
September, 1973,

Ruleg for a Scheme for Setting up of
New Hospitals

7162. SHRI C. K. JAFFER SHA-
RIFF: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether Government have fin-
alised the rules for a new scheme
under which the cost of new hospi-
tals set up by any charitable orga-
nisation will be shared equally by
the voluntary body, the concerned
State and the Central Government;
and
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(b) i so, the broad outlines there-
of and the number of such hospitals
State-wige?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-.
MILY PLANNING (SHRI KONDAJ-
JI BASAPPA)' (a) and (b) It 1s
proposed to provide financial assist-
ance, as an incentive, to voluntary
institutions of all-India character or
of State level importance for setting
up hospitalsjdispensaries 1n the rural
areas The non-recurrmg expendi-
ture on establishment of hospitals|
dispensaries will be shared on a
matching basis by the voluntary body,
the State Government concerned and
the Centre the recurring expendi
ture will be borne by the voluntary
institution or by the State Govern-
ment 1n case the voluntary body 1s
unable to meet the same A certain
percentage of beds will be reserved
as free and charges for a certain pro-
portion of beds will be at concessio-
nal rates The details as also the
rules governing the Scheme are
awaiting finalisation

Target of Area of Wheat and Boro
Paddy under Ral Crop

7163 SHRI C K JAFFER SHA-
RIEF Will the Miraster of AGRI-
CULTURE be pleased to state

(a) the targets fixed by different
States regarding the area brought
(additions) under rab: crop and what
would be the production targets of
wheat and boro paddy,

(b) whether the prospectg of achiev
ing the targets of wheat and rice are
satisfactory, and

(c) if not the measures Govern-
ment have taken 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P SHINDE)
(a) The targets of area as agreed to
by the State Governments under
Emergency Agrnicultural Production
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Programme for wheat and Boro|Sum-
mer Paddy, are given in statement at«
tached, The State-wise production
targets were not .xed

(b) Yes Sir

(e) Does not arise

Statement
Name of Crop
Name > State
(Areain Thousand
Hectares)
Wheat Summer
Rice
I  Andnra :radesh 100 1000
2 Assam 148 6o
3 Bihar 2400 240
4 Gujarat 700
5 Haryana 1400
6 Himachal Pra-
desh 350
7 Jammu &
Kashmur 200
8 Madhva Pradesh 3760
9 Mysore 350 140
1o Maharashtra 1380
11 Orssa 66 260
12 Pumab 2400
13 Rajasthan 1600
14 Uttar Pradesh 6500 200
15 West Bengal 625 445
16 Dells 50
17 Kerala 120
18 Tamil Nadu 50
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Recruitment of Teachers for Ethiopia

7164, SHRI RAMSHEKHAR PRA-
SAD SINGH:

SHRI P. A. SAMINATHAN:

Will the Mirister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Ethiopia has request-
ed India for more teachers; and

(b) if so, whether India has help-
ed them to recruit teachers in India?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
Yes, Sir,

(b) The Government of India will
give what assistance it can.

“Punjab Government in a Fix Over
Ceiling Bill”

7165. SHRI JHARKHANDE RAI
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the attention of the
Government has been drawp to the
report in ‘Patriot’ on the 15th March,
1973 captioned “Punjab Government
in a fix over Ceiling Bill";

(b) 1f so, the main features there-
of; and

(c) the reaction about the matters
relating to the Centre?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
Yes, The Government of Punjab had
sought the advice af Government of
India regarding introduction and
passing of a legislation for the im-
position of a ceiling on urban pro-
perty by the State Legislature after
they had authorised the Parliament
by a Resolution under Article 252 of
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the Constitution of India to enact
such a legislation. The legal posi-
tion which is substantially as brought
out in the report in the “Patriot”
dated the 15th March, 1873, has been
conveyed to the Government of Pun-
jab for their consideration.

Loss to Government Agriculture Farm

7166. SHRI M. S. SANJEEVI RAO:
SHRI S. N, MISRA:

Will the Minister of AGRICUL-
TURE be pleased to refer to the rep-
ly given to Unstarred Question No.
2029 on the 4th December, 1872 re-
garding Government Agricultural
Farm running at loss, and state:

(a) the extent of loss of each of
the agricultural farms in each States;
and

(b) the steps taken by the Gov-
ernment for their progress?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) Aceording to the audited ac-
counts for 1971-72, which are latest
available, under-mentioned Central
State Farms, excluding Mizoram farm

where only developmental work is
being done, suffereq losses—
Jharsuguda (Orissa) Rs. 7-97 lacs.
Cannanore (Kerala) . Rs. 1-47 lacs.
Chengam (Taml Nadu) Rs. 56,463+ 00
K.f:kilabarl (Avsam) Rs. 1* 40 lacs.

(b) Loss at Jharsuguda farm was
due to cessation of agricultural ope-
rations, on account of political agita-
tion by the villagers. The farm is
proposed to be wound up.

Loss at other farms is mainly due
to the fact that they are stil] in de-
veloping stage, which takeg a few
years in each case. Necessary mea-
sures for development of these farms
are in hand
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Reconstitution of Agricultural Prices
Cominthslon

7167. SHRI M, S. SANJEEVI RAO:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether there is a proposal to
reconstitute Agricultural Prices
Commission;

(b) if so, what are the main fea-
tureg of the proposal;, and

(c) what is the reaction of the
Government in the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). The Government have not
come to any final conclusion about
the reconstitution of Agricultural Pri-
ces Commission. But Government is
considering various suggestions made
by Members of Parliament and others
on this question.

‘Wot, no Records of Rights’

7168, SHRI VAYALAR RAVI- Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government notic-
ed the report appearing in the
“Economic and Political Weekly” dated
17th March, 1973 under the caption
“Wot, No Records of Rights" under
the heading Procurement; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Government have
noticed the reports appearing in the
“Economic and Political Weekly"”
dated the 17th March, 1973. The
statement referred to in the reports,
made by the Union Minister of State
for Agriculture, was in clarification
of the Government’s policy and con-
sistent with it. Government do not
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agree with the views expressed in the
news item, these being the writer's
own interpretation of the statement
made by the Union Minister of State
for Agriculture.

Scheme for Rurali Employment
during 1973-74

7168. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the names of States which have
submitted schemes for rural employ-
ment for the year 1973-74 and the
main feature of each scheme and the
decisions taken thereon;

(b) the steps taken by the Govern-
ment to ensure better quality of the
large number of local projects and to
check the leakage of funds due
to corruption; and

(¢) whether Government propose
to start vigorous campaign to educate
the rural unemployed regarding the
different aspects of the rural employ-
ment scheme?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Powers
of sanctioning schemes were delegat-
ed to the State Governments with
effect from April, 1872, They are
now required to forward to the Gov-
ernment of India particulars of the
projects sanctioned by them. All
Statc Governments will be continu-
ing with the Crash Scheme for Rural
Employment during the year 1873-
74. The projects will involve mostly
construction of rural roads, minor ir-
rigation, soil conservation afforesta-
tion ete.

(b) The scheme provides for the
formulation of projects in the States
by such authorily as has been pres-
cribed by the State Governments with
regard to works of a similar nature
undertaken by the States and Union
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Territories under their own plans and
from their own resources. The esti-
mates, specifications and all other
details are required to be in accord-
ance with the same scale and stand-
ards as have been laid down for sirni-
lar works.

The major portion of the outlay
under the scheme is spent on cons-
truction of roads. The Central Road
Research Institute have been entrust-
ed with the task of making an ap-
praisal of the roads that have been
constructed under the scheme in
different States and to recommend
what should be the proper technique
in different local conditions and cir-
cumstances for obtaining optimum
results from the funds allotted.

(¢) The Government are examining
the possibility of making a documen-
tary flim on “Rural Employment”.
Further more adequate publicity has
already been made by Panchayati Ra)
institutions and other agencies of
State Governments regarding the
scheme,

Assistance to Develop Ports along
Gujarat Coastal Line

7170. SHRI P. M. MEHTA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Gujarat Government
have decided to develop about 50
ports along the Gujarat coast line;

(b) if so, whether this was one of
the recommendations of the interim
report of the Committee headed by
Shri H. M. Trivedi; and

(¢) whether Union Government
have agreed to help the Gujarat
Government for the implementation
of the recommendations of the Com-
mittee and to what extent?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BA-
HADUR): (a) No.

{b) Does not arise,
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(c) The State Government’s propo-
sal for the development of minor
ports in Gujarat State during the
Fifth Plan under Centrally sponsored
schemes has been recently received
and is under examination,

Setting up of New Central
Universities

7171. PROF. NARAIN CHAND
PARASHAR:

DR. LAXMINARAIN
PANDEYA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is proposed to set
up new Central Universities in the
country during the financial year
1973-74; and

(b) if so, the names of the places,
alongwith the Stateg in which they
will be opened?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 8. NURUL HASAN): (a) and
(b). It is proposed to establish a Cen-
tral University at Shillong during
1973-74. A proposal to set up a Cen-
tral University at Pondicherry is also
under consideration.

Opening of New Colleges in Delhi

7172. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether 1t is proposed to open
new colleges in the next academic
year in the Union Territory ot Delhi;

(b) if so, the names of the locali-
ties for which such proposals are be-
ing considered; and

(c) whether any private manage-
ments have applied for opening new
colleges in Delhi; if so, their names?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN)' (a) and
{b) The requirements regarding ad-
missions to colleges 1n Delhy during
the academic session 1973-74 are be-
ing assessed by g Working Group ap-
pointed by the Delhi Admimstration

(c) The University of Delh1 has so
far not received any such proposal

Regularisation of Staff working in
Laddakh Institute of Higher
Studies

7173 PROF NARAIN CHAND
PARASHAR Will the Minister of
EDUCATION SOCIAL. WELFARE
AND CULTURE be pleased to state

(a) whether most of the stafl in the
Laddakh Institute of Higher Studies
now known as Vigshesh Kendnya
Vidyalays 1s working on ad hoc basis
for the last 7 yeais, if so reasons
therefor,

(b) whether 1t 1< proposed to re-
gularise their services and make them
permanent shortly, ang

CHAITRA 26, 1885 (SAKA)

Written Answers 230

(c) the namesg of the teacherg work-
mg in the Institution with iheir
grades?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF § NURUL HASAN) (a) to
(¢) The Laddakh Institute of Higher
Studies which was formerly a grant-
in-aid 1nghitution of the Delli Admi-
nistration ceased to exist from Jlst
March, 1971 Consequent to 1its rlo-
sure, the Kendriya Vidyalayg Sanga-
than, which 1z a registered Society
sponsored by the Central Government,
set up on 1st April, 1971, the Vishesh
Kendriya Vidyalaya. The teachers
retrenched by the Laddakh Institute
of Higher Studies were re-employed
on ad hoc basis, subject to their be-
ing found fit for appointment in the
Sangathan The staff working in the
Vishesh Kendriya Vidyalaya have not
vet been made permanent their cases
for confirmation have to be consider-
ed in accordance with the recruitment
rules of the Sangathan

A list of teachers working in the
Vishesh Kendriya Vidyalaya with
their grades, 1s gnen at Annexure ‘A’

ANNEXURE ‘A’
Statement showng the Names of the 1eachers workang w the Vishesh Kendriya Vidyalaya

with then Grades

Serial Name Grade
No
1 2 3

1. Shn G. Ram, Principal
Poys Graduate Teachers
2. ShnR.S Dwived;, PG T
3. Shn Gangeshar Jha, P.G T
4. Shn P, L, Sharma, PG T
5. ShnR P. Kaushik, PG T
6. Shri Dhanan Jay Mishrs, P.G T.
7. Shri1 Geshe Toups Gyaltsen, P G T.
8. Shn A. D. Sen, P.G.T.
9. Shrimati Nirmal Sharma .

Rs 700-40-980-EB-40-1100

Rs 350-25-400-30-700/

§989¥

Do.
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Tramed Graduate Teachers

10. Shn Thupstan Konchok . .
11, ShnG. C. Sharma . . .
12. Smt. Rsy Kuman: Kapoor

13. Smt. Chander Mohan Menon

14. Smt Sudesh Kuman

15. Smt Tenzin Chackden

16. Smt R. K. Mandel .

17. Shn K. C. Yadavs

18 Shni Kamlam (also actmg as wrden with spec:n.l pay

ofRs.$0-) . .

Primary Teacher

19  ShnM.L Chulet . . .

Rs. 250-20-450-EB-2§-550/-.

Do

Rs 165-10-215-15-275-EB-15-
350/-

Elimination of out-of-turn allotment
of quarters

7174 PROF NARAIN CHAND
PARASHAR Will the Mmnster of
WORKS AND HOUSING be pleased
to refer to the reply given to Un-
starred Question No 279 on the 12th
March, 1973 regarding elimination of
out-of-turn allotment of quarters and
state the rules and regulations, if any,
governing the ad hoc allotment of ac-
commodation to  Government , ser-
vants?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING(SHRI OM MEHTA)* Under the
discretionary powdrs of Goviernment
to relax the provisiong of the Allot-
ment Rules, ad hoa allotments/regu-

larisationg  of
made 1n the following cases--

(1) To an eligible

accommodation are

son/daughter,
wife/husband of a retiring/
deceased alloitee officer

(11) To an eligible son/unmarried

(i)

daughter wife/husband of an
allottee officer transferreq to
a station outside Dellm or to
an 1nehgible office in Delhi’
New Delh,

To key personnel working In
the Prime Minister's Secre-
tariat and to a specified num-
ber of personal staff of Min-
1sters/Deputy Ministers and
other digrnitaries,

(iv) To an Officer, who is 1n occu-

)

pation pf Departmental Pool
accommodation, which he has
to vacate on transfer to an
Office eligible for allotment
of accommodation from the
‘general pool’,

Ad hoc allotment on acute
medical grounds and on com-
passionate or other compelling
grounds
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Proposal to conmstruct Natiomal High-
ways in Orissa

7175 SHRI K PRADHANI Wil
the Minster of BHIPPING AND
TRANSPORT be pleased to state

(a) whether ttherg 1s any proposal
with the Government of India to
construct some new National High-
ways m Orissa during the next two
vears in view of the poor road com-
munication existing 1n the State
spetially in the tribal &reas of the
State

(b) 1f so, what are those roads and

(c) 1 not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B RANA)
(a) to (¢) In the beginhing of ‘the
4th Plan Orissa had 1363 Kms ol
roads forming part of the National
Highway system In 1971-72 the

following two more roads passmng
through Onssa were declared as
National Highways

(1) Haridaspur-Paradeep Port

Road (National Highway 5A)

Chas-Ranchi-Rourkela-Talchar
Road termihating at National
Highway No 42 (National
Highway No 23)

(2)

The total length of these two new
roads 1n Orissa works out to 286 Kms

1895 (SAKA) Written Answers 234

Of these two newly added National
Highways 1n Orissa, the Hamdaspur-
Paradeep Port Road 18 already an
existing double-lane highway whers
only some improvements of pavement
surface 15 required in some stretches
but no new construction as such is
involved

As for National Highway No 23
referred to at (2) above the proposal
received from the State Govt for
settlement of the road alignment is
being examined where after the State
Government will be coming up with
necessary estimates for sanction for
improvement/new construction mvolv-
ed 1t any as the IV Plan programme
envisages 1ts developments to «ngle
lane NH standard

In addition to the routes discusced
above the State Govt have sent cer-
tamn proposals for further additions
to the existing NH system 1 the
State during the 5th Plan period A
statement of roads covered by these
proposals 15 attached The routes
mentioned at S Nos 1 & 7 pass
through the tribal areas in the border
region of Orissa and Andhra Pradesh

A final view on these proposals
could be taken along with stmilar pro-
posals from other States when pro-
posals for the 5th Five Year Plan are
finalized dependent on the Plan allo-
cation that may be forthcoming for
the purpose

STATEMENT

Name of route

Panil oih-Jaypur-Keonjhar-Chai road

Sambal -
BulssoreJuleswar Digh

O 00~ A d NN -

Puri-Konark-Paradeep road
Bhadrak-Chandabali-Patadeep road.

-

Ansui-lel.rpnm-Phu[bum-Baugu.sl:-wmunbmd-Mnmgum-Knmntelpeta-Km-npur road.

Gopslpur-Berhampur-Baliguda-Tidagarh-Nawpara-Rapur road
Pun-Piph-Khurds-Das, M—Mndhuml'&tﬂhbmirmd
mux-m road

Berhnmpur-Tapmpa:.-demudn-Kon.uwplm road
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Percentage fall registered in Birth
Rate as a result of Family Planning

7176. DR. LAXMINARAIN PAN-
DEYA;

SHRI G. Y. KRISHNAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 10
state:

(a) the percentage fall registered in
birth rate during 1972 as a result of
Family Planning; and

(b) the steps proposed to be taken
to make the programme of Family
Planning more effective and create a
sense in the public for accepting it

voluntarily?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY FLANNING (SHRI KON-
DAJJ1 BASAPPA): (a) It is estimat-
ed that the birth rate has fallen by
about 2.1 per cent during 1972 as a
result of the Family Planning I'ro-
gramme,

(b) The following are the maln
steps being taken to make the Family
Planning Programme more effective
and acceptable:—

1. Integration of material and
child health, family planning
and general health programmes
at all levels. Strengthening of
schemesg of immunisation and
prophylaxis with a view to
providing better health care for
motherg and children.

2, Adoption of new mativational
strategy including new slogaus
which has, as its approach, the
health of the mother and the
welfare of the child and the
family and is directed more and
more to individual and special
groups.

3. Strengthening of the 1afra-
structure approved under the
Programme,
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4. Improvement in IUCD and
sterilisation services by better
selection after allaylng public
fears and apprehensiong about
these methods.

5. Greater stress on evolving im-
proved contraceptive technology
including the use of indigenous-
ly evolved methods and devices,

6. High priority to special pro-
grammes like the Post Partum

Programme and the Iintensive
district programme,
7. Special attention to family

planning work in States where
progress has been slow.

8. Intensive approach through
large scale mags vasectomy
camps.

9. More intensive and improved
training of various categories of
personnel working in the family
planning programme

wrety wTee day § wridfaw aar
greyadt & fafwsan
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wigd faw fafuews! war feaidfas
fafacwml ® qsare TN F B4aTAqT
FECE | TF WYL YE VN AW Ay
¢ W oww wmin feer sdafdi
&1 o formr |/ waifs g sy
srow &) fear mr § )

wiew wew ¥ qure w9

7179 st weAW : FAT AR
s qiewe frdlew wadr 8 fawrax
1969 ¥ IR S0 qEU[ 468 &
IFT & A A 4 TAR T T KA

T

(%) =1 Ftd w59 7 ITH
TG T FEg & 41 fy o ag wfae
qI7H A9 I T "I Lo AAHHEF
wWiws g, 2-TH, AeIETT,

TE fresi——24 ¥ At 7 T qEATT
&7,

(@) ufz g, d 3% &y ¥ 398

TAG A W ¥IH TBW § ;W

(w) wfe =@, @ wai ?

waree Wit afear fatom snem
¥ gt (st wheoht wwewar) o
(%) < gr 1 swqd, 1969 ¥ 1T
wT e weng & o f g7 qeqnn
& fageerar favmra w7 Bray qveror @y AT
fgy wifs ¥ & ant ¥ go froray
LR L S

(w) WX (7). @veg gam ¥
feeedt somem & e far a1 fa
1968—69 mw ¥ figarar figara w1 Far

CHAITRA 26, 1808 (SAKA) Reported closure 238

Aligarh Muslim
University (CA)
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12 hrs,

CALLING ATTENTICN TO
MATTER OF URGENT PURBLIC
IMPORTANC:

REPORTLD CLOSURE OF AulCARH MusLim
UNIVERSTTY

SHRI B. R. SHUKLA (Bahraich):
Sir, I call the attention of the hon.
Mimister of Education and Social
Welfare to the followinz matter of
urgent public importance and reguest
that he may make a statoment there-
on-

“Reported closure of the Algarh
Muslim Umversity”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, § NURUL HASAN): The
Aligarh Mushm Umiversity was closed
under the orders of the Vice-Chancel-
lor on April 5, 1973. During the course
of discussion on the demands for
grants of the Ministry of Education
and Social Welfare and Department of
Culture in the Lok Sabha on April 8,
1973, 1 had placed on the Table of the
Sabha a copy of the Statement issued
by the Vice-Chancellor on the
closure of the University. The state-
ment contains the reasons which led
the Vice-Chancellor to take this
decision,

The Executive Council of the
University reviewed the position in
its meeting held on April 7, 1873 at
Aligarh, The Council appreciated
and expressed its full support for the
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action taken by the Vice-Chancellor
in closing the University. The Council
further decided that: (a) the students
and members of the staff who created
trouble in the Campus be identified
and disciplinary action be taken
against them; and (b) steps be taken
to re-open the University and bring
normaley in the working of the
University as early as possible, after
ensuring that there 1s no likelihood of
any recurrence of trouble in the
Campus. The Council alsp appointed
a Commitiee to advise disciplinacy
action to be taken against the students
and members of the staff who were
responsible for creating trouble and
indisciphne in the University Campus
and to suggest steps to be taken to re-
open the University.

The University has already decided
to open the high schools maintained
by it with effect from April 17, 1973,
I have every hope that all efforts will
be made by the University authorities
to open the other institutions, faculties
and departments of the University
also as soon as possible, The inter-
vening period will enable the Univer-
sity to plan afresh its academic pro-
grammes, which for a variety of
reasons had received a serious set-
back during the past few months,
The Government has given and will
continue to give full support to the
Vice~-Chancellor in whatever decisions
he takes to maintain discipline in the
Campus, and ensure that coercive
action by any section of the Univer-
sity community does not disrupt the
working of the University.

I also hope that the academic com-
munity of teachers of the University
would be able to work out proper
plans for normalising the academic
life soon, so that the loss of studies
of the students is minimum, The
support exiended to the University
authorities by all sections of this
House, will, I have no doubt, go a
long way in restoring normalcy in
this great seat of learning.

SHRI B. R. SHUKLA: It is a sad
state of affairs that this areat =eat of
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learning and culture has recently
been the hotbed of controversy and
political intrigue,

The Vice-Chancellor, in his state-
ment, a copy of which was laid on
the Table of the House, has stated
that the situation was deteriorating.
What are the acts of indiscipline or
any other acts which can be termed
as acts of indiscipline which account
for the deterioration of the situation
obtaining in the campus? Is it a fact
or not that when the meeting of the
Executive Council of the University
was held, it was marred by ugly
scenes and demonstrations and that
the demonstrators even went to the
extent of throwing away the food
prepared for the hon. Members of the
Executive Council, Secondly, were the
examinations which were scheduled
to be held in the University held at
the scheduled time or were they post-
poned on account of certain undesir-
able incidents?

Thirdly, it has heen made out by
some gquarters that the examinations
were actually in progress and the
classes were actually held in a peace-
ful atmosphere and things were going
on so well that there was no occasion
for the closure of the University. I
would like the hon. Mimster to reply
to these different allegations which
are made by different quarters T
would like to know whether the stu-
dents’ activities are generally on the
peak long before the start of the
examinations, that is, before Decem-
ber, and the student community or
the Student Union Office-bearers then
generally invite distinguished mem-
bers in different walks of life to give
their speeches, What were the occa-
sions, even when the examinations
were actually in progress or when
they were seen to start, when persons
like hon. Shri Piloo Mody, Shri
Viswanathan, Dr. Faridi and Chaud-
hury Charan Singh were invited?
Also I want to kmow whether they
were invited to some academic dis-
cussions for enlightening the student
community on particular topies. The
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teachers of the University had pro-
bably failed to deliver an adequate
number of lectures to them and so it
wak thought proper by the student
community that it should be rein-
forced in the progress of its academic
work and 8o these distinguished
gentlemen who are very learned in
their own academic flelds, besides
having some extra-curricular activi-
ties, were invited. In the light of the
fact that elections in U.P. are to take
place in 1974—some people say thal
they were going to take place by the
end of this year—we do not know
whether the wisits of these honour-
able gentlemen were motivated by
political considerations. I would hke
to know from the hon. Minister the
circumstances which suddenly com-
pelled the Vice-Chancellor to order
the closure of the University.

Another aspect on which I would
like to seek enlightenment from the
hon. Minister for Education is this. In
the statement of the Vice-Chancellor,
it has been made out that the closure
has been ordered in order to enable
the students community and the
teachers to do some heart-searching
which would be for the betterment
and normalisation of the academic

life, Representations are coming
forth from the student community
and from other persons who are

interested in the peaceful running of
this great institution that the closure
orders should be cancelled and the
student community should not suffer
because of the undesirable activities
of a handful of persons.

On all these points, I would request
the Minister to clarify the position in
detail, so that the misgivings which
are being created by interested politi-
cians may be removed.

PROF. S, NURUL HASAN: The
hon. Member has first asked about the
incident which took place when the
Executive Council met in Aligarh on
3rd March 1978. I had been avoiding
making this statement because it is
painful reading. But since a pointed
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question has been asked, I do not
suppose I can avoid making this
statement, If it had been a simple
gherao, even that would not be very
proper in a university. But when the
language used is such that it is unfit
for any man of culture and educa-
tion to use it, it is & matter of deep
concern, The word used, for exam-
ple, for the members of the Executive
Council and for the Dean of the
Faculty of Science was “kutte”.
Anyone who is familian with Muslim
culture knows what the significance
of the word “kutta” is when used in
relation to another human being. One
of the Members of the Executive
Council, who is a scholar in Islamic
Theology and who is a Haji, when he
went to plead with the students, was
told:
‘o§ T I grear wr’ |

On the collar of a dog, the word
“Rais”, the name of the Dean of the
Faculty of Science was put, and 1t
was thrown in the library are build-
ing when the meeting was going on.
The President of the Union told all
the members of the Executive Council
that they would not be permitted to
enter the campus. It was true that
the food cooked for them in the guest
house was looted and the luggage of
some of the members of the Executive
Council was also misplaced. These
are very serious matters. The Vice-
Chancellor attempted to make the
students to see reason He tried his
best; he asked the teachers to inter-
vene. He did not take any precipi-
tate action. He hoped that people
would see reason but, to our great
regret, all his efforts failed and he
came to the conclusion that it would
not be possible for him to carry on
the normal functioning of the univer-
sity without closing it for a short
period and taking proper steps.

The second question asked {s about
postponement of examinations. This
story started last year. The House
will recall that last year the univer-
sity had decided to hold the final exa~
minations of the second semester with
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effect from the first week of May, 1972,
Thepn there wag a demand from the
students’ union that these examina-
tions be postponed and be held from
May 20, 1872. The demand was that
till a favourable University Bill was
introduced in Parhament, they would
not agree, On 18th and 19th May, the
agitation for indefinite postponement of
the examination was continued. About
a thousand students went to the houses
of the Vice-Chanccllor and the Regis-
trar, and finally the Vice-Chancellor,
after consulting the senior teachers,
decided on the 19th to posipone the
examinations till July 5, 1972, After
that, the first semester teaching was
delayed and as a result thereof, the
university after careful consideration
decided that the examinations of the
first semester would commence from
January 23, 1973. But then a repre-
sentation was received from the Secre-
tary, Aligarh Muslim University Stu-
dents’ Union requesting a postpone-
ment of the first semester examination
scheduled 1o commence from 23rd
January 1873. As a result thereof, the
Vice-Chancellor decided thai the exa-
minations be commenced from 5th
February instead of 23rd January.
Then there were further demands that
the commencement of the examina-
tions be postponed. As a result of it,
the examinations were postponed until
late 1n February. Even while the
first semester examinationg were go-
mg on, there were demands on the
9th and 10th March that the examina-
tions be not held, with the result that
even ag late as the 5th April, the first
semester examinations for many of the
students had not been completed. Con-
gsequently, a year has been for all prac-
tical purposes lost in the case of a very
large number of students. whose teach-
mg for the second semester should
have been completed by the end of
April or early May. This is a matter
which has to be considered very care-
uflly,

Another point which has been raised
is ‘that an allegation Has been made
that the teaching was going en nor-
mally. 1 would venture to read from a
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document which has been given to me
by the university. This is a copy of
a document dated 22nd March, which
was forwarded by the Principal of the
Zakir Hussain College of Engineering
and Technology. It reads thus:

“Second Year B.Se. Engineering
students returned from tour on 13th
March, but have been absenting
themselves from the classes. The
Head of the Mathematics Section
who is tutor in charge of Sections
A and B and the Head of the Physlcs
Section who 1s tutor in charge of
Section C of the class are unable
to decide how to deal with the situa-
tion. I am also in a similar pre-
dictment, Studenis of other classes
have also abscnted themselves en
masse on more than one occasion.
The favour of your instruction is
requested.”

These are only some gf the examples
swhich I am constrained to place be-
fore the House to show that the Vice-
Chancellor who had tried not to take
this particular action was forced by
circumstances to take it.

The umversity is making plang for
holding the examinations and instruc-
tions in various classes 1p a phaser
manner ag soon as possible.

It has been suggested and, I think.
the hon. Member is quite nght thet
if a few students are guilty of some
misdeeds why should the general body
of students suffer., That iz a senti-
ment which I have no doubt everyone
in this House and, I am gure, everyone
in the University will equally share.

I am told that the Discipline Com-
mittee of the University will be tak-
ing fairly urgent steps to look into
the matter to isolate thogse who are
guilty of grogs breach of discipline so
that the rest of the students are
enabled to manage as best as they can
under the circumstances because, ag a
result of this prolonged agitation, for
many of the students a whdle year
already been lost,
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PROF, S. NURUL HASAN: Since
very few questions have been put to
me and it was used as an occasion
by mq hon, friend....

ot YEgTw wEAAY W AEeEd
3 melt wEd sAm § Ao &a
= } Wl e adew & of e
= #EY & 1 5T gV A 54T ¥ war

-

zI

NI T8 ER gEA : 9t aw ar
qg ® AT ATEAT § 9T 949 § "wr@{y w7 g
WA AT3R A HCATEY | A 48 fE
Afqgseai & wrdr qeiy | & w7y
TG X A @A 9ET WgAT g
WA wr meeafia wifaw &
et & fag qu ey war

“The Alhgarh Muslim University
Students’ Union, Aligarh

3rd April, 1973.

Dear Sir,

“A meeting of the Executive Com-
mittee of the AMU Students’ Union
was held on 3rd April, 1973. The
meeting took serious note of the
demonstration staged by the students
before the hon. members of the Exe-
cutive Council of the Umversity on
3-3-7T3 1n connection with the demand
of the resignation of Dr. Rais Ahmed
from the post of Dean, Faculty of
Science. The Executive Committee
noted with regret that some indecent
happenings took place during the de-
monstration which might have hurt
the feelings of the hon. members of
the Executive Council.

The Executive Commitiee of the
Union unanimously resolved to apo-
logise to, all members of the Executive
Council for anything which might have
injured the feelings of our elders

Aligarh Muslim 270
University (CA)

The Executive Committee further
hope that the hon. members would
parden the students asg it wag never
intended fo insult them or humili-
ate them.”

This letter was handed over to the
Vice-Chancellor on 5th April, at about
1 p.m., that is to say, after the Uni-
versity had been closed. It ig signed
“Mushlag Ahmed Khan, President.”
Mr. Mushtag Ahmed Khan is not the
President, but the Vice-President of
the Union. I am Informed by the
Vice-Chancellor that the President
of the Union was in fact present in
towa on the 3rd of April Therefore,
one cannot rule out the possibility
that this is an afterthought after the
Umniversity had been closed. Other-
wise, this discrepancy and the fact that
it was not handed over before the Vice
Chancellor ordered the closure of the
University and kept on requesting the
students to sec the folly of their ac-
fion cannot be explained.

PROF. MADHU DANDAVATE
(Rajapur): What ig the discrepancy?
Between the President and Vice-
President”

PROF. S NURUL HASAN: Yes
PROF. MADHU DANDAVATE: He
has got rid of the ‘Vice'.

| TAHAAA TRy TaAY afas T
arEt & T (e

PROF S. NURUL HASAN. The
running commentary of the hon. mem-
ber 1g very interesting. But I wish
to avoid answering thai because I
have to answer the other hon. mem-
ber.

SHRI SHYAMNANDAN MISHRA:
You cannot get away from certain
things which are before the House
itself. It is not a dialogue between
you and the hon. member.

PROF. 8. NURUL HASAN: He can
keep on showing his temper. He Is
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[Prot S Nurul Hagain)

most welcome to do so. I hold him
in great affection and esteem. But 1
do not yield.

SHR] SHYAMNANDAN MISHRA:
It 1z lack of culture on your part to
say

PROF S NURUL HASAN. That I
am prepared to concede.

The important thing is that every-
thing 1s hedged mn with if and buts It
1s not even a clear-cut case of apology
after the closure of the Umversty.

w1 IREE geAMY W w7 AW
TREMNS S7 ¥ 7 W wT AT
W ?

Yo Qw Aew gax  aEr R gw X
Tt £, WTE FFAQ | vERT @ guT

ot ¥agtw wewst  gEd gfrafads
¥ gENT  qgd, TAHr 6T ATEr A
WrET ¥ OWIT |

o o &7 gAw 2 fem Hwrr
qTAR, AT AT ATT FIHT TR AE WEE
& @y FET 9% Y A g A WA
q ) TRN S A ARy g A T
arew | W19 7 fow avg ¥ awA #r o
a® A AR W Fgw 93w &
T 787 fav wafaw § 7 5w W
¥ foq gfea 21 o gimadr fug
sit owfregfea wYfaw & ey g frem
Framefey gvad = N W F
T HE AT IR G Y AT A
g W vF o m wIfEe A ) g
gy .

W THEw wormY : gati A
ot #r§ gv et ¥ o
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a@E ¥ M w9 & & frer w Ay
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ot aF *%  gw 7@ war froag O
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¥ qqarg  EF W wEfear faa faa
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FAFAR Y W g T A e
# @ wer & fog g7 qafer S
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ot Tugw qeRwt  IT TR
e, R e e
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wefafrgm 1 o )

Yo Jao AT FaA WrewAr AR
A wewmgr fe fog 999 O 9rd TF
THZ TET  WYAT 4T Iq TR AT AgAlH
JEm oA eERa TN X s ow fF
A HT TR FHA X ww A

ot enfarT ¥y (Tgaor grAv)
afens  sifafraa & frf wfae F99
F1 S ot aqr

MNogwodew gea 7% Wy 7 fa
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# gA7 AIT A FEAEr  q#T 9@
A7t Argar g AfFT a2 @ AFT A3
TR 8, 37 A 9@t F ow AR A
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TAT HIT
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WEIl W& gradt frwme w9
ALFITT 7QT AT § AT T® AT owad
ariet fFar @ & faw w1 faw
AT AEE A oo fFor @ - W
Quet w7 Ay ¥ faamy
#r faefemt #r elqar T gae
dtr &, forg &t aes  wies e fran
21 & 7w foman g % ot ST
qrg fear &
1300 hrs
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o) gRgTE WAt gW TE W W
ot qo-ww wg § 1 A o IR W
fgfovs sl wdag ?
Fo wEm T g, I§HF il
A omiy WA =gy

weayw wgew & o S N
T ¥ gafaaw & wrafac g o

o Q&o EA ¢&EA  WYSTAT AEA
FoAY g 9 §, 97 §F 7 WO &
Ao F T AT §F qFT g, 79 fow
g AT WA FA R IR TR
g

st gRWS v qfe g3 am ow
forop forar o &, 38 f9° wig Y gomere
¥ &% 3a # ;AR FET Ay
g fawr wg® 99 WER ¥ wwr 91,
I9 & A1 T AEA W AT4T | 5[ W qEq
¥ 9q qx 989 9% @ o, 59 7 a1
g o 3% & Sog 99 84 WHUE-
HiA  TEM &% T8 97 9@ A Y
faaz-faae 9 wHuwEdAEAR W o
W @, fam 1 W F g s
wam W a@ ar15@ fom A
qr fo g0 N foowe w78 ¥ v
MY 19 HAIE T A far Ad
grar 1

=Y TWEAT (%) wews wgea
wez gfrafed) a= w7 & nf @
¥ ¥WW & g A9 faAr SE-Anw
fipaT T &\ R W A T b A
# Iugaqfa 7 @ FE AT wEAE
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3, fom & & @w go ¥, wfew gAY
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freafaaeg & @ & o & fadw

L 3CUN -
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gaTd A et ST AR § ave
13, 14,9 157 1 faer &7 gAwa
7OT &, 99 | gATY QT A g7 wEE
ow frar & fs wefomr favarfaaerg
¥ ar & W v fowd qow W/
e gt &, SEW Qwra gwwd
gt wifed | vx ¥ =g oz wafmar g
vl & fom ¥fiea fqwafaama d.97 &
BrE WIT  WEIIE ¥ AGa 94T §
mar 3 ) xa g A wdy wEiew ¥ v T
migm f5 fowar ot rez g Fsar mar
§, 539 o dfew fFor wrT-Tw
| gVEI #1 95 AET 2@t 9ifeq tw
R av ¥ gArd ®ré A AT
. ®fraqusiss qw Ay Fom T
# 1| W wEvew 7 vy o qwver faar
g sadga g s AT S {7 9g fagas
wedl & w fFar wET 91, 3A fag e
q §G F97 FIH g A7 47 | 5 fAw
"T T AT GAAT T75F SJ & 918
ifsm  arfr war w7 AT
Y AT A3 voT &, F2 A & 9@ |

Y A - & ar wEAT AU
g fr fuay Frg Prosfharem 2, o
W W UE A HAA AT WifE
g gt #r A g fF STmE A vw
ar Fma @& =ifae aifs avar
ATE F TFF T wy-{ IegrE sy
gfiraft mrrrvn 4 A § A7
| F¢ 94T &7 |

Mo GHe AW KA WEad S,
aedia w5es A &1 aufra o & §
# qAFO AWy A wew g
W@ AT UgN  AATH ¥ AE ¥, 94
Fa? ddto 6T # ¥7@ TO T AH
! SET A% FET FATH ¥ AOqF §-
qa #wrr Prefeawg & v ag W
areq BT g, ...
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o tuce aaw®t W ¥ fag
UE WG OF &7 ST WY | qE 7 &
fr og¥ v & foo, feT 9q & faq

WMo g®o Wew gAA  FOT-~qT
9 wm oW AT famfrgmEa &
FEYZGUA 1 5t Ffaw N §, @ 0F
f1 aw® W e aw famgam
g3 faesfagrsg £t it 8, 97 arddy
fadiwAmsit  #Y gw FvHFOT @AT TR
goograw & wwwer g QR A
¥ ag Afew g frag g wifge

off gare gt T F fao
TS A Al Hi4qr |

(Interruptions)

MR SPEAKER Regarding the tex-
tile workers strike I have not admt-
ted the adjournment motion But, I
am allowing a calling attention mo
tion on this This matter hag been
raised m this House from time to
time and I have allowed 1t a number
of times I think that I have allowed
it for three or four times in the last
two 'weeks The Mmmster I think
was asked to reply at the time of the
debate on Demands for Grants of the
Commerce Ministry

1 shall look mnto i1t and gee that
yvour wishes are conveyed to the Mi-
mister that he should come out with
some statement about the lastest po-
sition

(Interruptions}

MR SPEAKER About textile strike
1 had allowed a calling attention mo-
tion but that day you smd that there
would be no use of a calling attention
motion Now you have come for that
You forget what you said the other
day

(Intemptwm)

e ARxg A wft $feg | w9
®1 wH XG a7 Iy A ST E |
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1206 hrs,
PAPERS LAID ON 1THL TABLE

ANNUAL ACCOUNTS AND AuDIT Re-
PORT OF ALL-INDIA INSTITUTT OF MEDI-
CAL SCIENCES, NEw DELHI

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K
KISKU) On behalf of Shr1 Khadilkar

1 beg to lay on the table a copy
of the Annual Accounts
(Hindi and English versions)
of the All India Institute of
Medical Sciences New Delhi,
for the year 1970-71 together
with the Audit Report there-
on under sub-section (4) of
section 18 of the all India In-
stitute ot Mediral Sciences
Act 1956 [Placed i Libr-
ary See No—LT—4796/73]

ANNUAL RePORT oF NATioNAL COOPER-
ATTVF DFVFLOPMENT CORPORATION,
New DEeLHI

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) I beg to
lay on the table a copy of the Annual
Report {(Hind1 and English verstons) of
the National Cooperative Development
Corporation New Delhi for the year
1971 72 under sub-section (3) of sec-
tion 14 of the National Cooperative
Development Corporation Act 1962
|Placed i Labrary See No LT-4797/
741

1207 hrs
ARREST OF MEMBERS

MR SPEAKER I have to mnform
the House that I have received the
following telegram dated the 12th
April 1973 from the Station House
Officer Police Station Barwah —

I have to mnform you that Shri
RV Bade, Member, Lok
Sabha was arrested today,
the 12th April 1973, at 1820
hours, at Barwah Police Sta-
tion, for violating the Madhys
Pradesh Wheat (Restriction



E.C. Report
on Movement by rail, road,
water) Order, 1973. He is
being kept in custody for
failure to furnish bail.”
qgT &Y AX AU 7 IAW A FE AT
’111‘@:@":

ot wex fagrts awdH (rfaac):
IR qFET 74T @y T owras @ &
faq drer a1 WA ow wTg A FED
AMEANR G| @ T@ & w2w G
farag d fr o for ¥ et o &
AT AE AT HEAT ¥ ) wqwlwr ¥
937 frar gar amaY frgearw & wr
g5 & AfFq agr oF far ¥ ga
fax ¥ garx A ar AwaT & 7 WAy
FEr N Ty A€, gAfAT ¥ F @m0
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WUy AN [T WIWST FAT,
WY §F 30 T F14 |

I have to Inform the House that 1
have received the following telegram,
dated the 13th Apnl, 1973, from the

Superintendent of Police, Ratlam,
Madhya Pradesh:—
“Dr. Laxminarayan Pandeya,

Member, Lok Sabha, was arrested in
Crime No 25/73 of Police Stetion
Ringned, under the Essential Com-
modities Act, today, the 13th April,
1973, at 14.00 hours, and produced
before the Court immediately. He
1s sentenced till rising of Court?”

12,09 hrs.
ESTIMATES COMMITTEE

THIRTY-SECOND REPORT

SBHRI KRISHNA CHANDRA HAL-
DAR (Ausgram): I beg to present the

Thirty-second Report of the Estimates
Committee on the Ministry of Steel and
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Mines (Department of Steel) regarding
action taken by the Government on
the recommendations contained 1n
their Twentieth Report on Planning,
Development, Production, Distribution
etc., of Iron and Steel and Ferro-Alloys.

-

12,084 hrs,

NATIONAL COOPERATIVE DEVE-
LOPMENT CORPORATION (AMEND-
MENT) BILLs

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Sir, I beg
to move for leave to introduce a Bill
to amend the National Cooperative
Development Corporation Act, 1962.

MR. SPEAKER: The question 1s:

“That leave be granted to intro-
duce a Bill to amend the National
Co-operative Development Corpora-
tion Act, 1962".

The motion was adopted.

SHRI ANNASAHEB P SHINDE:
I introduce jthe Bill

13.14 hrs
RE. POLICE FIRING ON WORKERS
IN BOKARO
MR. SPEAKER: Shn Jyotirmoy
Bosu,

SHRI JYOTIRMOY BOSU (Diamond
Harbour)* I have received a telegram
which 1s very alarming, from Bokaro.
It reads thus:

“Central Reserve Police and Bihar
Miltary Police firing at Bokaro Steel
killing 10 and injuring 40 workers
Police HSL. management collaborated

*Published in Gazette of
dated 16-4-73,

India Extraordinary Part II,

Section 2,

fIntroduced with the recommenda tion of the President.
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contractor for non-payment retrench-
ment—S. K. Banerjee”.

The Minister is present and I shall
be grateful if you could kindly ask the
minister to make a statement on this
because it is a very disturbing tele-
gram,

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANGALAM): Sir, the genesis of the
trouble which climaxed in the unfor-
tunate police firing in Bokaro on 11-4-73
was tlhe retrenchment by Shri Gaya
Prasad, a contractor employed by Hin-
dustan Steel Works Construction Limit-
ed, of 150 workers on the ground of
their being rendered surplus  with
effect from l1th April. This contractor
had simultaneously charge-sheeted four
masons, namely, Jumrati, Amin, Reazul
and Hiralal for allegedly instigating
otaers for creating trouble. The wor-
kers who resented these actions of tho
contractor approached the Industrial
Relations Department of  Hindustan
Steel Works Construction Limited at
about noon on the 11th April 1973 to
sort out their demands relating to
incentive bonus, house rent, conveyance
facility, leave ete. before their re-
trenchment by the contractor.

I 15 reporteq that while the wor-
kers were still in the vicinity of the
office of the Hindustan Steel Construec-
tion Limited Office, they accosted and
surrounded the contractor Gaya Pra-
sad. Police from the Maraphari Po-
lice station, which is hardly 100 yards
away, on hearing about this develop-
ment arrived at the spot and tried to
control the situation. Finding the situa-
tion deteriorating, the officer in charge
of the Police Station, Shri Dhanesh
Upadhyaya, sent for the resident Ma-
gistrate and force which were sta-
tioned at the police station nearby in
connection with the Ramresvami festi-
val. The Magistrate did his best to
maintain order ang persuade the
crowd to disperse but failed, He then
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arrested four of their leaders, There-
upon the crowd became more restive
and not only rescued the arrested per-
sons but also man-handled the police
personnel and the Resident Magistrate.
The Magistrate then declared the
crowd unlawful and ordered it to dis-
perse and eventually had to resort to
lathi charge. The workers, however,
retaliated by resorting to stone throw-
ing. They also badly mahandled the
officer in chrge, Shri Dhnesh Upadhya-
ya. The crowd further moved towards
the police station and heavily brick-
batted the same and damaged two po~
lice vehicles parked nearby. It was this
that compelled the police to open fire.

In all sixteen rounds, eight from
inside the police station office and the
verandah of the police stalion and tho
remaining eight rounds from near the
gate leading into police station com-
pound, were fired. As a result of the
firing, one Suresh Munda (an Adivas:
worker of contractor Gaya Prasad)
was killed at the spot and three others
namely, Jamaluddin (a mason of Gayva
Prasad), Mr. Isa Khan (a HSCL mason
working in hot rolling mills) and Da-
rupadi (an adivisai reza of Gaya Pra-
sad) sustained bullet injuries. Eleven
other persons—five workers of Gaya
Prasad ang four employees of HSCL,
including one Assistant Divisional En-
gineer (Stractural), one BSL employee
and one resident of Campazl area, sus-
tained various other injuries, All these
injured persons have been admitted
into the hospital at Bokaro Steel. The
condition of Jamaluddin (having a bul-
let injury) and Nandu Thakur, who
sustained a head injury, is said to be
serious. Amongst the police personnel,
besides the officer in charge, Shri Dha-
nesh Upadhyaya, who has sustained
serious injuries, one Havildar and
seven constables are said to have sus-
tained injuries. Shri Upadhyaya is ad-
mitted to the Government hospital at
Dhanbad for treatment. It i8 rumoured
that the contractor Gaya Prasad foo
has sustained injuries but he is so far
not available.
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[Shri S. Mohan Kumaramangalam]
The necessary precautionary action
has been taken by the law and crder
authorities. So far, sixteen persons
have been arrested. A Peace Commit-
tee has also been farmed. The Deputy
Commissioner, Chhotanagpur Division,
has wvisited this place. The Chief Sec-
retary and the LG. of Police were ex-
pected to visit Bokarp yesterday.

1 must express my sorrcw at the
loss of life 1n this incident. The build-
up of Bokaro the last two years has
been a matter of satistaction for the
country as a whole and in this back-
ground this incident is doubly unfor-
tunate Hon. Members will appreciate
that the maintenance of law and or-
der is essentially a State subject and
the question of the form and charac-
ter of any inquiry into the ecircum-
stances of t-e firing will have to be
decided by the Governme-i of Bihar.

SHR1 JYOTIRMOY BOSU The
telegram says ten killed and 41 1in-
jured whereas the Minster says one
killed and 12 injured. Who 1s speak-
ing the truth? I have a feeling that
ihe Minister 15 making an under state-
ment

SHRI 8. MOHAN KUMARAMANGA-
GALAM. I can only say that I am
trying to speak the truth.

13.20 hrs.

DEMANDS *FOR GRANTS, 1973-74—
CONTD.

MINISTRY OF IRRIGATION ANp POWER—
Contd.

MR. SPEAKER: The House will now
take up further discussion and voting
of the Demands for Grants under the
control of the Ministry of Irrigation &
Power. Shri Bibhuti Mishra will con-
tinue his speech.

ot feafe fam (NitEret)
wgerw St 9w v aw & @ @y oW
A oF ¢ g weAr Y A gw @w
& andy «ft donfag ada w1
& war, ga ¥ forg gw oy galt ¥ )
tiifee 99 fm o & sl
T &Y 1€y

Fogfaisg wrarsad &
a1 ag 47 F 5w G & 39T 150
F)T ST @S WA AUTAH ST
gy §, 9OY W3W § 99 w7 ¥
& o fagre & 9w 7 gvaey § & FA0T
FTHIR IAFT AN g9 A HeT fAm
R | ®UT & g7 SR
T far Argehr & @ fage AR
# IMrAET dar ¥ arfw ol &
FoY TIF GrAAT q AF |

T gwiT 7§ g fe &
FYETT G GIAT 1 6 HqUA g1y H
& & FHifr fage madyz oY @ F
FET A A ¢ Y AET &Yooy
3=ty ATET WO Y ¥ FHT TAY
foret wior aga fedt =it o < &
e g & we A g g i fagre
¥ EF 4t H A1 AT AN S @
g aex ¢ & ag demr Y R
Tl vE MfE IHET oA ST
7?1 BT IART OFHTGAE qAT QAT
dt ww Jwar L gafen & wgar §
Y qTFT WE AT WY |@m ¥
aifr A=t § Ay wWOE Wi
I X agd ¥ w9 weAr §, wAhfAaw
& sriwat ¢ afew 9o ¥ o @
oY & f fomd fordt & 7 wgr 9 fr ow
e SR amd W@ @ ag
¢ fr fwemr woar &% gur & sar

*Moved with the recommendation of the President.
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wr o gar § ar w1 W qeaTC
w0 da1 woar §, 0 oW & v A
A & firgre ST ©F F19 HY wT
i W}, Al sy SO wT FW
¥y gewe W & 1 o samEr
aﬂumﬂﬁmﬂ%ie‘tﬁz

WMM1Wmaﬁrm
T A T WX vF sdeyuew A
wAq %2 FfE qar 9% fe & waar
w4 g § ag wdy gur ¥ R

garer fazre SvT gAY AT ¥
& AT ¥ 1 AYA WAAAE FT AMAE
& Az a1k w7 o 1 ow feed
T gatazbady & ettarfs mifwe gz
T IT AT FAFA X AT RE
ot Ay gz ¥ 54 & weAran S w1
FT grE F1 wlen 79 8, 39 Y
W WY HAEET X AT TR § 0 SH FT
T ag @ fr fagre ¥ odtdmm
BT 3§ § AVHIC &1 fawea @y
zafan goe & At awAv fgrgera
7 owgr wgr & oA wiady F sqA
a1 AEWHAL F WAATC IT THT T
7@, "X AORIC T THAT W qEAT
A9 gar ) gA wrgm ¥ AT OrF wE
fazdt omdy &, ot qivg A< faear
1, 9 grovHodo 3, IEW famr #
fr ug Twa< & ST o W § )

T8 ata qF ag FgAr & v W
¥ faorelt 1 gt Ba ¥ o7 v @yAr
wrled 1 felt ¥ ww oz fardy & samar
& g gy | eAfagfed w1 wmwer
wane faee ¥ §, & AN o
¥l wXwT, A ¥ wvaen @A
oty ¥ g N wiw 7 oow
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ar faoAr w1 ¥T Tam =fge ) oI9
Srx Y wr § aga falt @ HT QR )
wre frly g ¥ vaver ¥ o el ¥
w7 § A o & woman § 9w @ 0O
qT dar ¥ w3 *F Aafreew wX
o gt ¥ wgr ww §, IaAv & g@
wig ¥t fear s anfe =gy % Fparey
=1 gy faer o

a7 wfar W) GAT w0
W IO wAAF §oTAT § 1 AR
T e Arorar € gog ¥ @y war ¥
wir zA agr gav ¥ foady afzar
§ ardt fywran g ¥ famed § W
T2 & fame w2 Gore s A ) WA
ot g QY aAT 7 g fow & wA
QEAT | AAT-HEAAT FT AT BV )
Iq A qar A 50 ¥y o @K FIAT
ar 100 W To @K AT AT TAT
FE gaT? AT A F A FA T I
Firm qar g f 7 e st FemET
et graw & 6 e & adr fAee
¥T gav faere o1 gaT &< 3
st fipr afaor fagre & fee &1 W
e w @ ¥ | safay & wgw iR
qeETT FF N X AR GAT FI F
I w7 TfE G w0 A AT TWAT
2 g At wae UFy ¥ fAk I A
q97 g1 A%, W gee w304 g1 A
¥ are g% WAA ¥ Qararc W gAY
wYC 3w %Y gwfa iy \ gafad avwr
Tq & weaeg § A ¥ WIS WO w-
arg %% 1 & 3 A€ waw a7 faar @,
¥aw orgga 7@ ¢ & Agw fFowe
Nefadomaz | ag = A
wrg @ 5 g7 g7 ¥ woen e aw
FATFT T 9T & TEY ¥ I A HSATEAT
Fart ¥ i 37 A s & gy
¥ faare famd fsar +3 ) &Y f& 9=
®T RATYT 7 JIAT qATET § NAY
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TR A W@ @ A Sife A,
fat ¥ Wi 2 gun @ wwieR o
T wedr ¢ galwa wR o @
¥z ¥ faafua awg a0 ®7 F A
A Ay, Trew awr faaw AW WX
e afceg & weeg §, I A Afew
TAT 77 ¥, gl wn woE W R
wEy ¥ 7y g8 W 94 3§ AR A
wrardy £ wtv ge fagre @ ol
¥ w2 faoreht At A AR A
BT ol forer A% WY Faroreft & wWTT
¥ arvor Feramé w57 o1t 7w GET AT &
ag AT 8 wH | ww W T Fe ¢ |

SHRI DINESH JOARDER (Malda)
Mr Speaker, Sir I rise to mention
a matter which has been created by
the North Bengal Flood Control Board
ed by the Central Government and
ed by the Central Government and
by this Mimstry particularly They
are now executing the work of Maha-
nanda river Master Plan in the dis
trict of Malda In executing the sad
plan the North Bengal Flood Control
Commassion has rendered a few
thousand people already homeless and
also jobless because they have no
concrete plan to follow and every
now and then they are changing the
alignment of the Mahananda river em
bankment the proposed bund mm the
Mahananda river Master Plan 1n the
district of Malda The alignment 18
particularly going through populated
villages where hundreds of houses are
being demolished without giving any
prior nofice to the dwellers and also
the peasants who have a very little
amount of cultivable land with them
they are being ousted of their posses-
ston of the said land and they are
being rendered jobless A large sec-
tion of people are resisting this sort
of ynauhorised and 1illegal ewviction
from their land and home by the en-
gineers of the said plan, but mndiseri-
minately arrests are going on A few
hundred people have already been
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arrested by the authorities of the
State G.vernment, particularly by
order of the Mimster of Irrigation and
Power of the State Government Mr
Abdul Berkat Ataul Ghani Khan
Chowdhury who 1s unduly interfering
m the activities and functioning of
the Commission

The entire fund has been allotted by

the Central Government, by the
Mimstry of Irrgation and Power
of the Central Government to the

North Bengal Food Control Com-
mission towards the Mahananda river
embankment scheme but the said
amount 1s being misused hke anything
I have recenned telegrams and letters
from many people from the district of
Malda that immediately an expert a
techmician, from the Central Water
ang Power Commussion should he sent
there to have a detailed survey of
the Plan and to see whether any
amendment could be made in the said
scheme so that thousands and thous
ands of people who are now threatened
of being rendered homeless—their
houses are going to be demolished—
can be saved

1327 hrs.

[M DgpPuTYy-SPEAKER 1n the Chair]

As regards erosion of Ganga in Mal
da I would lilke to mention that ac-
cording to alluvion and diluvion pro-
cess the land which 1s being eroded
on the Malda side or which will be
eroded after a year or two 1s and
will be rising on the other side of the
Ganges on the Bihar side of the Gan-
ges The people of Malda as per na-
tural rules should get those diluviat-
ed lands on the other side of the Gan-
ges but due to the restriction of inter-
State border and the restrictions on
the movement of focdgrains, the peo-
ple of Malda side are not getting any
benefit, they are not bemng allowed to
cultivate their lands There 1s a long
term dispute between the two State
Governments over this alluviated and
diluviated land that 1s created out of
erosion of the Ganga
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As regards electrification, the North
Bengal area is totally backward, and
because of non-supply of electricity,
this area ig not being able to develop.
I should like to mention here the arti-
cle that has been published in Anand
Bazar Patrike dated the 10th April.
The rural electrification scheme has
totally failed. But the Central Govern-
ment is contributing a large part to-
wards rural electrification in  Wer~
Bengal, but that amount has been
spent haphazardly and even in spite
of Malda district being the district of
the Irrigation Minister of West Bengal,
rural electrification has totally failed
in that district.

I would also like to draw the al-
tention of the Minister to the Teesta
Valley projecct. What about that pro-
ject? When will that project be taken
up? That is the only  project by
whirh the North Bengal arca could
be irrigated for cultivation and there
is no other concreie scheme or plan
for irrigating North Bengal area.

I would also like to mention that
Malda is affecied every year by flood
devastation and the drought condi-
tions are also very acute there. There
is no irrigation scheme, small or other-
wise. I would like to know what con-
crete steps are going to be taken by
this Ministry to control floods and
also to mitigate the irrigation difficul-
ties there,

Lastly, I want to say a word about
this Ganga-Kaveri link. The number
of speakers who have spoken against
thi- cheme is much more than the
number of speakers who have spoken
in favour of the scheme. I would like
to mentjon one article which has been
published in this regard....

MR. DEPUTY-SPEAKER: You just
draw the attention of the Minister to
that article if he has not already read
it.

SHRI DINESH JOARDER: This is
the urticle by Mr. P. Sundarayya pub-
lished in Motherland dated 8th April
I would. like the Minister to go
through that article,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): May I suggest that you
may be pleased Lo call the Minister of
Irrigation and Power at 4 O'clock to
reply?

MR. DEPUTY-SPEAKER: If the
House so agrees. Now, Mr. Ai;un
Sethi.

SHRI ARJUN SETHI (Bhadrak):
At ihe outset, I would like to support
the Demands for Grants of the Minis-
try of Irrigation ang Power.

While supporting the Demands, I
would lize to make a few observaliong
for the consideration of the Minister.

A country like ours is dependeni
upon the performance of agriculturc
for 1its overall economic growth and
till today most of our agricultural
operations are affected by thc mon-
soon, So, the devclopment of the
irrigation schemes in various States is
a MUST for the development of our
country as a whole.

Fortunately, we have so many rivers
and since we could not make full ure
of these rivers, the waters of thes:z
rivers are flooding the country side
and the people are suffering a lot
since long past.

If we look to the investment side,
we find that we have invested in our
irrigation facilities or irrigation dewve-
Jopment only about Rs, 228 erores,
but when we look to the other side,
that is, the loss side, the country as
a whole is losing on an average, a
sum of Rs. 150 crores every year since
1951 due to damage to the crops,
houses and public utilities by floods of
these rivers. In addition to the an-
nual loss of Rs. 150 crores, there is the
expenditure on drought relief pro-
grammes which are a regular feature
in our economy and add to the alar-
ming figure. What are the returns
which the country gets by such huge
spendings? In spite of some sizeable
progress made by these flood control
measuresy still the annual loss in mene-
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tary terms has increased in recent
years and relatively the affected
population belong to the weaker sec-
tions of the society who have to un-
dergo these annual sufferings and an-
nua] losses, An effective check to
cure these maladies is urgently neces-
sary. As I said in the beginning of
my speech, the amount of Rs. 228
crores is not enough. The Govern-
ment has not paid sufficient atiention
to protect these parts or to mitigate
tire sufferings of these people, espe-
cially those who belong to the weaker
sections of the society. It is really
very unfortunate that despite the
chronic failure of monsoon in various
partg of the country irrigation projects
are made to be slow-moving. In this
honourable House many hon. Mem-
bers have already pointed out how
soms of our projects remain idle for
a long time and are not completed
in time and as per the schedule be-
cause there are disputes between
various States about the sharing cf
the water. Prenatal disputes start
from the very beginning and last for
years and years. These disputes are
going on for years together. In the
meantime much water flows into the
sea.

I am very glad to note one thing
which the Minister has mentioned in
his Annual Report of the Ministry.
It has been said that they have brou-
ght to the notice of the Chief Minis-
ters about the proposed amending
Bill to declare water a natjonal pro-
perty. 1 wish to say that the sooner
jt is passed in Parliament, the better
it is for the country.

Our per capita consumption of elec-
tricity was only 13 units in the year
1947 and it is now 93 units but it still
remains very low compared to some
other countries of the world and
varioug datas were already mentioned
by some of my friends who spoke
earlier to prove that we are at the
lowest in electricity consumption,

Orissa has been an unfortunate
State which has been subjected to
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serioug flood and drought year after
year. While answering an unstarred
question the hon. Minister stated that
by the end of the Fourth Plan the
irrigation potential in the country is
to be 26 per cent of the total crop
area and the percentage of Orissa
would be 28 per cent. I very much
doubt these figures because so far as
Orissa’s irrigation potentia] is concer-
ned, today there are as many as 11
medium and small projects which are
under examination of the CWPC since
long and I would like to name some
of these projects. These are: Bhim-
kund, Rengali, Subernarekha, Bagh,
Kharizhai, Nesa, Upper Xolab and
Baghalati, Salandi and Mahanadi
Delta irrigation projects are lingering
since a long time and I do not know
hov long thiz will continue and when
these projects will be completed at
all. Recently the State Government
of Orissa requested the Central Gov-
ernment and the Minister of Irriga-
tion and Power to depute a team to
finalise the location of the site of the
proposed Bhimkund dam which is
one of the flood control projects, It
seems that the question of the location
of the dam has been made complica-
ted not due to any financial difficul-
ties etc. but due to conflict in opinion,
between two topmost engineers in our
State. I do not know how both the
engineers are favouring different
locations for the same dam. They
have not been able to come to a settle-
ment uptil now, However, I reguest
the hon. Minister that he should im-
medialely depute a team so that they
can finalise the site for the proposed
dam so that the sufferings of the peo-
ple may be mitigated.

SHRI D. K. PANDA (Bhanja-
nagar): Mr, Deputy-Speaker, Sir, I
have gone through the whole report
and I find there is absolutely no criti=
cal review as for this one year’s per-
formance is concerned. Such type of
Report .should not be very lengthy
and if we critically assess as to_our
achievement then we can also draw
lessons ag to wherc we have failed
and ‘where we have sueceeded Some
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figures have been given regarding our
.achievements from 1947—73, That will
take us nowhere. I thuink Dr. Rao, the
hon. Minister for having given all
whese facls but in addition to that a
small report would have served the
purpose if critical examination has
becs made, For example, Dr. Rao
had made a commitment that in West
Bengal 38 per cent achievement will
be made in regard to bringing lands
under irrigation. What is the achieve-
ment? Actually. there is no improve-
ment. Similarly, in regard to Orissa
some commutment had been made in
regard to the completion of four
majur projects, that is, Mahanadi
Delta Hirakud, Anandpur and
Salandi. Out of these 1 find only
Hirohud is completed. Seo, frum last
year to this year what is the actual
achic ement? Tuere is  absoluteiy
mothirZ. Out of there four big pro-
jeete only one is completed from 1947
10 1973,

Now, please refer to page 145, Six-
tren medium schemes were there out
of wuich only three are completed
dunn, the entire period. That takes
us puwhere,

Regsarding upward revision of pro-
ject gstimates, trequent revisions have
been made. What are the reasons
thereof? A committee is already set-
up tn go into this subject. Before this
Committee has been set up, we had
envugh of material as to why the
sthemes are failing or the costs are
gong up. Many a time our hon.
Mimster has spoken about it, namely,
due 1o shortage of funds etc. There
is delay in giving clearance by Central
Watcr and Power Commission. One
project, Jarau-Harabhangi in Ganjam
district has been on the anvil for the
last 15 years. Dr. K. L. Rao who is
very popular in our area in Ganjam
district recently wrote to me a letter
saying that at least now Government
were considering it. I do not know
how long this would be under consi-
deration, The Jarau-Harabhangi pro-
ject has been kicked like a football
‘Trom the Centre to the State and from
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the State again to the CPWC and
clearance has not been given to it so
far. We know that this is going to
lead fo mounting up of costs.

I would also like to mention the
delay in submission of reports by the
State Government. If there would be
a public censure, and if the report
does not come in time, the Centre
woulg take the initlatlive and say that
since the State has not taken any
action, therefore, the Centre is going
to cuncel the approval in  such and
such matterg then the situation can
improve, There must be some such
public een:ure that since the people
are so anxious to have orrigation
facilires, they will never permit who-
soever may be in power in the State
to neglect the sending in of their re-
portis.

I find that again they are setting
vp a committee. I find that now
there are more than 102 commuttees,
and all these eommittees would be go-

"ing on giving reports, and with no

result, Therefore, I would  stress
{hat we should assess the position
from time to time and take the neces-
sary action.

Recently, I reccived a report from a
very reliable source that the total cost
of the Mahanadi delta project would
mncrease as a result of price increases.
If the project 1s delayed, and the
fuaus to the cxtent of Rs. 14.69 crores
are allowed to spill over to the Fifth
Plan, then the cost of the delta project
would increase by Rs. 3 87 crores as a
result of price rise. This has already
come jn 1971. In spite of this warn-
ing, neither the CWPC nor the persons
in charge are doing anything. This_ is
how the costs of projects are going

up. .

Regarding rural electrification, the
main stresy was on backward ureas
backward States and backward areas
and backward districts. But what has
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been done in this connection, as far
as Orissa is concerned? Out of
46,000 wvillages which were to be elec-
trified, only 1300 as per the report
given by the hon. Minister have been
electrified, and from the figures that I
have collected from Government
sources, 1 find that the number has
gone up to about six thousand. I
would lhike to know whether we are
going to complete the electrification of
10,000 villages at least before the end
of the Fourth Plan.

With regard to cyclone distress,
Orissa is wvisited by cyclone, then by
floods and then by drought; m
fact, it is affected by these very fre-
quently, and nearly 60 lakhs of peo-
ple have been affected, and 7000 peo-
ple have lost their lives. In spite of
that, there is only one radar station
at Paradip. So, I do not know how
we can control floods. I would like to
know what steps Government are tak-
ing in this matter.

Since Dr, K. L. Rao welcomes a
business-like discussion, I would like
to suggest....

MR. DEPUTY-SPEAKER: That
should be with him in his chamber
A business-like discussion cannot be
had here in a few minutes,

SHRI D. K. PANDA: 1 would just
make a brief reference to some very
big projects.

As regards the Bhimkund, Ananda-
pur and Salandi projects, nothing has
been done; we do not know when they
are going to be approved and clear-
ance is going to be given to them. I
want a categorical answer from the
hon. Minister when this work is going
fo be starteq and completed. In re-
gard to the Mahanadi delta project
also, T would like to know whether
Rs. 14.89 crores are going to be allow-
ed and the project is going to be im-
plemented without any delay.

Ag regards the medium irrigation
projects, projects such as the Bahuda,
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the Darjanga project, the Baghwa, the
Datia, the Jarau-Harabhangi, the
Ghodahoda, the Uttai etc, are still in-
complete and the work has not been
started. I would hke to know what
steps Government are going to take
in this regard.

Then, the diversion of waters from
the Chelligad to the Ghodahoda r:ver
is very important. Some people are
making a propaganda—I do not know
whether they have any vested in-
terests or not—that because this is
going to affect some project on the
Bamsadhara, this should not be done

But I know that Dr. Rao, as an en-
gineer among politicians, will not
commit any such error and will not
fall a prey to such things. But there
is propaganda....

MR. DEPUTY-SPEAKER: Shr P.
Ganga Reddy.

SHRI D. K. PANDA:
last pointl.

This 15 my

Ag far as power projects are con-
cerned, there is a serious development
that has taken place. I want to ask
the hon Minister whether it 15 true
that in Gujarat the Electricity Boird
has already sold out the thermal <ta-
tion at Porbander to Saurashtra Che-
micals, a concern of the Birla group.
The reason given is that it is running
at a loss. This cannot be the reason
for selling such a public undertaking
directly to a Birla group concern.

MR. DEPUTY-SPEAKER: He has
mentioned the point. He might pass
all those materials to the hon. Minis-
ter and request him to go into it.

SHRI D. K. PANDA: I am con-

cluding.

The Vice-President of the Gujarat
Vidyut Kamgar Sangh, Jamnagar, has
sent a letter dated 4th April, 1878 with
regard to this. When it is the dec-
lared policy of Government that by
1975 all the eleciric power stations in
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the private sector will be taken over,
I want to know why this lapse to
denationalisation I would request
the hon Mimster to answer all the
points 1 made in his reply.

st dto wm TP (wfxemEm) ¢
Toa-ATR FEqey e A, § Fwr
graan@ T faweft & waAmAr &
arfzacar g fom®  a=iv, o1 Fo
THo UF, T & WA ST AAAS
gAifrae § 1

FUTC 79 W 13,600 I CHE
R T 2, o7 Al F aeE g )
I8 ¥ ¥ 4500 ST THE W qHT
feam & fag geaTe favaT o AT
afpr waw ¥ 98 900 9 TFT KT
ot wEdwe fear T g
Za A5 ¥ wifaw AT Ik WO
& foal 24 5 Fradt war F1 Fearg
AT TR TR FT A
50 Fradr q® WA wEgdr @ 1 gl
T A 565 F@ RS warH1 Feeard
F 5 GFRAT ¥ | I TF HIANATTT 5676
sz @ @i g 17 &

1972-73 % WAWAT 275
FT QA F 9T AR 11 H@ 0HE
e aT ¥ Fears w1 wwaTeT 91, TR fas
9 =7y owe w1 §Y faard & I
W oA § fw framd 720 dwdr
Y B R 1 D TR T 48 q0Q@
T Wd &7 fawr w1 wweT qr,
a3 frd 38 W qEE w1 Y faard Y
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aat, fore & aet 7 & fo Py X
22 HYFET T wHY @

ol A F GRF IT 216 WG
T qaw & ST 7 FgAT @,
T g0 Y & AT )

X T YeAT ¥ 9T ¥ qAT @r
frfrr g 1w o g & 14
ferad vt & o ¥ WA gE 3,
faw & gart #AET w@ w1 TEE
& W 9T aw T ¥ a8y
& 7 fom s, aw aw e
X fre o1 garw wegar fad e
g W | od w afear g, v ®
TR A TN T RE
framer & R 9% goT X AvTfTETT
& 7w §, AT IW F R daw
TER T N A aorg ¥ gL AT 70 WA
WA AT A FT GIAC W AwarT
e W g ™MW
T RO AT W
WGTeT o T ¥ WRTE ¥ e
A F AR T AT TF 900 FALT
T R L

AT ¥ gIATEH IT9 W g
g7 G g AR 37 fadr o
TP | AT A F W X
L ARG I G
fip ag o Fe QU AJ G wHT
# arg g e 9w A A W0 qaveig
4t o |
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[ =t dvo wr 3gY ] T AR T F W WY o oy
fasiasrre e X W< fawg s ey

AT H T W AR R AL
¥ foeg er e, = {orqu farfia 21
TE AT TS 4w o g e
w8 Tl g {u wgr @Ay vt &
WAy W wAT ST @re ) sw
A, quTEs W HEEATd &
TR X1 G R feur v T1fET famg
[ FGL T OF AT T H a9dTw 3,
arfg wee & AT F fAsimEm i
& wEr W §d | IAIDTEA T4
QR0 &Y AFCF | & 1 IH HT AL
2 g M wIT wwAta fear wmr
ifgd AT el UHE F TESH
fear smT =nfge 1 e R SRdw
T F( g ¥ T A awdae
M BT & T 37 e AT A e
g T E & FEEH 1 oW T
25 #0%T ™A B [HEA TAT § |
wréear WY $F & qrava g6 ) agT A
Wi SE W § T L T A g
wawm § 1 g fag siedy @Hm #
T X F AEE T SR W E
AT qT T A S )

ANGE A RCaTArE g
g 0 fearf me g T ug v
form & % wre g fyy, I Iw aE@
WA WY TE AR ¥ 23 W@
ey af ¥ faard § awd g, ¥few
66 o QHo o MY THTE HA ¥
Tog & A o fad gw f W W W
ww o § | % ¥ fag W Al e

Afis7® arv gy new A gear
BT LT & femas S iFz A wifenarg
fir &, R o w w0w 3, 36 wrAWI
THATT &1 78 & WR T IT ST oy
fead sfr §r W g1 Ml A
FAT TN CqlH TET GET A F 1 WAL
¥ NITE F1 7 Paar w@, A
6 a7 s fomn Vi, afear fawiet Y
d3raT W gt | Aa wa § fo g A
FE8aT 6o THo o G famr wird 1
¥ avemd § & dignlow fafaeer
HIES TH NTAEE & RN W4T T ¥
TH TA FT 97 TG |

BRI KT A A7 AS A afgm
f g et & dar fear sir war 8,
weaTES faar st wwr &, fw qrar
T fasrdt fodt ge & aome /) faq
W RS § | I A1 wF e & e dar
sl g | fawdr w1 wgfaad =
STl T A1 & wTrar S e &
oF fdrare fawet gaeET § v wIEw
LR G U

o 7= F AWH I 230 W&
fperare faoreft dar & w1 framr
a1, AL fed 202 W faetaw fasiar
o sradi  WH AT E

"fe framx & 15 el W s@ QR

T ¥ oW o P &
qofee wm @ @ w ¢
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ST o fawdt dar & <& &1 1972
73% 15w fee frsd dr w3
i aAfra ey, g fin 10 =7 fodrare
et it & o3 137 a7z =
T AR sowri-Nawdi i 31
w4 ® T4 AR AT G CEAG AT
awar A foa e iR qew § AR
AT w1 7§17 Fasr ST g &0

AW wrwATar & f wra-gre o
fasimi &7 ot a5z W aw ¥ W
100050T &4 HITRA™ AT | 3%
WG JRAT T Gt & T 98 & 9w
FTET AR T3 977 1 &<
§ 1 BCIR W mE AT arge ¥ owand
FIHT TN Fy ATy /1Ay =ifgm,  aAn
e ¥ GITET ST |

ored A AT ¥ 410 wT@  fedvarE
faset {ar v¢r M awdior g, faw ¥ fog
11,000 7T &7 AT 5% § | g
A A TR F w60 5T §, Fwar W
Frer e § § Wi g9F wmmrgRfeaA
Aqifam f W &1 et om
#w & fawelt darwr AwTE fempy At
f g 1 g5% ¥ greew, g adw
WX QAT fawely a1 ¥ & faT I
TS AEaT ¥ W Wiy |

1973-74 % wargar ¥ famdy
& far s Tafear & qEEAY
¥ wGEr we, AT 115 90T wWd
qaar fod 7 § 1 AqardaEr faet
wr 80 Frady figewr aasat ¥ fag fear
ar gy § WK wg W Feardt fraal T3,
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s forcrres & fam @ farsrelt 47 st
Eatraz M agism Aimy o) g
A & TAL-TATHE 4] 70 |

IR ARTAT A4 & faadr
fr v W IET ) qA, g A
warsi ¥ faoref dar v o ww A 2, WY
W §4 & && v g | g AT
gEgiT 47 7 o faowwr dxw wY
¥ A fogd woft wifgm ) oA
# foid & & frg wpam w10 ARk
9T AT w0 ST A0

gefomm & & fgoslt  wm
ST &, SAFT A0 & Ry g @ed
a fa Uﬁil'ﬁm@, a-g,} ET’ 957
2oq wmT 4 f s |

S W1 STt W7 AT & Aar-
Y 9T qg €1a0 &, a1 gRNa W TR
wra &1 a4y #r fok fear s #)
1973-74 & HAWAT ¥ FAXML 77T~
wftrr AWl A qIUT FURR T
¥ fag 100 wOT wid wd M )
Tl @ TAX AT 7 oA UFNA
¥ g Wy v wom At g B AN
qatfea § B 5@ 67 T 7 AW § FA50
F0¢ 574 T AgwA w1y AR 9,
arf wrEa SR faad § S SRR
fad 8 &, 3 wred) ww v 1 A e
seg wier g gl
T fear w1 E% |
14 hrs.

wra aTAa § fed e wee feaan
gages gk §, WfeA T 9w AT
W AER g 16 % ¥ IR fwdht 7
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[s# o st <]

it N gy e g s o
a4 St § 1 wreer ¥ el
& fog fad 5 A fasedt o weey
. S wg P sema A Y Y Y war
AE TOwe ¥ forg off fad STy wrewd
o fasiet &7 st @ ) wrsy e el
iR v fggem & gat
T o g—Afpr A% ¥, I ¥
Frura ¥ fag 980 Farae  fawat
w aew gy, AT sw N
fas 650 ¥IMAR ¥ W EW
TET Y e A awg ¥ fawar
® darare g0 weg ¥ qadas gE &
E% GwE T AT & afiew ST Wy
9% HX & AN oW 2300 ATATE
¥ wecr guir frad fag 250 WA
WA B I 9¥AT | 86 WOU WFH
# A7 5gd ¥ fog qure fng 7 ¢ )
qrad o ¥ fg 175 W o wag
RETT AT | T W F 7@ F R
T WA XA | YT FAE
e Fgt J oqeo HTTo Y wftTr AT
9T AT § IAH TNT W TT 0w ¥
& a8 v w qwdrr § w1
APTEA A ¥ ofmy oy % fag
8 ¥ 0% 7 Y e § wgt A Farae
fazdt dar &t awdY § 1 sfrrm o
450 dmafasdtdnraraef )
Gt =t & fag o R i 7
7 T8 AT okt £ 707 | fawawrer
CHT oA WA, WRT S 2 Al
T A e W AT wite
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¥ et ® & Pemar we o e o)
FRrwmOTw A Ay D @
#rare faaalt € wat 1 Ao )

A Rw F FgErer geew WdeE
Mo Aft F g af X
HAT FCH B WA W& WA N )
¥ wrdar § fo A ¥ fra¥ oAk
¥ wafrar 9T o2faw oMY e Wt
& T HT WA T g AE W
IH AR FTRA AT AT |

s TAfEfadr  wORAA R}
R TR wer fear @ L IaF fag 7
wifad rarfepars § | wifeeraE w

paeT e axddfrgdaraf o)
Ia* frg T wtvy Jad 2

we & firfrafes warfan for o
wga @ G vaifos wx® € A
Tg TR 311 WEEIHA 0 A AA-
sy TTmr A AT ACTH A &N
§ @R aftw fear wg @af wTRA
T, o Gro # o grew gk, wrw
gk 1 TR AT a0 IR [TWR ¥
ST AEY ST AT T L0 6 TEHT AL
vt ixad fag o SR arc T wdark
L

SHRI V. MAYAVAN (Chidamba-
ram): I rise to say a few words on
the Demands for Grants of the Minis-
try of Lrrigation and Power. The
acute shortage of Power throughout
the country is causing much hardship
and irritation to all. Hence, the
Ministty may best be called as Minis-
try of Irrigation and Power fajlurel
Without meaning any offence to Dr.
Rao.
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The Ministry is headed by a talen-
‘ted and eminent engineer in the cabi-
net but still there is much left to be
desired. We see the dismal failure of
the Ministry in the handling of Cau-
very water dispute between Tamiinad
and Mysore, Actually, Mysore has
acted belligerently and because there
i3 a Government to the liking of the
centre, the Union Government iz not
taking strict measures to ensure
equitable distribution of Cauvery
‘water,

The Inter-State Agreement of 1942
is more honoured in the breach than
in the observance by the Govern-

ment of Mysore,

The terms and clauses of Agree-
ments are violated with impunity.

The Government of Mysore has
taken severa] projects like Hemavath,
Kabbini, Swarnavathy, Harangi, etc.
‘These projects, in gross violation of
the Agreement, are causing great de-
triment to the irrigation interests of
Tamilnad.

Government of Mysore at no time
took the concurrence of Tamilnad
Government . nor at any time furnighed
full information regarding the Projects.

None of these Projects appear to
have obtained techmical clearance from
the Union Government. But Mysore
Government have taken law in their
hand and gone on with the Projects.

Tamilnad Government sought the
intervention of the Prime Minister as
early as 1980. Though 4 years have
passed, though much water has flown
under the bridges, nothing has been
done to resolve this dispute,

Government of Mystre non-chalant-
iy have stepped up the pace of work.

The conference of Chlef Ministers
convensd in 1970 falleg since Mysore
Goverpment waz adamant snd was
not Inclined to discuss the Projects.
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Though the Government of India
recogniged that the Hemavathi Project
as formulated by Mysore was against
the spirit and intention of the 1924
Agreement, the Government of Mysore
stated that this Project was not open
for discugsion,

The diversion of Cauvery water by
Mysore will certainly affect the irriga-
tion system under Cauvery in Tamil
Nadu. The fact-finding Commussion
appulnied by the Centre has gone into
the various aspects and observed that
the utilisation of Cauvery water is in:
portant for Tamil Nadu than any
other State. Our interests are in
Jeopardy and the Union Governme.
should, therefore, see that these Pro-
jects do not become ‘*fait accompli’ so

that the damage done cannot be
repaired.
Cauvery is our life line and the

entire Tanjore delta depends upon
Cauvery waters. With a stif and un-
helpful attitude ot Mpysore Govern-
ment, I think that the negotiations
will bear no fruit. This is a matter
of great importance to ocur State. 1
would request the hon. Prime Minmster
through the Minister for Irrigation
and Power to refer the matter to
Tribunal for adjudicating uvon the
dispute before it is top late to undo
the damage caused by the active pro-
gress of these projects

1 see in the newspapers that the
Government of India is contemplating
to extend by another 50 years, the
1924 Agreement on sharing of the
Cauvery water.

What ig the use of extending the
Agreement if one party is keeping on
violating the terms? What assurance
can we have that the terms and con
ditions of the Agreements will be res-
pected by the Mysore Goveroment?
I would repeat my request that the
Government without any further delay
set up a tribunal to go into the dis
pute. With regard to fhe allagation
of our hon Minister for Industrial

i
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(Shri V. Mayavan)

Development at Coimbatore—it ap-
peared m the newspaper yesterday—
that ¢a account of lack of far-sight
an't b 1 pranogement on the pait of
D.M k., Governmeni, ihe problem of
power har wursened in Tuml Nadu
I wonder whether he wants to deni-
grate the DMK, Government :u
Tamil Nadu or denigrate the Prime
Minister, Shrimati Gandhi. He must
be definitely aware of the fact that
in U.P., Haryana, Rajasthan, Punjab,
and Gujaral, where the pominees of
the Prume Minisler are the Chief Min-
Isiers, there is power cut to the tune
of 75 per cent. Instead of indulgmg
in mud-shinging on an opposition poli-
ical party ruling a Stale, he could as
well take energetic steps to import
immediately the generators required
to meet the power crisis throughout
the country. Shri Mochan Kumara-
mangalam might brag that he has sent
the required quantities of coal to
Tamil Nadu through sea. I think he
indirectly accuses his colleague, Shri
L. N. Mishra. the Railway Minister for
his faflure to make available the re-
quired wagons to transport coal to
Tamil Nadu. Shri Kumaramangalam
perhaps wants to hide his own ghame
by saying that he was not aware of
the coal requirements of Tamil Nadu
till the last moment. But, as my col-
league, Shri E R. Krishnan, pointed
out, the Tamil Nadu Government had
been at regular intervals informing the
Centre the impending power crisig in
Tamil Nadu. From the trend of com-
ments given out by Shri C. Subra-
meniam, Shri Mohan Kumaraman-
galam, Dr, K. L, Rac regarding the
power crisis in Tamil Nadu, it is
obvious that the Ministers of Central
Ministry are viewing the national
crigsis from different angles. Dr. Rao
is realistic in his approach to the
crisis but the two Ceniral Ministers,
who owe their prestige ang position
to DM.K. are according to me, turn-
coats and do not hesitate to stone their

own god father.

Here I want to make a mention to
our hon, Minister that his inferven-
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tion with regard to Cauvery watey
dispute is immediate and warranted
Wc have read from the newspapers
that on the 30lh April all the Chiet
Mimsters are meeting here and in that
meet, I hope that the hon, Minister
will decide the Cauvery water dispute
favourable to the Tamil Nadu Govern-
ment,

MR DEPUTY-SPEAKER: Shri B
P. Maurya—absent.
Shri Yamuna Prasad Mandal

A AT AT AN (57T ): IT-
st wew, § Foard ¥ fagy warmw
HT WAL FT HZT GHT wAr § 1 T
weay # Wl ST 17 gWIR AgAn
ofi Frafe fra R A v E, & vreer 3ok
FETA FAR A ARG | TEw
stive ga< fagre & fod &, 95 aga
wZEATT Fr50Ar § WX TEF wRT Wt
fa<ga farm, faadt warf s0w 160
fadrzx 2, ag7 wgea tadi 3 1 oo
wfeam ST o 7 7 gEar §, ool
& far §—Tmet sk FwefigT ¢
W 75 947, 1960 ¥ T7 YT WW AE
gor ar, wfwd e a7 @ faAi &
$8 WM g §ras W 1w
fearg afrazmr g1 & s v aqar 1
78 'Y frar agr g, ‘v’ (sifowr) fger
ol 160 fafdter & vl foely
Ragarg 1 fua ol ¥ agrowm w0
@ ], IUEY 2@ gu ANt Ay Faerer
gl fe 200 vft ¥ vz
A IAT IET AW | Fa W Wk
T QA fagre & e Hift § o X
wliFt 793 Iud dafeaa fufbdry a¢
o fiod S § 1 o A I SAAN
{5 wm ¥ ofy Fador wewr fr o
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#t wfe #Y 4y ST, dwrwe T NH
¥ wag far a1, wrov SzE T W
wrs we foar w41 91, 36 S H g ST
i o e Arigg | e QT
§iu WY Qedw TidE % €9 A faa g,
¥ I g7y & 5T a= 9 @d
WX & | TF 494 AT TargTA2 30 oL
fure § <@ &, <w fgum @AY mae
FLATER ®IH  FT WGT ) GEAT 99
agfg AT F TG TV ETFT THA
®1 wrdww g, 85T q9F ad 78 W
%y g & WA
ferfiaasig @ g— o Tw
T AR ¥ 9N F—agr 7 wiigw
feafy a ot a9g 7, g@ A a9,
W R T A TR i
i e o J9v 99 o OO A ¥ A
Rt oY v A ;o W@ | AN
W & graeg ¥ o Ty § Wi ga w3ly
frayfraca s § f& a@f
HEAYU TOAT BT Fx TG ST
W, AT A7 FTH W 9 qFAT &, wqT
agr a3 1 & St i wY e Qg
A g——fagre & §eg S A aw
t s og Sw AT W o
Tw § ¥ a9 § qnf 9y awdr § Wy
qiwdY o adffy dreer & W A QO
o gfewe & 1 o ag G fiv agi
* ot g A AT A @ @ Ty
ot eyt avorr & fR oW § Awre
wr ¥ figear &, e s e i fgeer
o fgew gt & 0 e
wow i ooy w1 weren ¥ fe
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oY fewd faeg gu & ot ww ol
afe AN @y, M fawT nw
FON—uagT fow swhwe & t &
S ey gu g @ W g qfe

ol ara— 7 31 fer—3omely
WK gReIg A FAW. HATEET W
o ¥ fasre #AY faw a7 3, -
afrm R ) o TAFT AR R 1971
¥ e A 9@ Wiy ag Wi 6 | 9%
1T G, 1972 § TERA AMEAT T
FHWR A WOAT A7 AR W J
WA FAFTIRIRL | WA T8
o fg=y 35T oy §—Foad ar? S amg
qEY §r aq T A wE 1§ 3o w
¥ frdea e f5 w9 0@ gRmE
g€ ot & & A fage wET ®
A ¥ § wu A @ oy, afer A8z
aeeqy & W Ty Y swa, sy oon &
dve-for wTse A, SO} fag & T
T AT, FTET AT F-A gU
¢ sofrarasguiafzdaam &
T FY 9T F7 AT A7 @7 q9AT ]
frafewd # I wasT agwmiar
waEigT W dnet 7 e fa S
T ¥ e §, fawg e & AW )
T AT AT Y G TEr
g, #feT T A fr ar g
@ gaw at efwr & O W @ 8,
awrcafed # aiw W of T g o
t 1 § e O e ey W
gaefge  w dfew ¥ el & o
wwr: woefom ¥ opd & | e
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[« Tpn Ngw woww]

i —AY S g Hawamay &
qr; wEgT ¥ TATS 9 R T oE
W dar w1 g ot dwewe
gr &, Ty Wi fird e w g
ordr &, forw & w0 wd A QT
Wt 8, wg W figew o @ S |
T & s § s ¥ T Y s
T T FH & foredy wren W
fore &g & e & e Feorm & ford
w15 7 T W £ § W I e
W g @iy ® o & | gegwr
T WG AT WY wrar ¥ ey § qwar
arg F oy Oy Y Frgfr srelt € 0 ww
aww dmfre &0 ¥ g A o
D@ & forwer whon g fr gt
e e ger 1971 # e gar .,
e fordt srofY o YK ST Y &) W
§1 e wroh ot o AT 9 g
g’,ﬂo!ﬂoﬂ'oﬁmﬂﬁm [
WA wAeg g W §, e 9w
BT TEH BT AW T FE AR
g gaT § 1 Iy TETn g -
¥z ¥ @ ¥ amgy §, W owr
TRAT T frr TE W ) W
fort ¥ fre gl witw § fin o
e} Y i ooy A e & e
TF | TR T A WY oW ad
e & e wTT W, T
Tt & S Ay AN 5 WAy
wreTe 3@ $afhew of & fod, faviy
T To TA ¥ ST IG TTE MY AT

2
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% 4 Peoreht & e o g g
g 1 st frgfawor & garw ¥ g
IR W e ¥ wr & fie 3o T
age fas¥ gq § 1 Je frgre S Sy
T g ¥ agy ware foew go €
Ty %} e ag & der wrew g & fie
FoY  gfom ofadl § e gEd
&t et oY et & | W0 T X wrerRA
fear & f& quww@r ¥ o A
T WO TOW | AW X«
frge @ & araerwar § 1 ¥
¥ Y qEw AT w@wT § TN
wQafi #AT ¥ wrarht o v A
X7 gFAT § | T & wiiww frode w1
W T FTTE | AT W AR
Py weeht § AT S i AT A
T &Nt @ SR #F AR )
T v & wo T dw W fr e
fagre o afy g & fefr 41 18 ATl
A & femg A oo
9T & farare w7 oY A § we @y o
ot g frwwr gut § 7% frem  gm

ot aniewe et (Foefmz) -
arerg ganed wgre, & fawré Wi
foga sarag & gqEET A wigy W
T w ¥ e e gur g1 K
TR W) 45 W & fory qerf ¥ g
fir g R ¥8 fet F qgeae aw
faroreft 1 Foreare w3 #7 g wver
sTaTe fFT ¥ 1wy i ¥ Crody qalr
& WY T sy Nt § oY ¥ ol &
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i ¥, 3rd o ead & fawre it aroRet
¥ frg @ af qw owx ¥ ferdt
farrror fearr dargl 41 0% @
A ¥ g, o e ¥ 36 frafr &
gt 3 | & quwar g SEAT W T
gy o wer =row gar 97 § @ W
§ afws s W ERAEEW g1 i
afedy ®1 W WILALC 9T 7 F Agw
ot @ &, geTa fewrm ¥ fawed
ard wfear, afe gAY A& FIC AW
FATY §13 AT g faarelY w1 AT IATTA
&7 7%y P WIS W) 72 Wy 8, A
dar & A& Qv A ATa ) AT & faq
Y ITHT IGA TN IRAAHAT JATAR
& g} Fararely #77 ) ey @YY W Tl
o FFTC AT AT @ X TART AGN
gret faard & oY w4 FTA IH AF
AT B {qTATC WA 7 W Y FART
ag o€ 7 el o

FATX IAT 9AW & qudfy w7 w7
wga wrd we g3 ger § AP
g% FEHT TR I9q AW FTAr B
aft g7 IAET T ITAT FQ, THEI
w7 W AT T I W Y g AW
W OR T gEAET AT | OCY @A IW@
wreaT, WY¥T A4, IFAT W T FT
da QY e vl avurs fres,
wrr qrY Y W ¥ ETO WA W §
forg ot ooy gy ey e av &, Fored
wir fosf duQrofr § 1 vt &
srpfia st oY & wig fie o Niw
wr oY i e § e gvR e
¥ frg wiies & sl ware o3 i
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ORI Y X 7T ¥ g § | ad
ot et fgmraa o freadt & 3
% 12 7GR vy qwar {1 9 W ad
ger ot W Afer @l g
9T aga T T8 § wEw o afr w
AT T WG A7 AT GF 4 |
wfer ®r§ aer o faga g 7 g @
g IAFT I T AT FARE !
AT qZW AT FOHATC A AT
12 /Y ¥maTz FT @mar &Y 330
FAT §1F %Y 8 GI9AT  FATHT  JAT
# 1 qg AT T faeaTe & A TET
9T W7 AT 1 A wrar FeAr
f& F=fg wvEHK A qIEAED F)
wrgre $Af W IAEY T K T
TEaw A gEX I MW A
W@ g AT Wy AET
AL ELLE R L
t wifs = wgw S faarwmg
5o foa &t wdv § fomw g 1
wgeTé aw afrn @ gt o aw Wy
Ty TEAr XA IT A AW
TR W WA TR Ao
dw gdge ) A, dmda e
Xag dww qR ) afz S A
¢ fegr wmar & AR S fae
AT q7 |

& wrgar g Afea ¥ o w7 AT
* fF wTR & TRIOR WAE W wrw
t s o wmfa <ife fer
T at W FeT aeY oy
YRS R @ wgy fafr
it ¥ W froeh Ayl

g6 aF g At § 1 g5 savre e
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[ AT fydd]

Wt foemad 1 & o owema
ar & o wraeaw § fe g fawm
w1 ¥y e O @ ¥ WoR
e A ¥ W Swm e N g R
I X W fawet Y Ay ¥ IO
UF § e F o9 AE F W
g AW W g frswn A
¥ TERICE or N A X Aifw
g dw % fog oFeEwar &3 @ w6
g RO P A A fawet
wgt Wi 9 & g €Y, afad
gl & Afe weewm s
Wt F wmw § Sud oFETar o
ag 1 13 3 o gfe fase AT
g # 5 feamar & 40 T & afae
fooeit @@ W T W AW
d1 g A agh ¥ A g
gy fFAmT 9T SR TTET AT @
f& 3@ wor A wO¥ oAEr
a1 ¥ wgm fF oAwm @
a7 9T e & W1 qR # oAy
faft fwart FY ¥|W AT AR T )
13T A g dr 40 & | e
fas it &1 Y2 €1 v T@r feeTeAw
am g et fs & & oft et
F wraw ¥ wmn fFoage ¥ Awaw
W A wgr ¥ § Afew wr o
e @ fig w1 dwwH
gw daT femr o @l s gw
IET W Ww Agr o W wE)
% wEm § FoRrc xT oy Y
o foiy g ¥ s A
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oUR YA ¥ ol v ¥ qw
wm fearfd fag wog ardt ®T Sydnr
TN A, B OF st R ¥
afet sigoht o1 ¥ g fnt gt
mé ot o @Ry | o g &
A B2 ) ag aTwRT qrfr & Faerd
oo d ag ar ¥ Tk E
g @R FOr @ ak § 1 g
% faard ¥ ot = ow A §)
gx @Y WE! BEY Ffwar  gaew
afrrer § aff7 g wEwm o
¥ arg e geEr 9y &7 OF
2 gre 3w w12 g ofw #TE T
et @ gfem A @ @ SR
dary qx o agA a3 s fear oo
grar g o 3Ty Frad & FwoA
agd q; WA fer AFAT B0
g o FY A1 & A g3y A
tqg gh AN T arg EEWT AY
FHwg gzAw W oAfew o
aw o § fd @ 7@ go o
& =gm f& IR R @ A
T T ST T I g ¥
| g W I 5w ag & fmiw
frar org 6 vl @R o et
T ATW FSMT AT §H | IR AT
o W aft wg ww oET A
@ e G W ad 0 ogfe
& g & agar s feey Framg
N wf Y o faedy @f o
aoa ¥ amar T

gara WAge me Rew el
#i 9re TNl ¥ wwgOr  wowy
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oy ¥ | ww o few W
1971 ¥ agr o ang wrk At
frod & @i # dd ofr agoard
ff ser it wg oW owE W=
WHET T T FH TT WG B AT
& fau wpm foor &, AEwm R
RE R A o A Y
w1 T fmogw IR gaEw
R YA safrar e B fw
AR ¥ qwear & AR & gwrf
frafesr @1 d9 & 73 qv a3
a1 T Y g aWTE qEAr § | Ay
s 16 W A I & wfs
FOAT FEA A R Fer ) gy
T oW W Y v dET uE owe
qTOIT FTAME R oAqr AR
foim 2@ @1 R TAw @t
fraT # g ¥ marg A Ger
g & & =g e dfreage
i PR T A ¥ s X
WITAT R, TR A W g §
gon & fac gfr #f gaw welt
#t v AF AT d IEr WE WM
AT )

W owRtgag ¥ fauf g
fogr fomr & wee & w o
awg war § o
SHRI M. §. SANJEEVI RAO (Kaki-
nada): Mr, Deputy-Speaker, Sir, I
rise to support the Demands relating

to the Ministry of Irrigation and
Power.
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the pressing needs of the countiry and,
particularly, the demand for power
continues to outstrip the growth rate
resulling in the acute shortage of elec-
trical power throughout the country.
The electrical power is the most im-
portant constituent in the vital infra-
structure for the development of in-
dustrial base which creates employ-
ment potential in the country. The
power development programme has,
therefore, to he es<sentially planned
with the object of meeting the esti-
mated demand of power to sustain
the industrial growth rate as envisag-
ed in the Fifth Five-Year Plan.

In the Fourth Five-Year Plan, the
Ministry has fixed a target of raising
the installed generating camarity from
14.3 million kw to 23 mi'hon kw. by
adding 87 milhon kw But, unfor-
tunately, even this meagre target we
have not been able to arhieve, and we
expeet to attamn only 20 milhon kw.
thereby adding only 5.7 million kw.
instead of 8.7 million kw.

T., further add to our problems, the
mnngorn has been particularly weak
this year with the result that the in-
flows into the reservoirs feeding the
hydro power stations have been sub-
normal.

To be exact, most of the hydro
power stations in the entire rountry
are generating, at the wmost  half of
their rated capacity. It 1s the same
story with the nuclear power stations
where the Tarapur Afomie Power
Station which uses enriched uranium
and also the Rana Pratap Sagar
Nuclear Power Station which uses
natural uranium are generating much
below their rated capacities, It is
most unfortunate that even the con-
ventional thermal power stations are
generating much below their rated
capacity. As a matter of fact, quite
a few units are idie either due to want
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trical power generation and decided to
accelerate the power development pro-
gramme. But, unfortunately, they are
not keeping up to their word, Ac-
cording to their Report, the Ministry
of Irrigation 'wants, in the Fifth Plan,
to double their rated generating capa-
city, from 20 million kw. to 40 million
kw, But I doubt whether they can
reach that capacity. The reasons are,
as yvou know, they should raise 20
millon kw in five years, by the end
of the Fifth Plan, whereas in lhe last
Plan, the Fourth Plan, they could raise
only 5.7 million kw. The additionat
targeted capacity to be commissioned
in the Fourth Plan 1s 8.7. million kw,
out of which the indigenous equip-
meni to be added iz 4.9. million kw.
But, unfortunately, the indigenous
manufacturers like Bharat Heavy
Electricals and Heavy Electricals,
Bhopal, could manage to give only
2.2 million kw instead of 4.9 million
kw. So, if we want tg generate 20
million kw of power, the indigenous
power plants should be able to give
at least half of their targefed capa-
city of 20 million kw which, I think,
is o very difficult task.

Now I come to raw materials. I
th.nk. we are fortunate in this respect.
We are producing 70,000 mithon
tonneg of coal out of which we are
only making use of 16,000 million
tonneg of coal for thermal power. As
regards nuclear power, we have only
30,000 tonnes of uranium and 500,000
tonnes of thorium. I request that the
Ministry of Irrigation may, in consul-
tation with the Atomic Energy, give
priority for planning and installing
fagt reactor feeder type of nuclear
power stations using, as fuel, thorium
and plutonium instead of uranium
which we are using for Tarapur and
Rana Pratap Sagar.

Now, I come to my State of Andhra
Pradesh which people generally call
Andhra Pradesh because we have
nothing but darkness all around with-
in the State. Here, paradoxically, a
State which has wplenty of natural
resources for hydel and thermal power
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generation and ample mineral weslth
to start the industries is by far the
most backward State as regardg power
generation is concerned. The State
Government hag planned to instal a
thermal station at Vijayawada for
generating 400 M.-Ws of power but,
unfortunately, I understand the Plan~
ning Commission has not cleared that
project on the pretext that they have
to bring coal from Singareni collieries,
some 90 miles away. But the very
same Planning Commission only a few
days ago cleared a thermal power
station at Ennore for getting coal all
the way from Singareni, a distance of
400 mules. I cannot understand why
this discrimination to my State, I« it
because that the Andhra Pradesh has
39 MPs to support Shrimati Indira
Gandhy whlie Tamil Nadu hag sent
only 9 M Ps as against our 397

Same Is the case with regard to the
Godavari Barrage. Here is a harrage
which was built 100 years ago bv that
great and emment congineer, Sir
Arthur Cotton. He predicteq the life
of the dam as 100 years hut now the

engineers have found out thul the
barrage 1s very weak. Accordingly,
the State wantz to build another

barrage at o cost of Rs 35 crores and
the local people have come forward
generously giving nearly Rs, 5 crores.
But, Sir, the amount spent by the
State Government last year is just
Rs. 90 lakhs I leave it to you. Sir,
just think for yourself ag to how many
years it will take to complete the
dam. May 1 warn you that 12 lakbs
acres of fertile land {s under this
great barrage and think of the serious
consequences for not only the State
but for the entire country once this
dam gives way and for the produc-
tion of rice.

Lastly, I congratulate the Ministzry
once again for taking up this massive
and ambitious plan 1o raise the inr
stalled capacity to 40 million Kkilo-
watts by the end of the Fifth

1 hope and trust that under the emi-
nent and efficient

1. Rao, fhis plan will be
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luxury. It has become an absolute
necessity. Without power we cannot
do anything mow. In a developing
country like India power is a princi-
pal mover of the economic and alse
mndustrial growth.

I we want to do gomething in any
fleld we depend upon the power
resources. No doubt, we have achiev-
ed something in the previous Plan.
Before independence our power gen-
eration was 1.8 million kw and now
we are producing more than 20
million kw. Our per capita power
consumption also at the time of inde-
pendence was only 10 kwh but now
it is 90 kwh. We have achieved the
financial targets of the Plan period
but not the physical targets. Thereis
shortfall of almost all the plan periods.
27 per cent, 35 per cent, 36 per cent and
37 per cent in the production. We have
appointed so many committees to go
into the detalls of the administration,
performance, maintenance and other
important matters In the year 1968
we had appointed one economy com-
mittee. They have suggested and
recommended S0 many important
1sgues. I do not want to go inta the
details. I want fo mention only one
thing They suggested periodical
check-up and inspection of the powsr
Plant. But there iz no follow-up of
this suggestion. The Report was
placed in the year 1969 but nobody
followed it up. The departmental
peaple never care for this Report, for
example, the transmission loss Is
increasing every year as cempared to
other countries. In the beginning it
was 12 per cent and now it is 18 per
cent. Can't we reduce this transmis-
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deceds. I cantot understand the
meaning of the words ‘effidient’ and
‘expert’. If you are efficient and an
expert can't you reduce losses, Can't
you make-up this deficit by better
planning? Nobody is interested inall
these things.

Now, I want to say something about
my State Tamil Nadu. Now we arein
a very difficult position. Everybody
in the DMK criticises the Central
Goverament for not supplying enough
coal. But they are not interested in
getting coal. They are only interested
in getling more power. I am surprised
to note that in the Annual Report
there is one Thermal Power unit shil
existing in the list which has already
besn sold by DMK Government two
years back, that is, Madurai unit.
How have they put the Madurai unit
in the existing list? They are not
interested in getting any new project.
If they want to get cosl they can, but
they are not interested in getting coal.
They wanted to fight with the Centre.
They have already sold Madurat
Thermal Unit. They wanted more
power not for producing power but
to sell Power Plant. The actual posi-
tion in Tamil Nadu is that after the
monsoons failure, the DMK split came

we are in a very difficult situation.

Tamil Nadu is one of the most im-
portant yarn producing States. We
cannot produce more yarn to supply

was done when there was the Con-
gress Govermment and most of the
schemes have not been sanctioned so
far. I shall memtion about 3 or &
schemes. One of them is Hogenskial
It is a very important hydro-powet
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The former Mysore Chief Minister
recently memtioned about the impor-
tance of the scheme and very cheap
also. There iz a possibility of setting
up Hydro-power station of the capacity
of 12 lakhy kw, because the Govern-
ment of India has declared Dharma-
puri as one of the most industrislly
backward aress. Hogenckkat is in
Dbarampuri District. What 15 the
diffieulty in sanctioning and starting a
Hydro Project? Hogenekkal scheme
must be sanctioneq and it should be
implemented soon.

Neyveli second minecut is also most
irmportant. The existing unit is also
nieeded for the second minecut for its
economic viability.

What about the Kalpakkam Atomic
Power plant” Why was it so much
delayed for commission and what 1=
the cause for that? I want to know
the answer from the Ministry. Also,
Ennore Therrhal Station s getting
delayed due to some faults. So many
stories are there about it. I do not
want to go into all those stories, How
much money has been spent for recti-
fying these defects. and who is
responsible for the defects?

About the Tuticorin Thermal Power
Station, a proposal has already been
sent. No sanction has so far been
glven for it.

About the Cauvery dispute, one of
the DMK Members mentioned just
I want to tell the House that
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the problem without any difficulty. I
am glad that the Irrigation and Power
Ministry under K. L. Rao is fackling
this problem very efficiently.

MR. DEPUTY-SPEAKER: The hon,
Member has made his points long
before. He is just dragging on. He
should conclude now.

SHRI G. BHUVARAHAN: The
Ganga-Cauveri project is a very im-
portant one. If we want to solve the
problem of unempliyment, banish
poverty and usher 1n green revolution,
it is necessary that we must take up
the Ganga-Cauveri project i right
earnest. Otherwise, all our slogans of
banishing poverty have no meaning at
all. This Ganga-Cauveri project has
now attracted the atlention c¢f the
entire nation. No doubti, 1t involves
huge costs ang longer time. We
should take up the challenge with a
strong will and determination and
implement it.

With these words, I support the
Demands.

*SHRI KRISHNA CHANDRA
HALDER (Ausgram): Mr., Deputy-
Speaker, Sir, while speaking op the
Budget grants of the Ministry of Irri-
gation and Power, demands have al-
ready been made on behalf of my
party for the supply of 40,000 cusecs
of water in the ‘Bhagirathi" river
from the Farakka Barrage all the year
round for saving the Calcutta port.
Various other demands have also been
put forth by my party. I will not go
into them again. In the short time at
my disposal, I will only like to draw
the atfention of the Hon. Minister of
Irrigation and Power to the devasta-
tion caused by the Ajoy river through
floods every 2 or 3 years and to the
need of taming this turbulent river.
The A_’ow river flows through Bihar
and Bengal and it causes untold
suffering to millions of pecple every
year in the districts of Birbbhum,
Burd Nadia and Murshidebad in
West, through devastating
floods 1 will demand of the Hon,

*The original speech was délivered in Hengall.
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Minister to draw up schemes for im-
proving the flood control measures on
this river. I will like to know cate-
gorically whether flood control schemes
for the Ajoy river have been inecluded
in the Fifth Five Year Plan or not.
Sir, the ‘Kunur’ river is a big tribu-
tary of the river Ajoy. There is con-
stant water logging in the Kunur
river as a result it fails to function as
a drainage outlet for the flood waters
of the Ajoy. It ig therefore of the
utmost importance that schemes should
be drawn up for desilting the Kunur
nver ang for improving its drainage
outlets so that there is no water
logging and the excess waters may be
drained away, thereby minimising the
danger of floods.

Sir, you are aware that a Commis-
sion of Enquiry was appointed by the
West Bengal Government to enquire
into the causes of the terrible and
devastating floods in Bengal in 1956.
That Commission had made detailed
investigations and m the Report of its
findings it has been stated that the
embankments on the river Ajoy col-
lapse frequently. Previously steps
used to be taken by the Zamindars
and the Government to protect these
embankments. Now, the Government
is solely in charge of looking after the
embankments and although they are
taking some measures for their pro-
tection, 1t is not adequate. Sir, at
other times of the year there is not
enough water in the ‘Bhagirathi’. But
at the time of floods the Bhagirathi is
one of the maln drainage outlets In
West Bengal. But in the rainy season
when flood waters flow in the Bhagir-
athi, it proves inadequate to contain
and drain the excessive flood waters.
1 will ther¢fore suggest that a scheme
may be taken up for constructing
dams and reservoirs in the ‘catchment’
areas of the Ajoy river with a view
to control the devastating floods of
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stored up water can be utilised for
providing irrigation factlities through
a net work of capals and Hydro-elec-
tricity can be genaratag with the help
of this huge mass of stored up waters
to meet the future demands of power.
I will therefore demand for taking up
such muiti-purpose projects in the 5th
Five Year Flan for utilising the excess
waters of the Ajoy river which will
bring untold prosperity to the people
in place of the untold miseries brought
at present. Sir, I will conclude by
drawing the attentiom of the Hon.
Minister to the request made by the
West Bengal Government to the
Centre for taking up the Teesta Bar-
rage Scheme as a Central Scheme, The
West Bengal Government have re-
questeq the Centre to allocate the
necessary funds immediately in con-
nection with the above scheme. I will
expect a categorical reply from the
Hon. Minister about this request of
the West Bengal Government With
that Sir, I conclude my speech.

15 hrs. .

i wrene frw (Tpedt) I
se weew, st W & fmow
W Qwlr fed wmrew WX
mewrh 4, v ) 4wt & ag s
Agy THwaT g | ¥ dAw g W g
§ i 381 & ot o it o fer W ok
¢ fs it wa W wEWoR,
g @ Wi wufz € ot avy e
¥y sy oivr oF Sfewes A W
¥ aro o s Quely @ =i
§ wre & warw & forg | w0 F -
wfer & wx ¥ 3wy fe o
w wr  fagfwor e wity it
dur gor | v Qg ¥ gno oW
sfciom Wi arae w1 warew aw &
ot wive fararely ¥ w1 W e &,
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g ag feonr weaget €, v W
sy g Fawar o awar 1

15°of hrs.
[Bemr K. N. Trwary In the Chair]

ow Jw wrare ger o 1951 ¥
faurd & faw 588 dromd e
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T & W ) X daw R o whs
gt k- e §- S ¥
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w famd wwww §- dfer
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wrawsar g1, & I fraiwr & fag
fadwt & o sreE T g fear s
AT TTEY TATTAT SR =T T A o

O %71 9 Tr i ug
weg 3—f6 Tuv 1951 ¥ ¥wT A
wn fawelt ¥ FORT AWaT W5 AT
it ¢ 17% 2. sfafaan ferlie & 18
e fesirarez o qgwak § 1 e
fagre Y, Wi W AT ¥ e Fge
¥y, wav fivem 7 Sor ¥ Sirarely wr qT vy
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sTmvm 91 gfae §, wfew Iwe
fagre % ag daw 13 qf &

e & oy e v W
wR-war W owat o ar o &
TF g TR Bv wfeg A el
¥ w9 wHy ) ¥few A ® WA
ez fa=re azer T WK 9o fage &
HhT g AR @ Y | 9T [IORGT
& ATt ¥ Wt v Y § 1 ¥ stk we
fF T OFY ST 9T 98w TE ST
N T B A W) o ) fagre &
wv] faeger %5 WY eqreT o o -
T ¥ fa=re i o, afe fagre o7
ey g |

& qraw & fagre & s gawm
aR= W dar wEg QT @ §,
W axier A fear o7 weaT & 1 W
wreor falgrT & wrey s HIT w8
HOEIC 71965 ¥ ag fvim foan fe ot
W & 9 fafvw = & fomre
wfgfedl s N HIiwF
wmaT 9 fage & fet fome wife-
ey S Fr o gk | T,
frgre wYT Thar w Frer wT gt
fome wifgfed i w1 e g
ote ye ¥ ay duwr far war fie 3 QY
of T TF TF ST 9T JewT Lawrit
@ 1 % el @7 a fown &
wreor qve ¥y favky ferar wr fiw qear
¥ FawT el wraten gy 1w ¥ 0
T 1065 X W aw sy Ty walee
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Wiy § ¢+ ww wyt Wy Switfor 2w
L iR fa apra
e v g e g wfel Rrorehr
1 fiereer g | e arorer g gy
Wit {1 ww owrne gy frdr ferar
war & fie wew W 33ree & & dam
o ¥ wewr sty wnfe femr
wrr | gue fagre B feawr wrer wwr
T § oy S § W w A
b oy gy @ o e g, e
e & we ¥ frfy | Tk afw ¥
faorst 3 w1 w7 S | TEEEE
w1 B Er ) fagre feer ft & wramar
g7 & W aw avw ¥ wuwr gur € )
wfre & wd aro we Foqwo T
¥ qTiAr wenr fr wx wud ¥E BAe
7T fae faax w% it W@ denm w
frgre & 7 ok & T e form g ¥
W wrat & fog oo g & Ao ¥
gars fr ar @r E sH aw@ ¥
o Ay ot g /o

SHRI GIRIDHAR GOMANGO
(Koraput): I rise to gupport the de-

mandg for the Ministry of Irrigation
and Power. For the last three days

CHAITRA 28, 1808 (FAKA)

dam shoulgd be coostructed upstream
in Orissg or at Gotta in Andhra Pra-
desh. But how the Government of
Orissa agreed to re-construct the
committee on thig river, which was
denied in the past. There are wafer
disputes on river Kolab and Indrabatl
alse, So we are facing drought and
flood problems in the district every
year. The same thing iz happening
about another river, Babuda in Gan-
jam digtriet. This river is also under
dispute.

I want fo say something about
backward tribal areas of this coun-
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‘Shri Giridhar Gomango]

and Bahuda should be taken up.
My request to the hon. Minister is
that, these irrigation projects should
be taken up as early as possible for
the development of backward areas
of Orissa State.

Lastly, my request to Dr. Rao is
that he should undertake electrifica-
tion of adivasi villages In

to finish my speech by saying that
Dr. Rao should take immediate steps
to see that the problems faced by
the people are solved as early as
possible.

SHRI A, K. XKOTRASHETTI (Bel-
um): Mr Chairman, 8ir, we are on
threshold ot the Fifth Five Year
And what we do now will set
for greater achisvements in
five years. Irrigation and
wer are the two key sectors which
responsible for The economic
of our country. It has been
sald by some of the Members
the country’s prosperity and
evelopment are measureq by tihe
power that it consumes. During the
last twenty-five years after Independ-
ence we have not beep able to make
much progress in the production of
power. Hydro-electric projects are
the main source of power in our
country. At presert we have the

HE
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These six projects will cost abeut
Rs. 200 crores. Their installed capa-
city is about 1828 MW. and the
energy potential iz about 6,748 million
units.  Sharavathi-State III and
Linganamakki Dam Power House are
already included in the Fourth Plan.
They require immediate clearance
from the Government of India. Kali-
nadi—FPhase 1 has already been clear-
ed by the Government of India and
central assistance is provided outside
the plan.

Kalinadi—Phase 1I needs the high-
est priority and immediate clearance
from the Government of India for the
reasons set out below:—

(i) The work has to be taken up
along with Phase I}

(ii) Advantage has to be taken of
the working season in order
to meet the advanced tar-
gets of commissioning;

* (iii) Supa Dam in Phase II offers
considerable technical prob-
lems which require to be
solved during the working
season as that work on it
may begin during the next
working season; and

(iv) Orders for generating equip-
ment have to be placed im-
mediately.

Varahi and Bedthi have been investi-

gated and project reports prepared
and have been szent to the Govern-

The sutplus over anid sbove
Mysore's t cann be made
available to other States which are



footing and complete them by the

MW and add 6748 million units to
the existing system.

In our couniry agriculture accounta
for nearly half of our national in-
come and the fluctuations in national
income particularly in agriculture
are mamly due to weather conditions.
Agriculture in large areas of our
country depends on rain-fed water.
In order to minimise the amplitude
of the fluctuations, we must reduce
the dependence of agriculture on
rain-fed water. So, the Government
must concentrate more and more on
the construction of irrigation pro-
jects,

MR. CHAIRMAN: Please conclude
now.

SHRI A. K. KOTRASHETTI: Please
give me two minutes. I am the only

shna Phase I projects is Ra, 288.77

Irtgn. & Power 338

Wt TN Weiw (weaR)
Hurew yra WY AT g af &
FawT Wl wear § 1 & oy T v
g fir fereeft rfer wr srwerrer vy orar &
T IW HT wrArEAT F W gy adyy
st § | gt aw frarf 91X fagw
HATAY FT A &, SHHY o7w7AT ¥ WATT
o vk falr ¥ mifew e o,
& wen g fe W &7 orawgwaTdy £y
TR FOT § | T Aw o
sa AW § | @ A Y wd-smEe
seqer w1Y o sy &, foredy foark
w7 e eaT § | ¥ A awh g o
YT IE FY W FUT WA WROREATT
o ofr ¥ ¥ STer awr sy oww
I T & fodr ol ol ffier qoé
AW § | WT ¥ ut Saw gw @
ot & wg ot i g &, 2w @
fafmr writ & el T & e
wre §-xafed aft gt 3w W anfes
WAERT W GO § awr T@wy A
S T wgrwon § o g fewd B
gufey srafirar a9 iy

Tow dwadfr der ¥ sTow ¥
g i dinr @ 3820 e vy qfv ¥
¥ 560 wre gy vt & firer€ & aree
vy ¥, aw WY dyndlr TAT
R A% 1000 o Qe i § fraré &
TTHN TOWNT AT O, ot qwiy anfy
wiv-ovwlier § wwr T 9 3w o g oy
§, v vo vy & Srove e
e oot o At o vt &Y



339  D.G.Min, of

[sr wRwwg Ay wriw]

o A dw & v & g o oW
g W e gy e whir sandfar
qroeT & o aw S 24 whew gfe
w Faard & wneT Ivee WO WK |
wufed arr wrwwn W o @ 4
TR ar fora ot e e § IR
I Y gare ¥w % amt e &, 76
siftrerer ot $ft dvea wifir &, awwr faarf
¥ WO SUWE W WK |

W TF ZAIC e e vfi g
farg & dver aart & Wit it whrwi
v ok & frd e afid,
aArelY wie Wit o srwerfere & 1 @ R
g fryo dusfr o g e @i £ 1
oY g Qo W W o e &
v ¥ § ) ofr wé @ ¥ v A
w¥ e o Qe & Rl ay srw
2 fv g agt Y et oK IuE wme-
Trq & o waer & frowor ¥
@ Tere ¥ Wy fawrd dred A
strafirrar ¥ srarT o3 § foerlt wvare
s w1 W gk & | oA ¥
T ¥ gt v i & e ot
W & aw N U wafa Nfya e
o ey it v oY g s
ity fewe we R & T o gl 0k
g, o ek wik ey wifiemnry W 8
g & oY Wi % o SeisY worr
il ofs @ ord v Wi o
wwfer § wowr dhew T @ W% )

7y o T wr i § A
2wy W W g off e dm &
vl g 70 W L s
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Trer § 1 vefidr o o Ty afir
wifiey wok off ol fwe wir @
&, Tww o framY & forwrar omr e
o Nafay wrdwe e wnr oy ATl
o oferd® Tt WY frr v ek
T | & W S R WX R e
wrgar § s gar ¥w ¥ 5o fw A
e & wrofr afrr ey R, waT gl
v Y g ¥, o A F I
Fwrc ot g€ & 1 g Oy W opwEn g 0
afe W weE W §Y F—wgt 8
FOT 40 Wrw vy qfr & fred 6
%% 60 Wanwe wiw wfw vy ¢,
afew oad ¥ ¥aw 3 WX 75 W™
awe yfe § gfy iefr & arft #w 43. 5
sfrwer fw F qui o wft & wrew ar
fears & araeit & wwmy & FTow @t
T8 &Y wwdy | 2w w o Wiy dvw A
& wg 13. s gfrwy TRy & wwe
& orw i ifir vt & & o wertew
t—ag 1. 35 wfrwar & 1 afe @it qreat
FY IJTHH HYAT AT, ITHT T IgRY
fear o &t ¥wer 13 wfmy i
ufw 8  Wrew ITwew FIA AT TR
& 1 wuferd we@ & oer ey & fgr ¥
E e o aww ww w ITee
LT ]

g gy gt § v 1 gk v
v {30 & o g% vt Ivwer Wy
wr | Y wrwer ¥ v Age §, vEA
16 wrw e wiv fefirr P owdrg,
Y g 12 ww qey @ feed
oy gfear € wf 1wt wore ¥ e
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AT § - ¥ R vt §, T Fg
o R g g B T R ) g WY
& ot oy ow Wil oW @ g I
& qu v ¥ feg ww w9
UV NIAT W | wE W wy ¥
gl KR w A A

& wre ¥ srday wear =rger g
QW & wgy T el wr e § W ufy
R arer oft SR @ s, L.

wawfx wiaw : g6 wrafirgd
® vt B ' 3

! FRGWTIY W © THEGTT 7Y
Wt ZA T T war § gufg
EAWT I49 U A WG gw F A
woifgy, ¥y TN B AR QW R
v wnfige wtfi ag oveam v ¥
@ Hame g drrdw N =
AT WIFET 4T, €A WY o o
wifeq ar ot afy g§ & Ie% WA
A%, WU WIR TAT W[ ST
oy % &Y Tk glasrd ayek s
wifge o wz My #r o | § e g
fiv o ® wre o g Rt e §

W Y W UANTT g W
frdha  wor o Yy fear war fawdr
fe 30 s Twy ¥ faark get, IRy
wTw € FRET W W g o
Iy Kot Fwereord gy e weeww
¥ foewc wx W W eRTw
¥ @u ¥ o gt ot e Tt &
Wt w3 o T sl e
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g ¥ R ol g WYT e o |
& wowre ¥ fewar smdar wear SwE
6 eat v ¥ fusgw ¥ Mgz N
& &7 W s &7 fawrk &Y s
qaT WA Ay ¥ 7 W qwy qfe
W faamE gramar & 1 ug wAr fasd
wa §ag wiafvaaf g &1 wAT @
¥aw 2,70 g TwE B fyark & wraw
Ferdr & € S A A G AT AT
B ASAT ¥ TRT 1. 50 7w THE
wr foearf ae sy ¥ vy ot o
12 g owE w1 faard ®r swaeqr
g€ A TER WU A AT
& foradr s sy why w1 faarf &y awzeqr
W HEY § 1 W ¥ g QAT §
o v gvy i v fuar @y 7o
T H o QISOATST HY G WA G UHEGTA
¥ wwee . 158 W@ gwy qfr ¥
ferark #t ghaar wror we AFT A fa
g g qf w1 23 wfvwd § o)
wie 17 aret fw a1 42 gl g
¥ wwd kAT § e S WY s
R § AgT 1 AN BT T TR
L4

woae foar & gaw & F omw
sy wee fy warfyar e & fre
faetr dvserr & wfmafers st w7y
FanT it Fn i off fnar e
W & weaT ¥ faadarcr & waw
¥l wowre 3 wreewR foer @ fa
AT TANT TR W GAT Arorare
Sr g gred wr IR WA T
wmmmm ® Wie
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[#fr writerc arq wniw) ¥ WH TEWrC gaed § WIC U ¥vL
¥ wrwes o semqel ifr acarwenly  w< o Iwer Premor wik W savedr

¥ gaar o€ Frereer aff Fearwar §
wad Wt s fear o fe x@ Qe
®Y 1973 ¥ g <awe T fear
wAAT | g W wreea oo @ fe
Fraac-siareg § feqre-fand weg geet
ofr wxdd  afeg FO wred wrdar
¥ fin waw wew W feaitr wr Fwd
g I8 U feqr wd 1 X8R
gy 9 qrrare ¥ feafr Y S gl
WX TH Frrr v ag 7¥r eed fadar

T AR ¥ ¥ weaw faee drwar
& q4q ¥ qrdar wenr fie worw fod
¥ adt vl ¥ 37 wq WAy @@
qaear §, 1gr o AR ¥ fag 9T W
ITT AT Y 1 g TE A HAE N
AT ¥ W Wi awEe ¥ AN
AAGT ¥NA & I7h O v¢ feqa O1F
¥ ey agr W AT A wan &
Gt feafer ¥ gad forar wie ¥ v
7t § fp oowTT wgT 9< ¥@ QAT W
i w1 W wdEt svar vk Srw-
amT 9 ¥ w7y § Afor waer o
Freroresr wft v § gt 38 wod
s § fim wewr ware fge Sty
W qu st W e w firs wd,
7T Wil ¥ forrd ¥ foer St
¥ apft o odwrer swrewer § wgt wx
wiafipar Jg fromdt 1 g et |
_@wmumgmm
Toree o W g & NG G0 Sa
T 1 o fk wire o Y e §

%% )

MR. CHAIRMAN: Please take five
minutes only. I want to give time
to everybody.

SHRI M. RAM GOPAL REDDY
(Nizamabad): I am duty-bound 1o
support this demand of Dr. K. L. Rao
VYes, Sir, I say, I am duty-bound.
Because, left to myself, I am not go-
g to support it, the reason bemng
that the amount given to him id very
meagre and 1t cannot meet the de-
mands made by the Members even
to the extent of ten per cent. That
13 why I want that the amount may
be raised to one hundred per cent.
That is my demand.

I want to draw the attention cf
Dr. K. L. Rao to the fact that after
every filve years we have to double
the generation capacity of our power.
But, unfortunately we are not pro-
ducing more than ten per cent every
year. That is why we cannot make

poverty

want to banish poverty from the
country, we have to give top priority
to irrigation and power. Unless and
until more and more power is deve-
loped, we cannot achieve that goal
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We should not depend upon one or
two types of electricity generation,
the hydro and thermsal power pro-

supply of electricity to our factories
and flelds.

The factories are losing avery
month about Rs. 30 crores. In 10
months, they are going to lose about
Rs. 300 crores. The labour is being
laid off. The wages of labour will
go down by Rs. 20 crores per month.
This comes to about Rs. 200 crores.
So, the total loss to the country on
account of less supply of power to
the tune of about Rs, 500 crores.

Moreover, the thermal projects are
not Beiny run properly. There are
no trained persons, Dr. Rao has him~
self seen it. He is a man who never
loses his temper. But I have seen
him lose his temper in Ramagundam,
in Andhra Pradesh, where this pro-
ject is very badly-managed. Apart
from that, there is the Bharat Heavy
Electricals and the Heavy Electricals.
They are not supplying required
machines to thig Department and are

why not the Irrigation
Power manage the affairs of these
two factories? Ministry

sagar project which irrigates 275,000
acres of lJand. For the last several
years, it is badly neglected. It is
silted to the extent of 60 per cent.
There are three sugar factories under
this project. They produce about
80,000 tonnes of sugar every year. On
account of the failure of this pro-
ject, the sugar factories have stopped
working. Next year, the Central Gov-
ernment is going to lose about
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Y T ATET  (TITAIR)
wwafa wge, ¥ we v wwrd g e
oY § q@ @y v oweq foar o &
forard it g werrsry o WY Wy
wodT wo K R AT W E | PR
forarg i< fgr AR A & W 9w
et faex & oopudy ox o exfer &
IT T YA W FIERIET 9T g
g W fadarg ) oo Awnfa
wive, # ww ¥ frdet wea fis T
ot AgT ¥ Frafew i F O ¥ Foewr
WYy g Ad gy W
frver & 6 wrT dve & W o word
Fer A faaroara zz W o

wartfe witer 7 firre ww

Ll

W W e & aadg
sy o ¥ ay Frde wom wrgar § fe
org 7wy faor w1 oo fear 1 oo
AT A qF AT FYg WEAT A€ WgAT
fe gt wrawr ¥ g9 daar wfyw
foer s oo @ e a WY
g weat faar § sdr serc @ agfy
o firmperr ¥ wyacd oY e
¥ 0% )1 WY fggar § aFar § oie
ek TR W w1 WA wg
qufir g wPnd @ awaenr @ Wrenh
T OB W T W WP W A
wafgnrefy = avd ¥ o @ Iw,
dra? ach qut wd T T T R
war ¥ fivq wary o awd § 1
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agr A XY darer § P Prer oo
qew way & wpare iy dare
B & oz o g3 W gl arfeer W
aft T g Iwoer oy 1970 X
& v o ¥y wx W T wifey
q1 | 9T AT g ATy woiw ot &
qamT, 9T § O ot gEagd A
Tt Qe A W XET § | W g
ffawrar qar gfedt & svor @ 9
& #1 ol AR ¥ wand @ ¥9ifE Sw
at B Traw & fan gr Mg dqa @
T 77 9% ¢ WK o7 98 a1 qrfeTr
W @ §, W qfFears Iear wA &

g

v wa W wgw agar g
¥ 9% 0 %% 4T g9 v 951 ¢ fF
fipwrer & Frewa arel wiradT wT sraely
o f5 ¥ war & q@ ¥ fawadt § aaw
Tedt Wi sl & i ¥ gr ToE
§ oY 7 foeinfrex w1 § w3 H ¥
g frrer #T T Hr 9y AT X Yoy
foar w/r, W IT A wF 5 feardtee
wr on Wit agr qat §, 34w
RN o T Y AfeR o ey e e
s ¥ e oy g T 3w e wd
#r wrefr g voeer  wy frar o o
B g war §F war §, W & qaar g
fi 3@ ot & ude A W FREAT &
wet ¥ fe g @ avdnr o el ¥
wd a¥ ¥ e R ST feea
ar i ¥ e dercad Eow fis
wrr ¥ ¥ fewrf ¥ forg wiaw aneWy
o awaf
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‘o & goewa” wme &
13=4-73 W & wararz frwar §
I¥ W ¥ Ak ;AT AN g, wi e
it wrwwa wfr &1 ot W
wreaifes o ey & 15-4-73 % W
qar g & 1

warafy wfraa, war Wik e T
A ¥ QT 47 W T W Kg
e i vrweary g & SachT
2 %% 3q % war g e fray gar
& Wit fir Trorear aroerT i 9 o oF A
TEXY | R AN T T FZA TTAT
& B ety g wr wid foea ¥ aror
BT FOAr TEY § IA I AW §27 §
Hed ¥ wrer wg awar g r & o3 foray
A A § ¥feT wqwdt wwT g 2
wr ¥ g0 wfwade w1 awer §, W
Age W, vl o, 2vqr o Rodar A Y
Frage ¥o Ww g oW wqw
& W 97 § w0 g § e -
oy 7T ¥ xur yzrar §, Iw NN
W wiT w) e #e Wik W ¥
wifgr i iR w08 % et aafe
foar §, T 3% 2 w7 A oy W
b It R dwar wifye 1 orreem
fmw N ¥ Ve ad wwrrereh
afer ¥, v o Ir R fide e
AT O S Y TveqTr W 10 WeET I
¥t fawifen & vt wr iy, Wer A
fiewrt % wy age oy e st
¥, Wt xw TR o wreft § fie e
frbew b bl we ¥
frar ot wr Wit o 3 @ ot e

CHAITRA 18, 1808 ($AKA)
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ToreaTy TR WA ¥ g adf
wa fm oAl % arfr gy & Wfew
gwrafr fY, 7gd ¥ arlt Q¥ g fearmi
w1 Ty agr fagr, wal # aeafe wals
& wdy 7 wre Fagdr wirdt §, wawre Wy
wfer § qAfF 97w o A g,
wafag & 34 Y qar ot WY IW AT
g & wg & wicg war Ff & wgw
Trgen § e wia g6 %1 98 o9 57 |
T Ty Age & faatm § @de
FNZATE | TG H AT T TS
W ¥ N ¢ ag rearh gawr §
WAy T A RN AE R NEEH
TN I @ Y | TG AT FOIAT
FFOR AT UE Fgram g Wt
RN uw & (g wAET T G X
% 7 & 98 fe WX o ary w6 feaw
T AWAT T vy W o
A A gt O Fentfe
wr wart §, wafs srafewar & ag
sgfew S & 1 &Y faar gk fog g
& gark w1 dar @ A ¥ W gAT
FTIAT TH T v § feage ot
wAae @, wafs awt & o
aff wlY, FfeT O T IT T AR A
are fear | ¥@ TOTC S IARE X0 6T
w2 fazdt Taw w3 woaT @ IRUE |
e 3% frc ww E 1 WY WA ¥
wedt ¥ & s wQwafy a7 A § 4
vor A0 o W geiws o @
7§ waife wg agy o WA § 1 dq
frdaw & e gatfra Wi qiaregfon
e foanl ®1 ot ¥ g §
Afor AYRT GE W W WX
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[y wearaTer wrere] waar<t ot wfer ot § ag # ot W
wg A WY, s wy 1967 H wpt W T E Ay wer f o wg
Pearil &t faedt ¥ sfok @ wiy T A W wtw v
a1 o SHRI P. ANKINEEDU PRASADA
T XA TR T gy RAO (Angole): Sir, I rise to sup-

T T WY TN WY O XX R, W Ay A
& wgr e e g 7 Y, i it
w1 §RW ¢ fo werew W e 8,
qE HAY wWrwATT svAr Wi €,
ST ¥T g 3 WX I
e T v W i o ¥ et Y arft
forare o Y vy | g o vk @ ¢ fafiy
1 faerr ag & e oo e e feg
T R fod vae ¥ wag F s
A & dw wore wd et &9 woeY
e a2 T wrd g we faes
BT WETLTT Y W FEL CF o wrk
& o oy dar e go v =l WA
& wawar § fo qg wl o fime
* fod ot Suoly g e W
I W grr g rwfgh o« waw
& qrat O otw wok wrr wifigd,
AEY AT THLT B W qW WY e
& TEAHT TAT ST | WT DNE-HE ey
farart o dvger w3 & et wde-
of o i § | seTed & fec frder o
e § f fedt ol srarfcht & qrar
g gt & At & st wok s
Y it wgt fre e wd § wff Fwar
T Tt o dr o o ¥ frer o
wre ¥ &€t & age ¥ st el
s w vy aw o § Snreds wige oY
ot ¥

% v ¥ wiies o go Wl Yoh
wrgar €1 W vie g wrnr'§ Foer @

port the Budget Estimates introduced
by the Government.

The power generation is the yard-
stick to measure a country's pro-
gress and prosperity., Especially, in
our country enough power is not yet
generated to meet the requirements
of the country's demands. In our
country, the meagre economie resour-
ceg that we are having are diverted
towards industry and agriculture
which need power at every stage hut
due to the drastic power cuts, what-
ever may be the reason for the cut,
the reasons may be either natural
calamities or paucity of funds or
labour troubles, the industry and
agriculture, the two main arms of
the country’s national development
are suffering very much, causing not
only loss of production and making
the investment idle but are causing
a lot of hardship to the labourers
employed in those sectors as they are
not having security of service, secu-
rity of labour and security of their
earnings. The Government should
take these into consideration and
should give proper attention for the
generation of power in order to keep
up all other things work properly.

Moreover, even with regard to the
power generated in this country,
there was no proper distribution
among the needy areas. The genera-
tion of power is mostly entrusted to
the States and the States are using
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sand persons. We are in bare neces- project. With some little amount of

sity of power. Though coal required
for power generation is taken from
Andhra, Pradesh {o Tamil Nadu we
don't get even a 100 MW of power
from that State for ourselves, The
generation of power and distribution
should be taken over by the Central
Government and it should be a Cen-
tral subject. Centre should take up
the complete power generation and
distribution; the Centre should have
a national grid; the Centre should
distribute it among the States, de-
pending upon their dire necessities.

Coming to the issues of my own
State, the power position in Andhra
Pradesh is worse. In place of our
requirement of 900 MW of power our
installed capacity is 650 MW but to
day we are producing only 350 MW.
In other words, 40 per cent of the
required power is only supplied by
our State. Kindly think of the vast
investments made in my State by the
small agriculturist. Our State is an
agricultural State. He has installed
pumpsets and he has invested on fer-
tilisers and on labour with the hope
that hé will be able to produce a
little imore so that it may be a little
bit more beneficial to the small agri-
culturist. But today the situation is
in a mess, He is not in a position to
know what to do or what not to do
depending upon the power supply.
He has already made all investments
in these fields and when power is
not supplied he is faced with enorm-
ous difficulties. He has done all this
with the hope that Government will
generate and supply the necessary
power. With that hope he had in-
vested. But now these people are
feeling sorry for it. I would like to
make a request at this stage that top
priority should be given to Andhra

funds it will be able to give results
immediately and this can solve the
problems in my State to some extent
at least.

Similarly there are two other pro-
jects namely the Nagarjunasagar
Pumping Scheme Project and the
Srisailam project. If sufficient funds
are given, if adequate funds are pro-
vided for, they will be able to re-
lieve us to some exient from the
power crisis,

Most power generation in Andhra
Pradesh is hydel power., Whenever
monsoon fails, we have to face the
consequences. More thermal power
units should be started in our State.
Thig is my submission to solve the
difficulty. Feasibility reports have
already been made about Vijaya-
wada Thermal Power Project and
Kothagudam Extension No. IV. These
two must be included in the Fifth
Plan. Government sghould see that
they are included and implemented.

SHRI P. M. SAYEED (Lacczdive,
Minicoy and Amindivi Islands): I
want only five minutes. In only want
to state some points regarding elec-
tricity, which is being generated in-
my constituency, Laccadive, Mini-
coy and Amindivi Islands. Unless I
give a small background of it, per-
haps, my point, which I am going to
submit here, may not be well-under-
stood in its proper perspective.

8ir, ever since my coming here
in 1967 I have been hammering that
education, especially in that part of
the country, mwust be given on the
basis of the raw-material available
there. Till recently government was
thinking that my submission may not
be fruitful if at all implementsd in
toto. My difficulty is age. Whatever
is submitted by me is taken at a
discount. Anyway, better late than-
never. Government realised that job-
orinted education is a must in Lacea-
dive jslund. Bo, from the beginning
éf thiz year we are going to have
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our education based on the raw-mate-
rial available there. From 8th stan-
dard onwards students are going to
get education based on fisheries tech-
nology. Fisheries technology is going
to be the main subject. Based on
this we are inviting from the main-
i Mysore

culty ig the
them they ask what iz the cost of
electricity there. I do not know to
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par with the rest of the counbry as
far as the cost of the umit is con-
cernred. Becondly, we were told in
the Advisory Committee and the
Adviscry Council also, that from
1967-68 so many sets have been or-
dered through the DGS&D. DGB&D
is a great organisation where every-
thing 1z held up for years together.
I do not know why they are holding
up vital matters. For the last three
or four years our sets are still there,
They are not prepared to give the
things in time. At least in the case
of far-flung areas like Laccadive, the
Ministry should give preference, and
in certain cases i1t should be given
exemplions, s0 as not to go through
all these formalities which take years
together. I want the Ministry to take
these into account and to give pre-
ference to Laccadive.

Finally, the Minister concerned is
a very  experienced Minister,
Vermaji had already visited Lacca-
dive when he was a Member of the
Public Accounts Committee, He
knows the island. I request Dr. Rao
to make a visit to Laccadive and find
out whether electricity can be gene-
rated at a lesser cost so that a per-
manent solution can be found out
Thank you very much.

@t wox foy fex  (weier) :
wafy wfrer & e wwr wiwrd
£ fo i ¥ o wged wqw @
X wr 7w wAg qW fewr
% st 7T W @A voe AW Wik
fugre &t wew smwler wor g g
Fore sAw ok fegre famefy & wredr &
s fead gr & wg frxft wa ot §
wire dar st g wwn X wgy wr fe
stwnr Fradame & agy dgai §, Rt e
¥ gere wer Wi fgre o frarelt wre
XN g w e Nt
DT ot o wie & e e senr
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i WY wig f 4 Qe A @
e s g ¥ e i v faroel
¥ o & ot gudt wes v wtw Wi
fagre & o whtvarer ot sy e Y fwar
&1 W ugr & it ¥ gy Wl wAn
w Y fear§ afwr 1

wadTary & wfew 7 v w3 ¥ wod
W ¥ I ST T AT WA
vere n2w & qf i of & & wvs ooy §-
‘I wiwl, waet, ey, waamw,
feglt Wy, Adtam, weher WX
g |

A oy W fawa ot A
ag @ YAl ¥ Wit § 1 &feT v
wwl 6t faad faegw At fadt §
oY % T famar & 1 | o vyt
s & ot Tk o agy wft -
framr afy § agdt ¥ | wgt w9 TN
fowe @iq § gdtwr War G2 o
- &% R a1 wize v o fawrk
A srear W0

foxft & fwg SRA-B Y aird
o § o ooy fax § 17 e
e gt of, Wfwx 3% ¥ ow TR
w ol g, wro WA Q)
& W ¥ wewre ot wm amefiey
waar W Afer T wew g
| wenl wiNd wyr arey
o 70 8% @ dfer v & @
¥ wx et § | W W we flw
sy & 1 G fr Wit faalt & 1Y VY
) e § W e wog & ey ¥
Dy vt vl § St f v
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W1 o uvs et % worrd ot oy wdy

arrdr & frr ¥ Farorefy dar oY o qweft 81

farorelt ¥ forg wet werg efra § 1 9

sqw & faorelr o ot v ot o

I ¥ g way v § f deelr feew

# wf farraft Fraprerd St o A 4

s edfrda W) swHgh

Tt ¥ wef fagr g sud
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wrad agy & avi e gk o 1 XfieT aga
Luibieed CRE e ol ol Gk f
w80 w1 g § i aga g v gan

§ 1 31 ¥ Ui & i W sy fady
w ¥ wrsfey v wigar | ag N

dar sy fgar 1 ¥fwr IR AN
dx o §r wor Ay D R I
R & wa; 37 & & 1| W AL
Ay 7 a7 vl owr & 9w o s

wrwier s yor § 1 ¥ oy wear §

fr ume w1 i wifr w7 & fly

wiewg €/ 1

it v dw W e faoredt
q¢ smwifor & 1 gt TC W wwit
o 3w ff ol &, R oY R
oI s §, G Y Wi S
¥ gy fazaoly & Sl W T
et figeay ot wifi & SR g ¥ ont
* et feelt ov g wrow § 1 3R
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werft §-Broeeft &, wR-Ow wed -
el & | farzady war afiar &
¥ a7 - faast FF g ¥ 1 WX "
wer § 5 R oyt g Fw A A
forelt WY sqaewr Wi

wrer e e, dew 2, A,
srrwr ar foeey o oW e §
forr & fal amwr g a¢ Fgeew &,
& ot faorelt & oy ol wor &t o
faaelt 1 g1 & wrew vyt W€ -
g ot aw o ¥, v ot
§ o & o T A g
woen v St 8 W 12 #
w2t Y wwrar v o & | o o frerely
@ gnit, W€ wrw T wwr wwar o

e agt g wfr § dfer o
it & g o gt &, faoelt & faey
frrey gy av et Wi wlr s @
fs gwrR agr CRATY T TT uT A
1 T { afeat & §, oaier faorsly
&ur oy wwdt & AfwT wry A & s
7 3 Y 7o ¥ 2 feafir §, wemmh-
weh, e, g o ¥ Rrew yw g,
WIT WY I WY W &w gy & A
Iq ¥ gEa que oy aff @
g o wT e § fe er sl
fareit ¥ wire firity s & anfe gt 1
grnfaw S mfew T o< &% )

wt g Farg wiber (e ) - qurafy
oY, & soft ww w7 SaTr TrareRr ¥
W dw Y o wefer woT

wr g o
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TR Tt o et fiaré Qe
& 1 W woeTe F o T g
¥ frd 1wy 30 e WY gy el
¥ 1 o are aw I q T gt g,
%% T wf ¥y qwre foarer gt oY
g IFE IO ¥ AWGET IFAY
Y g T | xw o & ot wiaw ¥
qear e § e w3 @ vy v
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qBAT WTEAT f—¥AAT T A wdr
T T & I w100 TArAE
w7 iz wmE o g & §, sor
o & e & 4 &, oo Foec R
WY vl 3T & fafomen g g & ?
ARt R EaeT R ¥
€ arrlr & 7

THE MINISTER OF IRRIGATION
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'the expression of rural India hss been
made so forcefully by the represen-
tatives of rural India who bhave very
rightly stressed the most important
requirements of the rural areas in
regard to irrigation and power.

Hon. members, like BShri B. R.
Shukla and many others, have also
observed that the Irrigation and
Power Ministry must not be merely
a silent spectator, as it is today, but
should also participate in the deve-
lopment of these two sectors. At the
moment, the Ministry of Irrigation
and Power at the Centre iz merely
a co-ordination body. It does not
jrrigate one acre of land, nor does it
generate one MW of power. That is
one of the unfortunate things about
thiz Ministry. All that we are try-
ing to give iz co-ordination and spe-
cialised technical assistance. But
what I find from what hon. members
have ssid iy that they want that this
Ministry af the Centre should also
participate in the development of
these twé sectors. As 50 many mem~
bers representing the people of our
country have very correctly stressed,
the Cenfre in this case also, like the
Railways, Posts ang Telegraphs and
other Departments, must participate
and cowperate alohg with the States
in the development of these two sec-
tors. I only hope that in the decad-
es to come—such things cannot come
sbout very quickly-—these observa-
tiong of hon. members will be borne
ih mind and will be given careful
thought and we shall have, in the
course of the next decade, the Minis-
try of Irrigation and Power at the
Centre also participating in the actual
planning and development of irrige-
tion and power in this country.
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Now, we have done fairly well after
independence. 'We have doubled the
irrigation that was there at the time
of independence, We have brought
the tofal irrigated area to 100 mullion
acres But the one unfortunate
thing ig that out of these 100 million
acres, only two-thirdg of the irrigated
area iz based on certain resources and
one third is depehdent on tanks and
shallow wells which just get dried up
at the time of drought conditions.
In years like the last one these chal-
low wells ang tanks dry up with the
result that we are not able to provide
irrigation to all the 100 million acre:-
The result ig that the food production
varies. 1If it is a good year. we are
able to provide irrigation to all the
100 million acres; otherwise, in a
bad year, we are able to irrigate only
two-thirds of that or 88 million acres,
with itg adverse result on food pro-
duction This is one defect in the
present system of irrigation,

When we are discussing these prod-
lems of India., we must also bear 1n
mind that our population is growing
very much. At the beginning of this
country, the population of India was
about 150 million; at the middle of it.
it wag 300 million; now it is 550
million and at the end of the century,
we expect it to go up to 900 million.
The fact that there Is a tremondous
increase in population should be
borne in mind so that we should try
to give more ang more irrigation to
our land so that crops may be grown
in large quantities as we require At
the moment. we are able to utilise
only ohe acre out of 4. It is our
aim to see that at the end of thig
century, we shall be able to irrigate
2 acres out of 4, that is to say, 50
per cent of our land should be irrigat-
ed. In that case, it will be possible
for us to provide enough of foot tn
feed gll the 900 millinn people in =n
quite adequate manner.

This ig our aim. In corder to
achieve this, what we bave got to do
ig to introduce irigation on a very
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vagt scale. In the last ten years, we
have heenr adding Irrigation at the
rate of 1} million acres per year. We
have to double it. In the further
Plans which we will have to take up,
we have to provide irrigation for
three million acres every year. 1if
you are going to irrigate three millinn
acres every year, that is, bring under
irrigation three million acres every
year, then only it will be possible for
us to bring under irrigation two acres
out of pvery four acres, that Is, 50 per
cent of our land. I am thinking only
of major and medium irrigation in
this context. I am not talking of
minor irrigation, For major and
medium irrigation alone, you must
double the pace of our development.
That is why, for the fifth Plan, our
aim is to provide under major and
medium  irrigation ap area of 15
million acres. Our aim is to bring
under irrigation about 15 million
acres of land in the fifth Plan. That
is, at the rate of three million acres
a year. That being our objective in
the fitth Plan, we must proceed to go
ahead.

Hon. Members have rightly asked
what will be our objective in the
fifth Plan. One of the hon, Members

are some projects which were taken
up in the first Plan, second Plan and
the third Plan which are still linger-
For example there are as
many as 59 major irrigation projects
undertaken prior to 1969 which are
still not completed, The result of
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Then there ig another point. Thare
are five large States In our country—
Mysore, Mabharashtra, Madhya Pra-
desh, Rajasthan and Gujarat—where

the fourth Plan will be 26 per cent.
But in these Stateg it will Ye only
nine to 18 per cent.  Madhya Pra-
desh has got the lowest percentage in
the matler of irrigation in the country
it is only nine per cemt. It is very
sad to think that though we have in
Madhya Pradesh a vast area, 51 mal-
lion acres under crop, with a good
source of water—most of our rivers
come from there—we irrigate only 9
per cent there. and we are not able
to connect one river with the other.
whereas in Punjab, with one-third of
the land—only 14 million acres—we
are producing seven million tonhes of
foodgraing there, with a percentage of
irrigation which goes up to 70 per
cent, In Madhya Pradesh, the per-
centage of irrigation iz only nine per
cent though the land {s three times
more and we are sble to produce only
11 million tonnes. In other words,
we are not able to produce more toud
there. We have to-take-up more irriga-
tion projects ip some of the States,
Madhya Pradesh and Maharashtra, es-
pecially. Though there are a number
of projects which have been taken up
no doubt, we will have to give a push
to those States a little more. In our
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SHRI VASANT SATHE (Akola): In
Vidharbp, it is only 1.8 per cent.

DR K. L, RAD: There is another
very important aspect which I must
submit to the House, and that js—it
ig a very unfortunate fact—one-third
of our country is under drought con-
ditions. In the last century, much
more land was under famine condi-
tions. Now, the figure is reduced, but
still, we are subject to droughts, What
happened was, in the last century, Sir
Arthur Cotton in the south and Sir
Cautley in the north had constructed
several projects. There wasg the
Hardwar canal, the Sone Barrage.
and the famine areas were converted
into very good farmlands. The
Krishna, Cauvery, Godavari and the
Mahanadi—so many deltag projects
were constructed That work must
continue. They must not be left at
that. Ag I said, one-third of our crop
total land is under drought conditions.
We have & crop land of 400 million
acregs and out of that, 130 million
acres are under drought conditiuns.
That is subjected completely to the
gamble of the rainfall. That is why
Gandhi}i sajg that agriculture with-
out irrigation is a gamble in thi<
country. It should be our aim to see
that the drought areas located in the
five States mentioned by me plus
some part of Haryana and a little
part of Bengal and also parts of
Orista and Andhra Pradesh are
taken care of. These are extre-
mely bad areas; yet people are living
there and it is our national responsi-
bility to see that these areas get water,
if not 30 ‘per cent irrigation, at least
40 per cent or 30 per cent. That s
exactly 'what the Irrigation Commis-
sion hag recommended: you must ma-
ximise trrigation in these drousght
arees. We should try to use all the
available resources.

Many hon, Members referred to
the national water grid. The idea is

main object, in fact the only biect is
to give water to the lands in the dro-
ught affected areas, wherever they
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may be located. Water from the
Ganga will not be used in the prosper-
ous areag but in drought areas start-
ing from Rajasthan, Mysore, Mahara-
shtra, Madhya Pradesh, Tam! Nad:
and Andhra Pradesh in Rayalaseema
area and so on, like that, Orissa....
(Interruptions). Mysore will be one
of the important States which will
benefit; it there are no drought areas,
they ,wiil not get it but we all know
that Mysore has a large drought aff-
ected ares. The natlomal water gnd
shal] give water to all the drought
areas. Members should not be earrm-
ed away by Mr, Sundarayya's article
or the writings in Mctherland.

I am surprised that the irrigation
works taken up in the Gangetic basin
m previous years had not covered the
chronic drought areas in the basin we
have some of the worst drought areas
like the Rewa platau, Mirzapur and
Palamau area south of the Ganga.
Why should there be such areas, right
in the middle of water? The first
beneficiaries of this water grid will be
these areas, in the Gangetic basin
itself. The first waters will go to these
areas, We have of course not finalised
the alignments; it is only paper study.
We are awaiting sanction to take up
investigations. So, we cannot give
any definite plans now. The idea 1s
to connect one river with the other,
ip connect Brahmaputra to Ganges;
that is one of the first thing to be
done, and then this to the other river
and so on.

The other day I was in Bundelkh-
angd n copection with the Rajghat dam
inauguration by the bon Prime Mi-
mster and I was locking at that area.
There are five beautiful rivers as in
Punjab, Chambal, Sind, Betwa, Dha-
ganand, Ken. But this area is in utter-
Iy drought conditions, utterly poor—
Bundelkhand area in U.P. and in Me
dhya Pradesh. Are we to look on
only?” No. We should try to investi~
gate and connect one river with
other and make use of the water
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ber that water required in the basin
itsel will not be diverted.

We only divert the surplus water,
ihat is the monsoon water. We shail
never take the wmter in monsoon
months from any of these rivers, We
shall divert only the monsoon water.
I was surprised to hear Rao Birender
Singh—he is not here at the moment—
& very respected ex-Chief Minister of
Haryana as saying that the Yamuna
water should be diverted to Haryana.
"That is exactly the basic idea of
water grid. But, unfortunately, there
1s no surplus water in the river
Yamuna. Probably he does not know
that. When we construct Kishan Dam
and Lakuwa Dam, there will be no
surplus water in the river Yamuna.
In the upper reaches of Yamuna we
have to find water from some other
source. So, please do not be carried
away by emotions, We are trying to
lock far ahead and not for to-day or
tomorrow. We want to start investi-
gations and prepare plans for the
whole country. It is very unfortunate
that some Members have misunder-
stood me. Some were telling as to
why Mysore canal is not going there.
We are trying to take the canal in a

by the USSR In USSR.
they are planning is to divert water
going to the North to irrigate South-
ern thirsty areas round Aral sea.

In America too, the same thing is
being done in Western Texas. ‘This
fs a dry area. They want to take the
water from Missicipl to Texas. We
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have got to see that the dry areas get
more quantity of water., We do not
want to neglect them, Our idea is to
see that the dry areas are given the
required amount of water. That is
exactly our idea in having the Nation-
al Water Grid. I do not want to take
much time of the House in this re-
gard. It would have been better if
the hon. Members will meet me in the
Central Hall so that it would be my
privilege to explain everything to
them and to take their suggestions,
There 15 nothing fixed 1n the matter.
There is no necessity for the hon.
Members from West Bengal to feel
that the National Water Grid will
effect Calcutia.

What I want to submit is this. The
national water grid which we are
concelving of 18 with a view to seeing
that enough 'water is given for the
development of dry areas in the
country and nothing more than that.
I am very glad to note that many
hon. Members have thrown out many
suggestions. And everybody wants
that water should be treated as a
nationa] resource and that we should
have National Water Council. This 12
a very good suggestion. In fact, we
are moving in that direction. A bill
has been drafted and the hon. Prime
Minister has requested the wvarious
Chief Ministers to give their own
opinions. We are waiting for replies.
After the opinions are received, we
shall do the needfu]l in the matter.
Under our Constitution, that is neces-
sary. I am very glad to note that
nobody has spoken against this.

Shri Modak had said that
irrigation was not being given
proper importance and no mention is
made in this report with regard to

that. 1 want to submit that the
minor irrigation belongs to my very
distinguished senior collemgue, Shri
Fakhruddin Ali Ahmed Saheb. It is

under the Ministry of Agriculture.
That Ministry is spending quite a lot

totalling to nearly equal to the amount
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spent on major and medium irtiga-
tions. You all know the importance
-0f the minor jrrigation.

8hri Mirdha referred to the
Rajasthan-Nagaur link. That is ex-
actly the idea of the national water
.grid. We have got an idea of taking
the canal from Chambel along the
Banas river and going over the hump
at Ajmer, Bikaner and then into the
Rajasthan Canal. Through Shri Rana-
bahadur Singh, Dr, Kami Singh has
wanted that Churu district should be
irrigated. These are really bad,
drought-affected areas. It is our en-
«deavour to see that these areas are
Irrigated.

I am glad many hon. members in-
cluding Shri Ranabahadur Singh re-
ferred to the Bansagar porject. It is
an extremely valuable project across
the Sone river, Three States—UP,
MP. and Bihar are involved in it. We
have got near agreement but still in
matters Nke these last minute trou-
bles grise. We are only hoping that
we would be able to sort them out
and take up the project.

saying, that half a million
tonnes of food iz lost by submerging

million tonnes.
it is 8O, facts are that Pong
Dam will irrigate 830 lakhs of scres

1 shall now come to power.

SHRI BIBHUTI MISHRA: What
about Gandak?

DR K. L. RAO: Mishraji and Tiw-
arfi mentioneg about Gandak. I am
gled the Minister of Agriculture i
here, It is a very important project.
Gandak Project {a probably the big-
gest project in India. It irrigates 38
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lakh acres and will produce crops
uke rice and sugarcane. Bhakra irri-
sutes 34 lakh acres, but there the use
ot water is very restricted. Only 8
miﬂionmfeetotwutarhuudin
Bhakra, For the same area, we are
using twice the quantity of water in
Gandak Project because there is
p}enty of water in Gandak; it iz three
times the size of Sutlej, We are go-
ing to produce a lot of foodgrains, It
is & very important project. We have
spent Rs. 144 crores on it. Out of a
potential of 7 lakh acres, our utiliss-
tion has beep only 3 and half lakh
acres. A number of committees have
gone into the slow progress of jrri-
gation. We know what exactly thLe
difficultiez are, We have to sort them
out, Iwnntedtodiccuasitwﬂhur.
Fn‘khmdidn Ali Ahmed and the Chief
Minister. The time has come wh>p
we should get into action. Al he
::mnﬁtutls hoa;ve pointed out that
ere are Jot of delays in ing the
necessary land. There .::eur;:s in
channels

wants bridges. Then there are some
areag like Sikrana which are subject
to floods and some flood protection
works must be constructed. So, there
are some obstructions which are mak-
ing the progress slow. I am 80 sorTy
that after ing a considerable
amount of money—Rs. 144 croreg or t
o!Rs.Mmmchhhlhtotal
cost—we have not advanced

I think it is high time that we
should divide it into patches of 10
lakhs of acres and have teams to give
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SHRI BIBHUTI MISHRA: Is the
Central Government going tu take
over the Gandak Project?

DR. K. L. RAO: The take-over is a
very big controversy. We are most
anxious to see that the projeet comes
into being. That is the most impor-

tant thing.

SHRI KRISHNA CHANDRA HAL-
DER: Because of the recurring ficods
in the river Damodar, is it true that
they are considering two dams?

DR. K. L. RAO: As I zajd in the
beginning, 50 hon. Members have
participated in the discussion and
each member has mentioned at least
five projects. So, I am selecting only
the most important ones, If I have
got time at the end. I will refer to the

other projects,

AN HON, MEMBER: What
the Brahmapufrg Flood
Board?

DR. K. L. RAO: As my colleague
stated when he intervened in 1ke
debate, the Brahmaputra Flood Cen-
trol Bourd is going to be appointed
under the Central auspices with the
Chief Minister of Assam ag Chairman.
A Bill is under preparation for that.
When it is ready it will be circulated
to the State Governments for com-
ments and then 1t would be possible
to take action,

about
Control

Regarding Jalkundi, it is indeed a
very good project. Unfortunately, 1t
is located completely inside Nepai
territory. If the U.P. Government 15
anxious to take it up, we have to un-
dertake investigations for which wr
have got to take the permission of
Nepal. We are helpless in this matter.

Ag the time at my disposal jg limit-
ed, I will now come to the most im-
portant gubject of power, to which
every hon, Member has referred. As
hon. Members have sald, power s a

very important infra-structure, the
tool in erder to forge the econmomic
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growth and social well-being of a
country. During the last ten years
we have dong very considerable work.
From a mere 7 million kw, we have
now gone on to 18 million kw. We Bave
been adding at the rate of ane million
kw. every year and this in turn has
created a thirst for power and now a
situation has come when you cannot
g0 back, you must go on generating
more and more power. It has become
absolutely essential for us to see that
more and more power is generated.
It there is shortage of power i will
create a difficult situation. As it hap-
pens, the little power shortage we
have this year has caused such im-
mense damage more than the damag:
that has been caused to this country
in the worst year of floods, cyclunes
and drought combined together, The
total damage that has beep dong to
this country through all these three
calamities jg much lesg than what has
been caused by the power shortage.
Therefore, it is absolutely necessary
for us to see that power is made up
If we are not able to make up power.
then i1t is much betier to go slow
with economic developments than to
create a power shortage

The present conditions are that
power must be used on a big scale, on
an adequate scale. Our ecalculations
show, elther of the Planning Com-
mission or of the Ministry, that essen-
tially we should add 18-20 million
kv, of power in the Fifth Plan. A
question can be asked: How can you
do that? We have been adding only
1 million kw. of power, how are we
going to add 3-4 million kw. every
year? This is a natural question that
the hon. Members are entitled to ask.
But the other side is that, 1f you
do not do that, the country is going
back. That is the main point,

3 lakhs, today it is 22 lakhs. want
to have 25 lakhs more of pumping
sets in the next five year. Where
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from are we going to get power for
oll these pumping sets? The power
has to come., Otherwise we better
stop here. We have set up the Rural
Electrification Corporation. In every
rural srea, they are setting up pro-
jects in every corner of the ‘country.
The rural India has been awakened
and the rural India wants power.
The industries want power, Every-
where, there is a demand for power.
Therefore, the situation has develop-
ed that we must develop power to
meet the needs of our country,

Then, a point was raised about
trangmission losses. It is often said
about transmission losses that it is
something bad. It looks as though, if
you save 1 per cent of the transmis-
sion losses shortage will be made up.
Transmission losses are particularly
heavy in five States, namely, Punjab,
Haryana, Uttar Pradesh, Andhra Pra-
desh and Tamil Nadu. It is in these
States that the percentage of agricul-
tural load is the highest, It is more
than 20 per cent. That is, in those
States where the power used for
agricultural purposes is much more
than in other States, the loss is more
than 20 per cent, In Tamil Nadu and
in Punjab also, more than one-fourth
of power is used only for agriculture.
In such areas, naturally, the loss is
more. The power is supplied through
the induction motors and these re-
duce the power factor. Also a num-
ber of loads are also added on the
same line from time to time. So, the
losses are very heavy in rural areas.
I have set up an investigation staff
in Punjab and other areas to go and
find out what are the losses and what
are the remedies to be taken up. In

investigations, we find that it is pos-
sible by using what we call capaci-
costing about
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are now direting hereafter the people-
who are going to have connections to
provide capacitors also. Then, the
number of distribution lineg must
also be multiplied, On the same line,
it you go on adding any num-
ber of pumps, any amount of load.
that will result in voltage fluctuation
and the losses are high. I am glad to-
say that the Rural Electrification
Corporation has set up a ‘system im-
provement’ loan, a separate loan,
which will be given to the State
Electricity Boards to reduce losses.
The loan is on concessional rate. So,
that will be an incentive for them.
By doing all this, in the next year,
we hope to have a reduction in the
losses to the extent of nearly 5-10
per cent. As I submitted, the trans-
misgsion losseg are not peavy in other
States. In the case of Orissa it is
six per cent. Even in the best Euro-
pean country, it is more than six per
cent. It is so because no power is
used in Orissa except for the main
industries; no appreciable power is
used in rural Orissa. Generally, the
losses are 11 to 12 per cent in advane-
ed countries. OQur aim iz to reduce
the losses to 12 to 15 per cent in the
first instance and we are taking ne-
cessary steps for that. But that is
not going to help very much in the
matter of power generation. In power
generation, you must go in 5 massive
way. Our efforts must be to develop
as much power as possible,

Some hon, members have referred
to a number of projects....

SHRI SHYAMNANDAN MISHRA
(Begusarai): There has been a view'

city, and that view goes uncontra-

dicted. Would you throw some light
on that?
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very wel]l except in the eastern sec-
tor, that 15 to say, Bihar and Bengal,
and in Tamil Nadu at places called
Neivell and Ennore. Except these
places, the others are working very
well. We generally consider 4,500
hours 1n a year as good working
hours,

SHRI SHYAMNANDAN MISHRA:
‘What is the overall figure?

DR. K L. RAO: It a machine works
4,500 hours in a year, we consider that
the plant is working very well, bec-
cause it has got to undergo mamten-
ance repairs two months in a year
and there are many other considera-
tions. Therefore, a performance of
4,500 hourg 1n a year 1s quite good.
In England, the thermal stations are
working 4,500 hours in a year. All
over the world, quite a number of
countries work about that limit—4,500
hours in a year There are some
small stations like Amarkantak and
Nellore which work 7,000 hours. Un-
fortunately, stations like Pattratu,
Talcher—Talcher is one of the very
bad stations in Orissa—Durgapur and
Bande] are working at less than 2,000
hours or 3,000 hours....

AN HON. MEMBER: Why so?

We have repeatedily asked them
to use three-stage washeries—to use
the coal from the middle washery and
not to use the last one. But they
have not introduced it with the res-
ult that things are bad. Also, some
of the machines supplied at that time
have been bad. Also, the machines
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are old. These are some of the rea-
sons. But we have got two com-
mittees, We are watching very care-
fully to improve, as much as possi-
ble, the thermal stations in the eas-
tern sector....

SHRI SHYAMNANDAN MISHRA:
Why do you not give ug the figures
about overall utilisation? What is
the overall figure?

DR. K. L. RAO: Each station has
got a different capacity. I can give
you the hst; I shall send you the list
giving the information in the case of
each State

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The Eastern States
are far below the national average
What steps are you going to take
to bring them on par with other
States?

DR. K. L. RAO: What the hon
Member is talking about is the per
capita consumption of power. At the
end of the Fourth Plan the per capita
consumption will be 120 kilowatt
hours. But, there are as many as
sevep States where the per capita
consumption is only 60—120. Assam
is still worse. It is only 30.

SHRI D. K. PANDA: Orissa.

SHRI M. SATYANARAYAN RAO
(Karimnagar): Andhra Pradesh is the
second lowest.

DR. K, L. RAO: Lowest is Assam—
30,

SHRI BIBHUTI MISHRA: We are
the worst.

DR. K. L. RAO: North Bihar is so.

What I am submitting is that there
is an imbalance of power consump-
tion in this country. We have got to
rectify these things by putting up
more generating stations and that is
the plan we have got for the Fourth
Plan. It is a difficult problem but
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we have got to do it beceuse power
stations in India give the support for
all developmental activities and it is
also a source of employment for the
local areas and also for the develop-
ment of that area,

1 am sorry, with regard to the
Muzaffarpur power station, the tech-
nical experts’ committee passed it a
year back, but, still it is lingering.
It has not yet been sanctioned by the
Plenning Commission.

There is one thing about rual elec-
trification. There are four States—
Assam, Bihar, West Bengal and
Orissa, where rural electrification is
very bad....

SHRI JYOTTRMOY BOSU: What
are you going to do to bring them to
the level of other States?

DR. K L. RAO: The Rural Electri-
fication Corporation has given comsi-
derable sums of money to these four
States. For example, West Bengal
was given Rs. 21 crores and gimilar-
ly, other States also have been given,
though Assam got a much smaller
amount, But, whet we find is that
the implementation is very slow. It
is not moving. The hon. Member
there is very active, but he is not
pushing up matters in his own State..

SHRI M. BATYANARAYAN RAO:
He is active in the Parliament, but not
in the field.... (Interruptions).

DR K. L. RAO: I have discussed
this matter with the Chtairman ol
the Rura] Electrification Corporation
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State Governments which are not
moving swiftly,

DR. K. L. RAO: What I want to
submit is that we have got to watch
these four States very carefully. We
are trying to see that we have a
separate cell for each State to watch
the progress. But, in the beginmng,
there are always difficulties. I da oot
blame them really, because, in the
beginning, unléss it is organized, it is
difficult. For example in Tamil
Nadu, six lakhs of pumping wells
have come up....

SHRI DINESH CHANDRA GOS-
WAM!I (Gauhati): Have you got any
targets set to remove these imbal-
ances?

DR. K. L. RAO: That depends upon
implementation.... (Interruptions)

1 have got a few things more to
say. The Chair will ring the bell at
5 pm.

An hon. Member referred to Geo-
tharmal power. We have hot springs
in Manikaran in Himachal Pradesh.
There, the steam is coming out of the
ground and that steam can be utilised
for generation of power. There is
alsp a similar place in Konkan on
the Western Ghats and some other
areas. We have consulted the United
Nations expert who was here last
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Then, §ir, there is one more point
about rural electrification which 1
wish to deal with,

The hon. Member who sooke on
this subject said that we have electrifi-
ed 1.34 lakhs of willages, but since we
have got 5.66 lakhs of villages. we
will be taking at least 50 years to
electrify all the villages. I wish to
point out that of these 5.6 lakhs of
villages that we have, villages of 3.5
lakhs are having population less than
500. Eighty per cent of the rural popu-
lation lLive in 2.1 lakhs of villages. I
wish to repeat this, so that this may
be clearly understood, namely, that out
of 5.6 lakhs of villages, eighty per cent
of our rural population live in 2.1
lakhs of villages, but on the other hand
we have got 20 per cent population
Living in 3.6 lakhs of villages. There-
fore, what we are trying to do is to
electrify as far as possible the bigger
villages. With the rural electrification
that we have done so far we have
served 40 per cent of our rural popula-
tion and we hope to cover 80 per cent
by the end of the Fifth Plan. Only
20 per cent will be left who are living
in small villages. We have to depend
‘for the electrification of the gmaller
villages on what is called the Fuel
Cell. Last time when I went to the
United States I saw they were about
to market the Fuel Cell. This is a
small box containing all the parts.

There is one other interesting point
which I wish to tell to hon. Members,
India is a wvery interesting country.
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Even in advanced countries you' have
got to do much of propaganda or pro-
motional activity but in our country
it is not like that. There is a huge
backlog of applications for pumpsets.
Intelligent as they are, our people have
known the value of electricity and
therefore there is no necessity of pro-
motional activity in this country. Just
tell them: Here is electricity. They
will take it up and there will be no
difficulty at all. It is our earnest en-
deavour to serve the rural population
with electricity as eally as possible.

Some references were made about
local power houses, Gorakpur area,
Vijayawada Thermal Station and a
few hon. Members referred to some
local areas. Gorakpur must have
come a long time back. It is wvery
important to have a power house in
the eastern U.P. That is what we are
trying to do. The hon. Member from
Laccadive said that power is supplied
at high cost. He comes from a remo-
test island. Diesel has to be taken
there. II there is any possibility of
bringing coal to that area or if there
is any other possibility of generating
more power there, I will look into it.

SHRI D. K, PANDA: I raised an im-
portant question about the Gujarat
Government having sold one thermal
power station.

DR. K. L. RAO: 1 have been asked
about it a number of times and I
have relied about it many a time.
That particular power station has got
additional steam. Stesm is being
wasted. It will be useful for an i»-
dustry and hence the tramsaction. It
is a small power station.

SHRI K. SURYANARAYANA
(Eluru): I had asked sbout the Vija-~
yawada thermal station. The techni-
ca] sanction of the Government of
India and Flanning Commission
already been obtained. .
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DR. K. L. RAQ: Vijayawada thermal
station 15 yet to be sanctioned by
Planning Commission, The technical
committee has passed. 1 only hope
that it will be sanctionsd soon and
iaken up.

In final conclusion 1 would say
power Supply is indeed an important
and a challenging task, We must rea-
lise that a large amount of work les
ahead of us. I have already asked for
a separate rural load survey to be
conducted so that we may know what
are their wants going to be. An enor-
mous load i{s going up. It 15 our task
to see that we supply power for those
loads. If we look back on our past
performance we will not be able to do
it. We muat know that we do not
exist to repeat the past but to build
up a better future which will bring
prosperity to us all.

SHRI BIBHUTI MISHRA: What are
you going to do about water-logging?

MR. CHAIRMAN:
please. Mr. Kotokl.

One by one,

SHRI LILADHAR KOTOKI (Now-
gong): I had stated that the Governor
of Assam in his Addresa to the Legls-
lative Assembly had said that the Gov-
ernment of Assam had agreed to
draft legislation for the Centre to
over the control of the fioods of the
Brahmaputra. I would like to know
when Government are going to bring
Torward that . legislation. hon.
frisnd Shri Tarun Gogol also
wanted to know whether Government
are golhg to introduce the Bill during
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ed and above. I would like to point
out that this policy cannot be applied
to the villages in the hills where most
of the villages have a population of
less than five hundred. So, the policy
in regard to rural electrification in the
hill areas cannot be the same as that
for the villages in the plains.

SHRI DINESH JOARDER: The
hon. Minister has referred to the neces-
sity of generating more power for the
north-eastern part of the country.
What about the therma]l plant that was
to be set up at Dalkhola? It has been
announced that that power plant is
now going to be sghifted to some other
place. I would like to know whether
this is correct, and how long it would
take to set up the plant. Again, in
regard to the Mahanandl river, flood
control scheme a complaint had already
been made by me in this House earlier
today and I would like the hon.
Minister to reply to these questions
of mine.

SHRI KRISHNA CHANDRA HAL-
DER: It has been stated that to save
the embankments on the Lower Damo-
dar, we have to construet two dams

I
would like to know whether this is a
fact or not. I would also to
know whether Government are going
to take up the Ajoy project or not
during the Fifth Five Year Plan.

S
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SHRI MOHANRAJ KALINGARA-
YAR (Pollachi) The hon. Munister in
his speech did not throw much lght
on the Cauver: waler dispute on which
two States are having a big problem
for a very long iime Would the hon
Mimister tell us more in detail about
thig?

SHRI JYOTIRMOY BOSU Accord-
ing to the information that I have
before me, the percentage of willages
electrified in the eastern zone 1s as
follows :n Assam, 1t 18 2.5, in Bihar
1179, Orissa 271 and in West Bengal
it 15 789 whilst the national average
percentage 1s 19.86 Wil the hon
Mumster kindly tell us what specific
steps he wants to take with a time-
bound programme in order to bring
these States on a par with the national
average?

<t wnw fy see  (¥wfn) -
& arrar wigar g fe e fage X
AT W AT & e F o
e qrat @nw a6 welt e A
vt Y §, Afex ¥ s A
LR TN Aw
ST v T R 7

SHRI B. N REDDY (Niryalguda).
Recently, the hon Muuster himself
had declared in Andhra Pradesh that
in respect of power, Andhra Pradesh
was in a grave crisis and steps should
be taken o meet at least its mintmum
requirements. I woild lke fo know
what steps have been faken in this
regard.

SHRI M SATYANARAYAN RAO
Although we have got plenty of cosl
and all raw materials to gensrate
electricity in Andhra Pradesh, yet
Andhra Pradesh is the second jowest
in the country. Is it becades Dr.
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K. L. Rao who iz the hon Minister in
charge s not in a position to do any-
thing, because he belongs to Andhra
Pradesh., This is a fact. I would hike
to know the reasons for not generating
electricaity 1n Andhra Pradesh in spite
of raw materials being available there,

SHRI VASANT SATHE With a view
to conserving electricity, are Govern-
ment thinking of having a national
power gnd, and how soon it is planned
to be brought into effect?

off Wrireg wwe (W) c &
7 AT ¥ WA W, AdEr
Tre & a1t ¥ agy o @ ¥ fawe
aw g §, fend aww ¥ Pl o8 &
& st ? enfeT T O A
g fge

SHRI BHALJIBHAI PARMAR
(Dohad) I would lke to know when
the award 1n regard to the Narmada
river dispute which i to be given by
the Prime Minister will be given.

W YW R (W)  orEnr
o GaT R § Rt W6 ¥ A6 T
T ¥, v & g ey w0
@ vwea ¥ frg ¢ fawer Soer
fawet ot Wt wgvem wr @ 7
gl ww foh & A% e o
f g € frsdr o dor arelt ¥ v
qafs g5 it § fr far feumit o
guit ¥ arft wgw sy T, ot g W
farareft emTer o arg T oy fareeft
¥ fer wrr wre Wt @rw giw & Wi
wagd 1 wwrafr § ye e ¥
ot wreht | fprmr vk ager avwwr € 4
e o di e W 3 ?

VLI
Minister aware of the
highest dam in Arisa the Tehrl Dam.
is being delayed 1
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SHRI SHIVAJI RAO 8 DESH-
MUKH (Parabbani); Is the hon. Minis-

Government take 10 overcime
' ‘powsr hbeligs T Orima by
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linking Joda with Chandi]l and linking
Talcher with Mohana s as t0 meet
the requirement of 15 mm. for the
Berhampur area and the additional re-
quirement of the Raigada area?

SHRI MADHURYYA HALDAR (Ma-
thurapur): I would like to know about
the Sunderbans Delta project which
will wrigate 10 lakh acres of land in
that area and also about the drain-
age sluices in that area.

SHRI SHIVNATH SINGH (Jhunjhu-
nu): The other day, the hon. Minister,
ip yeply to an uostarred question,
stated that the engineers m Rajasthan
have made u survey and demanded
40,000 cusecs of waler from the Gan-
ges floodwalers. Now, the Minister
has said that there 15 no decision yet
taken and that the question will be
decided when the national grid systen.
is taken up and discussed. Now, the
natlonal grid system is a long term
question. Would the hon, Minister
think over this question agmin and
give his earliest consideration for Ra-
jasthan?

important for us to do 2 lot of inves-
tigatlon. It is not so in the Baran
distelet; 1t is plsi, and there i 1o
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{Dr. K. L. Rao) this and WJM we watit fa
thoroughly and pnepare schemes, POWer, and not kind of extite
mu?&mmmn. As trrige- Went. We whnt to try to do it ‘akd
tion develops, all these defects will be 10cate the pewer statlon. Two Stites
rectified. are in rted, and we want to locats,

if possible half the power house 'ih

T4en there was a question about
rural electrification of the hills, The
rural electrification on the hills, we

iIn some Qreas,
sources of water falling. But it is
alwayes very costly. 80, we have to
iry to get power as much as possible
from the main transmission lines. For
example, when the Bacheswar project
comes up, there will be ample power.
It is awaiting approval of Government
of Nepal as it concerng both the State
Government and Nepal What is
necessaly there will be done to pro-
duce power. Anyway, 1 would sub-
mit to the hon Member from that
particular area that if they come up
with any specific suggestions we will
iry to pursue the matter and try to
see that these projects in those parti-
cular areas are sanctioned.

Several Hon. Members rose—

MR. CHAIRMAN: Qrder please, No
more guestions. Let him reply and
fimsh. No interruptions please.

DR. K. L. RAO: Then, about the
Brahmaputra, and the Brahmaputra
Control Commission, the hon. Mem-

ber asked when that Ilegislation will
come. At the moment, what is hap-
pening is, we have prepared the draft
Bill and it is under scrutiny by the
Ministry of Law. They promised to
give it on the 15th. Today, it is the
16th. Yesterday it must have come in.

The only' t bere is, after it comes
in, 1t go back &gain to the
Assam ernment for their scrutiny

and geneyal approval and then come
back agaln. If it comes in time we
can take it up; otherwise, it will have
to wait.

Then, about the Dhalkoly power
station, 1 do not Kkhow why there
should be so much excitement about

West Bengal and half of the power
house m Bihar, and try to sanction the
project. Nobody has shifted the locht
tion of the Power House. Nothing like
that is under consideration. The pro-
ject has yet to be sanctioned by the
Government of India. I suggested that
the Government of India’s money may
be spent on it because the States in-
volyed are very backward, especially
north Bihar and West Bengal. It is
under consideration. If it were pure-
ly a State project, say, at Malda or
Katthar, they would have sanctioned
it straightaway. There would have
been no difficulty. But this has to be
gone 1nto, in all the details. With re-
gurd to the lower Damodar and Ajoy
rivers, thers was discussion between
the Chief Minister of both the States
in August of last vear The Chfef
Minister said that they would discuss
it between themselves. They appoint-
ed a study team, and In the stully
team, the items are under study are
the Ajoy river, the areas required, the
eonstruction of the dam, all these
subjects. The study team has not sub-
mitted its report. Affer the report is
submitted to the Chief Ministers, they
would approach the Union Minister of
Irrigation and Power for assistance,
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cuit one. In fact one of the idea
the national water grid 18 to feed the
Cauvery a little more, so that the dis-
pute may resolve itself. About the
Muzhfarpur station, about Dalkola also,
Y bave already submitted what we
tiave doné. These are pending clear-
ance by the Planning Commission.
‘he maln trouble about such projects
iz perhaos lack of money. For these
;mjectz there was no money in the

‘ourth Plan and therefore they have
got %o wait foo the Fifth Plan. This
way 1t creates delay. Delay means
power shortage in the country. I have
been pressing for such projects to be
sanctioned and started I shall press
again as hon. Members are anxious
about it.

Two Members asked the reasons
for the power situation in the Andhra
Pradesh. The reason is simple; the
neglect of the State Government not
to attach importance to power. In
this country there are some States
which have not attached importance
10 power and Andhra Pradesh is one
of them. They attached more im-
portance to irrigation and they spent
a lot of money Largest amount of
money on irrigation compared to
other States was spent in Andhra
Pradesh. 1 qute agree that Andhra
Pradesh has coal and hydel gources.
It should have been one of the
Stades which should have supplied
‘power rather than borrow from other
States. At present it is a very um-
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trouble to give all chances to the
p.lrtiea to give as much representa-
tions as possible.
presented once, twice, thrice, All the
representations have been made to
her and she is geized of the matter.

I hope that there will be no other
obstacle. When the main  decision
comes, ‘we should accept it without
any further hesitation. That is the
main problem. Especially, in the case
of waler, a large amount of emotion is
built up.

Ag I said, Rajasthan iz one of the
several States which stand again con-
siderably from a national water grid.
Ganga water will be let down nto
Narmada and from the Narmada river
water flows to Ralasthan areas. Thus
Rajasthan depends for water on other
States. That is why Rajasthan gets
betier attention than other States

As regards UP., it has not got
money now to take up achwvely the
Teri Project. Now that the Fifth
Five Year Plan is coming in, funds
would be made available to new pro-
jects. About the Bhim XKund and
Rangati, there ig a lgt of controversy.
Actually, we have alloited some mob-
ey. Both the projects are subjected
to controversy. There are two par-
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.+ Irrign. & Power P .
[Dr. K. I, Rao] charges which will come in eourse
Balmels to Ganjsm. But centwetion of paymeni during the ysar ending
between Thiruvilla and Talcher will the S1st day of Margh, 1974, in ree-
take a long time because, if I remem- Mot'"wnimummﬁonm
ber correctly, the distanoe between Power'.
these two placeg will be 320 k.m. 6o,

Drnann No. 84-—Isrrcation ane Froop

that will take some time.

About Tiesta Project, both in Blhar
and West Bengal about 10 lakhs of
acreg will be irrigated. We have got
to discuss with our great neighbour,
Bangla Desh. Two partieg are invol-
ved. It will take some time. We
have asked Blhar and West Bengal
to settle various details regarding the
project. Beyond this, 1 am afraid, I
cannot say anything about this since
I have already exceeded my time,

1730 hrs.
[Dr. SarApISy Rovy in the chalr

MR. CHAIRMAN: There are some
Cut Motions which have been moved.
1 shall put all of them together to the
vote of the House.

All the Cut Motions were put and
negatived,

MR, CHAIRMAN: The question is:

mn thereof against Demand

Lok Sabha, are reproduced belowe

Ed)

Dumany No. 83—MoosrTry or IRRIGA-
108 A¥D Powsr

“That a sum not exceeding Rs.
129481000 on Revenue Account
and not exceeding Rs. 7,01,33,000 on
Capital Account be granted tp the
President to complete the sum nece
ssary to defray the charges which
will come in course of payment dur
ing the year ending the 31st day of
March, 1974, in respect of ‘Irriga-
tion and Flood Control Schemes'.”

Demane No. 85—Power ScueMmes

“That a sum not exceeding Rs.
4,91,12,000 on Revenue Account und
not exceeding Rs. 56,32,07,000 on

ssary to defray the charges which
will come in course of payment
during the year ending the 2ist
day of March, 1974, in respect of
‘Power Schemes'.”

17.31 hrs.
MINISTRY OF AGRICULTURE

MR, CHAIRMAN: The House will

mhkﬂllpdlmdonmdvm;d
Demands Nos, 1 to 0 relating to the
Ministry of Agriculture, for which 6
hours have been allotted. The Mini-
ster of Parliamentary Aftairs has sug-
gented that the time may be increaged
h‘zam.!m&eﬂmm
it
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Dpvanp No, I—PpsaxeMzye gr Agm-
COLTURE

NR. UHAIRMAN: Motion movesd:

“That a sum not exceeding Rs.
1,21,88,000 on Revenue Account be
granied to the President to
the gum necessary to defray , ihe
charges which will come in course
of payment during the year ending
the 31st day of March, 1074, in ros-
pect of Depariment of Agriculture’.”

Dryaxp Now 2~—AGRICULTDRE
MR CHAIRMAN. Motion moved:

“That a sum not exceeding Rs.
70,79,80,000 on Revenue Account
and not exceeding Rs. 239,06,33.000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending fthe
315t day of March, 1874, in respect
of ‘Agncultare’.”

Demanp No, 3-—FISHERIZS
MR CHAIRMAN. Motion moved:

“That a sum not exceeding Rs.
26334000 on Revenue Account
and not exceeding Rs 75.15,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payrent
during the year ending the 31st day
of March, 1874, in respect of ‘Fishe-
ﬁ“’i"

DeMaxd No 4—Axngar HUSBBANDRY AND
Damr Dsvirormewr

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs
2,78,30,000 on Revenue Accourt and

Dryvavp No, 5—ForesT
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
4,84,43,000 on Reveritle Account and
not exceeding Ra 4.17,000 on Capi-
tal Account be granted to the Pre-
sdent to complete fhe sum neces-
sary 1o defray the ¢harges which
will come In course of payment
during the yesr ending the 31st
day of March, 1974, in respect of
lrm“‘.ﬂ

Demany No6—Paymznts To INpIAN
CoUNcIiL Or AGRICULTURE RESRARCH

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
28,4594,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come in
course of payment during fe year
ending the 318t day of March, 1074,
in respect of @Payments to Indian
Council of Agricylture Research’.”

DrmaNp No. 7—-Deragrment or Foco
MR. CHAIRMAN:

“That a sum not exceeding Rs.
134,27,94,000 on Revenue Account
and not exceeding Rs. 7,44,27,000 on
Capital Account be granied to the
President to complete the sum nece-
ssary to defray the charges which
will comne in course of payment dur-
ing the year ending the 31st day of
Mearch, 1974, In respect of ‘Depart-
ment of Food'."

Motion moved:
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the 31st day of March, 1074, in res-
pect of of Community
Development'.”

Denaany No. 9—Dzpakrvent o Co-
OPERATION

MR. CHAIRMAN: Motion megwed:

“That a sum not exceading Rs.
2,79,00,000 on Revenue Account and
not exceeding Rs. 30,5047.000 on
Capital Account be granted to the
President to complete the sum nece-
sgary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day
of March, 1974, in respect of ‘De-
partment of Cooperation’.”

The Demands are before the House.

SHRI JYQTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That the demand under the head

‘Department of ture’ be
reduced by Rs. 1 B
[Government's ciMous attitude

towards the drought-affected
areas in the country. (8)]

*“That the demand under the head
‘Department of Agriculture’ be
reduced by Rs. 100.”

[Failure of the so-called green
revolution to make any impacton
the rural economy and this
“green revolution” has accentu-
ated the social and economic ten-
sion in the countryside. (10)]

“Thit the demand under the head
‘Department of Agriculture’ be
reduced by Rs. 100.”

[Faflure to take necessary steps
for the stabilisation of agricul-

tural prices. (11)]

“That the demand under the head
‘Departinent of Agriculture’ be
reduosd by Ra 100.”

[Fallure to formulste and im-
pleiént sews wnd ‘radiesl land
legifiations in the nterety of the
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peasantry as the present land
legidlitions  (Includtng el

“That the demand under the head
‘Department ©of Agriculture’ be
reduced by KRs. 100"

{Faflure to take vigorous and
positive  steps  for sustained
growth in agricultural production
which even after 28 years of in-
dependence, remaing very much
subject to the vagaries of nature.
SEY|

“That the demand under the head
Department of Food' be reduced
by Re. 100.”

[Failure to take action against
the Food Corporation of India
against which allegations of
serious nature have been levelled
in the House (31)]

“That the demand under the head
‘PDepartment of Food' be reduced
by Rs. 100"

[Fallure to direct the Govern-
ment of Haryana to abide by the
Central and State laws, rules and
regulations in respect of export of
rice from Haryana to Mahara-
shtra. (32)]

“That thc demand under the head
‘Departmen! of Food' be reduced
by Rs. 100.”

[Refusal 1o nationalise the
Sugar Industry in spite of repeat-
ed demands raised by large sec-
tions of the public in the country.
(33)]

“That the demand under the head
‘Department of Food' be reduced
by Rs. 1007

[Pailure to ensure econamic
mhmwm
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matmwwmm

Wimun—

[Fallure to direct the State
Government of Haryana to abide
by the provistons of the Land
Actquisition Act, which iz a Cen-
tral Act, in respect of acgulsition
of land in the district of Gurgaon,
Haryana, for a Private Company,
viz, Maruti and Co., Ltd. (40)]

BHRI D. K. PANDA (Bhsmjanagar):
I beg to mowe:

“That the demand under the head
‘Department of Food' be reduced to
Re. 1"

[Failure to nationalise sugar
industries in the Private sector
m the country. 27

“That the demand under the head
‘Department of Agriculture be
reduced to Re. 1.”

[Failure to complete the minor
irrigation schemes long proposed
to be completed. (30))

“That the demand under the head
‘Agriculture' be reduced to Re. 1.”

[(Failure in forthwith rejecting
the proposal of the All-India
Sugar Millowners’ Assoeiation to
take over and run the sick sugar
mills in the country. (81)]

“That the demand under the head
‘Agriculture’ be reduced to Re. 1.”

[Fallure in evaluating an inte-
grated policy on sugar. (82)]

. “That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Need to give priority to agro-
industries in all the States in
general and In Orissa in  parti-
cular. (83)]

“That the 'demand under the head
‘uﬂumumwum"

[Hndbum-heam in-
. dustry at Navagarh in Ovissa and

a jute industry in Cuttack district
in Orissa. (84))

“That the demsnd under the head
‘Agriculture’ be reduced by Rs. 100.”

[Need {o present the interim
teport of the Industry Committee
on sugar industries during the
current sesgion, (83)]

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100."

{Need te develop agro-indus-
tries in each state wherever there
are possibilities. (86)]

“That the demand under the head
*Agriculture’ be reduced by Rs. 100."

[Need to introduce the Orissa
Land Reforms Amendment Bill
in its original form immediately
during this session. (87)]

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100"

[Need to take effective steps for
distribution of Government fallow
land of 20 lakh acres in Onssa

Harijans through popular com-
mittees. (B8))

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

“That the demand tmdorthehud
‘Agriculture’ be reduced by Rs. 100."

{Failure to supply full quantity
of toned milk to token holders at
D.MS. depots. (42)}

“That the demand under the heaa
‘Agriculture’ be reduced by Rs 100.”

{Failure to start bome delivery
service by D.M.S. (43)].

“That the demand under the head
‘Agriculture’ be reduced by Ru. 100.”
[Failure to lock {nto com ts
regarding distribution of at
DM.S. depots {44)].
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“That the demand under the head
‘Agriculture’ ba_reducud by Re. 100.”

[Fallure to check malpractices
by the staf at D.M.S, depots
(45)].

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100."

{Failure to supply milk in time
by D.M.S. to Tcken holders (46)].

SHRI K. SURYANARAYANA
(Eluru): I beg to move:

“That the demand under the head
‘Department of  Agriculture’ be
reduced by Rs. 100.”

| Failure to constitute Tobacco
Board immediately for the benefit
of the tobaecco growers in the
ccuntry (47)).

“That the demand under the head
“Agriculture’ be reduced by Rs. 100.”

[Failure in implementation of
land reforms schemes in the
various States (48)].

“That the demand under the head
“Agriculture’ be reduced by Rs. 100.”

|Failure in proper distribution
of chemical fertilizers to the
farmers in time (49)].

“That the demand under the head
“Agriculture’ be reduced by Rs. 100."

{Failure to distribute the Gov-
ernment land to the landless agri-
cultural families in Kolleru area
West Godawari district of Andhra
Pradesh (50)].

“That the demand under the head
‘sAgriculture’ be reduced by Rs. 100.”

[Faflure to provide sufficient
credit facilities to the small and
marginal farmers (51)).

“That the demend under the head
* *Agriculture’ be reduced by Rs. 100.”

[Failure to start Crop and
Cattle Insurance Compeny for the
benefit of the farmers (52)].
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“That the demand under the head
;f:pmmmt of Food' be reduced by
100.

[Failure to nationalise the sugar
factories in the couniry (53)].

“That the demang under the head
‘Department of Cc-operation’ be
reduced to Re, 1.

[Faiure to supply required
material such as iron and steel
and cement to the new co-opera-
tive sugar factories under con-
struction (54)].

“That the demang under the head
‘Department of Cc-operation’ be
reduced to Re. 1.”

[Failure to recommend to the
State Governments to recruit

qualified technical persons to
manage the co-operative sugar
mills (55)].

“That the demang under the head
‘Department of Co-operation’ be
reduced by Rs. 100.”

{Faflure in working of co-
operative rice mills in Andhra
Pradesh due to lack of working
capital (56)].

“That the demang under the head
‘Department of Co-operation’ be
reduced by HRs. 100"

{Fallure in working of Super
Bazars due tp mismanagement
and lack of proper supervision by
State Governments (57)].

“That the demang under the head
‘Department of Co-operation’ be
reduced by Rs. 100.”

[Need to allocate more funds to
the new co-operative sugar fac-
tories which are under construc.
tion as the cost of the material
has gone high than originally
planned (38)].
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“That the demang under the head
“Department of Co-operation' be
reduced by Rs. 100.”

[Failure to organise the Co-
operative Labour Societies in all
the States (59)).

“That the demand under the head
‘Department of Co-operation’ be
reduced by Rs. 100"

[Fallure to organise prcducers-
cum-consumers co-gperative gocie-
ties in the country (80)}.

SHRI GADADHAR SAHA (Birb-

hum): 1 beg to move:

“That the demang under the head
‘Agriculture’ be reduced to Re. 1.”

{Failure to provide employment
to the uneducated and landless
agricultural labourers to save
them from starvation and starva-
tion deaths (61)].

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Need for increase in allotment
of minor irrigation scheme and
fund to West Ben{al Government
for constructicn of shallow tube-
wells. m cluster on Government
owned and operated scheme and
on loan scheme for backward Bir-
bhum District and other districts
of West Bengal. (62)]

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Desirability of increase in
allotment of minor irrtgation
schemes and financial assistance
to West Bengal for construction
©of deep tubeswells and river lift
irrigations for backward Birbhum
district and other districis of West
Bengal (83)]1.

“That the demang wnder the head
“‘Agricaiture’ be reduced by Ra, 100."

[Failure to provide chemical
fertiliser at reasonable (fhoed)
rate and high yielding variety of

D.G. Min, of Agri;, CHATTRA 28, 1896 (SAKA) D.G. Min, of Agrt. 402

seeds (wheat and paddy) in time
and pr¢vide loan to the medium
small farmers. (64)]

“That the demang under the head
‘Agriculture’ be reduced by Rs. 100.”

{Fallure to stop eviction and
give protection against eviction to
share croppers (65).)

“That the demand under the head
‘Agriculture’ be reduced by Rs. 100.”

[Need for increase in number
of poultry block umits, poultry
village units, fishery block units,
and fishery wvillage umts set up
and to be set up in every district
of West Bengal during the Fourth
Five Year Plan. (66)]

“That the demanc under the head
‘Department of Food' be reduced by
Rs. 100."

[Failure to check black market-
mg and adulteration in foodgrains
and essential commodities. (87)]

‘That the demand under the head
‘Deparument of Foeod' be reduced by
R" 100‘!!

{Failure to check price nse in
foodgrains. (68)]

“That the demand under the head
‘Department of Food' be reduced to
Rs. 100.”

| Fallure to get the closed sugar
mill at Ahmadpur 1n the district
of Birbhum of West Bengal re-
opened and reinstate the johless
workers there. (68))

“That the demand under the head
‘Department of Community Develop-
ment’ be reduced by Rs. 100.”

|Fallure to implement the re-
commendations of the Consulta~
tive Committee on Community

Develogpment and Paschayst Raj.
(70}
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“That the demand under the head
‘Department of Community Develop-
ment' be reduced by Rs. 100.”

[Need to advise the Panchayat
Department, Government of West
Bengal to avoid carelessness and
arbitrary attitude in the matters
of acquisition of land for exten-
sion of existing road for Shib-
nagar in the district of Birbhum
in terms of provision of Land
Acquisition Act which is a Cen-
tral Act. (71)]

“That the demand under the head
‘Department of Community Develop-
ment’ be reduced by Rs. 100.”

[Failure to release the funds
alocated to West Bengal and so
many other State Governments
under Crash Scheme for Rural
Employment during 1972-73. (72)]

“That the demand under the head
‘Department of Community Develop-
ment' be reduced by Rs. 100.”

[Need for increase in allotment
of units and blocks under special
nutrition programme and applied
nutrition for coverage of total
areas of all districts of West
Bengal affected by drought during
Fourth Five Year Plan period.
(13)]

“That the demand under the head
‘Department of Commumty Develop-
ment’ he reduced by Rs. 100.”

[Need for sanction of many more
schemes and allotment of early
release of more funds under
Crash Scheme for Rural Employ-
ment for backward Birbhum dis-
trict and other districts of West

Bengal (74)]

“That the demand under the head
‘Department of Community Develop-
ment’ be reduced by Rs. 100.”

[Need for extension of feeding
programmes for inclusion of all
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pre-school and school children
and expectant mothérs in West
Bengal and other State Govern-
ments. (75)]

“That the demand under the head
‘Department of Communty Develop-
ment’ be reduced by Ra. 100."

[Failure to hold regular elec-
tion to Panchayat Raj bodies in
West Bengal and to introduce
direct election to all Panchayat
Raj bodies there, (76)]

MR. CHAIRMAN: The cut motions
also are before the House,

*SHRI B. N. REDDY (Niryalguda):
Mr. Chairman, Sir, it need not be
particularly stated that agriculture is
the most important fisld of activity
in this country. Therefore the field
of agriculture cem be considered as the
touch stone to the efficacy of the vari-
ous policles of the Government of
India. To state briefly, the present
condition of our agricultural produc-
tion 18 that we are forced to import
foodgrains from TUSA, let alone
achieving self-sufficiency in the mat-
ter, after a continuous rule of Con-
gress Party for 25 years. The Gov-
ernment itself stated that a major
portion of our country is in the grip
of famine and drought.

Today this country's food situation
has deteriorated to such a level that
1t i= not in a position to fulfil the
targets set by the Government. It is
doubtful very much whether the food
production would touch the hundred
million ton level.

The fact that production hag de-
teriorated, that we are forced to de-
pend on other countries for import of
food grains continuously, and a major
portion of the country is in the grip
of famine, go to prove the miserable

*The original speech was delivered

in Telugu,
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fallure of the so called socialist poli-
cies that are professed by the Gov-
ernment. The slogan of self-reliapce
has been reduced to an illusion and
the slogan of Garibi Hatao has be-
come & melo-dramatic farce. By way
of illustration, as to how the Govern-
ment has shamelessly failed in fuifill-
ing its professions and promises, I
would like $0 quote here from the
speech of hon. Minister Shri Fakhrud-
din Ali Ahmed made during the last
Budget session, “But in spite of the
bad weather conditions in some parts
of the country like drought in Maha-
rashtra, Andhra Pradesh and Mysore,
floods in Bihar, UP. and West Bengal
and cyclone in Orissa, I hope we shall
end the year with a production of 112
to 118 million tonnes of foodgrains.”
The Minister further states that “Five
years ago, we had declared that we
shall stop all concessional imports
from outside. That promise has been
fulfilled by us. Not only concessional
imports of foodgrains have been stop-
ped, but we are no longer importing
foodgrains even on commercial ac-
cvount. I hope in a few commodities,
we shall become self-sufficient within
two to three years time.” I need not
separately mention here that the esti-
mates of the Minister have proved to
be wrong and the Government has
failed. It {s strange to see this Gov-
ernment taking shelter in such outmo-
ded and snclent ¥xcuseg like monsoon
for its farlure in the agricultural field.
This monsoon is the only shelter that
15 available to the Government from
the Finance Minister Chavan to Agri-
culture Minister Shri Shinde

The Congress has been in power for
the last 25 years. For the last 10
years the Government has been pro-
claiming from the roof tops vocifer-
ously that the country is advancing
towards self-veliance in the field of
agriculture, In an age of space roc-
ket and great industrial advancement
it is & clear proof of failure of the
insolvent and incompeétent policies of
the Government when it takes shelter
in guch age-tld explanstions as failure
of mensoon. Mr. Chairman, Sir, I
would submit that it is shameful that

this Government is taking shelter in
such lame excuses.

If you see the extent of irrigation
only 21 per cent of the cultivable area
of land is irrigated. It would be an
urdisputed fact that the conditions
would have been differemt if this Gov-
ernment had really helped the poor
farmer in his endeavour and rescue
him from the clutches of capitalistic
land holders. The present state of
affairs, on the other hand, is the re-
sult of the policies of this Govern-
ment to shield and safeguard the in-
terests of the landlords. I therefore
submit, Mr. Chairman, 8ir, that it is
improper, baseless and sbsurd for this
Government to blame mother nature
for the fajlure of their bankrupt
policies.

Now I would like to take up some
points in detail. Coming to the agri-
cultural production we are yet to see
the Government achieve target of 112
million tons of modmlm I hope
the Minister would be in a position to
state that the country has achieved
a hundred million ton target at least.
But the present conditions in the field
of agriculture in the country reveal
a different story. That the 3/4 of the
the country 1s in the grip of severe
famine is a fact which has been stated
by the Government itself. In a re-
view of drought situation in India it
has been stated that “227 districts out
of 340 and a populaion of about 20
crores out of 56 crores haves heen
affected under drought conditions in
the country in varying degrees” We
know that the Government has come
out with facts in this connection.
Which State is not in the grip of
famine these days? We know that
Bengal is in the grip of severe famine
that people are migrating in large
numbers. The Government is aware
of the fact that the State of Anéthra
Pradesh is being crushed under the
severe famine for the last two years.
It is also a fact that all the members
here have submitted to the Govern-
ment that the State Govérmnment of
Andhra Pradesh i completely para-
lised ard not in a pogition to fase the
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situation of famine there. The State is
forced to beg for food from other
States because of this situation.
We cannot hide the fact, even U
we want to, that people are
torced to migrate with bag and
baggage to other areas due to lack of
fodder for the cattle, food and drink-
ing water in the State of Maharashira.
What answer has the Minster to give
in such a situation? The Minster
stateg that the Government 18 taking
all relief measures necessary to com-
bat such a situation. 1 would like to
ask the Minister as to why we are
torced to face such a situation? Why
did not the Government take neces-
sary preventive steps? The fact that
3/4 of the country is in the grip of
drought or famine 18 unequivocal
proof of the fajlure of the polimes of
this Government. I would like to
submit that the present famine condi~
tions are like a judgement on the
bankrupt and futile policies of the
Government,

You talk of green revolution as a
great solution to all these problems.
They say that they are helping tl:le
farmer in getting fertilizer, and in
following new and scientific tech.m-
ques in the field of production. I think
that Shri Fakhruddin Ali Ahmad or
Shri Shinde may not talk so confi-
dently of this green revolution s
they did last time. Here I would like
to quotp Misg Frankel, a consultant to
the US Aid Mission in India. In her
book, ‘India’s Green Revolution’ she
writes: “Nevertheless, the benefits
have been heavily weighted in favour
of the large farmer (the cultivator
with 25-30 acres or more) who has
‘been able to exploit full potential of
1he new technology. Although 15 to
25 acres farmers have also experienc-
ed absolute inecreases in output and
income, the gap between the large
and medium fsxmers has undoubtedly
widened. Small farmers, those with
10 to 15 acres have so far made only
marginal gains, and ultimately they
may even find their farm operations
over-capitalised and uneconomic.
Some farmers with less than 10 acres
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have experienceq an absolute deter-
igration in their economic position
with the increaging difficuity of Anding
leased land on reasonable tepms.’
This is the result of the green revolu~
tion. Another fact that kas been
brought out in a recent survey that
was undertaken in Punjab is that
there 18 an increase in the numbey of
large landholders. A scientist by
name Shr; Asocke Rudra stated that
“In fact, a research study has report-
ed that in the Punjab land owned by
big farmers increased between 1955-56
to 1967-68 by almost 95 per cent
This average hides a sigmificant vari-
ation in the rates of expansion. Farms
of the size groups 20-23 acres expand-
ed by 4 per cent whereas those of the
size groups 100—150 acres increased
by 45 per cent. Most of the addition
to the size took place through pur-
chases.” 1 therefore like to submiit
that this green revolution has created
a green class instead of amecliorating
the conditions of the small farmers, It
is clear fact that this green revolution
has in no way helped in the increase
of standard of living of the weaker
sections of the society. I would there-
fore submit here that our ruler.
should undertake a thorough study in
order to assess the conditions in which
our villagers are Hving at present.
People living below the poverty 1 ne
increased from 50 per cent to 70 per
cent. There is no doubt that a mavwo-
rity of these are the people living 1
villages. Another noteworthy fact i
the increase in the number of aeri-
cultural labourers.

This Government is proclaiming that
it would distribute surplus land to the
landless poor. But what do we sce?
Because of itgs policv of safeguarding
and supporting these vested interests,
the small farmers are forced to be-
come landless agricultural labouiers,
In Bengal we know what had happen-
ed in the 30 called socialist regime of
Shri Siddbartha Shanker Ray, A
majority of the share croppers who
were given land were squeezed out of
that land because of oppressive poli-
cieg of the present day Government.
Because this Government is openly



409 D.G, Min. of Agri. CHAITRA 26, 1805 (SAKA) D.G. Min, of Agri. 410

supporting the exploitation of the
landless poor by the capitalist land-
lords, these poor farmers are denuded
of their small holdings and are forced
to become agricultural labourers. Here
I would like to state that in 1961 the
percentage of cultivators wag 53 per-
cent whereas in 1971 they have dwin-
dled to 41 per cent. When the agri-
cultural labourers were 16.1 per cent
in 16]1 the number increased to 25.8
in 1971, How did such a
sitvation arise? Today the Govern-
ment says that they are determined to
distribute surplus land to the landless
poor. But the glaring fact is that the
small farmer 1s being exploited by the
unscrupulous capitalist landlord. Can
you deny this? Can you disprove 1t?
You cannot.

Due to a recent study on unemploy-
ment it has been quoted that the
number of unemployed people is of
the order of 25 million. This is the
number that is accounteq for. We
would not know as to what wowd be
the number thai is not accounted for.
The unemployment is growing day by
day.

Coming to the availability of food
the Government says that it has pro-
cured the total available foodgrains.
The main question is whether the
availability of foodgrains have in-
creased to the farmer who is the main
source of production? It is of no
consequence if you say that you are
getting foodgrains from USA or USSR
According to Economic SBurvey 1972-73
the availability of foodgrains is 430
grams in 1958, It is 428 grams in 1972,
This proves the fact that availability
of food has been reduced. If you see
in termg of ounces it is 15.21 in 1056
and 15.11 in 1972. Can you say that
you are in a position to supply food-
grains to the common man at reason-
able prices? How many falr orice
shops are there in the villages? 1T
wonid like to state the position in the
State of Andhra Pradesh. When the
situation worsened
fair price shops here snd thers. The
so called rate of Re.
price rice is

;
gF
i

which fact you took pains %o propagate
in the Radio, was not available in any
fair price shop. The rate which you
have determined for paddy is a higher
rate than that which is prevalent in
the market. If you try to make this
procurement as a trump card for all
evils it will not solve the probl m.
This fact is proved amply by the situa-
tion which is existing now.

Comung to land reforms it has be-
come a shameful drama of mockery in
your hands. I have stated this even
Jast time. In reply to a question hon.
Shri Shinde stated that 50 to 80 lakhs
of acres of land would be available for
distribution, Previously it has ‘b?e‘n
stated by the Planning Commission
that the surplus land available for
distribution would be 4 crore acres.
Where is the comparison between 4
crores and 50 or 60 lakhs? If you cee
the availability when you actually go
to distribute the land in the States the
position, Mr. Chairman, is as follows*
—*If you take the estimates of the
availability of the land after these
Acts, the picture becomes clear When
the Madhya Pradesh Goverminent
adopted a ceiling law, the Government
expected 17,186,000 acres of land to be.-
come surplus. But the present esti-
mates show that not more than 50,000
acres of land can be available for dis-
tribution. In Rajasthan, against the
original expectation of 21,680,000 hec-
tares of surplus land being available,
it is now estimated that only 5,20,083
hectares of surplus land can be distri-
buted...” In this way, from lakhs it
has come down to thousands in every
State. In Andhra Pradesh the Ctief
Minister has stated that the land re-
forms would be implemented imme-
diately. After the State has been
plunged into factional fights for sepa-
ration of the State into Andhra and
Telengana, the implementation of land
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in the welfare of the down trodden
massee, That is why the variation in
the figures that are stated by the Plan-
ning Commission and the Govermmnent.
The Government is further interested
to secure its position of power and
that is why it is trying to hoodwink
the people at large.

Recently the Planning Commisiion
has constituted a task force, which
states “The land reform measures
adopted since Independence have
failed to bring about the required
changes in the agrarian sector”.
Among the reasons for poor perform-
ance, it is mentioned ‘lack of political
will' and the hiatus between precept
and practice and the inadequacy of
the administrative organisation in
practically every State” Therefore
this Government lacks the will to
implement the land reforms. They
have only a will to keep their porition
of power in tact. It is only for this
purpose that they have distributed,
land if any. The question today is
whether the Government is determin-
ed to do away with the system of
landlordism and release the down
trodden and the oppressed from the
clutches of these landlords. The way
the Government is implementing its
policies prove their intentions to be
otherwise. The Government itself
constitutes of capitalists and landlords
in a different garb. That is why our
leader stated that it is not land to the
tiller, it is land to the landlords., It
is not land reforms but it is land-
lords reforms.

On the basis of the Chief Minusiers
Conference held in last July this
Government has formulated rertain
guidelines. What are those guidelines?
Do they leave some land to the land-
less? These guidelines only help the
eviction of the poor and small farmers
from tbeir iands. They help concen-
tration of landeq property in hands of
rich landlords. Under these guidelines
one can hold 27 acres of perenially
irrigated land and create one such
unit for each major member of the
family. These are the guidelines that
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were set by the great socialists Shri
Shinde and Shri Fakhruddin Ali
Ahmed. Therefore the crux of the
problem is that this system of Jand-
lordism should be broken and the
people that are being exploited for
generations should be rescued from
the clutches of these landlords. That
this Government is not keen on such
a task is proved by the history. This
Government in their anxiety to retain
power and to protect the interests of
the landlords goes to the extent of
oppressing the weaker sections of the
society. This Government's hands
are polluted with the blood of the
poor, the down trodden and the wea-
ker sections of the society.

Finally, I woulg like to conclude
that the so-called revolutionary slo-
gans which you take cannot any lor-
ger hoodwink the people The only
solution to this problem js that the
people should rise unitedly to fight
oppression, exploitation by the verted
interests. I can also assure this
power hungry Government that it
cannot hoodwink the people for long

ot el wre 7 fanT (IR
l‘;;r): aamaft wEEm, WiEeeT it
fearem v 9 wAf woew g€ @ wAd
# W wgEw w7 gifew TATA AT g
st = fore 7 qwdT wvAT f
g w9 feare Y dvwrer
JFT WfgT | dFATEE WW IE §
fir 3t gardt gfvardy geframy & ey
QX &R & i fieer et Y s
2 wur wATH w1 dur v § for
fadgea @z St aEft ¥ wreavawar
¥ da ¥ w w  gee @
g & ar W wwN vw @7 & W §
1 o7 AT § T wrarT, R AT T
#ror & fe o off v geh ) e
Juaifiay S o e ¥ owm owE &
iz & @it wdww & gmm wer fe
¥ EX TC VAT SR & | ANy W Y
gizamgwe % wroard @ arfie g
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T Y ST o Y o el gl
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o fo w1 9 v fogrk faear dwr
AW www § ay IS 8 o o
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7 5 ¥w go dvo o 1 go fto
TR W AW N ow wT 6 &)
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sty R @ & A & fg o o
fazv £ gravewar € a8 F6"

MR CHAIRMAN- Please continue

your speech tomorrow. Now we take
up Half-an-Hour Discussion

18 hrs

ARREST OF MEMBERS—Contd.

MR CHAIRMAN-' I have to inform
the House that the Speaker has recei-
ved the following telegram, dated the
15th Aprl, 1973, from the Supenn-
tendent of Police, Ujjamm-—

“Shry Phool Chand Verma, Mem-
ber, Lok Sabha, was arrested on the
15th April, 1973, at 1530 hours, un-
der Sections 3/7, Essental Commo-
dities Act, for violating ban ob
Inter District Movement of Food-
grans. Shri Verma was remanded
to judicial custody under the order
of the sub-Divisonal Magistrate.
Presently he is lodged in Bhader-
ongarh Jail, Ujjain.”
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HALF-AN-HOUR DISCUSSION

PURCHASE OF SHARES OF SHAW WAL-
LACE AND COMPANY.

SHRI JYOTIRMOY BOSBU (Dia-
mond Harbour): Mr, Chairman, Sir,
today's discussion will reveal a story
of back-door deal between Indian
tycoons, bags of foreign exchange
owners and greedy British Merchant
adventurers. Foreign banks, especi-
ally British, and chartered banks like
Punjab National Bank and Unit-
ed Commercial Bank have been invol-
ved and the Government of India 1s
a silent spectator,

It iz all about Shaw Whallace and
Company which is very prosperous
They had given a dividend of 17 per
cent in 1870 and 27.5 per cent in 1871.

The whole thing reads like a detec-
tive novel. It is a story of manipula-
tion and evasion and inter-locking of
companies. Shaw Wallace has been
dealing with essential commodities
like food, flour, wines and
spirit, fertilisers, medicines, ani-
mal feed and engineering. People
are paying through their nose for the-
se commodities, Similar thing hap-
pened recently in the case of Amal-
gamated Coal Fields Ltd. and the
price paid for this vast property was
only Rs. 4540 lakhs. I want to ask
this question whether such a vast
property could be sold for this sum,
The balance was paid in black money
by Mr. Poddar to the owners of this
Amalgamated Coal Fields Litd.

In reply to Unstarred Question No.
4763 it says: holding of Shaw Wal-
lace and Company is held by:

1. R, G, Shaw & Co. Ltd.,

2, Shaw Darby & Co. Ltd.

3. Shaw Scott & Co. Litd.

4, Thames Rice Milling Co. Litd.
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The Company Law Board has
an order that any transfer of
held by the above companies

void for a period of three years,
am told that the whole deal is
accomplished fact. This is only
eye-wash. The Government

led the House, Before the takeover
attempt 38 per cent of the foreign
holdings were in the hands of these
four companies. On 24-12-1871 the
London Financial Times had said:

1]

g

“R. G, Shaw and SIME DARBY
holdings have stateg that talks are
going on which might lead to a
closer association between the two
Both are London based merchant-
ing and plantation interests. Each
has a holding of more than 30 per
cent in the other. The market
thinks SIME DARBY will bid for
Shaw, whose shares jumped from
190 d. to 800 d. valuing the company
at £ 18.2 million.”.

It further said on 23rd Marech, 1972:

“SIME DARBY holdings and R.
G. Shaw & Co. announce that the
scheme providing for the merger
was sanctioned by the High Court
on March 20, and will become
effective tomorrow.”.

So, the four companies were wholly
owned subsidiaries of Shaw Darby
Trading Ltd., and an attempt was
made to get the ownership and con-
trol of these four companies. This
was being done through a stage-
managed operation, namely the set-
ting up of a company for this pur-
pose and Luxembourg which has libe-
ral laws was chosen for this purpoase,
and the services of a suitable show-
man, namely Kalysn Basu whose
mental gtability was questioned by the
Canadian Government's letter dated
12th June, 1972, were obtained for this
purpose. These people wanted Mr.
Kalyan Bosu, and ke wanted to seitle
down in London after completion
the deal. And he staged a complain
He thought that he would get

8

{
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money which would enable him to
settle down in London, Among these
collaborator is Mr. S Deb, brother~
in-law, superintendent of Hukam-
chang Jute Mills which is owned by
Birlas, G. D. Kothari, a very close
relation of Birlas and the principal
operator is K. K. Birla, brother-in-
law of B. P. Poddar who has already
considerable bulk shares in Shaw
Wallace & Co. The root of this evil
is stockpile of black foreign exchange
abroad, and a thorough probe is
wanted, and it should be done if
necessary through private detective
agencies,

18,05 hrs,

iSrt K. N. Tiwary in the Chair)

The cable speaks for itsell. This
was from Kalyan Bosu to Mr. Jhub-
ber, a Jew Solicitor in l.ondon. It
reads-

“K. absolutely out. B funds will
be transferred 14th Seplember
1972.".

K. means Kalyan Bosu and B means
Birlas.

I have got with me here a copy of
the affidavit which reads thus. It is
an affidavit made by the Government.
It says:

“Thereafter, he met Mr, G. D.
Kothari on 28th June, 1872 at the
Ruby House, Calcutta. Shri Basu
claimed to have known Shri G. D,
Kothari since 1860, when Shri Bosu
discussed with Kothari about  the
financing of an aluminium rolling
plant to be imported by Shri
Kothari in India. Shri Bosu claims
that his meeting with Shri G. D.
Kothari was by way of courtesy
call, Shri Bosu also met Mr. Wads-
ley of M/s Place Siddon & Gough.

This was a British-controlled com-
pany.

This was on 27th June, 1972. Let
me now give an extract from the
cahle. It veads thus, It ls a telegram

274 LS.—14
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addressed to Mr. Jhubber care Tho-
mas Cooper, TLX 886344 London. It
reads thus:

“K absolutely out. B funds will
be transferred your account 14 Sep-
tember stop suspect our inclusion
arranging further solicited tomor-
row stop bank guarantee will be
advised after Reserve Bank India
written clearance stop Also note do
not give information

Bosu care Deb.”.

No permission from the Reserve
Bank was, of course, ever sought.

An overdraft from the Charfered
Bank was also sought. It says:

"It is also submitted that Shri
Bosu has already entered into a
firm agreement for purchase of
shares of R. G. Shaw & Co. Ltd.,
London at a price of pond 18 lakh
equivalent to Rs. 3.24 crores, for
which purpose he appears to have,
as reported earlier, obtained an
overdraft of *19,70,000 from  the
Chartered Bank, equivalent to Rs.
3.7 crores, thereby contravening
the provisions of section 4 (1) (a)
of the Foreign Exchange Regula-
tions Act.”.

1 want to ask the hon. Minister:
can he reply to our satisfaction against
what the Chartered Bank allowed
this overdraft? I can say Kalyan
Basu had no money. Let us see what
Kalvan Basu was worth. This is from
page 3 of the affidavit:

“Inquiries further reveal that the
said Shri Kalyan Basu alsp owned
a house in Basel, Switzerland,
which was registered in his own
name and the house was sold by
the Swiss Government a couple of
years ago for liquidation of the said
Shri Basu’s debts which, according
to the information received, amoun-
ted to over a half miillion francs,

“Information received further
indicates that the rents ang taxes
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on the house had not been paid for
a long time and were ultimately
recovered from the sale proceeds of
thig house.”

Let us see what they say more about
it

“Message dated 8-4-72 from the
French Police to Interpol Hg: ‘Ac-
cording to & complaint received by
the French Police, Bosu was sus-
pected of cheating involving 10,000
only franks committed in begin-

ning of 1871. As a result of action
taken taken by the Canadian
Police. ..

MR. CHAIRMAN: He is also Basu.

SHRI JYOTIRMOY BOSU: He 1
another Basu unfortunately

regarding the Toronto case,
t.he fraud charges against Basu was
suspended as he was ordered for
deportation, Basu was finally de-
ported from Canada by Japanese
Air Line..." etc. ete.

Then it says:

“Letter dated 21-7-72 from Ger-
man Police to Interpol Hq: ‘Preli-
minary proceedings at Dusseldor!
pending against Basu for hit and
run driving and the embezzlement
of a motor car hired by him, and
alsp for two fraud cases”.

Then jt says:

“Letter dated 11-1-72 from French
Police to Interpol Hq: “There was a
complaint against Basu in France
for cheating involving 10,000 francs
in the beginning of 1971"'"

THE MTNISTER OF STATE IN THE
MINTSTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): Why does he not come
to the points raised in the half hour
discussion?

APRIL 14, 1973 shares of Shaw Wallace & Co,
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SHRI JYOTIRMOY BOSU: Do not
ger worried.
Then:

“Inquiries were also conducted
with ‘the Canadian authorities
which disclosed the following:—

‘...A Canadian compeny would
be incorporated to own the invest-
ments, No mention was made of
what securities would actually be
pledged or their term. The transac-
tion was not concluded because of
Basu's lack of creditworthiness' ”

The French police wanted him for
not supporting his wife and children.
Yet in his memorandum addressed to
the Prime Minister, he said he had
accumulated foreign exchange capital
to the tune of $25 million which is
about Rs. 18 crores. This is nothing
but a smokescreen. Let us see his
background, integrity and character

In 1852, this man was involved in
a case in Calcutta. He deserted his
wife and children. The Swiss Gov-
ernment refused him entry. Under
the Canadian Government letter
dated 12-6-72, he was deported from
Canada. On 8-8-72, he appeared be-
fore the Immigration Appeal Bench
at Toronto. But the appeal fell
through. He even stole a car.

Then this very man adores the
Prime Minister and dedicates himself
to garibi hato. Here is a booklet
which he has publisheg where he
SRys

“l have seen you on television
and have heard your mammoth call
of garibi hatao.”

Of coursge, he has now denied it—
“I decided to join the team and
make my contribution to the nation,
as a businessman...” ete. ete.

These are all high-sounding words
and 50 T had better not go into them.
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I want to ask the Government, Mr.
CBI, I mean Shri Ramniwas Mirdha:
What was the Government of India
doing? What were the CBI, the RBI
and the Company Law Department
doing? Why ‘was section ¢ IPC not ap-
plied?

Kalyan Basu left India on 8-7-72,
but returned on 27-8-72 to Delhi. My
question is: Did he meet any Minis-
ter here? My report iz that he did
meet a Minister. On 21-8-72, he left
and returned on 4-11-72. This wav
he made three trips before he was
arrested. There was a warrant against
him, issued by Interpol in 1970. The
NCB Canada's letter addressed to New
Delhi.

MR CHAIRMAN: Do not go into
so much of detail

SHRI JYOTIRMOY BOSU: It says
that “he has attempted many frauds in
this country (Canada), using fraudu-
lent letters of credit of bank in Swit-
zerland. He iz also well known to the
police in Germany and France for
similar frauds concerning finances, He
is also presently wanted in Switzer-
land for non-support of his wife, etc.
The mental stability is gquestioned on
his activities should be watched as he
will no doubt attempt further crimes.
I have notified the interested Bure-
aux by radlo.”

The advice from the French police
came on 841972; from the Germsn
police on 3-3-1972, The Canad-an
Government said that Basu was a spe-
eialist in erimes of financial swind-
les, and no doubt he would comtinue
his activities. On 18-8-1972, Kalyan
Basu reached Calcutta on deportation.
Then came the cable to the Punjab
National Bank from the manufac-
tvrers, Hanover Trust, London.

The question arises, what about the
story that has been given ocut-—the
bank swindle of Rs. 76 crores, that is,
five crores in dollars and 2.15 crores
in Swiss fremcs. It is nothing but a
smokescreen. Why ne prosecution was
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launched becaumse it involves a lot of
money, and it is this money that one
is talking about; the money which
they are spending to get control of
Shaw Wallace & Co. This is nothing
but India's black money 1is forelgn
exchange. The method is, deposit
black money in foreign exchange
through one door of a bank and take
overdraft from the other. The colla-
borating Chartered Bank should not
be allowed to do business in this
country. Their assets should be fro-
zen. You must punish the Punjab
National Bank, the Reserve Bank of
India and the CBI, for they have
taken no steps. Deliberately they
have been bribed and a lot of money
went through and that iz why this
man had so much of freedom of move-
ment. The Shaw Wallace company's
employees were alret and they rushed
to us; things came to light. We raised
questions here and we raised the issue
here, and thiz Government took the
stand, “No information to the Reserve
Bank of India.” You are nothing be:-
ter than Rip Van Winkle. You are
always in sleep. I want to ask Mr.
Chavan here, who immobilised the
CBI which is controlled by the Prime
Minister herself. I want to ask, is
1t not the same story that happened
the Oriental Carpet Manufacturing
Company, by Sudarshan Birla, and
the man went to Shri Lalit Narayan
Mishra? Shri Lalit Narayan Mishra
must have taken him to Mr. Mirdha.
1 ask Mr. Mirdha to say yes or no whe-
ther you have stayed in the OCM
guest house in Amritsar seven days
before their search? I want to ask
him a straight question. Say yes or
no.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL. (SHRI RAM NIWAS MIRDHA):
1 can straightway say that I never
stayed in that guest house. (Interrup-
tions).

SHRI JYOTIRMOY BOSU: I
very glad to hear that.
wer- raided.

Two promises
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MR. CHAIRMAN: Ther is one thing
Mr. Bosu, Before you levy any such
charge, you must verify the facts.

SHRI JYOTIRMOY BOSU: I have
given it in writing. I have given no-
tice under the rules well in advance.
You are cautious, and I admire you.

MR. CHAIRMAN: You have given
notice; that is true. but without veri-
fying it, you are making a charge.
It should not be done like that,

SHRI JYOTIRMOY BOSU: He has
denied it. He hag said no. I am glad
to hear that.

Now, I am told.that a senior Cabinet
Minister, and one recently promoted
State Minister are deeply involved in
this matter. They are showing a lot
of interest in the Shaw Wallace mat-
ter.

The Calcutta paper said that the
Prime Minister knew Kalyan Basu, We
want a statement on this. Why is it
that the Deputy Director, Mr. Guha,
whose house had been recentily burg-
led, has been transferred? They spread
chloreform and they were in  deep
swleep for two hours, and the papers
were taken out and torn intlo pieces. I
want to ask the Government—Mr. Mir.
dha particularly—has any enquiry been
‘nstituted as to who has done it, be-
rvause there is a suspicion that even
a Government agency is behind it.

I want to ask why this Mr. Guha
has been ftransferred to another de-
partment one year prematurely. We
demand his return till the enquiry is
completed. At the same time, 1 de-
mand that the wvoting rights of the
four sterling companies should be
frozen immediately, bedause Kalyan
Basu claims that he has them already
under his control. There are four di-
rectors’ vacancies. They shculd take
employees’ representatives and an ad-
ditional Government director. Why
not take over the company? A tho-
rough probe is absolutely essentlal in
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the following matters; one, sale of two
coal companies to Shri B. P. Poddar:
two, sale of R. G. Shaw shares to
Shaw Wallace & Co.; three, the mag-
nitude of illegal accumulation of
foreign exchange account by Shaw
Wallace. & Co., or the account of Shaw
Wallace & Co., in the United King-
dam.

This is a very serious matter. This
country is being bled white and the
money in black form is taken out
and the Government is callous. Either
they are hand in gloves with them or
they are having an eternal sleep. 1
thank Mr. Mirdha and I wanteq to
get it clarified.

SHRI INDRAJIT GUPTA (Alipore) :
I shouid like to seek a couple of cla-
rifications arising out of the order
passed under section 250 (4) of the
Companies Act on 18th December, 1872
banning the transfer of equity shares
in this company. This order among
other things spcaks about substantial
block of shares h-ld by public finan-
cial institutions. I want to know whe-
ther it is a fact. or not, that the pre-
sent board of directors are practical-
ly the nominees of the employees of
the same Sime Darby R. G. Shaw
Group including Mr. Hayward himself.
By this order of December 18, while
they have banned the transfer of
shares, does it not mean also that
this board of directors of Shaw Wal-
lace is kept intact for the next three
vears and therefore through the vot-

ings rights which they control
they are in a position to
carry on all gorts of %ack door

deals during the next three years?
Why, along-with this order another
order has not been passed under sec-
tion 250(3) freezing the voting rights
of these four sterling companies?
Have they any such move under con-
templation? We are told that Mr.
Hayward as a nomin®e of Sime Dar-
b R. G. Shaw still holds by proxy
3863 per cent. of Shaw Wallace
shares. What steps are contemplated
if any. to curb these loop-holes which
still exist there
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Secondly, I want to know whether
sny enguiry or investigation as de-
manded here in the House earlier has
been ordered into the activities of
four managing directors? I refer to
the famous sale by R. G. Shaw of
Shaw Wallace shares which were sold
for £ 5 each but immediately
after the sale their value appreciated
to £12. The same two directors,
who were directors in both the ccm-
panies manipulated the sale in such
a way that the prices would appreciate
immediately after the sale. Has any
enquiry been held into this and also
into the transfer of the two coal com-
panies, which Mr. Bosu referred to, to
Mr. B. P. Poddar, ancther director of
Shaw Wallace? Is any enquiry pro-
posed to be held into the allegations
about the considerable amount of il-
legal foreign exchange which
is accumulated in the London
account of the Shaw Wallace
Company? 1Is there any propo-
sal to change the composition of the
board of directors? This is the most
vital question. If large blocks are
held by the Government financial
institutions why no Government
nominees have been put on the board?
When partnership of employees in
management is being talked about
why are the employees’' representa-
tibes not allowed to buy shares?
They are willing to collect the money
and buy a part of the shares which
will also entitle them to representa-
tion on the board of directors and
they have made an offer. What is
being done about all these things?
Till now the board is left intact as
it is packed with the people who are
nominees of RG. Shaw Group. That
means the whole company including
those 34,000 indirect employees are
still being kept poised in a most
precarious condition.

I would like to know what is the
Government’'s over-all policy in this
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): Sir, I,  listened to the
speech made by my friend. Shri Bosu
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and Shri Indrajit Gupta, very careful-
ly. Shri Gupta has raised certain
points. I shall come to the points rais-
ed by Shri Gupta. The points raised
by him for the half-an-hour discussion
are being taken up by me and the rest
of them are irrelevant.

SHRI JYOTIRMOY BOSU:
«n I irrelevant?

How

SHH1 . R. CHAVAN: Your point
/ith regard to an unstarred question
nas been answered by me. Out of
that question, this half-an-hour dis-
cussizn arises. It is not clear as to
why the transfer of shares haz been
declared void only for a period
of thres years. And what will hap-
pen after three years? This is point
number one. Further, you desire to
know as to when exactly is the
enforcement directorate expected .to
finish the inguiries. This is your point
number two. The third point is this
In the meanwhile, several thousand
employees are passing through a time
of suspens=. The reported move to
shift the head office and other aoffices
from Calcutta has given rise to appre-
hension ang anxiety. These are three
points that he has raised.

SHRI JYOTIRMOY BOSU.
about the other question?

What

SHR1 D. R. CHAVAN: The question
was about the trangfer of the four
companies—non-resident foreign com-
panies of the shares of Shaw Wallace
& Company. This was the question
that was answered. The answer given
was that these transfers had been fro-
zen. If any transfer takes place after
the order that was passed by the
Company Law Board for a period of
three years, it shall be declared to
be void. Under Section 250(4) it
shall be declared to be void for a
period of three years. That was the
answer that wag given.

Secondly, Shn Gupta wanted to
know whether we were contemplating
any action under Section 230(3). I
have got with me the Compuny’ Law
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Bock with tbe relevant Bection—Sec-
tion 250(3). If the transfer has al-
ready taken place then the provisions
of this Sectisn are aftracted  Here
we do not know whether the transter
had taken place. We do not know
whether the enforcement directorate
haz come to the conclusiom or rot;
unless the enforcement Directorate
&ces into all matters and it comes to
the conclusion that actually the trans-
fer has taken place, maybe by some-
body, hew can the freezing order be
passed under Section 250(3). That is
the point. You raised another point
concerning the two companies of Shaw
Wallace whose shares have been pur-
chased by Shri B. P. Poddar, one of
the directors of Shaw Wallace & Com-
pany.

About that I may mention to the
hen. Member that the books of ac-
counts of the company were inspected.
And the inspection report has been
sent to the headgquarters. It has been
examined and this inspection report
is before the Company Law Board.

You raised another point as to why
the Government is still not contem-
plating to appoint some Government
Directors on the Board of Directcrs
of Shaw Wallace & Co. under Section
408, That also is under comsideration
of the Company Law Board. I may
that the Company Law Bcard is
of the matter. It is before them
summary has been prepared

U L
§
%
;
g
£
1

:

within abeut eight or
time about the appointment
directors under section

:

As regards the point raised that un-
der section 250(4) it is cnly for three
years and what would happen after
three years ...

SHRI JYOTIRMOY BOSU: Whom
are you shielding?
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SHRI D. R. CHAVAN: T em not
shielding smybody. Under section 250
(4) 1t is for a period of three years.
I think three years is a reasonably
long period and it is expected that
the affairs of the company are likely
to settle down in this period. What
action should be taken after the period
of three years will be decided at the
appropriate time when the period is
about to expire.

As I said, the inspection of the books
of account of the company has been
made and the wnspection report has
been received. That is being looked
into by the Company Law Board.
They are likely to decide very soon.

SHRI INDRAJIT GUPTA: What
about the employees’ cffer to buy the
shares?

SHRI D. R. CHAVAN: That is also
being locked into by the Company Law
Board, which is a statutory body. All
these matters including the represen-
tation from the Employees’ Federation
are being lcoked into by them.

SHRI JYOTIRMOY BOSU: On a
point of order, Sir. I have made clear
and categorical allegations  agmnst
the inactivity of the CBI  Reserve
Bank etc, We want an answer to them.
He iz trying to run away from the
1s8ue.

MR. CHATRMAN: | cannoi force
the Minister to speak in a particular
way.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): The CBI is not at all concern-
ed with this matter. It is the Directo-
rate of Enforcement which is looking
into the foreign exchange violations
in the matter. Mr. Kalyan Bosu was
arrested and produced before a ma-
gistrate for alleged contraventions of
certain provisions of the Fcreign Ex-
change Regulations Act, He has been
let off on bail. We have asked the
permission of the court to continue
the investigations. The court has al-
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lowed a few months time to finigh the
investigations. The matter is still in
our hands. We have issued the vari-
ous notices necessary under the Fore-
ign Exchange Regulations Act to Shn
Kalyan Bosu to explain certain facts,
etc. Every possible action under the
Foreign Exchange Regulations Act is
being taken,

MR. CHAIRMAN: The Hcuse stands
adjourned till 11 A.M. tomorrow.
18.35 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
17, 1973'Chaitra 27, 1885 (Saka).





